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T he Lok Sabha met at Eleven of the 
Clock

'The Lok Sabha met at Eleven of the 
Clock

(Mr. Speaker in the Chair). 
ORAL ANSWERS TO QUESTIONS 

Dry Fruit Trading Corporation 

+
*561. SHRI SUKHDEO PRASAD 

VERMA:
DR. MAHIPATRAY MEHTA:

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether he had mooted a pro
posal for a Dry Fruit Trading Corpo
ration;

(b) whether the proposal has not 
been favoured by the Finance Minis
try; and

Cc) if so, the reasons therefor?
THE MINISTER OF FOREIGN 

TRADE (SHRI L, N. MISHRA): (a) 
Yes, Sir.

(b) and (c). The proposal is being 
processed.
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SHRI G. VISWANATHAN: The-
importers of dry fruits are now earn
ing about 400 to 500 per cent of profit. 
Will the Minister give an assurance 
that this Corporation will earn the 
minimum profit and bring down the 
price of dry fruits?

SHRI L. N. MISHRA: That is the 
main objective of the Corporation.

Frapotal to Develo© Kanarak, CMlka 
Lake and Gopalpur in, Orissa as 

Tourist Centres

*562, SHRI D. K. PANDA: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there is any proposal 
to develop Konarak, Chilka Lake and 
Gopalpur in Orissa as Tourist Cen
tres by the Central Governityeitt; and
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if fTOj the tjrtiftd outline* there-

THE MINISTER OF STATE IN 
TH&-' MINISTRY OF TOURISM AND 
CIVtL AVIATION (DR. SAROJINI 
MAHISHI): (a) and (b).The Arch
aeological Survey of India will flood
light the Sun Temple at Konarak at 

estimated cost of Rs. 3.75 lakhs, 
and this work is expected to be com
pleted by the end of March, 1973. v

(2) The Department of Tourism had 
initiated action through the State 
Government to acquire land around 
ihe temple at Konarak for site deve
lopment and landscaping. A provi
sion of Rs. 1.00 lakh has been made 
lo t this purpose in the Fourth Plan.

(3) Enuring earlier Plans, the De
partment of Tourism put up a Tourist 
Bungalow at a cost of Rs. 1,78,000 
.and contributed RS. 3,43,9*94.00 towards 
the construction of a LoW Income 
•Group kest Houise at - Konarak, and 
Rs. 2,24,725.00 for the Low Income 
group Rest House at Rambha.

(4) Gopalpur on Sea has a two-star 
hotel in the private sector.

SHRI D. K. PANDA; Though the 
answer of the Minister in relation to 
Konarak temple and Gopalpur on Sea 
are welcome, there is no mention 
about Chilka Lake. May I know 
■whether the Central Government 
have received a proposal from the 
Orissa Government for the develop
ment of the Marine D r iv e  between 
Puri and Konarak and also to link 
Ratnagiri, Udaigiri, Lalitgiri and 
Konarak and, if so, whether the Gov
ernment would take up the construc
tion work in the immediate future?

DR. SAROJINI MAHISHI: We have 
not received any proposal from the 
State Government; But some time 
tack we had a discussion tirith the 
State Government officials on what 
complex in Orissa should be develop
ed. We thought of the development 
of Chilka as a bird sanctuary. While 
theStoteGovernment is tavelogf&ig 
a few spots in diiilka, we on our part

are willing to accept certain items 
^ ic h  ttek be uhdert&k&h by the Cen
tral Government, Department Of 
Tourism. Hut no proposal as sttdbi 
hag come froni the State Government 
so far.

SHRI D. K. PANDA: In the ap
proach to the i  ifth Piain 6f the Cfcissfk 
Government, at page IS, thftre is re
ference tp a marine drive betweeti 
Puri and konarak.

DR. SAROJINI MAHISHI: th e 
Fifth Plan is under consideration. Wd 
have received a draft copy from the 
Orissa Government. As far as the 
Marine Drive is concerned, it 14 a 
very long road extending up to 20 
miles or so. We were told that the 
State Government is taking the ini
tiative. The Department of Tourism 
is not taking up sufch long roads. Un
less it is a very small approach road 
leading to some monument, we do not 
take it up.

SHRI D. K. PANDA; Nbw, my 
second question will be with regard 
to the Chilka Lake which the hOn. 
Minister has nearly touched. As far 
as the development of recreation faci
lities at Chilka Lake is concerned 
whieh can be compared with one of 
the biggest lakes in the world, French 
Reviera, it can be brought to that 
level also. From that point of view,
I want to ask the hon. Minister whe
ther there was a previous discussion 
between the Orissa Government and 
the authorities of the Central Govern- 
naent relating to the development of 
Chilka Lake for putting up some 
house-boats, motor-boats and also 
whether there was a proposal for 
Rs. 13.5 crores developmental work 
at Chilka Lake.

DR; SAROJINI MAHISHI: There
was no such proposal to spend Rs. 13 
crores , on the Chilka Lake. There 
was an idea to develop the Chilka 
Lake. We had a discussion earlier 
with the officials of Orissa Govern- 
ment., That was 8 or lb months back. 
We did not get concrete proposal*
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from them* Development includes 
quite a number of things. It in birds* 
sanctuary. If we can introduce a few 
more variety of birds, that is also 
development; it we build some accom
modation and introduce launches, 
that is also development. Therefore, 
what portion of that is acceptable to 
us and what portion of that has to 
be done by the State Government has 
to be decided. We have not got the 
concrete proposal with us as yet.

SHRI K. D. MALAVIYA: I want 
to know from the Government whe
ther there are special obligations of 
the Central Government and the 
State Government and any division 
of work from that point of view in 
order to build a place as a tourist 
centre.

DR. SAROJINI MAHISHI: Yes, Sir. 
There are quite a number of spots 
which can be developed in the whole 
country. Tourism develops around 
monuments, around wild life sanctua
ries, around mountainous resorts, 
around beach resorts, and it is very 
difficult for the Government of India 
to look into all these spots. Tourism 
as such is a State subject and the 
Government of India only takes up 
portions of those major projects 
which are acceptable and which can 
be done by the Government of India.

SHRI K. D. MALAVIA: That is 
what I wanted to know. In view of 
the fact that there are some differ
ences between the State Government 
and the Central Government with 
regard to its own share in developing 
a tourist centre, will it be desirable 
for the Central Government to lay 
down Specific responsibilities separate
ly for the State Government and the 
Central Government so that a tourist 
centre may develop beautifully and 
purposefully?

DR. SAROJINI MAHISHI: That 
has been laid down. The State Gov
ernment has got its own plan of deve
loping tourispi in the State Five Year

Plan and also the Annual Plan. In 
addition to that, of course, the Cen
tral Government has also got plans.. 
That will be only with reference to* 
some Of the major things which the- 
State Government cannot undertake. 
The whole of that cannot be taken up:

THE MINISTER OF TOURISM
a n d  c iv il  a v ia t : o: t cdr. k a r a n
JSINGH): Tourism development ir  
essentially a cooperative venture is*, 
which the State Governments, the- 
Government of India and the private 
sector all have got to contribute, fci 
developing the tourism infra-struc
ture, as my colleague has said, we try 
to dovetail the resources of all these* 
various bodies into a single coherent 
plan. It is not possible to lay down 
any rigid demarcation of the func
tions in this regard. Wherever it is 
possible for the Government of India, 
we undertake the plans. In any case, 
it is full coordination alone that can 
result in proper development of 
tourism.

SHRI D. P. JADEJA: The hon.
Minister just now referred to the* 
Chilka Lake project not being imple
mented because of the naval project 
coming up there. Earlier we have* 
been told in this House that the naval 
project is not coming up there be
cause of the bird’s sanctuary being 
started 1here. May I know which one 
of thesm projects, the naval project 
or the bird sanctuary project, has to 
get priority?

DR. SAROJINI MAHISHI: The
Naval Project will have the priority 
over the bird sanctuary and in case 
we are given to understand by tfc® 
State Government that the naval pro
ject is not coming up and that it 
should be developed as a bird sane* 
tuary, certainly that will be done.

SHRI MOHANRAJ KALINGARA- 
YAH: Will the Minister tell us if the
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State Government repeatedly approa-
ched the Centre for some financial 
assistance to develop the Vedantangal 
Bird Sauctuary near Madras ,. and if 
so .... 

MR.• ~~PEAKER: How do~s it arise 
out of this? ... 

SHRI MOHANRAJ . KALINGARA-
YAR: You have allowed a general 
<fui;Jtfon. . 

'."i' 

. So I want to know how muGh am-
oµnt the Centre has· allotted fpr 'that 
bird sanctuary and has any. develop-
ment taken place? 

MR. SPEAKER: I · am sorry, - this is 
not r elevant. 

SHRI G. VISWANATHAN: You 
h11-ve ' allowed a general question. 
Then, what is wrong in putting a sup-
plementary? .... (Interruptimis). 

MR. S.PEAKER: No arguments 
please. I am sorry I cannot allow it. 

SHRI CHANDRAPPAN-=abse'iit. > 

SHRI JANARDHANAN-ciiso ab-
. sent. 

SHRI RAJDEO SINGH. 

Sti.'i.dy ··on ·Foreign Collaboration · in 
- Export -oriented Industries 

•• > 

+ 
*565. SHRI RAJDEO SINGH: 

S:f!RI P. M. MEHTA: 
f'-

·Will the Minister of FOREIGN 
TRADE be pleased to state: 

· u· (a) . whether the Indian Irlstitute 
of Foreign Trade has undertaken a 
study on foreign collaboration in ex-
port-oriented industries which will 

.af,SQ, 9<,>V;er, >industri-cs . having. foreign 
collaboration and evaluate their ex-

'po'rt performance· and identify -addi-
3t:ffihaC ex:Port~orie:iited-· industries for 

collaboration~ 'and ' ; ?• ·: ,- -

(b) if S{) . by what time studie-s are. -:? expected to be compl-cted? 

THE MINISTER OF FOREIGN 
TRADE (SHRIL. N. MISHRA): (a). 
The Indian Institute of Foreign _ Trade 
·has initiated a research study, as part 
·of its· regular research activities, with 
a view to · evaluating export perfor-
manoe • ~nd collaborating ..•. e11terprises 
a11d ide~tifyin~ additional . e:i(:pm:-t~ori

. e'~ted ·industries for ~oreign colla~o
ration. 

-
(b) -nepending upon the availability 

of data the. Institute expects to com-
plete the lstu~y by the end of 1973. 

'SHRI RAJDEO SINGH: In the con-
. t-cxt o:f the answer to part (b) Of my 
question, may I know whether it is 
apprehended that the private sector 
may withho~d data and if so, what 
is the remedy to obtain it? · 

SH:RI L. N. MIS.HRA: The qilestion 
is abotlt ihe i!esearch work ,done - by 

'·the Institut.2 •'bi For\:iign' Tracie. They 
have got various ways · of stUdy"'-'-in-
terviewing individua~ membrs, going 
through the records, gazette n<;>tifica-
ti<:ins, etc. ~nd they prepare t.he report. 

The hori. Member ha·s ari appre-
h2nsiofi that the 'private sector people 
may not give the data. An academic 
study is being made for putting it 
into practica(pU:rpose's. I cannot say 
anything beyol).d stati·n,g t hat the . In-
stitutE;:: will . try ' to ·per suade those 

· pfople~ · · · 

• SHRI P .< M. MEHTA: I would'"like-
t~ kiiow from: the <hon: Mini'sttfr' ak th. 
what are the indu.strfos which are 
~ ..., 1 ec '·---.j _ }-... -, f-."h ·:l _ ~ 1~ ·~ "'" itut ':l of Foreign 
t;ad~- foP th€; cp~~;p~se ~f ~val~ati~g 

'thei~ export perform~nce_s and qop~
borating enterprises and .. i.d-cntifYing 
additional export-oriented industries. 

u'SHRI L. N. MISHRA: I~.fnonly say 
&bout the object and the terms of re-
ference of this Institute. Abol!t in-
dustries I cannot say because th-cy 
have justgof it and they ar~ still t<> 
start the' work. .. 
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SHRI P. M. MEHTA: He should 
• · mention -i i1e . names of the industries 

which are selected for the study. 

SHR,I i,. N. MlSHRA: I said in my 
o wn answer that export-oriented in-
<lustries will be stlJdied. As a matter 
·of fact, ttiis subject concern:;; the 
Ministry of Industrial Development. 
I am concerned with it so far as tho 
research part of the Indian Institute 
of Foreign Trade is concerned. They 
have been given specific terms of re-
ference for the purp·ose and ~ithin 
that purview they will have 1.-:> make 
the study. The terms ar-e: (1) evalua-
tion of the export performance and 
collaborating enterprises, (2) ·:studying 
the factor-s inhibiting the exports and 
(3) evaluation of the national policy 
regarding foreign collaboration and 
( 4) identifica tion of additional export-
ori·ented industries for foreign colla-
Tboration. 

'fl;J,ese are tbe .four te:fms of refer-
ence to them an,q they will try to 
-cover the industries that come within 
thi~ ~~rview. 

~HI\I P. !14. MEHTA: .According to 
the te1:i:ns of refenmce, the lnstitute 
of Foreign Trade must have taken up 
some industries for the study and he 
is d·<mying to. give the information to 
tl;lis House. Kindly ask him to give 
the names of industries which are 
selected for this study. 

MR. SPEA:E\ER: The question is 
about the study on foreign collabora-
tion in export-oriented industries 
whic;J;i will also cover industries .hav-
ing foreign collaboration and evalu-
ate their export per.formance. 

S'f!l'tl L . N. MISHRA: Why should 
I dePY qny infq.i;mation? I hav~ al-
re~dY 1;.iven you all the information 
I have. This institute ha.s just start-
ed. Th ~re are other . matters concern-
ed with the Ministry ·of Industrial 
Development. We are c0ncerned with 
the !n$.Hiute p.art aHd res~a.rch. The:y 
would be making, I think. s.election 
of ~ndus1ries after so~e w~ek-s after 
a month· or w and by next ses~op, it ---

he is interested and if he asks, I will 
tell him, but till today they are not 
able to select industries. 

SHRI P. M. MEHTA: Till today 
they are not able to select. 

MR. Sl'EAK:mR: That is right. 

SHRI S. R. DAMAN!: May I know 
whether any applications have been 
received from foreig11 collaborators 
for setting up sugar industries and 
sugar units. The question relates to 
the manufacture of suph items to P.e 
exporte(l and so I am asking th-is 
question. Can he give us detai~G and 
names of such firms? 

MR. SPEAKER: I coulcf not follow 
it. Is it a separate question or is it 
linked with this? 

SHRl S. R. DAMAN I: There are 
certain items which. are being en-
cquniged for purposes of export. This 
is relatiµ& tQ fqreign collal:iqratton in 
that regard and so my que-stion arises 
out of this. I only want to know as 
to how maI).y applica tions have been 
received and what are the items which 
hav·9 been accepted. 

SHRI L. N. MISHRA: I am replying . 
· on behalf of the Institute. The indQs-

tries part o.f it is under the Ministl"!' 
of Industrial flevelopment. Only the 
research part is given to us. This 
In-stitute will do the researcl;l. wor~. 

SHRI P. G. .M;\ VALANKAR: The 
research studies are expected to be 
comp•leted by end of 1973, the hon. 
Minister stated. May I know whe-
ther the Indian Institute for Foreign 
studies are going to bring out some 
interim studies? 

SHRI L. N. MISHRA: Not to my 
knowledge. 

Compa.site Duty Rise on Betanaphthol 

*566. SHIU B. S. Bl!A.UR.;'\: Will 
the Mi:ajster of FO~IGN TRADE 
be ple~sed to stqte: 
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(a) whether the attention of Gov- 
•emment has been drawn to the news- 
item appearing in the Hindustan 
Standard dated the 21st September, 
1972 under the caption ‘‘Composite 
•duty rise hits rubber fchemical units” 
regarding the composite rise m duty 
•on Betanaphthol,

(b) if so, Government’s reaction 
thereto, and

(c) whether about 2500 tonnes of 
this raw material are imported every 
year’

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) (a) 
•Yes, Sir

(b) Government have not found 
any grounds for reconsideration of the 
decision

(c) Imports of Betanaphthol during
the last three years were —

1969-70 1906 tonnes
1970-71 2588 tonnes
19-1-72 1600 tonnes

SHRI B S BHAURA In view of 
the fact that betanaphthol is used by 
the manufacturing units in the manu
facture of tyres, where the composite 
duty works out to about 89 per cent, 
■may I know whether, m view of the 
shortage of tyres in the country, the 
<3ovtomment would like to reconsider 
their decision already taken m the 
matter’

SHRI L N MISftRA This also is 
something mainly concerning the 
Ministry of Finance So far as the 
tyre part is concerned, there is 12 per 
oerit of customs duty That is confin
ed to 12 per cent But about the de
tails, I cannot answer at this stage

SHRI & S BHAURA In the news 
item it is stated as follows:

“Hindustan Steel is not recover
ing naphthfclebe from BTXN frac
tion and instead burning the same 
as fuel in its plants”.

In view of this, may I know whether 
any action is going to be taken by 
Government, and if so, what it is’

SHRI L N MISHRA I have 
seen that news item I shall pass it 
on to the Ministry of Steel

Disbursement of Money by InOiutftti 
Development Bank of India

*567 SHRI SARJOO PANDEY- 
Will the Minister of FINANCE be 
pleased to state

(a) whather Industrial Develop
ment Bank of India disbursed less 
money m absolute amounts during 
July-Saptember, 1972 as compared to 
the corresponding quarter last year, 
and

(b) if so, the reasons therefor’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN).
(a) Yes, Sir The aggregate cash dis
bursements of all types of assistance 
by the Industrial Development Bank 
of India during the third quartet 
July-September, 197S amounted to 
Rs 18 42 crores compared to Rs 2137 
crores, of the corresponding quartet 
of 1971

(b) In respect of a long-term apex 
financing institution like the Develop
ment Bank, any comparison of data 
regarding disbursements during a 
short period of a particular quarter 
of one year with the corresponding 
quarter of the previous year, may not 
be very appropriate, as the figures of 
disbursements in such a short periods 
ate subject to fluctuations, depending 
on the progress of implementation of 
major projects viz, deliveries and 
erection of plant and machinery, con
struction of buildings etc which are 
normally spread over two to three 
years.
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SHRI YESHWANTRAO CHAVAN: 
May I answer the second part of his 
question first? His question has ac
tually got two parts. The second part 
of his question is whether the Indus
trial Development Bank has got any 
plan for the development of the back
ward regions. I think that this is a 
very legitimate question, and the 
Industrial Development Bank has un
dertaken many surveys in different 
areas, and certain ideas have come up 
which will certainly be followed up. 
At the same time, the Industrial 
Development Bank is also giving some 
sort of concessions to the industries 
to bo established in the backward 
areas.

As regards what the disburse
ments in the whole year would be, as 
I have said, comparing one quarter 
with the corresponding quarter of the 
pievious year is not correct. I do not 
think I have got the figures for 1971 
as a whole also. Really speaking, the 
sanctions have increased quite sub
stantially, but the difficulty is that 
disbursement takes place only when 
the delivery of equipment and capitnl 
goods takes place. Therefore, dis
bursement sometimes fluctates from 
period to period; it may be that per
haps, «ven as compared with the

whale at 1971, the figure o f 1978 may
be leas, but I do not think ttaft that 
indicates any particular aspect*

«tsj; i f f :  wefT w h r % m %  

fr i aft s fa f  
favnr % w r f w  ftnaj f  ^ 

t  fa  sttt sr$m t  fr

*!WT 38 SfcTW UFPft
to ft <m£f ?rr^r ^  $ i n m  

fr ^  ^ t t  sr£*r $

$  3RT5T | I STR% T̂fT fa
Sarf^sr f b m f c  t v  fro ?  &f¥
% faq WTWT TgT t  I f  5TRTTT 
^rrpT  ̂ fa  gr?r crk % ^=rr sr*?r % 

f r o ?  f a f f  % tarsr % fanr

f ®  V*  % ttpt ?frwc» u r f  fr ?rr

^  ? w n  «rrf fr i t  s w
*prr fr ?

*rt ^

t  J 3  f f  TTr-r v f t  srrf § 1

*  u f 3ft * r w  f  fa  r̂TT s£*r % 
fa r r  w r  ?rr£ §  i 3 ft  «m r i n f r  

srFrfrrft ?rft %_ i 5® #*r
tft % % T̂T 1

SHRI K. S. CHAVDA: WiU Gov
ernment consider the desirability of 
liberalising its lending policy 90 as to 
benefit the new and small entrepre
neurs?

*rarer {Tf'm  : fathr stpt

t  frr^\ w  t  ftartr 

|»rr | i t  «T5r?w)f ^  $frr t %m 
H  wm- s? <r? t



Stops to Compensate Headquarters 
Employees of 1T.D.C for rise In 

Prices

17 nial An%m PAUSA 1,

*561 DR. LAXMINARAIN 
PANDEYA

SHRI DHAMANKAR*

Will the Mmibtei of TOURISM AND 
CIVIL AVIATION be pleased to refer 
to tha replies given to Unstarred 
Question Nos 2138 and 1601 on the 
7th April, 1972 and the 28th May, 1972 
respectively and state what steps the 
India Tourism Development Corpora
tion has taken to compensate the 
Headquarters employees of India 
Tourism Development Corporation for 
rise m prices during the last two 
years’

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR SAROJINI 
MAHISHI)* Thn Headquarters em
ployee1? of tho India Tounsm Deve
lopment Coipoialion leceived bonus 
for the years 1970-71 and 1971-72 a1
10 per cent.

sto  gresfom m s «rrw wsm

iTjffaqr 1PT SPR* f̂ FT *rr I *r % gw 
«it %  s n w

% <5-7 ir forr
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sr?r irr TFT9R % i w  for
r̂* % 3m r̂iT <TT srfafFT
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Arrears of Taxes against Foreign 
Finhs

+
*509. SHRt JAGANNATH MISHRA: 

SHRI BISHWANATH JHUN- 
JHUNWALA:

Will the Minister of FINANCE be 
pleased tb state:

(a) whether a large amount of tax 
arrears remain dutstandmg against a 
number of foreign firms functioning 
in India;

(b) if so, the steps proposed to re~ 
cover tax arrears from Such fircris, 
especially from those which have 
wound up theft business in India by 
now; and

(c) the names of the firms against 
whom tax fcrreffcs k ti outstanding?

THE MINISTER OF STATE IN THE 
MINISTRY. OF FtNANCU (SHRI fc. 
R. GANESR): <a> to (c). The term 
‘foreign firm’ has not been defined in 
the incohte-ta* Act. Incbme-tax sta

tistics at* not maintained sepacrtSlSiijr 
in respect of Indian and foreign asles- 
sees. However, foreign company* hj» 
been defined in Section 80B{4) of tyke 
Income-tax Act, 1981 as a company 
which is not & domestic company. 
Information regarding foreign com
panies against whom income-tax 
arrears of Rs. 90,005 or above were 
outstanding as on 31st March, 1972 
has been collected. These particulars 
show that there are 20 such compa
nies. The names of these companies, 
the amounts of income-tax outstand
ing as on 31st March, * 1072 and the 
steps already taken and being taken 
for recovering the arrears are given 
in the Statement laid on the Table 
of the House. [Placed in Library, 
See No. Lt-4141/72.]

Out of these 20 companies, only, two 
companies, namely M/s. F. C. Oslar 
Limited and M/s. Amco Furnace Con
struction Ltd. have wound up their 
business in India. Arrears in respect 
of four other companies have since 
been reduced to ‘nil’.

SHRI JAGANNATH MISHRA: ifcay 
I know from the hon. Minister whe
ther foreign firms running in arrears 
have sought the Government of 
India’s permission for winding up 
their business in India and why they 
were allowed to do so before realisa
tion of the arrears?

SHRI K. R. GANESH: I have rio 
such information as yet.

SHRI JAGANNATH MISHRA: May 
I know whether with the Simla agree
ment and the consequent normalisa
tion of relations with Pakistan the 
question of recovery of tax fttreaf* in 
regard to Pakistan Airlines, Pakistan 
shipping lines and Mohamiriedi stekm- 
ehip Co. hag been taken up and if so 
with what results?

& & I K. R. GANESH: The arrears 
of the three Pdctttani ctfnpaale* fre 
awaiting DIT relief and when they 
are ih e poSttbm to get pxtfte* M o 
ments from the Psaklstani authority* 
steps will be taken.
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SHRI INDRAJIT GUPTA: May I 
know whether the Government have 
any in formation that one cf the oldest 
foreign companies which was operat-
ing in t his country all th2se year.3 as 
a managing a gency house, Messrs. 
Andrew Yule Company are proposing 
to wbd up tlnir business in India and 
if so what step" will be taken in time 
to see that whatever outstanding tax 
liabi \ities are th2re are recovered 
from them before t hey wind up and 
go away? 

SHRI K. R. GANE.SH: Many hon. 
Member·.> have also sent to the Gov-
ernment this information and the 
employees' associations have taken up 
this matter with the Government. 
Gover:Jment will take special efforts 
to see that if th2re are any arrears of 
th i·3 particu'ar firm they will be re-
covered before any such contingency 
arises. 

SHRI K. S. CHAVDA: May I know 
whether Government intend to consi-
der the desirability of insisting on 
the payment of tax as a condition 
precedent to the repatriation of pro-
fits and asset13? 

.SHRI K. R. -GANE:SH: 'This is a 
good suggestion which the hon. Mem-
ber has made and Government will 
consider it. 

SHRI M. RANr GOPAL REDDY: In 
respect of item 10 Rs. 2·5 lakhs are 
due from "a company and it is refer-
red to the British Government 'for 
the recovery of that amount. In res-
pect of item 16 that company has iput 
in a petition to the Commissioner of 
Incame-tax for the waiver of interrnt. 
I want to know why from 1961 it is 
pending still in 1972. 

SHRI K. R. GANESH: In each of 
these companies which are in arrears 
I have given a detailed description. 

SHRI M. RAM GOPAL REDDY: 
He has not answered my question: 

-:...· ' 
MR SPEAKER: The answer was 

already there, in the third column. 

K ind ly think over it; we shall go to 
it later. 

SHRI SOMNATH CHATTERJEE: 
May I know from the hon. Minister 
if he has got any information about 
the extent of participation of Indian 
businessmen in theGe foreign com-
panies which have arrears outstanding 
and if so whether these Indian busi-
nessmen belong to the monopoly 
houses. that is, those 75 houses, whi'ih 
were the subject matter of investiga-
tion o~ the Monopolies Commission? 

SHRI K. R. GANESH: As far as 
my informa1l~on goes, these are foreign 
companies, If the hon. Member has 
asked whether any monopoly houses 
are associated with them, as far as 
my .present information goes, these 
are strictly foreign companies. But 
I shall look into that matter. 

SHRI R. P. YADAV: From the 
statement it tran~lUes that M is. 
-Renwick and Co. af'serfaJ No. 13 h.as . 
arrears to the extent of Rs. 17,12,000. 
It is said that recovery certificates 
have been issued, and that the com-
pany is situated in Kusthia Bangla 
Desh and that no as3ets are known to 
be in India. May I know from the 
hon. Minister how the Government 
will be able to realise that amount? 

SHRI K. R. GANESH: This is one 
of the cases in which recovery is 
really difficult -because there are no 
assets in India. But it will have to 
be kept till all the avenues are com~ 
pletely utilised. 

SHRI R. P. YADAV: To whom 
will the recovery certificate be issued? 

SHRI K. R. GANESH: There will 
be some branch of the company here. 

SHRI G. VISHWANATHAN: The 
tax arr earn of Westinghouse Electric 
International Company is gi.,ven as 
Rs. 6,23,000. The explanation is very 
interesting: 
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“The assessee claims to have 
paid the entire amount by deduc
tion at source. The claim has since 
been verified and the arrears have 
been reduced to nil.”

The same party which was deduct
ing at source the tax was also res
ponsible for assessing the tax. May I 
know who was responsible for this 
ignorance?

SHRI K. R. GANESH: This is one 
of the matters which require looking 
into to find out how it has happened. 
We have given the facts. Now we 
will find out how it has happened.

Take-over of Sick Tea Estates in 
West Bengal

*570. SHRI INDRAJIT GUPTA: 
Will the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the news- 
item published in Patriot on 12th 
November, 1972 under the caption 
“Centre gives clearance. West Bengal 
to take over ‘sick* tea estates” ;

(b) if so, the salient features of 
the decision taken in the matter; and

(c) when the decision te likely to 
be implemented?

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA): (a) 
Yes, Sir.

(b) and (c). Some proposals have 
been made by the West Bengal Gov
ernment for taking over certain tea 
plantations. The matter is being 
looked into.

SHRI INDRAJIT GUPTA: I would 
like to know whether the Labour 
Minister of West Bengal has met the 
hon. Minister some weeks ago and 
specifically drawn his attention to the 
fact that five such tea estates in

North Bengal have already dosed 
down and another 30 are on the 
verge of closure and whether he has 
sought the assistance of the Centre 
in the establishment of a Tea Estate 
Reconstruction Corporation, which 
would be able to take over these sick 
estates and run them? If so may I 
<cnow what is the reaction of the 
Central Government to this proposal?

SHRI L. N. MISHRA: It is a :act 
that the Labour Minister of West 
Bengal saw me and proposed that a 
corporation should be set up with SI 
per cent participation by the State 
Government and 49 per cent by the 
Central Government. He also refer
red to the cases of six closed tea- 
estates, 5 in Darjeeling and one In 
Jalpai’guri. My suggestion was that 
the State Government should set up 
its own corporation and we shall give 
them financial assistance from the tea 
development fund. He came a second 
time and we have discussed it. I 
hope the State Government will set 
up its own corporation. So far as the 
financial part is concerned, we would 
be able to help them from the tea 
development fund.

SHRI INDRAJIT GUPTA: Has
Government’s attention been drawn 
to the fact that particularly in the 
Darjeeling area which produces the 
best quality of tea which is a big 
foreign exchange earner for this 
country, the planters of the old com
panies are not at all interested in 
investing money for the replantation 
of the shrubs which nave practically 
exhausted their lives and are dying 
out? Since this involves not only the 
question of employment but'also loss 
of production and foreign exchange,
I would like to know what steps Gov
ernment propose to take to see that 
if these companies are not willing * 
themselves to go in for replantation 
of the shrubs in the Darjeeling area. 
Government will step in and take 
some action to see that the industry 
is not ruined there?
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SHRI L. N. MISHRA: The objec
tive of the West Bengal Government 
is exactly the same. They want lo 
set up a corporation. Earlier they 
-wanted the Government of India also 
to be a participant. But I said it will 
be better that the State Government 
sets up its own corporation and finan
cial assistance will be given. The 
hon. member is right when he says 
that the planters are not very much 
interested in replantation. Although 
we have increased the quantum of 
loan from Rs. 7,400 to 1100 per hec
tare and the subsidy from Rs. 4,000 to 
5,000, still they are not coming for
ward. The solution lies in having a 
State corporation there and taking 
over these tea gardens. So far as the 
financial and other assistance is con
cerned, we would not be lacking in 
helping them in this.

SHRI K. D. MALAVIYA: In view 
of the situation of non-cooperation 
and disinterestedness on the part of 
foreign industrialists in the tea estates 
of our country and this question is 
hanging fire for su.-h a longtime,may
I know why is the Government of 
India not formulating any specific 
policy with regard to administration 
and take-over of substantial control 
in order to save this industry? Why 
has no decision been taken so far?

'fiHRI L. N. MISHRA: The tea
gardens in West Bengal are not own
ed by foreigners. They are owned by 
the Indians. To the best of my 
knowledge, in West Bengal there is 
no tea garden owned by foreigners. 
All these gardens are owned by the 
Indians. Therefore, the question does 
not arise. I will refer hon. Member, 
Mr. K. D. Malaviya, to the fact that 
such a situation is there in Kerala.

SHRI BISWANARAYAN SHASTRI: 
In view of the fact that there are a 
large number of sick tea gardens in 
various parts of the country, may I 
know from the hon. Minister what 
is the policy of the Government to
wards those sick tea gardens and 
Whether the Government of India

propose to enlarge the scope of the 
activities of Tea Trading Corporation 
so that that Corporation can corne t̂o 
the assistance of those sick tea gar
dens and finance the State Tea Corpo
ration also.

SHRI L. N. MISHRA: The hon. 
Member himself is a member of the 
Tea Board, elected from this House. 
He knows this. So far as helping 
them is concerned, we are there to 
help them. We have got the funds. 
There is no want o'f Tunds. Capital 
is no problem; funds are no problem. 
The question is one of willingnea3 on 
the part of the people who own the 
gardens. The Tea Trading Corpora
tion is a different one; that has noth
ing lo do with tea-growing; it is for 
export purposes that that Corpora
tion has been set up.

SHRI TRIDIB CHAUDHURI: About 
the sickness of these particular estates, 
may I know whether the Government 
of West Bengal forwarded any report 
regarding the viability ol these estates.
11 seems that some of the estates 
have exhausted all their possibilities 
and have been completely ruined so 
far as the farming part is concerned. 
Are the Government satisfied from 
their own reporta and on the basis of 
such reports as the West Bengal 
Government may have submitted to 
them that some, at least, of these 
tea estates would be viable estates if 
they are properly financed?

SHRI L. N. MISHRA: Yes: I was 
saying that they should be properly 
financed and managed. We have sug
gested to 1he State Government to 
set up a Corporation. It is for them 
to set up a Corporation and we will 
be there to help them. ■

SHRI DINEN BHATTACHARYYA: 
May I know whether, considering the 
views of the West Bengal Govern
ment, the Ministry has come to any 
conclusion why there was such a 
situation in these sick tea estates, why 
these tea estates have now been
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declared sick, what is the actual rea
son, whether it was cun account of 
corruption on the part of manage
ment and frittering away of the as
sets, and are they now declared sick 
so that Government may inject some 
money for the benefit of the tea es
tate owners?

S m i L. N. MISHRA: It is correct 
that the tea gardens were exploited 
Without making any investment 
tyere; as Mr. Jndrajit Gupta said, 
afcout replantation an4 fertiliser, no 
proper care was taken. The tea gar
dens have been exploited by the 
owners and that is why this situation 
has arisen.

Loss of Foreign Exchange due to
transfer of shares by Indian Com

panies
+

*571. SHRI BIRENDER SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it has come to the 
nptice of Government that many 
Indian Companies have given their 
scares to the foreign companies in 
carder to utilise the latter’s trade 
marks;

(b) the amount of foreign ex
change sent out by such companies 
during the last three years; and

(c) the names of such companies?
THE MINISTER OF FINANCE 

<§JIRI YESHWANTRAO CHAVAN): 
(p) to (c). It is not the current 
policy of Government to allow issue 
of shares by Indian companies to the 
foreign collaborators exclusively for 
the use of foreign brand names and 
trade marks; however, the possibility 
of issuing such shares by some com
panies in the remote past cannot be 
ruled out. If the Hon’ble Members 
have any specific cases in view, the 
matter can be looked into and the 
required information furnished.

SHRI BIRUNOEH SJWQf!
M*y I know what steps, if qpr, Gtov 
ernment are taking to pr&y*4 o* 
foreign exch«mge by ihe manaoer that 
has been stated in the Quezon? 
Secondly, what is the maximum Per
centage of earning fry foreign cem- 
panies that is allowed by (Severn* 
ment to be remitted outside the coun
try?

SHRI YESHWANTRAO CHAYAN:
It is a long information. I Will give 
you for one year. These remittances 
go in the form of profits dividends, 
royalties and technical knowhow. 
These are the different forms in which 
the remittances go. The figures for 
1970-71 are with me. In the case of 
profits, in 1970-71, it was about 
Rs. 13,12,00,000; in the case of divi
dends it was Rs. 43,48,00,000; in the 
case of royalties, it was Rs. 5,23,00,000; 
in the case of technical knowhow it 
was Rs. 20,63,00,000.

SHRI BIRENDER SINGH RAO:
I wanted to know if there was any 
maximum limit, percentage, fixed by 
Government for remittances outside.

SHRI YESHWANTRAO CHAVAN:
I do not think I can answer that ques
tion because it depends upon each 
individual case.

SHRI MUKHTIAR SINGH MALIK: 
In view of the reply of the hon. Min
ister that this is not the current 
policy of the Government to allow 
Issues of shares to foreign companies, 
may I know from the hon. Minister 
whether any directions or instructions 
have been issued by the Companies 
Department to the various companies 
to supply information if and when 
they desire to transfer shares to 
foreign companies.

SHRI YESHWANTRAO CflAVAN: 
Let me make my point clear. I have 
said that such shares will not be 
allowed to be transferred exclusive
ly for the purpose of using ffeeir trade 
marks or brands. If one of the bene
fits Is that, certainly it can be flowed. 
Naturally when the Government has
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made a policyt necessary instructions 
have been issued to the concerned 
authorities, includnig the RBI.
Compensation demanded by foreign 

participation in Asia 72 for losses 
suffered due to rain 

+ '
*572. SHRI PURUSHOTTAM 

KAKODKAR:
SHRI M. M. JOSEPH;

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether foreign, participants 
who have pavilions in the Hall of 
Nations at Asia 1972 have jointly de
manded compensation from the Fair 
authorities for the losses they suffer
ed because of rain on the 27th Nov
ember, 1972; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N MISHRA):
(a) No, Sir. ,

(b) Does not arise.
SHRI PURUSHOTTAN KAKOD

KAR- Is the Minister awaie of the 
report in the Press that some foreign 
participants demanded compensation 
from the Fair authorities for the loss
es suffered because of the rams on 
the 27th November, 1972?

SHRI L N. MISHRA: I have seen 
the Press report. But that is not a 
fact
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Sf w r r
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5>fir *t it f i  1 w s
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mfercr far 1 srt i

*nrftr6i far v*

HTTfr % «nr> tnr torf

*573  . wr w s r t ffc
STPTT fw R V f q ?  337% spqx

spr fa 9

(*?) w  r̂fsrsp Tfevr 

nwfirr *n% vftt
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% spr forr % ^

ir fiwrv vr vr? srsnrra % 
famxrarn ft ,

(«r) *rfir ir, ?fr rcw aV  sr̂ rrar

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) and <b). In 
developing tourism infrastructure due 
attention is paid to places of cultural 
importance.
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MR SPEAKER: The Question is:
“whether Government have u«4er 

consideration any pro£oAal to deve
lop Indian Cultural Cmfae* &s 
Tourist Centre with a view to at
tract more tourists and propagate 
Indian culture abroad”
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MR. SPEAKER: Wow, the Ques
tion-Hour is over.

SHRI K. V, SWAMINATHAN: May 
I submit for your consideration that 
to-day being the last day of the 
session, you may extend the Ques- 
tion-Hour by the five minutes more 
so that we may complete the ques
tion list. There are some very im
portant questions.

m  S**BAK » I *n  sorry. Pleese 
do not introduce new practices.
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WRITTEN ANSWERS TO 

QUESTIONS
Assistance from World Bank

*563 SHRI C. K CHANDRAPPAN: 
Will the Minister of FINANCE be 
pleased to state*

(a) whether the World Bank Group 
is studying a proposal to provide 200 
million dollar aid to India;

(b) if so, the salient features of 
the proposal; and

(e) the schemes for which the aid 
is likely to be spent?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) We had signed Agree
ments with the World Bank Group 
for an amount of $506 million during 
the Indian fiscal year 1971-72 and it 
is anticipated that during the current 
fiscal year 1972-73 Agreements would 
be signed for about $400 million.

(c) This assistance is likely to be 
provided for projects in various sec
tors such as agriculture, including 
agricultural credits, marketing and 
education, fertilizer, water supply, 
urban development, power transmis
sion, telecommunications and also for 
industrial imports.

Difficulty In getting Spares from 
U S.A. for Boeing Planes

•564. SHRI C. JANARDHANAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether some difficulty has 
cropped up in getting spares for 
Boeing planes from U.S.A; and

(b) how many Boeings have been 
grounded as a result thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) No, Sir.

(b) Does not arise.
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Formulatien of Beards of Directors of 
NfttleitalM Banka

*574. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state:

(a) the latest position with regard 
to the formation of Boards of Direc
tors of the fourteen nationalised 
ban(k$ including the representatives 
of workers, peasants, artisans, small 
traders etc; and

(b) whether such broad-based 
bodies are proposed to be formed at 
lower levels also?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The new Boards of Directors of 
14 nationalised banks have since been 
constituted with effect from 11th 
December, 1972, in accordance with 
clause 3 of the Nationalised Banks 
(Management and Miscellaneous Pro
visions) Scheme, 1970.

(b) The Board of each nationalised 
bank is empowered by clause 14 of 
the Scheme referred to above, to cons
titute such committees, whether cons
isting wholly of Directors or wholly 
of other persons or partly of Direc
tors and partly of other persons, as 
it deems fit, to render advice on such 
matters as may be generally or 
specially referred to them by the 
Board.

Trade talks between India and Japan

•575. SHRI MUHAMMED 
SHERIFF:

SHRI V. MAYAVAN:

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether any trade talks were 
held between India and Japan dur
ing the current month; and

(b) if so, the decisions arrived at?

THE MINISTER O f FOREIGN 
TRADE (SHRI L. N. M35HKA):
(a) and (b). There have been no 
official talks on trade between India 
and Japan except as a part of the 
Intra-Regional Trade Promotion Talker 
organised by the Economic Commis
sion for Asia and the Far'East.

The Intra Regional Trade Promo
tion Talks have been held, since 1986, 
in conjunction with the Aslan Trade 
Fairs. In the talks held in New 
Delhi in conjunction with the Third! 
Asian Trade Fair, 15 countries includ
ing India and Japan participated.

In pursuance of a Resolution of the 
Economic Commission for Asia and 
the Far East, these discussions are 
held in-camera and no formal record 
is kept of the proceedings.

There was also a meeting of the 
Business Co-operation Committees of 
India and Japan In New Delhi on 
the 7th and 8th of December, 1972. 
These, however, are no official com
mittees of industrialists and business
men and the meeting was organised 
by the Federation of Indian Cham
bers of Commerce and Industry.

Orders secured by S.T.C. from foreign 
countries for supply of jute, shoes 
and cement

*576. SHRI RANABAHADTJR 
SINGH:

SHRI DHARAMRAO AF- 
ZALPURKAR;

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether the State Trading Cor- 
poration of Ihd&a has. secured erders 
from foreign countries for the supply 
of jute goods; shoes nxdt cement; and
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(b) If so, the names of the items 
**r which orders have been secured 
*nd the foreign exchange that is go
ing to be earned through these deals?

THE MINISTER OF FOREIGN 
TRADE (SHRI L N. MISHRA):
(a) Yes, Sir.

(<b) A statement is laid on the 
Table of the House. [Placed in Li- 
torary See No. LT-4142/72].

Loans Advanced by Nationalised 
Banks to Fanners in Mysore

*577. SHRI PAMPAN GOWDA: 
'Will the Minister of FINANCE be 
pleased to state:

(a) the total amount of loans ad
vanced so far by the nationalised 
banka to the big and small farmers 
in the State of Mysore; and

(b) the percentage of the loans 
-which has been recovered and the 
percentage of the loan expected to 
be declared as bad debt?

THE MINISTER OF FINANCE 
<SHRI YESHWANTRAO CHAVAN):
(a) The amount outstanding m res
pect of direct agricultural advances 
provided by the nationalised banks 
in Mysore State as at the end of June 
1972 was Rs. 16.69 crores. The break
up of this figure between small and 
foig farmers is not available, as the 
banks did not maintain statistics in 
-the manner asked.

(b) Information on the percentage 
o f loans recovered in Mysore is being 
collected and will be laid on the 
Table of the House.

Debts are regarded as bad only 
after all avenues of effecting recover
ies, including legal remedy, are ex
hausted. It would, therefore, be pre
mature to make any precise estimate 
o f  bad debts at this stage.

Announcement of fresh market 
borrowings

*578. SHRI C. T. DHANDAPANI: 
SHRI GIRIDHAR GOMAN.

GO;

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government, after the 
price rise debate in Lok Sabha in the 
current Session, announced fresh 
market borrowings to the tune of 
Rs. 100 crores;

(b) if so, whether upto 28th Nov
ember, 1972, the Centre's market 
borrowings have already yielded an 
extra Rs. 108 crores over and above 
the net borrowing estimate of Rs. 215 
crores; and

(c) if so, latest position and how 
far this has helped in checking the 
price rise?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, dir.

(c) The Central Government’s net 
receipts from the market loans float
ed so far during the 1972-73 fiscal 
year amount to Rs. 433.19 crores.

Financing of the Government’s ex
penditure by raising resources 
through market loans enables the 
Government to mop up the surplus 
liquidity m the banking system and 
thereby helps in easing the pressure 
on prices. However the behaviour of 
prices is influenced by the interaction 
of a large number of factors and as 
such it is not possible to quantify the 
impact of any single measure.

Elimination of Escalation Clause from 
contracts entered into by Govern
ment or public sector undertakings

• m  SHRI E. V. VIKHE PATIL: 
Will the Minister of FINANCE be 
pleased to state:
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(a) whether certain suggestions 
were received by Government for eli
mination of the escalation clause from 
contracts entered into by Govern
ment or public sector undertakings 
with private contractors for comple
tion of various project works; and

(b) if so, the decision taken there
on?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) No 
suggestion has been received for the 
elimination of the escalation clause 
as such from contracts entered into 
by Government or public sector 
Undertakings with private contrac* 
tors for completion of various pro
ject works.

(b) Does not arise.

Bonus to Rubber Board employees

*580. SHRIMATI BHARGAVI 
THANKAPPAN; Will the Minister 
of FOREIGN TRADE be pleased to 
state:

(a) whether a scheme to grant 
bonus to the employees of Rubber 
Board Is under the active considera
tion of Government; and

(b) if so, the time by which the 
final decision in this regard will be 
taken?

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA):
(a) and (b). The question of pay
ment of bonus to the employees of 
the Rubber Board is under active 
consideration.

Committee to adviae purchase of 
cotton in Gujarftt

India was the member of the Com
mittee appointed by Government o f 
Gujarat to adviae regarding the pur
chase of cotton in Gujarat?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): Government 
are not aware of any such' Commit
tee having 'been appointed by the 
Government of Gujarat. The Cotton 
Corporation of India set up a Regio
nal Purchase Advisory Committee fo r  
Gujarat with the Corporation’s Re
gional Manager as Convener.

5404 :
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Fresh Investment in (joai Industry

5405. SHRI DARBARA SINGH: 
Will the. Minister of FINANCE be 
pleased to state:

(aj hew 'much fresh investment has 
actually come to coal industry in the 
form of share .capital, preference and 
equity and long term loans for over
10 years during the last three years; 
and

(b) the names of the Companies 
and how much money each raised 
on above accounts?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). Information is being 
collected and will be laid on the 
Table of the House.
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Increase/decrease in exports of vari
ous Commodities

5409. SHRI SOMCHAND SOLANKI: 
Will \tjhe Minister of FOREIGN 
TRADE be pleased to state:

(a) the increase/decrease in exports 
of cotton textile, tea, handicrafts, 
ready-made clothes and shoes in the 
year 1970-71 and 1971-72; and

(b) the steps Government propose 
to take to increase the exports of 
these commodities?

THE DEPUTY MINISTER IN THE 
MINISTRY OP FOREIGN TRADE 
(SHRI A. C. GEORGE), (a) and <b). 
A statement is laid on the Table of 
the House.

Statement
(a) Increase or Decrease in Exports

Items

(Rs. crores) 
During During 
1970-71 i97*-7* over over 
1969-70 1970-71

Co*.to i Textiles (m 11-made)
—Colon piecegoods,
yam & thread —4 7 —5 7
—Cotton apparel +3-i hS'4

Tea +23*8 + 8-0
Handicrafts —3'4 -f-ii '8
Clorh'ng(excl. cotton 
apparel) + 5*5 —0 5
Shoss -fa-2 +0-4

Nire : F gites bi32i o i DGCI&S class- 
fica'ion.

(b) The ’mam export promotion 
measures m operation in regard to 
specified commodities are as follows:

Cotton Textiles (including cotton 
apparel). In order to improve quality- 
production, efforts are being made to 
meet the requirements of exporting 
mills for imported sophisticated items 
of textile machinery, subject to availa
bility of foreign exchange. The sche
me for export production of garments 
under custom bond on the basis of 
imported cloth has been liberalised so 
that exports of garments is maximis
ed. Concentrated efforts are also be
ing made to secure bulk orders for 
cotton fabrics and yarn. It is also 
proposed to continue our efforts both 
through the various international 
forums and bilateral negotiations to 
pursuade the industrial countries to 
liberalise their imports. The exports 
of cotton textiles have been picking 
up well during 1972-73.

Tea: Abolition of export duty on 
tea from 1-3-1970 with simultaneous 
rebate of excise duty on exports bas
ed on F.A.S. prices; participation in 
International efforts to stabilise prices 
of tea; promotion of special packs of 
Indian tea in selected markets abroad
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'with the cooperation of the local 
blenders/packers.

Footwear: The major step which
Government has taken recently is to 
canalise the export of all types of 
footwear through the State Trading 
Corporation. Other measures taken 
for promotion of export of leather 
shoes are sending of sales-ctwn-study 
teams abroad, participation in specia
lised trade fair abroad and grant of 
air freight subsidy.

Handicrafts: Facilities for raw 
'materials and popularisation of 
Indian Handicrafts including gems 
and jewellery in overseas 'markets.

Marine Products Exports Develop
ment Authority

5410. SHRI SOMCHAND SOLANKI: 
Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) when the Marine Products 
Export Development Authority was 
established and who are the mem
bers of the Authority;

(b) the functions of the Authority; 
and

(c) how many non-official members 
are included in the Authority?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) The 
Marine Products Export Development 
Authority was established with effect 
from the 16th August, 1972. The 
names of the members of the Autho
rity is given in Statement I laid on 
the Table of the House. [Placed in 
Library. See No. LT-4143/72].

(-b) The functions of the Authority 
are given in Statement II laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-4143/72].

(c) There are twelve non-official 
members in the Authority.

Industries to be set up in Santa 
C m* Free Trade Zone

5411. DR. H. P. SHARMA: Will the 
Minister of FOREIGN TRADE be 
pleased to state:

(a) whether any free trade zona is 
proposed to be set up around Santa 
Cruz airport at Bombay;

Ob) if so, the broad outlines of the 
scheme; and

(c) the nature of the industries to 
be set up in this Zone?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Govern
ment have decided to set up an Ex
port Processing Zone near Santa Cruz 
airport at Bombay.

(b) A statement is laid on the 
Table of the House.

(c) Manufacture of electronic 
equipment.

Statement

The board outlines of the scheme 
will be;—

(i) The Zone will be established in 
an area of 100 acres, 7 Kms. from the 
International airport at Santa Cruz, 
Bombay. The land has already been 
earmarked.

(ii) The project is entirely export- 
oriented. The units admitted into the 
Zone will be obliged to export 100 per 
cent of their production, i.e. entry of 
these products into the rest of India 
will be prohibited. It is further in
tended to ensure that the net value 
added on an average on the entire 
operations in the Zone will be about 
50 per cent of the io.b. value 
of exports, i.e., the inputs of 
foreign exchange for the import of 
raw materials or components used in 
the manufacture of the exported pro
ducts will not exceed half the value
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event, not be below 20 per cent, and, 
if possible, it should not be less ttyan 
30 per cent

(iii) The units in the Zone are pro
mised to tbe given certain facilities 
and concessions, such as in the matter 
of import of raw materials, compo
nent*, capital equipment, etc.

(iv) The Zone will help to raise 
the export of electronic equipment 
and components from India substan
tially.

Shortage of Jute

5412. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of 
FOREIGN TRADE be pleased to state:

(a) whether against the require
ment of 7.4 million bales of jute the 
present a v a ila b ility  is not mote than 
5.5 million bales;

(b) if so, what steps Government 
have taken to meet the shortage of
1.9 million bales of jute; and

(c) whether firm commitments for 
import of this quantity have been 
made and if so, the steps Government 
propose to take to accelerate the im
port to keep the industry running to 
be able to meet its export commit
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) to (c). 
The total requirements of jute and 
mesta for 1872-73 are estimated at 
7.35 million bales. The total availa
bility is of the same order (includ
ing carry-forward in the beginning 
of the season and the crop for the 
season). The mills will require some 
stocks to be carried forward into the 
next season for consumption unity the 
new crop comes into the market. 
Towards this end, adequate imports

February, 1973. The industry will 
thus be able to maintain uninterrup
ted production and meat export de
mand for jute goods.

Loss of Tea Market

5413. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of
FOREIGN TRADE be pleased to state:

(a) whether India is losing her 
traditional market for tea in U.K., 
U.S.A. and European countries to 
Africa gradually;

(b) whether Government have 
made any assessment of the gradual 
loss to which the country is being 
subjected over the last three years; 
and

(c) whether excise duty on tea, 
particularly on the Upper Assam tea 
is disproportionately high and this 
makes Indian tea uncompetitive and 
if so, whether Government are consi
dering any proposal to give substan
tial relief to the tea industry to 
enable it to regain the ground and 
if so, the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE); (a )and (b). 
Although Indian tea is facing grow
ing competition from African coun
tries, exports of tea from India have 
not declined -*mc«» 1909 as will be 
seen from the following figures inas
much as the fall in exports to cer
tain countries have keen made up by 
increased exports t© other?:—

(Qty. in mxL fcgs.>
1969 168.7

1879
1971 m o r

of export. The minimum net value have been planned In addition to 
added in individual cases will, in any small quantities already imported, 2

lakh .bales have been contracted for 
imports during the 3 months ending
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(e) In order to make Indian tea 
competitive in the world market as 
also to provide some built-in incen* 
tive for production of larger quantity 
of better quality tea for export, Gov
ernment abol shed thp export duty on 
tea from 1st March, IffJO and enhanc
ed the rates of zonal excise duty A 
rebate of excise duty at the point of 
exports varying with price was an
nounced with effect from 15th April m o  to boost tea exports The ques
tion of giving fiscal relief m excise 
duty on tea is under constant review

Abolition of export dutv in jnte goods 
to compete with other Foreign, 

countries

5414 SHRI BISHWANATH JHUN- 
JHUNWALA Win the Minister of 
FOREIGN TRADE be pleased to state

(a) whether Bangladesh Jute In
dustry is selling its products 8 to 10 
per cent cheaper than India iesult- 
mg in a big loss of world market for 
the Indian exporters

(b) whether in view of this Gov
ernment have considered the desir
ability abolishing export duty on jute 
goods or giving any similar incent
ives to enable the industry to com
pete with the other countries m the 
world market and

(c) whether Government have ask
ed the State Trading Corporation to 
compete with other exporting coun
tries m the world market specially m 
sacking; whoso export we have lost 
to the tun*- of 70-80 per cent and to 
improve our export earnings on this 
account’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C GEORGS) (a) Yes, 
Sir

(b) This is under constant review 
As a result of last review, the export 
duty on jute primary carpet backing 
cloth weighing 9 oz. and above per

sq yrd has been reduced from 1st 
November 1972

(c) Yes, Sir

Codification of Service Conditions of 
Officers m Bank of India

0415 SHRI CHANDRA SHLKHAR 
SINXJH Will the Mimstei of FIN
ANCE be pleased to state

(i) whither service conditions of 
officers in the Bank of India have 
been codified,

(b) if not whether an officers de
putation from this Bank met the 
Custodian m this regai d and the 
latter prom sed to codify the service 
conditions m consultation with the 
officers association, and

(c) if so by when the service 
conditions are likely to be codified’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) to (c) According to the Bank of 
India a Committee of senior officers 
has been constituted by the bank to 
examine and process the draft code 
of the service conditions of officers 
and that efforts are being made to 
finalise it as soon as possible, after 
discussion with the Officers’ Associa
tion

New draft order for Price of Coconut 
Husk

5416 SHRI VAYALAR RAVI Will 
the Minister of FOREIGN TRADE be 
pleased to state

(a) whether Government received 
any new draft of order to control the 
price of coconut husk from the Gov
ernment of Kerala for approval, and

(b) if so, the salient features there
of and the reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FORBHGN TOADS 
(SHRI A. C. G8 OR0 E): (a) No, A*

(b) Does not arise.
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Development of Ponmvdl in Dtetrict
Trivandrum (Kerala) as a Tourist 

Centre

5417. SHRI VAYALAR RAVI: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether the study team of the 
Indian Institute of Foreign Trade 
has recommended that Ponmudi m 
District Trivandrum (Kerala) should 
be developed as a tourist centre;

(b) if so, the reaction of Govern
ment thereto; and

(c) what are the other recommend
ations of the study team and the ac
tion proposed to be taken in this re
gard?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR KARAN 
SINGH): (a) The Department of
Tourism is not aware of any recom
mendation of the Indian Institute of 
Foreign Trade for the development of 
Ponmudi as a tourist centre.

(b) and (c). Do not arise.

Transfer of Shares by Companies
5418. SHRI DARBARA SINGH: 

Will the Minister of COMPANY 
AFFAIRS be pleased to state:

(a) whether there has been any 
change in the shareholdings m the 
Coal Mining Companies registered in 
West Bengal and listed in Calcutta 
Stock Exchange in 1971.72;

(b) if so, whether there were a 
large number of share transfer from 
Andru Yule or Shaw Wallace to an 
Indian group; and

(c) the name of the group and the 
number of shares transferred?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) to (c). The informa
tion is being collected and will be 
laid on the table of the House.

Shareholder of M/s. Dolan! Orea Lift., 
Keooihar (Orissa) aa* M/s. fletUa 
Mining aad Mannfaciuriag Corpora

tion

5419. SHRI SADHU RAM: Will the 
Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 4194 on 1st September, 
1872 and state:

(a) whether the information asked 
for has since been collected;

(b) if so, a gist thereof;
(c) whether any loan has since 

been disbursed; and
(d) if so, the amount thereof and 

the reason for the balance undis
bursed?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The requisite informa
tion is ibeing laid on the Table of the 
House today separately by the De
partment of Parliamentary Affairs.

(c) and (d). During the last three 
years the Industrial Development 
Bank of India sanctioned a term loan 
of Rs. 200 lakhs to M/s Bolani Ores 
Limited which was subject to reduc
tion by such amount of loan, as may 
be sanctioned by other financial insti
tutions. As a result, the Industrial 
Development Bank of India’s share 
was reduced to Rs. 50 lakhs, loan 
documents of which have yet to be 
finalised. -However, disbursement of 
Rs 42 lakhs has already been arrang
ed pending finalisationl of the loan 
documents.

M/s. Sethia Mining and Manufac
turing Corporation Limited which 
operates two coal mines has request
ed the Industrial Development Bank 
of India for financial assistance of 
Rs. 90 lakhs in the form of privately 
placed debentures. The application 
is under consideration of the Deve
lopment Bank which is awaiting fur
ther material/information from the 
company as the data furnished by it 
so far was still inadequate to process 
the application.
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U.S. Aid for Industrial and Agricul
tural Development Works in India
5420. KUMARI KAMLA KUMARI: 

Will the Minister of FINANCE 
pleased to state:

(a) the total amount of U.S. Aid 
to India for Industrial and Agricul
tural Development works in the year 
1670-71; and

Ob) the total loan for industrial 
development from U.S.A. in the year
1970-71 and the rate of interest <m 
the loan?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A statement is laid on> 
the Table of the House.

STATEMENT

Amount 
of aid 

(Rs. crores)
Rate of 
interest

Remarks

AID
(i) Family Planning 

Grant dt. 30-6- 
1970

(ii) India : Production 
loan : 1971 dt./ 
13-3-1971

15*00

116*25 2 % per auuum 
in the first 10 
years and 3% 
per auuum in 
the remaining 30 
years.

The purpose of the grant is to 
enable India to expand the 
family planning programme by 
Rs. 15 crores. The foreign 
exchange equivalent however was 
available for import from USA 
of commodities ard commodity 

related services required by Indian 
industry and agriculture.

This is a non-projeef loan utilised 
mainly for the importation of a 
variety of maintenarce items 
like fertilizers, irdusirial raw 
materials, non-ferrous metals, P. 
O.L., Steel, newsprint, tallow 
spares and components, etc.,

E X 1M
(i) Sixth Line of Cre

dit dt. 22-4-1970

(ii) Shree Synthetics
dt. 11-9-1970

Technical assistance (Grants)

11*25 6% per annum

1 46 6% per annum

4*08

For import of cttp tF) cquifirfrt, 
initial spares ard related services 
required for development pro
grammes in both public and 
private sectors.

For purchase of equipment and 
related services for ihe constru
ction in Ujjain of a plant for the 
manufacture of nylon filament 
yarn.

These grants were for technical’ 
assistance to agricultural univer
sities and for agricultural deve
lopment.

148*04
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Names of Fvtofcte Companies and
individuate who have their own 

Aircraft

5421. KUMAHI KAMLA KUMARI: 
"Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the names of private companies 
and individuals in the country who 
have their own aircraft; and

(b) whether these aircraft are used 
for travelling abroad?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) A statement (Siving the 
requisite information is laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-4144/721.

(b) In terms of Rule 5-A of the 
Aircraft Rules, 1987, no aircraft re
gistered in India can leave India with
out prior permission of the Director 
General of Civil Aviation. No such 
permission has been given in the re
cent past.

Employees of Big Industrial Groups 
drawing a salary of Rs. 3000 and above

5422. KUMARI KAMLA KUMARI: 
Will the Minister of COMPANY AF
FAIRS be pleased to state the names 
and office addresses of the employees 
working in Tatas, Birlas, Sahu Jains, 
Mafatlal and Goenka Groups of In
dustries who draw salary of more 

'than Rs. 3000 per month?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): The Department has no 
information about these details as 
such particulars of employees are not 
at present required to be shown in 
the returns to be filed under the Com- 
-panles Act 1956.

P r o p e l to p«* patten m m  <«***> 
on air map

5423. KUMARI KAMLA KUMARI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government propose 
to put Dalton Gunj (Bihar) on air 
map by introducing atleast one air 
service a week; and

(b) if so, when?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR, 
KARAN SINGH): (a) No such pro
posal is under consideration.

(b) Does not arise.

Plan to increase the inflow of foreign
tourists during the next five years
5424. SHRI MARTAND SINGH

of Rewa: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state whether Govern
ment have formulated any State-wise 
plan to increase the inflow of foreign 
tourists in the country during the 
next five years and if so, broad out
lines thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): The Fifth Plan sche
mes are under formulation.

Checks devised to ensure that powers 
delegated to Air India's Managers 
based in foreign countries are not 

being .misused
5425. SHRI K. SURYANARAYANA: 

WiH the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government have laid 
down any guide lines lor incurring 
expenditure in foreign exchange on 
heads other than maintenance of 
Establishment, transport and provision 
of servicing and fuelling to the Air 
India’s planes in foreign countries;
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(b) if so, the powers delegated to 
Air India’s Managers based in foreign 
countries to incur such an expenditure 
in foreign exchange on Entertain
ments and other Contingencies and 
what check is being exercised over 
its propriety;

(c) the power delegated to the
Managers of the Air-India posted
abroad to issue complimentary passes 
lor cross country travels or for inter
national travels to foreigners and 
•others; and

(d) what checks have been devised 
hy Government to ensure that these 
powers are not being misused?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) and (b). Each 
item of capital expenditure, whether 
in foreign exchange or not, exceeding 
Rs 40 lakhs requires approval of the 
Central Government. Lease of im
movable property for a period exceed
ing 10 years or disposal of any pro
perty having an original or book 
value exceeding Rs. 10 lakhs also re
quires approval of the Central Gov
ernment. All expenditure incurred 
by officers of the Corporation whe
ther in India or abroad is subject to 
budgetary control and audit by the 
Comptroller and Auditor General. 
The Corporation is required to furnish 
periodic reports of earnings as well 
as expenditure in foreign exchange to 
the Reserve Bank.

(c) Issuance of complimentary trans
portation by Air-India is regulated 
hy IATA Resolution 200, 200* and 
200b.

(d) The Board of Air-India has 
passed a resolution delegating powers 
to various functionaries and it is the 
fluty of the management to keep an 
eye on their exercise. Managers are 
required to submit to Headquarters 
monthly statements of passes issued.

Seizure of third party goods by the 
Collectorate of Central Excise, Madurai

5426. SHRI K. SURYANARAYANA: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 812 on the 
17th November, 1972 and state:

(a) whether the requisite informa
tion has since been collected and 
would be laid on the Table, if not, 
the reasons therefor;

(b) how much more time would it 
take to collect it; and

(c) the latest action taken to re
lease the seized goods and also to re
cover the Excise Duty already de
posited with the manufacturers by 
the parties concerned and refund the 
same to the latter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c). In im
plementation of the assurance given 
on the 17th November, 1972, in reply 
to Unstarred Question No. 812, the 
requisite information pertaining to 84 
cases of seizure was forwarded to the 
Department of Parliamentary Affairs 
on the 19th December, 1972 for being 
laid on the Table of the House.

Credit facilities to non-ookin* ooal 
sector

5427. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) whether he has received any 
recommendation from the Minister of 
Steel and Mines about the giving of 
Credit facilities to the non-coking 
coal sector in 1971 and 1972; and

(b) if so, how many times and the 
exact nature of recommendation each 
time and action taken thereon?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) No Sir.

(b) Does not arise.
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Accumulation of Iron Qre at Poets

5428. SHRI S. C. BESRA:
SHRI RAM PRAKASH:

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether due to faulty planning 
iron ore has stockpiled at ports out 
of proportion; and

(b) if so, the remedial measures 
proposed to be taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Increase in liquor revenue in Union 
Territories

5429. SHRI SHYAMNANDAN 
MISHRA: Will the Minister of
FINANCE be pleased to state the 
increase in the liquor revenues dur
ing the last 3 years, year-wise, in res
pect of Union Territories?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K 
R GANESH)* The requisite infor
mation is being collected and will be 
laid on the Table of the Sabha.

Direct imports of i aw-materials
5430 SHRI RANABAHADUR 

SINGH: Will the Minister of FOR
EIGN TRADE be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern
ment to allow direct imports of essen
tial raw materials which are at pre
sent canalised through the Public 
Sector agencies;

(b) whether there have been com
plaints that the public sector agencies 
like S.T.C., I.R.M.A.C., and IDPL
continued to harass the exporters; 
and

(c) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No,
Sir. There is already the practice of 
issuing letters of authority to actual 
users against licences issued to cana
lising agencies, to enable them to im
port their essential raw-materials in 
cases where the canalising agencies 
are not in a position to meet imme
diate requirements.

(b) and (c). No, Sir. There are, 
however, at times complaints of delay 
in the supply of goods against release 
orders which are looked into prom
ptly.

“Indo-UK agreement for Industrial 
Development”

5431. SHRI GIRIDHAR 
GOMANGO:

SHRI RAMSHEKHAR 
PRASAD SINGH:

Will the Minister of FINANCE be 
pleased to state:

(a) whether two agreements bet
ween India and U.K. were signed in 
November, 1972;

(b) if so, whether these two agree
ments will benefit the industry in 
India; and

(c) the names of the projects to be 
developed under these agreements?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The following two loan 
agreements were signed between the 
Government of United Kingdom on 
November 9, 1972;

(i) UKjIndia maintenance Loan 
Agreement 1972 for £ 25 
million (Rs. 47.42 crores) and

(ii) UK [India Mixed Project 
Loan Agreement 19T2 tor 
jg 16 million (Rs. 30.35 Crores).
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The Maintenance Loan is to be 
nsefi lor flrtancirig Imports of com
ponents, spaces, raw.materials and* 
related service. The Mixed Project 
I*an is meant for financing the 
foreign exchange requirements of 
large-value projects The following 
such projects are being financed under 
this loan:

(a) Fertilizer Project of M's Indian 
Farmer**’ Fertilizer Cooperative at 
Kandla and Lalol m Gujarat

(b) Fertili7er project of Mjs 
Southern Petrochemical Industries 
Corporation at Tuticorm m Tamil 
Nadu

(c) Fertilizer project of M's 
Mangalore Chemicals and Fertilizers 
in Mysore State

(d) Two bulk earners for Shipping 
Corporation of India

(e) One bulk carrier for Scmdia 
Steam Navigation Co Ltd, Bombay

(f) One Product Tanker for the 
Great Eastern Shipping Co, Bombay

(g) One 120 MW boiler for the 
Damodar Valley Corporation and two 
such boilers for the Madhya Pradesh 
Electricity Board, and

(h) The Naphtha Cracker Project 
of Indian Petrochemicals Ltd in 
Gujarat

Talks among India, OAR and
Yugoslavia

5432 SHRI PRABHUDAS PATEL 
SHRI RAMSHEKHAR 

PRASAD SINGH

Will the Minister of FOREIGN 
TRADE be pleased to state

(a) whether the tripartite talks 
a m *  India* UAJl and Yugoslavia 
have once again been revived after a 
long spell,

3085 L S -3

(b) whether the progress of the* 
tripartite talks so far held was very 
slow,

(c) the reasons for not having these 
talks. earlier as also for their slow 
progress, and

(d) the steps being taken to imple
ment the decisions of the tripartite 
meeting’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C GEORGE) (a) to (c) 
The Working Groups and Sub-Groups 
set up under the Tripartite Agreement 
have been meeting periodically, ever 
since the Agreement was signed, m 
one of the three countries to review 
the implementation of the decisions 
taken by the Tripartite Minsters 
meetings The Mini<steis of the three 
countries ha\e so far met thrice to 
consider tne recommendations of the 
Working Groups The precxcupaton 
of the Ministers vvith the meeting of 
the group of 77 of de\ elopmg coun
tries in October 1971 and the Third 
UNCTAD in Apnl-Ma\ 1972 and with 
their own internal problems hds de
layed the talks after the Third meet
ing of the Ministers held m Septem
ber 1970 The Working Groups, 
however have already met m 1972 in 
preparation for the Fourth Meeting of 
Ministers to be held shortly in New 
Delhi

(d) In the field of trade and tariffs, 
a list of new items have been finalised 
for addition to the existing list of pre- 
feiential items under the Agreement 
In the field of industries a number cf 
projects have been identifier for tri
partite collaboration and this matter 
is being pursued by the Ministry of 
Industrial Development In the field 
of shipping possibilities of tripartite 
cooperation in the maritime transpor
tation of cargoes m the sharing of 
tramp cargoes among the national 
line in the supply of equipment* to 
shipyards and other fields are being 
looked mto by the Ministry of Ship
ping and Transport Promotional efforts 
m the field of tourism have been
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taken by the three countries leading 
to the increase in the tourist traffic. 
Waits to U.S.A. and Switzerland by 
representatives of 20 ltt«* Bttslnecs 

B M W  In 1972
5433. KUMARI KAMLA KUMARl: 

Will the Minister of FINANCE be 
pleased to state:

(a) the number and names of the 
representatives of 20 large business 
houses who visited U.S.A. and Swit
zerland in 1972;

(b) the purposes of their visit; and
(c) whether those were not com

mercial trips?
THE MINISTER OF FINANCE 

(SHRI YASHWANTRAO CHAVAN):
(a) to (c). Foreign exchange is re
leased by the Reserve Bank of India 
for business visits abroad for further
ance of trade, industry and commerce 
and applications are considered on 
the basis of the essentiality of the 
proposed visit. Guidelines to be fol
lowed by Regional offices of the Re
serve Bank of India for scrutiny of 
applications have been laid down. 
The necessary information will be 
collected and will be laid on the Table 
of the House.
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3r *r ftrarrft *m  r̂r*r f&tx * (t  fteft
*fp*r fTO? rrpf ITT ?^Tcft Tfcft fr I 

sprfar f%«ft * m  $  frtfY T»tft

( i )  sr*nr 20 g i  sftsfifnr «nr^ 

( i t )  ^ w f s r r q r  apffnrr t t *tt 

*t w n  *r (1) ^t srf?rwr?T

% fff«rrT*rtT fa*i tft
sffr stutF** str wre-Prr
f w r i f *  <pr 9>T?r I  rnfa 
3?<n^T srr*- facrm *  ûsstYct ¥1 
ifrcsr^ fe/r Vt str  ^
t s t  *?r *?% *fir i w w  srftafr % 

f t f t  tfr farfw * 
^rsFfft sTrro^erwr w*«ftarT *pt% 
*>r ?'rrr *£> ftar £ srir fofft * i  
# W »n ; ̂ Ti% ^ *r«rfaar?r ft *r * ft  i
■̂prrrr rj«fr spprfjT̂ r *Pt *nr)r srfraraT 

% SrBtf*T 3cflft*T TT *fft fasfa^T ^
-&t «r— f̂t *rmr *r fr ar#t

| srV fsrwr wt *rtetfto
M  ^  ^  t 1

um wffW t % to w #  s*

vtYV»rf)r ^  g fw r *ft sgt
fo rf? r a r^ R T  vfs*  f h r r  $  i f r « r -

f T f f n f ^ ^ i r ^ ,  19 70 ,3J5 1971 

^?r 1972 % *rfar* V^STT *?t

farfa % *$*rn: Tnsgta?r?r
STTT Xftf 20 3# ?TV3ftr*r̂  fr

«̂rf?srcr x*ft ^wrfaift *p> f*3r ftr  
*?V ar̂ rrcrr r̂tr ?r*ft ^ r ^ W t  
v tfg r^ ^ ^ oft^ fsrsn m T  vw *ft  
srfb'Wft trtr wsHRirv f^rf?r Ora**ft 
% i

(*T rcrw t*)

^  1970 ^T, 1971 3R 197
% ^ * T  ^ 3PFPTT TT*ft 3pT Wt

mv^rc

25743 45 28473 95 29580.17

11.4 10 .9  10 0

qr jsft ?rnTci *ft 3»wr srfnwr »ft 
* in ^ % * iT*r3t?r«TT3ftT^r| i 1970- 
71 % % »t t  *r Tpr̂ t w?r f̂t ar#t
f̂rcfrKfTTOT % KTW ^T%SnT
f̂Ttfcri srr ?T t, «tVt, vn»t ^merr 

<r iTsfi j ,  ^  H?«rrm % *̂fr ?Tfr*r?rr 
ITTkT % *r?sfT ^ w w

tffif n r rr  ?rfnr?rr stf t̂ ^wrf?r«ft 
% sr^sr ^ vm- $fn  mrrttr «ft
fejTT | I 'SfgT 3̂ T% 5ITT f%?ft VlF8ftfW 

f̂wrft vt w 3̂  f r̂ftJr ^rzmr ??Y 
nift, / ^pn^r vrnft ir 
qrfrjRrfttfffT wv «ft fswr f^t *tir | 1 

«tffrf^P ̂ tptT ̂  qW rfw
W ^ 'r t  ^  m f* m r  <rfr- 
tft îTWt ^  fsRT-jft̂ r̂ rr ^vffiivrc
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;;ri" ( >rfa-~l:ff~lfCFi o<fTtrP:: : 5PH merf;:rlfll" 
1 9 s 9 ~ ~·a-if a- ~~.irTlf ~~r~ aru "1" ;·'Cf 

'llf 'PT "fiQ"T ~ ;;rr~ \;fQ:T ;;rr<.rim'fi" ~~T 
mm~' ;;rHr p.f'iiifa ~ ~ tf~~ ~~r~ 

HT f!;'Pifer'P~ ;;r't<:: ~>rfa<if "1'Rll"'fi" o!fTtfP:: 

>r~T ;;rr<.TTlT ~ ~~m: 'llT ll"flT ~r '3\"id"f t I 
Comp,e'tition among Nationalised 
Banks for . Institutional ne:eosits 

and big loan Accounts · 

5436. SHRI PILOO MODY: 

SHRI JYOTIRMOY BOSU: 

Will the Minister of FINANCE be 
pleased to state: 

\ 
(a) wheth<:r attention of the Gov-

ernment of India has been invited to 
a report in the 'Economic Times' of the 
14th November, 1972 under the cap-
tion "Banks woo big parties, ignore 
the small man" saying that the natio-
nalised banks are working at cross 
purposes and a war is on amongst 
them for institutional deposits and big 
loan accounts; and 

(b) whether the repo~t has been 
carefully examined by Government 
and if so, treir reaction thereto? 

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN): 
(a) Yes, Sir. 

(b) It would not be correct to say 
that banks woo big borrowers and 
ignore small . men. The number of 
borrowal accounts in regard to prio-
rity sectors· (Agriculture; small scale 
industries, professional and self-emp-
loyed persons, retail trade, small busi-
ness etc.) has increased from about 
3 lakh in June, 1969 t 0 about 15 lakh 
in June, 1972 in the case of all public 
sector banks. Similarly, the number 
of deposit accounts currently is esti-
mated to be about 350 lakhs as against 
120 lakhs in 1968. 

--

In the coritext of the current liqui-
dity in the . 'banking system, there 
have been some instances of loan :a4::-
counts being shifted from one bank to 
another. This was discussed by the 
Governor, Reser·v.e Bank w i th fhe 
heads of public sector banks. ~ the 
14th November, 1972. It was: agrem.' 
there that a committee would go inm . 
the matt.er for evolving suitable guide-
lines in this regard. In the meanti~ 
the Reserve Bank has advis.ed all pub:-
lic sector banks that there should J:;e . 
no unh<:althy competition among theni 
and that they should not take over,, . 
from one another, ·credit llm'its of any 
party, aggregating Rs. 25 lakhs er 
more, by quoting rates of in teresa; : 
lower than those stipulat ed by their · 
existing bankers; 

Import of Liquor 

5431. SHR! SHYAMNANDAN 
MISHRA : Will the Minister of 
FOREIGN TRADE he pleased to state 
the volume of import 0f liquor, year-
wise, since 1969'7 

THE DEPUTY MINISTER I N THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C. GEORGE}: Calendar 
year-wise import figur.es are n ot avail-
able as import trade statistics are 
compiled by the Director Gen er al . 0£' 
Comn1erciaI Intelligence and Statis-
tics, Calcutta, on financial year b:asis. 
Imports of alcoholic b,<:verage5 during : 
1968-69 to 19'72-73 (upto May, 1972) 
are giveri below:-

Yeus· Qty;in Value· 
'oo o' in R s. 
titres •o oo' 

·- ·--.. 

57r 6912 

J84: 4~JI°'' 

r970-7r z:;z 2 9Ili': 

I.78.' .2406. 

r972-73 (uptoMa y, 1972) ZI 3-I: 
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.Amount Sanctioned to West Bengal (2) Super bazars in the co-opera-
f~r Flood Relief tive sector. 

5433. DR. RANEN SEN: Will the 
Minister of FINANCE be pleased to 

·state: 

(a) the total amount granted by the 
·.t;en.tre dur.lng the last three years as 
:flood relief to West Bengal; and 

(b) the total amount demanded by 
·the West Bengal Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K 

-R. GANESH): (a) and (b). The 
.amounts demanded by the .State Gov-
· ernment a.na the amounts r_eleased 
yea:rwise since 1969-70 to 1971-72 are 

:as foHows;-

:01969-70 

·x970-7 r 

u 971-72 

T otal 

(Rs. in crores) 

Amount Assist-
dem.anded ance 

released 

ro·33 5·75 
66 ·00 18·91 

74·95 17·50 

LSale of controlled cloth in rural areas 
through Co-operatives 

5439. SHRI PRABHUDAS PATEL: 
SHRI V. MAYAVAN: 

Will tlae Minister of FOREIGN 
·-'TRADE be p1eased to state whether 

Gov.ernment are considering a pro-
'posal t-o sell cloth at controlled rates 
:in rural areas through Co-operatives, 
. -if so, t he gist thereof? 

· THE DEPUTY MINISTER IN THE 
. ·-MINISTRY OF FORE.IGN TRADE 
' ' {SHRI A. C. GEORGE): Under the 
··-new scheme for distribution of control-
W cl()ll;h, which came into force with 
.~ct from l-Il-1972, ihe sale of the 
·entire production of controlled cloth 
'is undertaken through: 

(1) MillS' ,own .retail sl:iops. 

(3) National Co-operative Consu-
mers' Federation and the 
chain of co-operative institu-
tions affiliated to them. 

( 4) Fair price shops run under 
the aegis of the State Govern-
ment. 

(5) Any other agency in the co-
operative sector specified by 
the State Government. c.o.-i-
cerned. 

It is"for the State Governments to 
arrange for the sale of controlled cloth 
in rural areas through co-operatives. 

Import replenisbm'ent to Coca-Cola 
· Export Corporation, New Delhi 

5440. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether Coca-Cola_ Export Cor-
poration, New Delhi was shown a spe-
cial favour by allowing it Import re-
plenishment of 20 per cent; 

(b) if so, the reasons therefor; and 

(c) if not, liow was the import re-
plenishment decided at 20 per cent 
when the imported ingredients used in 
exports was only 4.5· per cent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) .. to (c) • 
According to the. Import Policy -for 
Registered! Exporters for the year 
1970-.71 the rate of import replace-
ment .against export of "Non-alcoho-
lic Beverage Bases" was 20 per cent. 
The rate . has been reduced to 4.5 per 
cent with effect from 1-4-71._The rate 
of import replacement for v:arious ex-
ported products is dec;ided from time 
to time in the Import Trade Control 
Policy for Registered Exporter~. 
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Setting up Industrial Project by Italy 
on tarter buds

5441. SHBI RAM BHAGAT PAS- 
■WAN*. Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether Italy hag expressed her 
willingness to participate in the indus
trial projects on a barter basis and 
lias also offered to the Indian Petro- 
Chemical Corporation to set up a down
stream unit to manufacture polythy- 
lene in exchange for iron ore from 
Hospect region; and

(b) if so, the decision taken on the 
offers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE)- (a) The 
Indian Petrochemicals Corporation 
Limited, a Public Sector Undertaking, 
which is setting up a low Density 
Polythylene Plant, had received offers 
of collaboration, inter alia, from an 
Italian firm.

(b) The various offers received 
were in respect of provision of pro
cess know-how, basic engineering and 
expatriate assistance. Foreign colla
boration Arrangements for the project 
have yet to be finally approved by 
the Government.

Reservation of Posts for S. C. and S. T. 
la Indian Audit and Aoonnts 

Department

5442. SHRI MADHUKAR: Will the 
^Minister of FINANCE be pleased to 
state;

(a) whether Government have 
Issued any orders regarding the re
servation of posts for the $chedttled 
Castes (atld Scheduled Tribes errtplo- 
JT̂ ea Ui'the cadre of Accounts Officers 
(ClaSs J l)  to be promoted from the 
cadre S. A. S. Accountant (Class 
III) in the Indian Audit and Accounts 
Department;

(b) if SO, whether a copy of the 
order will be placed on the Table of 
the House;

(c) whether these orders are being 
implemented by the Indian Audit and 
Accounts Department; and

(d) the number of persons promoted 
as Accounts Officer after the issue of 
such orders in respect of each Audit 
and Accounts Office?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) to (d). The Comp
troller and Auditor General of India 
has decided to extend to the Indian 
Audit and Acounts Department the 
orders issued recently, on 27th Nov
ember, 1972, by the Department of 
Personnel regarding reservation of 
posts for Scheduled Castes and Sche
duled Tribes while making promotions 
on the basis of seniority subject to 
fitness. The orders are under issue. 
When issued, they will cover appoint
ments to the cadre of Accounts Officers 
by promotion from the Cadre of 
S. A. S Accountants.

Offer of Industrial Reconstruction 
Corporation to help Sick Units in 

Public Sector

5443. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Industrial Recons • 
truction Corporation has offered to 
help sick units in the public sector; 
and

(b) if so, (i) a list of sick units in 
ithe public sector; (ii) nature <*f ‘sick
ness* in each ease, and (itt) what type 
of help, is expected to be jgiyon to 
4bese sick un*t$ by  the Industrial Re
construction Corporation of India?

THE* MJNISTEr ’ OF tf&AN Cr 
(SHRI YASHWANTRAO CHAVAN):

(a) No, Sir.

(b) Does not arise.
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Ctamt of Import Licence for Wool to 
Felt Manufacturing Industry

5444 SHRI BHARAT SINGH 
CHOWHAN 

DR LAXMINARAIN 
PANDEYA

Will the Minister of FOREIGN 
TRADE be pleased to state

(a) whether import licences are 
granted for import of wool t0 the 
Woollen Felt Manufacturing Industry, 
even though manufacture of felts is 
being done successfully with indigen
ous wool and wastes of woollen indus
try (combing wastes),

(b) if so, the reasons for allowing 
imports of carbonised wool for felt 
industry, and

(c) whether basic data have been 
collected about the production of felts 
by various existing units in the coun
try?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
<SHRI A C GEORGE) (a) and
(b) Import of carbonised wool for 
tiie woollen felt mdustiy is being al
lowed on a restricted basis as felts 
made out of indigenous wool and 
combing waste have not been found 
satisfactory m quality

(c) Basic data regarding production 
Is available m regard to the four units 
to which raw material is allocated by 
the Textile Commissioner

can hold public hearings whenever 
they are found necessary without the 
chairman

(b) if so whether clarification was 
sought from Government by the Com* 
mission and

(c) if so what are the other clari
fications sought by the Commission’

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) (a) and (b) Yes, Sir

(c) No other clarification has been 
sought by the Commission m this 
context

544b f f t  fa* *71 frW
w r w ?  w  f t  r r  f o

(?f) aprr ^  ^ 'TrfrsTFft fa 't f  
% STOR *rr WTi STFTT̂r % f«Rm-

tfor t

(«r) arffe FT «t 
hr a*? % faraT 7

fafar wrniT rnrrm *  
qo (*F)

( v )  s r ^  Rfi ra r r  i

FoiUie Hearings by Monopolies Com
mission

5445 SHRI SHRIKISHAN MODI 
SHRI P M MEHTA

Will the Minister of COMPANY 
AFFAIRS be pleased to state

(a) whether Government have clari
fied that the Monopolies Commission

Annual Requirement of Small Coins

5447 SHRI DALIP SINGH Will 
the Minister of FINANCE be pleased 
to state the annual requirement of 
small corns m the country and the 
annual output of our mints*

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI



X . E, GANESH); The annual require
ment of small corns for the current 
financial year is 2230 million pieces 
valued at Rs 28 65 crores The cur
rent year’s output of the Mints is 
estimated to be 2170 million pieces 
"valued at about Rs. 25.10 crores.

75 Written Answers DECEMBER 22, 1972
(to if so, the > names ©* thg 2j**ian 

firms; jtnd

(4) how much amount these * firms 
have invested individually in these 
projects abroad?

Written Answers ' 76

Joint ventures set up abroad by 
Indian Engineering industries

5448 DR RANEN SEN Will the 
"Min'Ster of FOREIGN TRADE be 
pleased to state:

(a) whether some Indian Engineer
ing Industries have set up over 50 
joint-ventures m several Asian, Afri
can and Latin American countries 
and Canada and West Germany,

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRi A C GEORGE): (a) The
Government have so far approved 145 
proposals for setting industrial 
joint ventures abroad, out of which 67 
are m the field of engineering Indus
tries. Out of 67 proposals approved 
for setting up engineering industries 
abroad, 16 are in production.

(b) and (c) A statement is laid on 
the Table of the House

Statement

S. No Country of joint 
Venture

Indian Collaborator In ild of collaboration Indian 
equlity 

Invest
ment 

(in lakhs 
Rs,)

1 2 3 4 5

1. Kenya . H L. MalhoTA & Sons 
(P) L/d., Calcutta

Razor Blade factory 21 00

2 Mauritius Sidharthjasubhai, Ahmedabad Mosaic Tiles fit Rollirg
Shutters Mfg. Unit

0 60

Nigena . Birla Bros. (P) Ltd., Calcutta Ei gg. Goods 21 OO

4 Nigeria . HL. MaIhotra& Sons (P) 
Ltd., Calcutta

Razor Blade Factory 25 20

5 Ceylon . JayEngg Works Calcutta S ewing Machines & Hlec.
fans

0 40

6. Iran

7. Malaysia] 

*. Malaysia 

9. Malaysia

*0.

Mahmdra & Mahindra, Bombay Spare parts, Automotive 4 90 
> 4*W*ponerts, <*,

Godrej Boyce Mfg. Co., Bom- Steel ftwnSjtike 31 *29
bay

Gyftta Machine Tools, Bombay Steel Precisin tqols & 5 • 00
gauge mfg. unit

Ajit Industries, Bombay Enamelled oopper Wires, 2*40 
&Electr^apces«ne» < <

L.G. Balkushnan 4c ^Bros. Time# Automofcakchains 4*40 
(P) l^ C o t e b w ^  _________ 7 ,  t ___
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tx Malaysia . Murugappa&Sons Ltd , Qcle&Industrial chains xo 00 Madras
12 Singapore # Teksons (P) Ltd , Bombay j Automobile accessories 12 80

13 Thailand . Sacha Exporters & Investors Steel Mill »  80(P) Ltd , Bombay 0

14 Saudi Arabia . Hiudustan Tools Industries , Builders’ Hsid *aics 0 25Bombay
15 W. Germany Kirloskar Oil Engines (P) Ltd, Oil Engines, Rice Millirg 125 30

Poona Machines etc
16 W. Germany . Shri N Krishnan, Bangalo re Hose-clips 7 U

% m m  f*Tf v f  vck 
% * w r  asnraft

*ra*«r w\ *«it* <r*

5449 «ft tffcn *rnFft wm f«m 

«rft ^  srtt% srcrr f r

( t )  <wt ?rf % th tt f^rrf 
q s i  qr for  fW fJl f*n?PT 

% % ^rnmr ^  c^mft

3T̂  ^ q r  srar ^ stctr 

t i t i  vz  ftrsrr «tt ,

(gr) *rfc 51, eft zwvt * it  

w  fr , *fa:

(*r) W3TT *  SR37TT ^  *TT 5rf?r-

P w r t  ’

u r c ° * n f a i )  ( * )  * f l t  ( w )  ^  1
IJ* 833 &TTT srffFT *tft

*?t fa*? *P? f^TTV 2 3 -11 -72

$  q* *  saw ^

?rnTF?T f t  *r storer** 
jfffarrfan sftr fsrsfg ?r

ffRmrt % 
5r*rnt to  w jn t t  trq ^bqiztx 

$■ SffRTH fr fr I S*T W&F* *T r r m  
cr«TT TT̂ t STTT 29 1972
5TT JT4T-W qr trr f̂ qp-tir-q̂  qf<* 

f \  vs  fain to t I  1

(*T) <rq rrq «FT% %

STITTT ^ P W W fr I «PP *PT-
qsaTsr qr»% *fiT ?F^«r fr wsfor wFsr- 
jfrrfr^r sttt ^  srPTMf 

^  ^ spt r̂r sn'^nRTH »t exvrc
Sf*=m ^  T̂TTT I

Memorandum lor Amendment of 
Income-tax Act, 1961

5450 SHRI DASARATHA DEB: 
Will the Minuter of FINANCE be 
pleased to state

(a) whether the Prime Minister has 
received aily memorandum &dm the 
representatives of various Scheduled
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Tribes Organisations of Darjeeling Dis
trict regarding their demand for 
•mending S. 16<26) of the Income-tax 
Act, 1861 to remove the discrimina
tion between members of the Sche
duled Tribes mter-se; and

(b) if so, the reaction of Govern
ment thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Yes, Sir

(b) The Government does not consi
der it necessary to aznegd the income- 
tax Act on the lines suggested m the 
memorandum.

fffiv WT*f % Wft Sf WWI Vt
ffNRfcff

5 4 51 . *ft fa s  tn w
w r «n«n* nw war* r n  

fa  :

( * p )  v t t  *rf»rf?r #  %

*trt fimfkvr I  fa  frfa *T*r 

^  *rwr vm  «tt v r  s t  fa - 

=T|ft f t f t

• (^ )  ? t, ?ft TO?r(  %

tR w  vniwr^t *pt I  ?

* m ix  wunro 3f vwnft 
<?o tft« w f ) . ‘ (V ) fftT (sr)

s f t w s *  5r * n * r  f a r

%  fa^rr m  m tn  fam
fa  n fvrfm  %m % trf^RT *n*r *rc ^

^  *n*r <n

t r  i « r f M lr

*t t  f^rtr f i rf i r w f f  v t  

r̂rPsfcr * 1% f fw rfr sresqr $  

m r fa  % f w f  t w
w r r !  ^  #ir fa* $  i

*mr *ht4V?$ *it |1

wm ftwre% «vt«w % mm m  flwrfo m &
*  wft % vivi fasfa

5452  *ft %tr « fiw
mn f n >  wrrm qaft ^  tm

fa •

( * )  H«rr w  srfafa %

% w r f  % f̂ TJ[ HW T

^  W  | fa  T O  fa*PT % W O T

% T«rT **; t o  fa^fr vt

« i? w i  m f a  fa ^ s r t  *rc r  « r f s w  f * m :

(w ) W3r SfTOTT 3TTT ^^F^FST 

Jr vtt ww*r t ?

W jt wtwtt *Nnw otiWI
t?o ffto wrif) : (sp) «j\T (w) 

fl’WHT STTT jpH  T O  fwtcT

w f a j

t  I *TT ,̂ 'TrTT ?PT^ %
f^tr fa  r̂nr im r  friir^

9TV f̂ PRTT T|F ^ (ftr ŜT% Vnf-f̂ TRtT̂ PT 
% gm r ?n% ^ r̂ar

^  f ,  v r  ''Rtt

HnTn *F TW3[ W  w f  VF(f>T®l *PT

« f« m  fw r  « t  xip t ,  ftw% uftrtw  f t

tm t
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CompJaints against M.M.T.C. for 
-Ci1arging - exorbitant commission 

on Non-Ferrous Metals 

-5453. SHRI RAM BHAG1AT PAS'-
WAN: Will the Minister of FOREIGN 
TR.ADE be pleased to state: 

(a) whether there are complaints 
against M.M.T.C. for charging e:x:or-
bitant commissi-o·n on non-ferrous 
metals; and 

(b) if so, the reasons fo~ charging 
high rate of commission and action 
taken by Government in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE, 
(Si:IRIA. C. GEORGE): (a) and (b) . 
Complaints are made now and then 
against alleged high margin of the 
M.Mi.T'.C. on non-fe'rrous ' metals. 
These complaints are not correct as 
miargins are fixed on the hasis of 

-guidelines laid down by Government 
in this behalf. 

Seizure of Opium from Indian 
Freighter in Yokohama 

(Japan) 

-5454. SHRI MUHAMMED SHE-
RIFF: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Japanese Customs 
and Narcotic Control officials raided 
an Indian freighter on 21st Novem-
iber, 19'72 and confi_scated )516 kg. of 
crude opium in Yokohama; 

(b) if so, a brief -account of the 
incident; and 

(c) whether any enquiry was held 
in the matter and if - so, th~ action 
taken by Government in this ; egard? 

THE MINISTER OF _ STATE IN 
THE MINISTRY OF FINANCE 
(SHRt 'K. -R. GANESH): (~) - Tpe -

:: . Ciistoni officials of the :_GQvernment pt ·' 
.•. Jat>an recent1y tlnnmag~d -_an Indian 
-- freighter berthed at Yokohama and 

_seized 5 .. 6 kg of crude opium. 

(b) and (c). Further details are 
being collected and - will 'be laid on 
the Table of the ·sabha. 

Place of Hotel Industry for future -
Development under the Industrial 

Policy Resofution 

5455. SHIU R. S. PANDEY: Will the 
Minister of TOURISM AND CIVIL 
A VIA TI ON be pleased to state: 

(a) whether his attention has been 
drawn to the staternen~ made by .4;he 
Minister of Industrial Development -
on the 23rd August, 1972. regarding --
the areas demarcated for the public 
and priv.ate sectors under the indus-
trial Policy Resolution wherein hotel 
industry does not figure in the list cf 
industries reserved for public sector; 

(b) if so, in view of the above, 
whether the hotel industry will re-
main in private sector and whether 
Government are considering transfer- -
ring hotels constructed in the public -
sector by Government agencies, to -
the private hotel entrepreneurs; and . 

(c) if not, the place of h otel indus-
try for its future development under. 
the Industrial Policy Resolution? 

THE MINISTER OF TOURISM 
AND CIVIL A VIA TI ON (DiR. 
KARAN SINGH): (a) to (c). Ac.cord- -
ing to the Industrial Policy Resolu--
tion, 19·56, the future development o.f 
industries mentioned in Schedule A . 
thereto is the exclusive responsibility 
of the State. The hotel industry is · 
not included in Schedule A. _This does 
not mean that the SJate. c_a_nnot take 
up any other industry ' n9t - ~entioned ' 
in that Schedule. In fact, it is open• 
to the State to star:t any ind11stry-
when the needs -of planning So re-
quire or there are other _important · 
reasons for it. A major part of the 
investment in hotels is 1by the privNe-
sec_tor and inc,eptjves ·11u~h - ·p,_s fax- and 
_fiscal reli~f~ })av!! -_,been g~yen· j)y the-
Governme:nt to e:n_courage such invest-
ment, The public sector Cor{>orationS' 
of the Government have ;ilso made 
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and propose to make substantial 
investment in the industry, and both 
sectors therefore contribute to the 
concerted effort to build up the tour- "' 
ist infrastructure. There is no propo
sal to transfer th© public sector 
hotels now functioning in the country 
to the private sector. On the con
trary, the public sector chain will be 
substantially expanded in the years 
ito come.

smuggled out of the country • A  im
position of penalties on the persons 
concerned
on prosecution un&qr thtf ’Customs 
Act w<fre convicted. * Th4 prosecution 
proceedings against cpne pecpon am 
pending. 1? persons were handed- 
over to the police authorities for ac
tion under the Passport and/dr the 
Excise Act. Enquiries against rest o f 
the persons are in progress.

Arrest of Foreigners involved In 
smuggling activities

5456. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of FIN
ANCE be pleased to state:

(a) the total number of foreigners 
arrested from January, 1972 to Octo-

<ber, 1972 for the alleged smuggling 
of articles out of the country; and

(b) the names of the countries to 
which they 'belong and the action 
taken against them?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. E. GANESH); (a) 21
foreingners were arrested from Janu
ary, 1972 to October, 1972 Jor the al
leged smuggling of articles out oi 
country.

(b) The countries to which they be
longed are:—

Canada
Austria
U.SA.
Indonesia
Malaysia
Ceylon
Britain
West Germany
Switzerland

i
Apart from the adjudication proceed
ings under the Customs Act for con* 
fiscatibn erf goods attempted to be

Trade Agreement with Algeria

5457. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of FORE
IGN TRADE be pleased to state:

(a) whether a trade agreexpent has 
been signed recently between Algeria 
and India; and

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C. GEORGE): (a) No, Sir.

<b) Does not arise.

Seizure of smuggled articles on air
ports in the country

5458. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of FIN
ANCE be pleased to state:

(a) the articles seized by the Cus
toms authorities at the various air
ports of the country during the period 
January to October, 1§72;

(b) the total value of the article* 
in Rupees; and

(c) the number of smugglers arres
ted during the period?

i l
t h e  mmmiL o r  s s a tb  in

THE MINISTRY O®* ‘HNANCB 
(SHRI K. f t  GAIm & h  (*| and (b).
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G old ,' precious atones, silver, wrist 
-watches, synthetic fabrics and yarn, 
hashish and other goods totally valu
ed at PS. 216 lakhs (approximately) 
were poized by the Customs authori
ties ai various airports during the 
period January to October, 1972.

(c) 59 persons were arrested in this 
regard.

Implementation of Service Rules
Drafted by Shri Ram Centre for 
Industrial Relations for IIJD.C.

5459. SHRI D. K. PANDA: Will the 
Ministei of TOURISM AND CIVIL 
AVIATION be pleased to refer to the 
reply given to Unstarred Question 
No. 5872 on the 12th May, 1972 and 
state:

(a) whether India Tourism Deve
lopment Corporation has implement
ed the Service Rules drafted by the 
Shri Ram Centre for Industrial Rela
tions for Corporation’s Employees;

(b) if so, whether the Corporation 
has taken the Union of concerned 
employees into confidence before their 
implementation; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) The service rules draft
ed by the Shri Ram Centre for Indus
trial Relations have not been found 
wholly adequate to meet the needs of 
the Corporation. Accordingly after 
taking into consideration the draft 
submitted by the Centre and the 
rules and regulations of other Public 
Sector Corporations, a fresh set cf 
service rules have been drafted and 
finalised for implementation in the 
Corporation.

(b) and (c). It is necessary to con
sult the unions in respect of matters 
specified in the Industrial Emplov. 
meat (Standing Orders) Act, 1948. 
Itor this purpose separate Standing

Orders have been framed and are 
being forwarded to the Certifying 
Officer as stipulated in the Act, who 
will take necessary action to consult 
the Unions.

Purchase « f  Wholesale Tea from 
Market by U.S.S.R.

5460. SHRI D K. PANDA: Will the* 
Minister of FOREIGN TRADE be 
pleased to state:

(a) whether the Soviet Union has 
offered to purchase the entire stock of 
tea from the market; and

(b) if so, the salient features of 
the offer?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise

Problem to West Bengal Tea 
Industries

5461 SHRI D. K. PANDA: Will the 
Minister of FOREIGN TRADE be 
pleased to state:

(a) whether West Bengal tea indus
try is facing a host of problems as 
referred to m the news report pub
lished in the Hindustan Standard 
(Calcutta) dated the 9th November, 
1972; and

(b) if so, what concrete steps Gov
ernment intend to take to put an end 
to these problems?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) The news 
report published in Hindustan Stan-  
ard does sum up more or less cor
rectly problems from which tea in* 
dustry in West Bengal more parti
cularly in, Darjeeling is reported to 
be suffering.

(b) The problems of the tea indus
try are constantly under review of the 
Government
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Shifting of Plants from Europe

5462. SHRI C. K. CHANDRAPPAN; 
Will the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether the scheme to shift four 
entirely export oriented plants from 
Europe to India is in Jeopardy as 
referred to in the Times of India 
dated the 27th November, 1972; 
and

(b) if so, the reasons therefor and 
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Alleged irregularities in Temporary 
recruitment made In State Bank of 

Bikaner and Jaipur

5483. SHRI MADHUKAR: Will the 
Minister of FINANCE be pleased to 
refer to the reply given to Starred 
Question No. 166 on the 24th Novem
ber, 1972 and state whether the Re
serve Bank of India found serious 
irregular'ties in the temporary recruit
ment made in New Delh Branch of 
the State Bank of Bikaner and Jaipur?

THE MINISTFR OF FIVANCE 
(SHRI YESHWANTRAO CHAVAN'*: 
Th0 Reserve Bank of India has 
rspcrted that its scrutiny was confined 
to allegations of fraud etc. snd d d not 
cover matters relating to recruitment.

Foreign Exchange earned from 
Tourism during the First 

three years of Fourth 
Plan

5464. SHRI RAJDEO SINGH: Will 
the Minister of TOURISM AND CIVIL 
AVIATiON b« pleased to state:

(a) whether the country hat earned 
Rs. 110 crore worth of foreign ex
change from tourism during the first 
three yews of Fourth Plan; and

(b) whether the largest number o f  
tourists were from America or Bur*, 
pean countries?

THE MINISTER OF TOOTHS* 
AND CIVIL AVIATION <BR. KA
RAN SINGH): (a) Yes, Sir,

(b) European countries.

Response to setting up Industries la  
backward areas after announcement 

o f concession

5465. SHRI RAJDEO SINGH: Will 
the Minister of FINANCE be pleased 
to state;

(a) whether financial Institutions in 
the country viz., the Industrial Fin
ance Corporation of India, Industrial 
Development Bank of India and the 
Industrial Credit and Investment 
Corporation of India have announced 
at the initiative of the Central Gov
ernment schemes for extending mone
tary assistance on concessional terms 
to small and medium scale industrial 
m backward districts and regions of 
the country;

(b) if so, whether the concessions 
offered have attracted entrepreneurs 
to carme forward and set up industries 
in backward districts and areas;

(c) if so, their number, Statewise; 
and

(d) whether the State Governments 
have been instructed or asked to 
complete the other formalities acquir
ing of land on a priority basis?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The Industrial Finance 
Corporation of India, the Industrial 
Development Bank of India and tbfc 
Industrial Credit and Investment Co*** 
poration of India decided in 1970 to 
extend d'rect financial assistance on 
concessional terms for industrial coo- 
corns In industrially leas developed 
districts/area* in various State*/Union
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Territories specified by the Planning 
‘Commission lor this purpose. In the 
sphere of refinance also, the Industrial 
Development Bank of India has offered 
concessions and incentives to State 
Financial Corporations and banks to 
ênable them to provide assistance to 

entrepreneurs in such districts/areas 
on  softer terms.

<b) Yes, Sir.

(c) State-wise distribution of the 
number of industrial concerns in 
respect of whom the direct and refin
ance assistance has been sanctioned 
by the above institutions is given in 
the Statement laid on the Tabte cf 
■the House.

(d) The Central Government has 
impressed upon the State Govern

ments the need for more consorted 
and organised action for promotion 0* 
small and medium scale industries in 
the specified less industrially developed 
districts/areas to qualify for conces
sional finance from the above institu
tions. The State Governments have 
also been requested to give wide 
publicity to the concessions and to 
concentrate their efforts on develop
ing fully not only basic infra-structure 
facilities but also other facilities Bike 
railway siding, housing colonies far 
industrial labour etc. As the State 
financial and developmental institu
tions have also to play a dynamic role 
in identification of suitable entrepre
neurs, preparation of technically and 
economically viable schemes and suit
able organisational arrangements for 
promotion of industries, the State 
Governments have been requested to 
organise special machinery for this 
purpose. J I

S tatem ent

Siateteise Distribution of Direct Financial Assistance Sanctioned bv the Industrial Develop
ment Ba^k of India, Industrial Finance Corporation of India and Inimtrtal Credit &  Itv*stmmt 
•Corporation of India and refinance assistance sanctioned by the Industrial Development Bank o f  
India

State Direct financialassis- 
tatc’ byall in

s’minors
Refinance assistance 

by the IDBI

No. of 
conccrrs

Amourt
Ot S'SIS -

’ since 
*aoc loned

No. of Amount 
corcerrs of assis

tance 
sarcriorcd

(Rs. <n 
Lakhs)

(Rs. in 
Lakhs)

i 2 3 4 5

Andhra Pradesh . . . . — — 35 47-sa
Assam i 1550-00 i 0-70
Bihar .................................. 50 00 14 40 07
G u ja r a t .................................. 9o-oo 68 55 96
Haryana................................. — 30 47*77
Himachal Pradesh — 2 6<5o
Jammu & Kashmir — 10 544
K e r a l a .................................. — 73 59*47



91 vrmrn Amwm  deCKMBEH 22, M l wrtm, ihmm, 9*

Madhya Pradesh 

MnnitpXiX . 

Maharas.Vra 

Mysore 

Nagaland .

8oo-oo

50*00

100*00

*6

3

44

4*

>7*4®

z $ i

93 *35 

66-6*

Orissa . . . . — — 8 20-97

Punjab . . . . — 10 15*9*

Rajasthan . i 45*50 22 2 2 1 5

Tamil Nadu 90-00 13 26 95

U tar Pradesh . 2 102 43 31 47 34

Union Territories I 150 00 25 16 30

T otal 17 30*7 93 455 595 53

Creation of Export Bank

5466. SHRI RAJDEO SINGH:
SHRI B. K. DASCHOW

DHURY:
Will the Minister of FINANCE be 

pleased to state:
(a) whether there is any proposal 

before Government for the creation 
of an Export Bank to improve our 
exports; and

(b) if so, the purpose, function and 
jurisdiction of the said Banks?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). The Banking Commis
sion examined the need for a separ
ate export-import bank for the coun
try and has come to the finding that 
there is no justification for the crea
tion of a separate banking institution

for this purpose. The Commission 
has, however, recommended certain 
improvements in the export credit 
arrangements. These recommenda
tions are under the consideration ot 
the Government.

Experienced Personnel in Reserve 
Bank of India

5467. SHRI RAJDEO SINGH:
SHRI VEKARIA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government now hold 
the view that the Reserve Bank of 
India should be manned upto tbe 
highest level by persons possessing 
the necessary experience and exper
tise;
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(b> whether «Ns fttorth all Intfia 
Conference of th* R H em  Bank of 
y n »  Officer* association recently 
held in Delhi also expressed ttautar 
views; and

(c) if so, what Government propose 
to do in the matter?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN);
(a) to (c). The Fourth All-India Con
ference of Reserve Bank of India 
Ofiitiers Association have, in their 
conference held at Delhi from 25th 
to 20th November. 1972, resolved, 
inter alia, that “it is necessary that 
the Bank is manned upto the highest 
level t.e. upto the level of the Govem- 
aor by persons possessing professional 
competence and necessaiy expertise 
in central banking diawn from the 
Bank itself in order that the Bank 
may be able to fulfil the responsibi
lities and obligations cast on it parti
cularly in view of the strategic role 
the Bank has to play in shaping the 
monetary policy of the country in the 
context of the national commitment 
to achieving the larger social and 
economic objectives” .

Gdvorr/ment have been and are of 
the v’ew that the top posts in the 
Reserve Bank should be manned by 
persons having wide knowledge and 
experience m financial and economic 
natters and that the field of choice 
ahould not be restricted in any way.

Cotton Textile Corporation i» alreaAf 
in existence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and (ft). 
Presumably, toy Cotton Textile Cor
poration' the Hon’ble Member means 
the National Textile Corporation 
Limited. In the year 1968, when the 
National Textile Corporation was set 
tip, it was felt that the State Govern
ments should also set State Textile 
Corporations of their own with a view 
to taclde the problems of sick textile 
mills in their States. Six States have 
already set up such Corporations. We 
have no specific information if the 
Government of West Bengal propose 
setting up a State Textile Corporation 
of their own.

Increase in lending by Public Sector 
Osaka to Weaker Sections

5469. SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether there has been consi
derable increase in lending by public 
sector banks to the weaker sections 
m recent times; and

(b) if so, the total loans during
1971-72?

Betting up of State Textile Corpora
tion in Weal Bengal

5468. SHRI JAGANNATH MISHRA: 
Will the Minister of FOREIGN TRADE 
toe pleased to state;

(a) whether West Bengal Govern
ment propose to set up a State Textile 
Corporation; and

if so, the function® of the pro- 
fftted Corporations®**!* need whttt

m m  LS—I.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Yes, Sir.

(to) The Outstanding advances by 
public sector banks to hitherto neg
lected sectors like agriculture, small 
scale industries, road transport opera* 
tors, self-employed and professionals, 
small business and retail trader* and 
for education etc., increased from 
X& BIT crow* a* at the m d off 
l t n  to H i 104* oores by the end of
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Withdrawal of Excise Duty on Fuel
Oil used for Fertiliser Production

6470. SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
decided to withdraw Excise Duty on 
fuel Oil when used for fertiliser 
production; and

(b) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
X. R. GANESH): (a) yes, Sir.

(b) In the context of the need to 
increase fertiliser production the 
feed stock for indigenous fertiliser 
industry has to be diversified. Present
ly, Naphtha is the most preferred 
feed-stock. There is, however, not 
enough naphtha to meet the require
ments. Fuel oil has to be encouraged 
as an alternative feed-stock. The 
capital outlay and operating costs 
of fuel oil based plants are higher. 
Excise duty on fuel oil being the 
‘greatest single disincentive* for such 
use, it has been decided to exempt 
it from excise duty when used as 
feed-stock for fertiliser production.

Decline in Jnte Exports due to 
Competition from Bangladesh

5471. SHRI JAGANNATH MISHRA: 
Will the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether our jute'exports have 
considerably fallen due to the impact 
of Bangladesh competition; and

(b) if so, the remedies proposed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRAD® 
(SHRI A. C. GEORGE); (a) There tafefl 
been a decline in exports of jute goods 
in *h* first 6 month* of the current 
flnattcial year, and this is attributed

to competition frpia synthetic*, and 
from product* « f Amgladesh.

(b) A statement is laid <m the TiW e 
of the House. J "

STATEMENT

The following measures have been 
considered necessary to improve our 
jute goods exports:

(a) It is essential to reduce mice o f 
both carpet backing and hessian as 
early as possible to levels which would 
make them competitive with synthe
tics.

(b) It is necessary to ensure reason
able stability m price and regular un
interrupted supplies

(c) The pre-requisite for this would 
be adequate and timely supply of raw 
jute at reasonable prices

(d) Vigorous steps will have to be 
taken to research and product develop* 
ment wherever necessary and in pro- 
motion and publicity m areas wfaere 
this will have the necessary effect

4

(e) Suitable measures should be 
taken to generate the funds needed for 
export promotion, research and de
velopment

(f) It is desirable that discussions 
are held between the two maior pro
ducers of jute goods at a very early 
date so that international markets can 
be availed of by both in a spirit o f 
mutual co-operation.

?. As far as item (a) is concerns!, 
the export duty on jute primary carpet 
backing cloth weighing 0 oz and above 
per sq. yd. has been reduced by TU. 40# 
per tonne from l-tl-1972.

\ >

8. The other points «re in dUtam* 
stages of caolidwfetioa, <
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' «f Mifc*
<3Al4wyi».;,Bi^*jr;..,: an* *#th Cmtury 

Employ*** due to 
4i«to%iao«i of US ; fU w s*. iknmgk

• o  &VfC. .

SHHI INDRAJlT GUPTA: Will 
the Minister pffttREIGN TRADE ii* 
;pleasedto>refer to the reply given to 
IlnatarredQuestion No. 1785 on the 
'Sitih November, 1972 regarding the 
sale of ."Metro Cinema Houses in 
Calcutta, and Bombay and state:

(a) whether Metr0 Goldwyn Mayer 
liave sold their film distribution rights 
in Ind'a to Golden Film and finance 
Private limited;

Cb) whether all the M.G.M. 
employees ^working on the distri
bution »de liave been retrenched?

(c) whether similar late is awaiting 
employees of 20th Century Fox Cor
poration (India) Private Limited, 
■Warner Bros, Inc., and Columbia 
"Films of India Limited, as a conse
quence of Government’s decision to 
'Canalise distribution of U.S. films 
through the State Trading Corpora
tion; and

(d) if so, whether there is any 
provision for saving the affected 
-employees from unemployment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
<SHRI A. C. GEORGE): (a) Govern- 
ment is not aware of the sale of films 
^distribution rights by M/s. Metro 
Goldwyn Mayer to M/s. Golden Film 
*nd Finance Private Limited. How
ever, the matter b*ing looked into.

<bj It has been sported by the 
"Motion Pictures Expoit Association of 

Inc., that the services of the 
employees o fM /s . Metro Goldwyn 
l^ayftr Jiave been terminated from 1st 
November, 197$' affey payment of 
compensation under Section 25 F of 
Industrial Dispute Act X W  (XIV of

(c) Government have no infonna-
tioh. ■ ■/ ■ J:‘.

(d) No, Sir.

Action taken against Firms mlsoaSag 
their Export Incentive licences

5473. SHRI BIRENDER SINGH 
RAO: Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether Government are aware 
that a number of firms have been 
misusing their export incentive licen
ces in the country;

(b) if so, the total number of caaes 
involving misuse of export incentive 
licences detected during the last one 
year; and

(c) whether any action has since 
been taken against them and if so, 
what?

THE DEPUTY MINISTER IN TH* 
MINISTRY OF FOREIGN TRAD® 
(SHRI A. C. GEORGE): (a) In socne 
cases complaints of alleged misuse of 
Import Licences issued against Ex
ports have been received.

(b) and (c). The information >s 
being collected and will be laid on 
the Table of the House.

Persons working on Daily Wages In
H.HJE.C.

5474. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) how many persons are working 
on daily wages in the Handicrafts and 
Handlooms Export Corporation, Hew 
Delhi and how many of l&ett ha**
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<jompleted men than three years of 
service;

Ob) whether they fulfil the educa
tional qualifications prescribed for the 
posts against which they are working;

(c) whether any such persons have 
been regularised and if so, how many 
«ad after how long; and

(d) whether any action is being 
taken to regularise other persons, if 
not the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Twenty- 
nine. None of them has been in 
continuous service for more than three 
Tears.

(b) Yes, Sir.
(c) No, Sir.
(d) No action is being taken to 

regularise any of them as none of them 
Is eligible for regular appointment.

the Port of Alexm&Wa on 
terranekn. fh e  cargo to fett dfochaifre& 
at thePbrt of Suez wiU to  tttffcporteA 
by lorries to Alexandria w£a& it wiiT 
be reloaded into ship* for on carriage. 
The Canal Shipping Agencies Company" 
have fixed a flat rateof $ 12p erM lof 
Lading ton on all cargoes transported* 
through the land-bridge. This dharge- 
is stated to include charges like 
receiving cargoes alongside shtpsr 
light-range, handling, storage, trans
portation, overland between Suez and” 
Alexandria, Customs Dues, clearance* 
etc. It would also cover war-risk 
insurance and overland transporta
tion risks. The charges would not 
include quarantine charges, inspection 
fees on animal products, agricultural” 
products and cranage ashore in respect 
of packages exceeding 200 Kgs. The- 
duration of transit by the land-bridge- 
is about 3 days.

(c) The details of the Scheme are* 
under active cons deration.

O R .  Government's offer to tranship 
Indian Goods through Land Bridges

between Suez: and Alexandria

5475. SHRI BHOGENDRA JHA: 
Will thf* Minister of FOREIGN TRADE 
be pleased to state:

(a) whether the United Arab Re
public Government have offered to 
tranship Indian goods through a land 
bridge between Suez and Alexandria;

(b) if so, the salient features of the 
offer; and

(c) the decision taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The land-bridge is to connect 
the Port of Suez on the Red Sea with

Proposal for a daily or Bi-weekly
service of Indian Airlines cover
ing Delhi-Gorakhpur-Darbhanga 

StUguri-Gauliatt

5476 SHRI BHOGENDRA JHA: 
Will the Minister of TOURISM AND1 
CIVIL AVIATION be- pleased to state:

(a) whether there is a proposal to- 
run a daily or -weekly service of 
Indian Airlines covering Delhi-Go- 
rakhpur-Darbhanga-Siliguri-Gauhati; 
and

(b) if so, the broad outlines there
of?

THE MINISTER OF TOURISMT 
AND CIVIL AVIATION (DR. KAHAN 
SINGH): (a) No such proposal 
under consideration:

(b) Does- not atfteu



Shortfall In advancing, credits as (h) if so, the composition thereof 
<***»***. t® and the reasons thereof?

* 0| Written Answers PAUSA 1, 1894 (SAKA) Written Answers iq »

5477. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be 
pleased to state:

(a) the latest position with regard 
to the total deposits advancing of 
credits and their growth during the 
last three years in the fourteen 
nationalised banks and the steps being 
taken to develop the same;

(b) whether there has been propor
tionate shortfall m advancing credits 
as compaied to deposits; and

(O if so, the reaction of Govern
ment/ thereto?

THE MINISTER OF FINANCE 
(SHRT YESHWANTRAO CHAVAN)* 

‘(a) and (b). As on 24th November, 
1972, the latest date for which data 
are available total deposits and 
advances of the fourteen nationalised 
banks were Rs. 4465 crores and 
Rs 2913- crores respectively. Over 
the three-year penAd ending Novem
ber 24. 1972, deposits of these banka 
increased by 64 fi per cent and credit 
by 57 0 per cent.

(r) Government are keeping 
constant watch on the growth of 
■deposits as well as advances to 
ensure that credit is made available 
for all genuine productive endeavours 
Suitable steps wherever called for, 
are being taken to step up the tempo 
o f deposit mobilisation and credit 
^disbursal

Establishment of a Now Wing in S.T.C. 
to Handle Dry Fruits

5 4 m  SHRI MUHAMMED SHERIEF: 
Will the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether State Trading Corpora
tion has established a new -tfing to 
%andt» dry fruits: and

THE DEPUTY MINISTER IN TUB 
MINISTRY OF FOREIGN TRAD® 
(SHRI A C GEORGE)- (a) No, Sir.

(b) Does not arise

Instructions to State Governments for 
Takeover of Tea Gardens

5479. SHRI MUHAMMED SHFRIFF: 
Will the Minister of Ft fr.rr}fj 
TRADE be pleased to sta e.

(a) whether the Centre has issued 
any instructions to some of the State 
Governments for taking over tea gar
dens; and

(b) if so, the tea garden taken over 
till now’

THE DEPUTY MINISTER IN THE 
TI vusTRY OF FOREIGN TRADE 
(SHRI A C GEORGE): (a) No, Sir.

(b) Does not arise.

Delegation sent by Leather Export
Promotion Council to U. K. and 

Western European Countries

5480. SHRI RANABAHADUR 
SINGH. Will the Minister of FOREIGN 
TRADE be pleased to state;

(a) whether Leather Export Promo
tion Council has sent any delegation 
to Britain and Western European 
Countries to explore markets for lea
ther and leather goods;

(b) whether any representative |ias
also participated in Paris International 
Leather Fair which was held in Sep
tember, 1972; and ;

(c) if so, what has been India’s per
formance there?



THE DEPUTY MINISTER IK THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): <a) A dele
gation of Leather Export Promotion 
Council, Madras visited Britain and 
Western European countries this year. 
Another delegation of the Export Pro
motion Council for Finished Leather 
and Leather Manufactures, Kanpur, 
also visited Western European coun
tries excluding Britain.

(b) Both of these Councils partici
pated in this Fair.

(c) These visits and participation in 
the Fair were successful. Export per
formance of Indian leather industry 
has been very impressive.

Separate Laws for Public Under
takings

5481. SHRI RANABAHADUR 
SINGH: Will the Minister of COM
PANY AFFAIRS be pleased to state

(a) whether Government have de
cided to frame separate Laws for pub
lic Sector; and

(b) if so, the main features thereof7
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(SHRI A, C. GEOR&tk "(*') f c W  
West European countries have shown 
interest in Indian Dolls.

(b) We do not have definite infoma- 
tion.

Written Answers tCjf.

Allocation of Imported Cashewnutar

5483. SHRI. PAMPAN GOWDA: 
Will the Minister of FOREIGN TRADE: 
be pleased to state:

(a) whether there 'is any proposal1 
under the consideration of Govern
ment to allocate the imported cashew-, 
nuts to different States according to 
the number of workers engaged in ihe“ 
cashew nut industry m those States; 
and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE: 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

DECEMBER 22, *972

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) No, Sir.

(b) Does not arise.

Names of Countries which have shown 
interest in Indian Dolls in Asia ’72

5482. SHRI PAMPAN GOWDA: Will 
the Minister of FOREIGN TRADE be 
pleased to state:

(a) the names of countries which 
have shown interest in Indian doll, in 
Asia ’72 Fair; and

(b) the quantity and value of dolls 
for which orders have been received?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE

Reports made by Monopolies and Res
trictive Trade Practices Commission

5484. SHRI E. V. VIKHE PATIL: 
Will the Minister of COMPANY AF
FAIRS be pleased to state:

(a) the total number of reports, spe
cial, ad hoc and annual, so far made* 
by the Monopolies and Restrictive 
Trade Practices Commission during, 
the last three years and the subject 
matter of each report;

(b) whether all the reports have- 
been laid before the House* of Parlia
ment as required under the Monopo
lies & Restrictive Trade Practices Act; 
and

(c) if not, which of them have not 
so far been laid end the reasons there
for?
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XPK MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) (a) The M R T, P. Com
mission hat so far submitted 20 re
ports to the Government These in
clude an Annual Administrative Re
port on the wording of M R T P 
Commission lor the period from 0th 
August, 1970 to 31st December, 
1071 and 19 reports expressing the 
Commission's opinion in individual 
cases referred to it for enquiry under 
Chapter III of the M R T P Act A 
statement showing the details of the 
cases m which the Commission has 
expressed i s opinion is laid on the 
Table of the House [Placed in Lib
rary See No LT-4146/72]

(b) The first administrative report 
of the Commission has been laid be
fore the Homes of Parliament

(c) Under Section 62 of the M R  
T P Act only general reports per
taining to the execution of the pro
visions of the Act are required to be 
laid before the Houses of Parliament 
and not the reports in individual cases 
referred to it for enquiry

Steps taken by L I C to invest more 
Capital in Kerala

5485 SHRIMATI BHARGAVI 
THANKAPPAN Will the Minister of 
FINANCE be pleased to state

(a) whether the Life Insurance Cor
poration is taking steps to invest more 
capital in the State of KeHala to 
remove disparity m development,

(b) if so, the main features of in
vestment and the criteria to be adopt
ed by the Life Insurance Corporation 
at the time of investing capital in 
Kerala; and

(c) whether there is any proposal 
concerning investment in Quilon Dis
trict and if so, the broad outline there*

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) (a) and
(b) Keeping m view the interests of 
the community as a whole the UC 
spreads its investments throughout the 
country In making investments in a 
State it takes into account the invest
ment opportunities available in the 
State as well as the busnnss under
written and premium income collected 
m that State The LIC has made sub
stantial investments m Kerala State 
and on 31-3-72 its investments m the 
State amounted to Rs 53 70 crores, 
representing 4 27 per cent of the to
tal investments in all the States

(c) During 1971-72 loans amounting 
to Rs 3 22 lakhs were disbursed to 13 
Panchayats in Quilon District for rural 
Piped Water Supply Schemes No 
such proposals have been received 
during the current financial year

Opening of Branches of Nationalised
Banks for Agricultural purposes fa 

Banks for Agricultural Purposes in 
Kerala

5486 SHRIMATI BHARGAVI 
THANKAPPAN Will the Minister of 
FINANCE be pleased to state*

(a) the number of Branches of na
tionalised banks opened in the rural 
areas of Kerala State so far, District- 
wise,

(b) the amount of loans advanced 
by the nationalised banks in Kerala 
for agricultural purposes during the 
current year,

(c) whether the Loan facilities pro
vided by the banks to farmers in 
Kerala State are much less as com
pared to other States, and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) (a) The re- 
quired information is given in & e 
statement laid on the Table of the 
House
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(fat) The balance outstanding *9 on 
30-6-72 in respect of advances for 
agricultural purposes (excluding 
plantations) by public sector banks 
in Kerala is Rs. 11.51 crores.

(c) No, Sir* The per-hectare invest
ment made by banks in agriculture in 
Kerala are far above the , national 
averages and compare favourably with 
the developed States.

(d> The question does not arise.

Statem ent

r)  - 'Q \ d » i 'h  r»qarAin% 
of'trxt'his o f  m  tonxUsei bilk*

"number

31 NT). Nf i n ■ D n .r ic N  amber 
of rural 
branches 
at> on 
30-9*72

z. A llcppcy 8

2. Can nan ore1) 29

3- Enrukulam 16

4- Id ’kkt 2

5- K »zh  kode 12

6. Koctayam 6

7. M alappuram 3

8. Palghat 14

9. Q iilo n 11

10. T rich u r 10

XI. Tnv»ndrum  • 9

T o tal 120

Opening of Branches of Nationalised 
Banks in Kerala

5487. SHRZMATZ BHARGAVI 
THANKAPPAN: Will the Minister of 
FINANCE be pleased to stater

(a) the number of branches ot na
tionalised banks opened in the State 
of Keralp during the last three years, 
Di»tri< t-wise and the number of bran
ches likely to be opened by the end

of the Fourth Five Year Plan is^adk
District; and

(b) the per capita bank credit *&» 
vance and deposit secured from res
pective Districts of Trivandrum, 
Quilon, Alleppy, xe*t of Kerala «ndt 
the steps being taken to bring the, 
backward Districts of Kerala on tbs 
level of the rest of the country?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) Available information is furnished 
in statement I laid on the Table of the 
House. {Placed in Library. See 19a 
LT-4147/72]. It may be mentioned 
that the branch expansion programme 
does not run concurrently with the 
Five Year Plans.

(b) The available information is 
given in statement II laid on the Table 
of the House. [Placed tn Library. 
See No. LT-4147$72]. Branch expan
sion programmes of the scheduled 
commercial banks are being drawn 
up with spccial emphasis on back
ward districts. With the expansion 
of commercial banks' branches, bank
ing facilities in the backward dis
tricts of Kerala are also expected to 
increase gradually.

Loan Applications received by 
Nationalised Banks from Agri

culturists In Kerala Stale

5488. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
FINANCE be pleased to state Hie 
number of applications received by 
nationalised Banks from agriculturists 
in the State of Kerala in 1970-71 and 
1971-72 and the number out of them 
still pending and the reasons for delay 
in their disposal?

THE DEPUTY MINISTER IN *H * 
MINISTRY OF FINANCE SHRIMATI 
SUSHILA ROHATGI): The inform*- 
tion, to the extent possible, is M u g. 
collected and would be laid <#* 
Table of the House.
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tofettgftl 4* Beaatlfy Bevalsar Hi 
Mandi District (Himachal Pr«* 
M b ) for attracting Tourists

3489. PROF. NARAIN CHAND 
FAB ASH AH: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(*> whether there are proper accom
modation arrangements in Ravalsar, 
D&itrict Mandi, the famous place of 
Buddhist pilgrimage m Himachal Pra
desh;

Cb) whether there is any plan under 
the consideration of Government of 
India for preserving the sanctity of 
lake and for beautifying the place for 
attraction of tourists; and

(c) if so, the broad outlines of the 
plan?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SNGH): (a) A Forest Rest House, a 
Dharamsala and a Panchayat Ghar 
are available for pilgrims at Ravalsar.

(b) and (c ) . The State Government 
has constructed bathing ghats, a cir
cular road and the dredging of the 
lake is being taken up.

Investment of Capital by Life Insu
rance Corporation In Himachal 

Pradesh

5490. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state;

(a) whether the Life Insurance Cor
poration of India is investing some 
capital in Himachal Pradesh to remove 
disparity in development; and

(b) if so, the main features of the 
Investment and the criteria adpoted 
by the Life Insurance Corporation at 
the time of investing capital in Hima
chal Pradesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) and (W, 
' Keeping in view the interests of the

community as a whole the LiC spreads 
its investments throughout the coun
try. In making investments in a State 
it takas into account the investment 
opportunities available in the State as 
well as the business underwritten and 
premium income collected in that 
State The limited investment oppor
tunities available in Himachal Pradesh 
so far account for the relatively small 
investment of Rs 44 lakhs in that 
State as on 31,3.1972. During the cur
rent financial year the LIC has subs* 
cnbed Rs 34 lakhs to the Himachal 
Pradesh State Government Loan. The 
LIC has also informed the State Gov
ernment about the various other ave
nues of investment for which funds 
could be provided by it.

Loans Sanctioned by Nationalised
Banks to Agriculturists and Small 

Scale Industries in Himachal 
Pradesh

5491. PROF. NARAIN CHAND 
PARASHAR* Will the Minister c t  
FINANCE be pleased to state:

(a) the total number of loans sanc
tioned by the Nationalised Banks to 
the agriculturists and small scale in
dustrialists in the State of Himachal 
Pradesh during the year 1970-71 and
1971-72, District-wise; and

(b) the number of applicants fra® 
such categories whose applications are 
pending at present and the reasons for 
delay in their disposal?

t h e  d e p u iy  m in ister  in  t h ®
MINISTRY OF FINANCE (SHRIMATI 
SUSHILAROHATGI): (a) and (b). 
The information to the extent pos
sible, i<! being collected and will be 
laid on the Table of the House.
Proposal to connect ftajgir in w w  

by Air

5492. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether it is proposed to con
nect Rajgir in Bihar by air in view Of



I Ir Written Am we rs DECEMBER 22, 1972 Written Answers . 112 ~. 

~he fast increasing importance of the 
• ~ity; and 

(b) if so, whether any plan has 
be.en drawn up for this purpose? 

THE-MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) No such proposal is 
under consideration. 

tb) Does ' not arise. 

Publicity :Material to · Hi~hligh.t tire 
scenic Beauty of 11.~niacliar Pradesli 

5493. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether any publicity material 
ha~- b~en brought out to highlight the 
sceriic beauty of Himachal Pradesh; 
and 

(p) if so, the names of the publica-
tions. brought out in this regard and 
the .. }~rigµ_~ge~ in . whi'ch .they have been 
brought out? . . 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). Yes, Sir. The 
Department of Tourism has brought 
out the following publicity matefial on ·· 
Himachal Pradesh: 

(i) ~.imalayan Holiday Insert 
(English). This cov!:!rs _ irri~ 
po1-tant piaces ·. in Hiinachal 
Pradesh like Kulu, Ma.nali, 
Dharamshala, Kasauli, Simla 
and Dalhousie. 

(ii) Simla, Kulu, Manali Folder 
(Eng{ish) ;- · 

(iii) Kulu Belle (Poster). 

{h.i') Film (Engiish) . Ho-liday in 
· the Himalayas 

Agreements sign~d during current 
year-

5494 SHRI M. M. JOSEPR: Will the-,-
Minister of FOREIGN TRADE be 
pleased t0 state the salient features of 
trade agreements signed during tfie. 
current year with fo'reign countries? . 

THE DEPUTY MINISTER IN THE:. 
MINISTRY OF FOREIGN TRAD:&i. 
(SHRI A. c. GEORGE): A statement. 
shbwing the salient features of Trade· · 
Agreements/ Arrangements signed:... 
during 1972 with foreign countries, i!;. 
laid on the Ta.bie of the House~ 
[Placed in Library. See No. LT-4148r 
72]. 

Raid Conducted in iDelhi on Centres of 
Forward Trading 

5495. SHRI SHASHI BHUSHAN;: 
Will the Minish~r of FINANCE be 
pleased to state: 

(a) whether a raid was conducte.d in . 
Delhi in the last week of Nov~mber,, ._ 
1972 on the Centres of forward trad-' 
ing; 

(b) if so, the docume·nts seized; 

(c) whether Government have taken: ; 
note of the statement of th,e Police 
Superintendent who was incharg~ of · 
the raid that the pe;r:sons engaged in 
illegal forward trading function in " 
collusion with the local Polic,e and the 
P. & T. officials and that ' about a suiJJ-, 
of Rs. 25,000 is distributed among 
these pe~ple every month;· and 

(d) if so, the rea·ct)fon of Gove1'.n-
merit thereto and particular step$ pro--
posed to be taken fir this regard? 

THE MINISTER OF STATE IN Tli:E: 
MINISTRY OF FINANCE:. (SHRI K.. . . 
R. GANESJi): (a) N~ raid was con-
ducted in Delhi in the last week of' 
November on the Centres 0 0£ .forwar«lf 
trad;ng by the Income Tax _ IJep~
mer:f. 

(b) to (d). Do~ not.: atiSe>-

.. 
i 

•1 
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mptOnutic to the offidab
of Tern fMmdatioii

5498. SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether diplomatic immunities 
have been allowed to the officials of 
the Ford Foundation and if so, tbs 
number of such officials and the nature 
of facilities provided to each of them;

(b) whether it has been ensured 
that the&o facilities have not been 
misused by these officials and in case 
the instances of some misuse has been 
found out, the action taken by Gov
ernment;

(c) whether facilities were also pro
vided to the Asia Foundation officials 
but later withdrawn and if so, the 
reasons for withdrawing these facili
ties; and

(d) whether such reasons do not 
apply to the Ford Foundation and if 
so, whether it is proposed to withdraw 
these facilities?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN V
(a) The term “diplomatic immuni
ties” implies things like involability 
of the premises of the Mission and cf 
the private residence of a diplomatic 
agent; immunity from criminal juris
diction; immunity from civil and ad
ministrative jurisdiction except in 
certain cases; exemption from police 
jurisdiction and tram sub-poena etc., 
whch are accorded under the Vienna 
Convention. No “diplomatic immuni
ties" as such have been allowed to the 
officials of the Ford Foundation.

(b) Does not arise.

(c) Information In this regard ** 
bdng collected.

(d) Does not arise, in view of the 
reply to part (a).

Refund of Income Tax Recovered in 
Excess

5497. SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether Government employees, 
in whose cases the amount of Income- 
tax has been deducted in excess at 
source and deposited with Government 
by the employers, are asked to apply 
for the refund of the excess amount so 
deducted and the excess amount is not 
adjusted towards the Income-tax for 
the following year;

(b) w hether G overnm ent are aw are  
of the difficulties being faced b y  the  
em ployees in takin g refund from  G o v 
ernm ent of the excess amount o f  
Incom e-tax deducted; and

(c) whether Government proposa to 
consider the possibilities of adjusting 
the excess amount s j deducted in the 
following year and sav* the affected 
employees from facing unnecessary 
botheration’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) Income-tax pay
able on the salaries of Government, 
as also of non-Government employees, 
is deducted at source. Normally, there 
should not be cases of excess deduc
tion of tax. But wherever excess de
duction is made due to incorrect cal
culation or otherwise, the excess 
amount is not adjusted towards the 
income-tax for the following year and 
the person concerned has to file a re
turn of income to claim the refund.

(b) The refund claims arising on 
filing of such returns are generally 
attended to by the Department ex
peditiously. Stray cases, however, do 
occur where the disposal of refund 
claims get delayed. The need for 
claiming refund in the following year- 
can be avoided by the Government 
servant himself bv ensuring that cor
rect and proper deduction of tax is- 
made from the salary paid to him 
during the year.

(c) No, Sir.
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• Sanction o| advance to a*e®ta of UC 
for purchasing W w  vehicles

5498. SHRI SHASHI BHUSHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the life  Insurance 
‘ Corporation of India gives advance to
its agents for purchasing motor ve
hicles;

(b) if so, the amount which is ad
vanced and the rate of interest charg
ed thereon; and

(c) the terms and conditions of 
the motor vehicle advanced so sanc
tioned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a) 
Yes, Sir.

(b) Motor cars The lowest of the 
following amounts is advanced:

(i) the amount of renewal com
mission of the agent in the 
last year;

(ii) Rs. 10,000 if the agent has 
worked for less than 5 years 
or Rs 15,000 if the agent has 
worked for 5 years or more.

(iii) 3/4th of the purchase price 
of new car; or 2/3rd of the 
purchase price of the second
hand car (not more than 
six years old).

However, in the case of* agents 
who are members of the Chairman's 
Club the lower of the following 
amounts is advanced:

(i) Last 2 years1 renewal com
mission;

(ii) Full purchase price of a new 
car.

Tim. 3 m m
ot  the following amounts:

(i) last year’s renewal 
mission;

(ii) Rs. 3000 for motor cycles/ 
Rs. 2000 for scooters;

(iii) 5/4th of the purchase price 
for new vehicle or 2/3rd of 
the price for second-hand ve
hicle (not more than 3 years 
old).

These advances are interest free.

(c) Terms and conditions of ad
vances are given below:

Motor Car:
(i) If the agent completed a 

business of Rs. 4 lakhs in the 
immediately preceding year, 
the advance is repayable 
over 5 years under a hire 
purchase agreement.

(ii) In other cases if the agent 
has worked for at least 3 
years and if he gives an 
undertaking on stamp paper 
along with a bond of guar
antee, the advance is repay
able in 18 monthly instal
ments.

(iii) The agent is required to give 
an authority for recovery of 
advance from the commission 
earnings.

(iv) The agent has to bear the 
insurance premium and the 
road taxes.

(v) In the case of second-hand 
cars certificates from two re
puted garages are necessary 
for determining the condition 
and the market value of the 
vehicle. An indemnity bond 
is also required from Hie 
agent.
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(vi) The agent bears the stamp 
feel$ of the .hire purchase 
agreement I undertaking. 

(vii) No second advance is normally 
granted unless the existing 
motor car is used f<;>r 8 years 
or the vehicle becomes un-

. serviceable. 

Motor Cycles/ Scooters : 

(i) The agent should have com-
pleted a business of Rs. 2 
lakhs in the immediately 

_preceding year. 

(ii) The advance is repayable in 
three years. 

(iii) The agent has to ,bear the 
insu11ance premium and the 
road taxes. 

(iv) The agent has to execute a 
hire purchase agreement/ 
undertaking. 

(v) No second advance is nor-
mally granted . within a 
period of five years unless the 
vehicle is unserviceable or 
the agent goes in for a motor 
car. 

*An agent who has procured busi-
ness of Rs. 20 lakhs sum assured (net) 

. on 150 lives in at least 4 out of 5 
years preceding the membership year 
or who has earned renewal commis-

. sion of Rs. 20,000 and First Year's 
Commission of Rs. 15,000 and who has 
policies inforce insuring at least 450 

r lives at the end of each of the 3 ' years 
·:preceding the membership year, can 

became Member of the Cpairman's 
Club. 

e'" .;.. 

Remittance a,'j)road . of Bead Office· 
Expenses by Coca-Cola 

Export Corporation, New l>elhi 

5499. SH.RI S. A. MURUGAN--
ANTHAM: Will the Minister of ' 
FINANCE ibe pleased to state: 

(a) the . formula according to which• 
Coca-Cola Export Corporation, Ne"°'· 
Delhi makes remittances to the Coca-·· 
Cola Company New York as the· 

. . l"l'• ' . latter's share of Head Office expenses ;-

(b) what are the expenses of Head" 
Office-, New York, which are shared. 
by the Coca- Cola Export Corporation, .. 
New Delhi and how Government check. 
that these expenses are to be shared . 
and what India gains out of it; ' 

(c) whether the .. Head Office ex~ 
penses shared include no tax deduct--
able items like donations to :politi~aL 
parties, religious charity, entertain- . 
ment expense and what Government : 
intend to do about this; and 

(d) wha•t is percentage of Head · 
Office expenses already provided in -
the Balance Sheets· from 1969 to 1971 
as compared to original capital invest-
ment made in India by this Company? · 

THE MINISTER OF FINANCE ' 
(SHRI YESHWANTRAO CHAVAN): 
(a) and (b). No remittance are made · 
to Coca-Cola, London by Coca-Cola 
Export Corporation, New Delhi. All · 
remittances by Coca-Cola Export Cor-
poration, New Delhi are made to · 
Coca Cola Export Corporation, USA . . 
The position is that Coca-Cola Ex-
port Corporation, USA, has se.t up a · 
number of area Offices in Ciifferent. : 
parts of the world including London, 
which function as subordinate offices ' 
to the Head Office and exercise. such 
of the functions as are assigned ta · 
them ,by their If ead Office, The . prin-
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oipal functions o f theBead Office tire 
inter aMa (a) management of foreign 
business, (b) formation: o f operating 
policies, (c) development of export 
markets, (d) rendering pf export and 
technical advice and guidance and
(e) rendering of, assistance in regard 

to purchase and -shipment of machi
nery to the overseas branches and 
the customers thereof.

The Branch office of the Coca-Cola 
Export Corporation in New Delhi is 
the recipient of such advice from both 
the Head Office/Area Office as out
lined above.

The Head Office/Area Office expen
ses are shared pro rata amongst its 
branches all over the world on the 
basis of product sales effected by the 
respective branch. This method of 
'allocation, according to the Coca 
Cola Export Corporation, has been 
accepted by the U.S. Tnternal Revenue 
Department. In India, these expenses 
are allowed to be remitted by the 
Beserve Bank of India on the pro
duction of either a certificate or an 
assessment order from the Income 
T**x puthorities regarding the admis
sibility of the amount as chargeable 
to the revenue account.

(c) No, Sir. The Coca-Cola Export 
Corporation, New Delhi, has given a 
categorical statement that donations 
to political parties, religious charities 
incurred in India are not included in 
Head Office5Area Office expenses 
They had further 'stated that the'/ had 
not given any donation to political 
parties in India.

(d) Details of capital initially con
tributed by the Head Office at the 
opening of the braneh office in India 
in 1698, capital employed, head Ms*/ 

-«M  office expenses payable* by the

Indian branch duttog tfcfe last three 
years are given b&ow:~~'

(Rs. in lakhs)

*9*9 I9T& m i

Otigiiftl capital. 6-61 6*61 6 6 1

C*pi"al employed *144-14 170*55 * 7 4 13
Head Office 

excuses • 18-42 22' 65 26-17
Area Office

Exo*ni:s • 15 32 42 15 99

•Capital employed includes original 
capital contributed, amounts due to 
head office, earned surplus and the 
development rebate reserve.

Issue of Shares by Foreign Companies

5500. SHRI S. A. MURUGAN- 
ANTHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Companies with 
foreign holding viz., Indian Tobacco 
Company, Glaxo Laboratories (India) 
Limited, Bombay, Rackitt and Colman 
orf India Limited, Calcutta, Hindustan 
Lever Limited, Bombay and Britannia 
Biscuits Company Limited, Calcutta 
have been permitted by Government 
to issue shares to their foreign coun
terparts for the use of foreign trade 
names;

(b) if so, the amount of remittances 
made by way of dividends on the 
sharps thus issued in the last three 
years;

(c) whether Government permit 
paying royalties for use of trade 
names for consumer products; and

(d) if not, what does the Govern
ment intend to do in the matter?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) :
(a) end <b). The re*uiStte informa
tion is being collected and wiH
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.MM n V* $* %  *** $*hh*
r S t t e  m&M ii becomes f*Valfcble.

(c ) and (d). It is not the current 
IMifey of Government to allow pay
ment of royalty for use at trade 
aame* fer manufacture of consumer 
products on internal sales; commis
sion/royalty, however, is allowed 

■ on exports of such products to pro
mote foreign exchange earnings.

M tt tB o e s  abroad of Area Office 
(Service Charges) Expense* by Coca- 
Cola Export Corporation, New Delhi

5501. SHRI S. A. MURUGANAN- 
' THAM: Will the Minister of
FINANCE he pleased to state:

(a) the formula according to which 
the Coca-Cola Export Corporation, 
New Delhi makes remittances to the 
Coca-Cola, London as the letter’s 
share of Area Office (Service Charges)

• expenses;

(b) what are the expenses o* Area
• Office, London which are shared by 

Coca-Cola Export Corporation, New 
Delhi and how Government check 
that these expenses are to be shared 
and what India gain out of it;

(c) whether Area Office Expenses 
shared include no tax deductable 
items like donation to political parties, 
religious charity, entertainment ex
penses and what Government of India 
Intend to do about this; and

(d) what is the percentage of Area 
Office already provided in the 
Balance Sheets from 1969 to 1071 »* 
compared to original capital invest
ment, made in India by this Company’

THE MINISTER OF FINANCE 
(SHRI YESWANTRAO CHAVAN):
(a) and (b). No remittances are 
«|w*e to Coca-Cola, London, by Coca- 
Cola Export Corporation, New Delhi. 
Jm remittances by Coca-Cola Export 
Corporation, New pelhi, are made to

Coca-Cola Export Corporation, USA. 
Hie position is that Coca-Cola Ex
port Corporation, USA, has set up a 
number of Area Offices in different 
parts of the world including London, 
which function as subordinate offices 
to the Head Office and exercise such 
of the functions as are assigned to 
them by their Head Office. The prin
cipal functions of the Head office are 
inter alia (a) management of foreign 
business, (b) formation of operating 
policies, (O development of export 
markets, (d) rendering of expurt and 
technical advice and guidance and
(e) rendering of assistance in regard 
to purchase and shipment of machi
nery to the overseas branches and the 
customers thereof.

The Branch office of the Coca-Cola 
Export Corporation in New Delhi is 
the recipient of such advice from both 
the Head Office/Area Office as out
lined above.

The Head Office/Area Office expen
ses are shared pro rata amongst its 
branches all over the world on the 
basis of product sales effected by the 
respective branch. This method of 
allocation, according to the Coca- 
Cola Export Corporation, has been 
accepted by the U.S Internal Re
venue Department In India, these 
expenses are allowed to be remitted 
by the Reserve Bank o! India on the 
production of either a certificate or 
an assessment order from the Income 
Tax authorities regarding the admis
sibility of the amount as chargeable 
to the revenue account

(c) No, sir The Coca-Cola Export 
Corporation, New Delhi, has given a 
categorical statement that donations 
to political parties, religious chanties 
incurred in India are not included in 
Head Office! Area Office expenses. They 
had further stated that they had not 
given any donation to political parties 
in IndU.

(d) Details of capital initially cttn* 
tributed by the Head Office at the 
opening of the branch office in. India



123 Whiten Answers Q&mmtoL 22', W fi Wtttten Awrw&n 't ft f

'In  1958, capital employed, head office j 
area office expenses payable by the 
Indian branch during the last three 
years are given below:—

(R». in luklrt)

1969 1970 1971

Original coital 6*6t 6-61 6'6t
Capital employed *144' H »?o* 55 W  X3
Head Office 

expenses
A r«i Office 

expenses

18*42 j i -65 26-17

J5‘3* 15-4* 15-99

•Capital employed includes original 
capital contributed, amounts due to 
head office, earned surplus and the 
development rebate reserve.

•MflNUW

55d&
ftwr wmt ^  f f r  f o r

(wr) $  TEjffrflW *

t o  im -sra *  <rc
vfissi v t  f%?PTr snfhFrffcrr ^rtt J ; , 
*fk  

(w ) W t ^FTT *T f^TT i$ z t  
3u% arr̂ r ir ttm  $  

t o  m  1 1

Decline in export of Coir and Coir 
Products

5502. SHRI C. K. JAFFER 
SHARIEF: Will the Minister of 
FOREIGN TRADE be pleased to 
state:

(a) the total export of coir and 
coir products during the last two 
years; and

(b) whether there has been any 
decline in their export and if so, I he 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) (a) The total 
exports of coir and coir products 
during the last two yeats are:

Quantity Value
(tonnes) R*.|lakhs

1870-71 52218 18.87

1971-72 52812 1488

f i f i  *Nnro S
T^rcnft) :{*>) srV ( ^ ) : 
1938«lft9m 40q ( 3) * * 11  aiflR«n 

t  fafirar ^  fatft tft <nf*rcfr 
% faij f w f  &r v*fhnt

f^RpHf^r % ^  ^ rr  :—

( v )  *rt̂ r m i w n r  *wwt 
«TjaY *r% | ?ft qrfrrefr

'TK sfffWT *FT

srfflrw,

(w ) vfc  «rrftrcft ft fa *  

sftftro* v r w  sffanrcji

(b) No, Sir.

«r$ m  «nft flHriTnft* | Pr 

tWJiwOT *  W f
'mi'jft utijkm m ntl «At
i f f *  1
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5504. W t f t W o  *f^!f i f*H
fair *rcnt flr- trrr tv :

(* ) wsgmw* W  5TTT am «nf
% 4 m  f W f t  vt *pr % *«t 
*t fvenrt ĉ«r fotr w  ; ŝfVr

(*r) *RT irw rr m  firarc *nft 

jfr fcrraraff vt
f ^ r - ’ C'T SRTPT 2PT% %  fjRVT *FT

I ?

ftw  <fwww Sf w  (<fowft n ftw
: ( v )  ^ J i 972-% iR r?w ^ r  

srfW  5̂ wt Tifsr ^ r r  ^  
fVfltpff (^FIT If f̂*t
ft*  ^  *r*w # r  srfinrr qft sr%?nrcTT 
5.13 «ft 1 stft * r M
W R T  TTfSlT ^RTT if  f»fa

vftmf nft (sfw r w rm r) sfa -
IRTCTT 7 . 80 «ft I I

(sr) |rr6fhr$<r aWf *it sfa  
f̂f̂ cT w s r t  *rtr siwf*i4di jusrrT?r 

vhft v t  nflH»ffiR> % frrcj
srtan^r foarr »rcr | m m *  d m
m  | 1

Publicity Contract far Asia ‘72 given 
to Private Firm

5505. DR. LAXMXNARAIN
PANBEYA:

SHRI FEABODH CHANDRA:
Will the Minister of FOREIGN 

TRADE be pleased to stale:
(a) whether publicity contract tor 

Asia ’TO has been given to a private 
firm;
3035 L W

(b) iii so, 1fee reasoiis iae ffvm g 
contract to a private firm whenGov- 
ernment also have tiieir own pttbli- 
city set-up and how much money Is 
involved in it; and

(c) whether the Ministry of 
Finance has objected to the said pub
licity contract?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) (a) A con
tract for public relations including 
non-paid pubficity and publication of 
Daily Asia ’72 News has been given 
to M]s. Consilium Private Ltd., New 
Delhi.

(b) Government set up through 
the Director of Advertising & Visual 
Publicity, Press Information Bureau 
and Photo Division have all been 
used for various jobs in connection 
with the organisation and conduct of 
Asia ’72. The contract with M(s. 
Consilium Private Ltd., New Delhi 
with a fee of Rs. 40,000|- supplements 
these arrangements.

(c) No, Sir.

utpfta wwf if * m  w *
fW I KFff

5506. WTo Wp frrrttW  :

fSTT ftW #5f1r *1$ ^  )f»TT
fa:

(V ) *T5T cf̂ T ^
ffRT HT̂ twr ^ r f *t Trfw 

«pt ?c®r f^nr to t ; iftr

(sr) w  ^  

spforc ^  fa* fcfr ?
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* m * b n m n  fcftwr

: (v )  ( v ) .  *ratirr %
ftfiw #ijf #  'WNivttri fltftsft UTiw* 
«Rn«ft % Tf«5(>*nr?r t v  5T#»r

m r w tft &rt % w  ^  | i ^  
®rwi % infrt fort % ^ tora1 r̂Nfar 
fort *rt feRT epi t*m r̂ % *n*F$
*rt« ?r arr ^sr srret t  i ftrc ^ w r 
*f«r srfinft s» w iri w  ft | 
sftr 3ft qftpr, in*r>r fort *  fiw to  $
t  1970, 1971 tffr 1972%Vn^%«WT 
^?PT5r 80 44 WTtJ V&, 12764

«rrds ¥<m iso 23 «prfte 
pf^[ m *mnr vnrw w it h r^r *pt

m m  *u;«r> m ^  | *

*$  1 9 7 2 -7 3 ^ * 0 * sr^ ^ ftw p r StWT
m i  **% <fi «wrro 

5507. *To w iftmtWffr <rtisr : 
wr s^toi nftr irrnx ftminn <r<ft 

^  srti# ^t fqrr *?«r fa an?
1972—73 it sr r̂ it Pp-r-ftrsT ŝ rrct 

^fstfrfapTR **Wf ^ ^ 7 1  JTTTSTRfT̂ I?

«ww *t* mm rwrrw «r*t : (*t° 
*r£ % )  w  sfcr 5r f?rwr w r t  % 

f^tt Optr foraf f  :—

; f wtmw

2 w r f w c

3

4 s f c n j t

5 T T ^ p C

1 9 7 2 -7 3  t  f a #

% ffcnt ^nrnr %wt v r  ^ t f  n w n r

«*■- «*—v ae — ■—* *»-- j» -jl ______i*«(f m m  ^  w i f  w f i  in  w w t

5508. f f o  W fl^tW B SI

nh M *  a iiv r  rrft *

r n  fa

O f)  m  t o t t  % f w t  fa*ft ir 

tcrrl f?FT ?«rrfr^ ?ttt t t  fa i r  

fasrr t

(sr f t r f k m  ?ft -?*rsrraSr 

* 5̂rr ^rzhnft wt I  ^  «rr
r̂ R  | ?

W hi «rrnr *bnm? ij («ft 150 

^ o a n ^ ) : ( ? p )  2 s m w ? j w t

t  f^Rrrc % snfcr i m  f ^ r  

tiw ufr #  fw y f t  qr ^ r t - w r ^  
%iw>sprT^ ar^ffcr f $  PrBfJ f w t  Jr 

^ f n ;  »rgrrd  m  *PTTrV&rir 25,000 

d ^ 1  * f  *Rrrf ftr# 5r»n% ̂  wpifti 
^  m  W r w  t a r  t r t  I  1 f?f% 

% % t  y^feylf % <rr̂ < ft< % for 

% ^rrf »rf ^rf?iv ^mwwrr

<ftr ftnft % t o t  % imr qwr f t w  

l^ t ^ /w f ^ r r P w  v a f f  * m  i m  
tm f ^  wpfhr ift̂ r <r? Unnx 

fm  1



1*9 Written Answers PAUSA 1, 1894 (SAKA) Written Answers 130

Appetetaaeat of Hindi TransUters in 
Cental V x m  and Customs 

CWieetorate

5009. SHBI RAMAVATAR 
SHASTEI:

SHBI BHOLA MANJHI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Hindi Translators 
are working in every Central Excise 
and Customs Collectorate, Headquar
ters Office;

(b) if not, whether Government 
propose to appoint two Hindi Trans
lators in Central Excise and Customs 
Collectorate, Headquarters Office and 
one in each Divisional Office, as de
manded by All India Central Excise 
(Non-Gazetted) Ministerial Officers’ 
Federation; and

(c) if  so, w hen; and if not, the  
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) to (c). The infor
mation is being collected and will be 
laid on the Table of the House.

Complaints regarding working of 
Nationalised Banks

5510. SHRI D. P. JADEJA:

SHRI VEKARIA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether any complaints have 
been received from Business Associa
tions and Chambers of Commerce re
garding the slow working of the na
tionalised banks; and

(b) if so, the action taken by Gov
ernment thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). Yes, Sir. Complaints 
received relate to different aspects of 
the working of nationalised banks. 
Such complaints are referred to the 
banks concerned for varifieation and 
remedial action, particularly in res
pect of complaints where specific 
instances are cited.

Memorandum from West Bengal 
Government for Central Assistance
5511. SHRI B. K. DASCHOW

DHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of 
West Bengal have submitted a memo
randum to the Central Government, 
through the visiting Central team in 
West Bengal to assess damages caused 
by flood and drought, requesting them 
for grant of financial aid to the State 
to the extent of Rs. 45.30 crores; and

(b) if so, the action taken by Cen
tral Government in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a). Yes, 
Sir.

(b) On the basis of the Central 
team's recommendations, a revised 
ceiling of expenditure of Rs. 10.08 
crores has been adopted for various 
relief and rehabilitation measures dur
ing the current financial year for pur
poses of Central assistance. An amount 
of Rs. 3 crores has been released so 
far to the State Government by way 
of Central assistance during the 
current financial year. Further relea
ses will be made, subject to the ceil
ings, on the basis of the progress of 
expenditure to be reported by the 
State Government.

Silk Production in Andhra Pradesh
5512. SHRI K. KODANDA RAMX

REDDY: Win the Minister of
FOREIGN TRADE be pleased to 
state:
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(a) the total production of silk in 
Andhra Pradesh during the last three 
years; and

(to) whether Government have 
taken any steps to promote silk pro
duction in the backward District of 
Chittor in Rayalaseema region?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE):

(a) Year raw silk production
1969-70 609
1970*71 495
1971-72 409

(b) Yes, Sir. Out of six mulberry 
schemes approved for implementation 
in Andhra Pradesh during 1872-73, 
four schemes at a total cost ol Rs. 
2.55 lakh are being operated in 
Chittor District.

Financial Asetetaatce from World 
Bank for Projects in Andhra Pradesh

5513. SHRI K. XODANDA RAMI 
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) the number and names of pro
jects in Andhra Pradesh for which 
the World Bank had given financial 
assistance in the past;

(b) the amount given project-wise;

(c) the number and names of pro
jects for which the assistance of 
World Bank has been sought by the 
Andhra Pradesh Government fox 1972- 
73 and after; and

(d) whether Sriaailam Hydro-elec
tric Project is one among them?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The World Bank and Its 
soft-lean affiliate the International 
Development Association have eo far 
given assistance for the following pro

jects in Andhra Pradesh:

Kofhagudam 
—$&.OT million,

A. P. Agricultural Credit Project 
—$24.40 million.

Pochampad Irrigation Project 
—$89.00 million.

In addition, the requirements of 
transmission equipment of the Andhra 
Pradesh Electricity Board to the ex
tent of $12.75 million have been 
covered as part of the 1st end 2nd 
Power Transmission Projects.

(c) and (d). We have not received 
any further proposals from Andhra 
Pradesh Government for seeking as
sistance from the World Bank.

Tedmo-Eoenesnio Survey of Andhra 
Pradesh by Industrial Development 

Bank of India
5514. SHRI K. KOEfANDA RAMI 

REDDY* Will the Minister of FIN
ANCE be pleased to state:

(a) whether the Teohno-economic 
survey of Andhra Pradesh by a study 
team, sponsored by th e Industrial 
Development Bank of India, has since 
been completed; and

(b)if so, their assessment and re
commendations, District-wise?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A  joint institutional 
study team comprising officers of the 
Industrial Development Bank of 
India, the Industrial Finance Corpo
ration of India, Agricultural Refinance 
Corporation, Andhra Pradesh State 
Financial Corporation, Syndicate Bank 
and Andhra Bank Limited has com
pleted the techno-economic survey of 
Andhra Pradesh in September, 1472* 
The study team 4s now engaged in 
analysing the data collected and has 
yet to finalise its report and submit 
it to the Industrial Development 
Bank of India.



Different U a ii of Fresh Fruits 
exported by S.T.C. dortaf the 

riMt T*m* VMM*

5515. SHRI G V. KFtSHNkW: Will 
ih 6  Minister 6l PORS3QN TRAD® be 
phased to state:

(a) the different kinds of fresh 
fruits exported by Slate Trading Coy- 
-poration during the last three years; 
and

(b) the names of the countries to 
■which exports thereof were made and 
the amount of foreign exchange earn
ed as a result thereof?

f  33 Written Answers

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A C. GEORG®): (a) Maafoeft 
litchies, appl*s and orange*.

(b) Mangoes were exported to U.K. 
France, West Germany, Switzerland, 
Sweden, Singapore, Kuala-Lumpur, 
Hongkong, Kuwait and Beirut; Litch
ies were exported to UK., France, 
"West Gennattv and Switzerland; 
Apples to UK and Oranges to Singa
pore. A statement showing amount 
■of foreign exchange earned from their 
exports is laid on the Table of the 
'House.

Statement

The foreign exchange earned from 
*xp6rt of mangoes, litdiies, apples 
and oranges in the years 1969-70 to 
1072-78 was as follows:—

ooo* Rs.

ftitnfte* Iitdpes Apples Oranges’"

15^-70 .. 33

I $9 3**5 .. H5w5
*97*-7* "17 80 .. 26( i

&*S Vf
(Opt) fate)
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5517 **  fW  • apjr

^  %  :

( * )  w r f t o w  tnrt *n^r ^ 
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iftr
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srh w r  ^  w  v x  i
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(w ) w hr «rf«nc„ 1972  % 
ftm  tffcm rr 4 4 ,4 1  vrtm 

wr <wftr pr% 19 7 1 -
x w w  34.49

w f t  wr 1

*4  1 9 7 1  f f t t  1 9 7 2  *  f t f l *  f l w w

5 5 1 8 .  ^  W * f  l W f  : W
*  #wr w m  fa r m  ifefr 93 

arm* trqrr f¥ •

(•f>) m4g*i iMtfl ^PraTVt *PT
fTBWfr ^  1971
1972  % Sr nftrvnCt hbw«t

qrr »r*; *rtr

(w) w r  foar# for
«ft ?m  cphr̂ r f*wrPT k  <rc ftRFnr 

ftarr ?

*te*r ffrt mm fa r m  *ft(tTo * *
f ^ ) : (¥ ) ( v ) .  ^  to n *  SWT
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■ m > < H » of New M M *  «HP New 
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5520. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

WiU the Minister of of FOREIGN 
TRADE be pleased to stale:

(a) whether India propose to search 
for new markets for its non-tradition- 
al goods in countries other than 
developed countries of the West sad 
if sos the broad outlines of the pro
posal; and

(b) whether this will result in 
stepping up of trade with smaller 
but richer countries?

THE DEPUTY MINISTER. XN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and (b). 
Exploration of new marfaets lor 
India's non~traditional items j* a con* 
tinuous process. Ike detail* of the 
efforts made in this direction cow  

0f j ^ ) t
arrangements, exchange of trade 
delegations; participation in <tie inter
national trade fairs and eghibfttans, 
sponsoring of sales-cwn-stady team*.
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estaplishing of. Joint coUal?orations in 
industrial field, conducting of commo-
ditY surve¥' -~tC. it is exPeC:ted that 
these efforts would help increase our 
. trade with developing cauntries in 
non4raditional sector. 

Seizure of Opium :tnd Bashisli -:from 
Foreigners at _ Palam Airpol't, Delhi 

SHRI 
--

'5521. P. GANGADEB: 

SHRI P. M. MEHTA: 
Will the Minister of FINANCE be 

pleased to state: 

Cancellation of l'.ndiQ. AirUlies Avro 
Fitl;'hts frfoii il-YciJm'baci to Cattutta 
at Bhubaneshwar Aerodrome - on 

24-11-1972 

552.2. SHRI P. GANGADEB: 

SHRI P. M, MEH'f A: 

Will the Mlnistw of TOURISM 
AN!> CIVIL AVIATION be ple;1;1sed 
to state: 

~-" > ' • -'. • ~ · , {. 

(a) whether the iridian -Airlfo.es 2.~l 

Avro flight from Hyderabad to~Cal
-eutta was cancelled ori the 24~h Nov-
ember, 19:72 _at Bhubanesliwar Aero-
drome and a bomb was found in the 

· (a) wheth~r the Customs Authori- pla~; 

i±es seiied at :f>alam AirPQ.tt, J)ell;ii 
'five k~~o-irams o'f 0piUIIJ._ (,\Ild_ ~i~ht 
kg. of hashish from foreigners · on. the 

_ ~0th Noy~!Ilber, 1972; 

'.(!b) if so, what action has ~been 

.. ~ak-e11:.- ;8-g9i-n,s~ $€:m; and-:> 

·-- (c').--wheth~ :tbe~ 'Persons·- ate eon-
p.ected; with .an)'." in~ernation~l gang? 

THE MIN~~'.J;'~Jit. OF ·ST.AWE_ IN 
THE MINISTRY OF Fll'{ANCE 
(SHRI K. R. GANESH): (a) Yes Sir. 

,,. + :' - - _· .; •· -~ - - ""'-;'.-~ ' _.: - t 

The Delhi Customs seized 5. 7·50 kgs. 
_ (}f o:pi~m 8.11'di ~ 5s7'5 k;gs; o-f hashish 
_ l}t, Palam, ~~ft_,_ Delhi on 20th 
November, 1972' fi'om tw-o. British na-

-tional$.. . . 

(b ). both the-pers~n~ were al"l'.esJe'd 
and ca-s-e·s a.gainsi them re~iste-red 

under the Dangerous Drugs Act, 
i:~. 'mrey· _ w;e\l',e· r~ '® ·bail 
l>-Y die Marti-stta'!e: 

(c) Investigations are in progress. 

~·irl '- th:rs regarcl; and-'' · - -

THE' 
p~#o,. 

.•,,- ..... : 

M{NJSTER OF TOURfsM 
fiV-l±i ~AV.iAJJ(}.N ~ , (DR . 

KARAN S:fN,~)·:·-, (a1)' ti) ·:(c)1-. ThdHm 
Airlines A vro aircraft, operating flight 
A0z~2 dfi '.'25tfl: · .Novem~ef; 1!l1z s-fi.h -the 

rotifif ' Fiy-cief:ib~d:yiJ~yawadil-Visa
khapatnam - Bhribaneshwar-Calcutta, 
was, de:faiHec:lo ::af · m.i®ali~~h-wa-t-:-· -as a . ' 
telephonic ifres8age W:as· teceived that 
a tint~ . boml.1 hag_ ~eA- plPJ:i.teci.-i liU it. 

. • ...,r".:' . ,- ' 

Indian Air lines engineers and per _ 
sonnef ·· cit t1ie: siaie .'I>orice .checked - - - . - -
the pa.ss.eng.ers . /baggage inct:uiding 
hand-baggage but found not~ing un-
usi:iit:I. The ftei:ght carried by the 
aircraft was detained to lbe sent ~
da:y la-t-el!; 

The._, p.assen~rs . strandedr a~ mi:u-
b:aneg.hwa:r- were· bro\rgllt to_ Caieutla 
by a relief aircraft. 
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Parachute landing of Indian Airlines 
,Pu.av.elle · flights fr()m Calcutta at · 

, Madras on 27th November, . 1972 · 
~ •.,. ~ 1 l: l>. • 

'51523 .. SHRI ' P. GANGADEB: 
SHRI P. M. MEHTA: 

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state: 

(a) whether the Indian Airlines 
Caravelle flight fro~ Calcuttq. made 
a'"' .parac~ute landing at Madras on the 
27th November, 1972 after circling 
the a~rport for about thirty .. minutes; 
and · 

(1b) if so, whethef~ this is a new 
method of saving a plane from the 
trouble due to bad climate? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 

' &ARAN SINGH):: (a) Yes, Sir. Indian 
Airlines Caravelle aircraft, operating 
flight IC-265 Calcutta-Madras on 27th 
November 1972, bad to use a drag-
chute to arrest the landin'g run. 

(1b) Arresting the landing run with 
a drag-chute is a commoR practice 
with aircraft so equipped~ 

Czechoslovakia's ~er for Indian 
Hand Tools, Alarm Clocks an:c1 

· Wagons 

5524. SHRI P. GANGADEB: 
SHRI P. M. MEHTA: 

Will the Minister of FOR.E[GN 
TRADE be pleased to state: 

(a) whether Czechoslovakia has 
placed orders for Indian hand tools, 
alarm clocks and wagons; and 

(b) if so, the value of the order 
·placed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF :@OREIGN TRADE 
(SHR1 'A. C. GEORGE): (a) and (b). 
It is understood tha.t orders for the 

export of hand tools worth Rs. fil> 
lakhs and . for ahirm clocks worth 
Rs. 25 lakhs t~ Czechoslovakia vv:ere 
booked by the Indian parties during 
the currency of the Third Asian 
International Trade Fair held in New 
Delhi from 3rd Nov·ember to 17th 
December, 1972. No order for the ex-
port of wagons from India to Czecho-
slovakia has been placed 1by Czecho-
slovakia . . 

Purpose of Settin,g up E'xport ·Proces-
sing Zone near Santa Cruz Airport 

552~5. SHRI GIRIDHAR GOMANGO: 
SHRI PRABHUDAS PATEL: 

Will the Minister of FOREIGN 
TRADE be ~leased to state: 

. (a) whether the proposed export 
processing zone for electronics near 
Santa Ci:uz Air.port in Bo1Jlpay will 
ibe devoted exClusively to export pro-
duction; and 

(b) what useful purpose will be · 
served by setting up this Airport 
electronics project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. c. GEORGE): (a) Yes, Sir. 

(b) it is expected substantially to 
increase export of electronic equip-
ments and components. 

Tra~e !'l'Otoco1 with U.S·.S.R. 

. 5526. SHRI GIRIDHAR GOMANGO: 

SHRI RAMSHE!KHAR PRA-
SAD SINGH: 

Will the Minister of FOREIGN 
TRADE: be pleased to state the ~ain 
features of Trade Protocol for ·1973 
recently signed between India and 
U.S.S.R.? 

THE' DEPUTY MINISTER IN THE' 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): The total 
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turnover of trade during 1~73 between 
India and USSR-is expected to be of 
the order of o.ver Rs. 411 crores. 

Indian exports to USSR during 
19173 will comprise of engineering 
goods, .consumer goods and .other non-
traditional items like ready-made 
garments, linoleum garage equipment, 
electric moto-rs, storage batteries, 
power cables, wire-ropes, deter·gent,_ 
ca.smetics, dye-stuffs, hand _tools, sur-
gical instruments, vacuum ft.asks, ciga-
rettes, etc., besides traditional commo-
dities like deoiled _cakes?.- cashew ker-
nels, tea, coffee, spices, tobaoco, cotton 
textiles, jute manufactures, handi-
crafts etc. Principal item$ of import 
into India from the USSR during 1973 
will be plant and machinery, petro-
leum products, industrial raw mate-
rials such as asbestos, zinc, nickel, 
coppe~, palladium, fertilizers, news-
print, refractories etc., besides compo-
nents, spar_es and raw mi;tterials for 
Soviet- assisted projects. 

Failure of UNC1l'AD-II . to Evolve 
New Trade and Aid Measures for 

Developing . CounttJes 

5527. SHRI K. BALADHANDAYU-
THAM: Will the Minister of FORE'-
IGN ·TRADE be pleased to state: 

(a) whether the Third United Na-
tions Conference on Trade and Deve-
lopment failed in -evolving new trade 
aid measures for developing nations; 

(b) whether no agreement was 
reache1d on aCJCess ro markets and 
pricing policy; 

(c) whether no substantial progress 
was made in reg·ard to dismantling 
of tariff barriers; and 

(d) if so, GovevI11Inent's reaction 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TR.;1.DE 
(SHRI A. C. GEORGE): (a} ~ (d) . 

No Sir. . T_he ~'Third United Nations 
Conference on Trade and Develop-
ment did take a number of helpful 
decisions in the fields of trade·, mone-
tary issues and shipping which seek 
to pro.mote trade and economic deve-
lopment of the developing countries. 
On access to market and pricing 
policy of the Conference, having consi-
dered the Jil.esolutions submitted by 
the developed and the developing 
countries decided to conv~ne a spe~ 

cial session of thE<._ Committee on 
Commodi.ti~s in 1973 for the purpose 
of organising intensive inter-govern-
mental consultations on selected cdhl-
modiities of interest . to the developing 
countries with the aim of reaching 
concrete and significant results on 
trade liberalisation and pricing policy 
in 1970's. I 

In so far as dismantlin'g of tariff 
barriers is concerned, the developing 
countries - had • - desired further im .. 
provements in the ·concessions · already 
·given by the developed countries 
und'er the Generalised Scheme of 
Preferences. The Conference agreed 
to ·establish the Special Committee on 
Preferences as part of the Permanent 
Macbi;netry of• UNCTAD to consider 
consultations which might lead to 
further improvement in the Genera-
lised 'Scheme of Preferences. 

Demand of Indian Engineering Pro-
ducts from Canada -

5528. SHRI DHARAMlRAO AFZAL-
P'URKAR: Will the Minister of 
FOREIGN TADE be pleased to state: 

(a) whether the Indian engineering 
products ar.e in great demand in 
Canada; and 

(b) if so,_ . the capacity of Indian 
manufacturing ·know.:how to · produc~ 
the ·goods to •meet the requir~nients 
of Canada? . 



THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Yes, Sir. 
According to a survey made by the 
Engineering Export PfOmotion Coun
cil, there" i» a good demand for 
Inidan engineering goods.

(b) Yes, Sir. Indian manufacturing 
know-how is capable of meeting the 
requirements of the Canadian mar
ket.

Air India’s Agreenent with BOAC 
far using B M  3 »  C— p itsw

|n

5529. SHRI DHARAMRAO AFZAL- 
PURKAB: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Air India has signed 
an agreement with BOAC to use the 
powerful J&M $90 computers instal
led in London; and

(b) if so, the broad outlines of the 
agreement and when these facilities 
are expected to become available on 
operational level?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): (a) and (b). Yes, 
Sir. Under the arrangement which 
is valid for a period of two years, 
Air-India will connect six of its sta
tions in Europe and USA, namely, 
London, New York, Paris, Frankfurt, 
Geneva and iRdme to the BOAC 
computers in London. This will ena
ble these stations to provide instan
taneous reservation facilities. The 
computers will also aid in passenger 
check-ins and the preparation of load 
and trim sheets at Heathrow and 
Kennedy airports. The expenditure 
on the use of computer time, commu
nications network and maintenance 
win be approximately Rs. 46 lakhs 
per annum. These facilities am ex
pected to became operational in the 
first quarter of 1974
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wrfcw 11 ^  ̂  ̂ 7't % *cfa ̂
ipwrfiwnT vwftar 1h ifir
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5533. SHRI JYOTIRMOY BOSCT: 
Will the Minister of TOURISM ANI> 
CIVIL AVIATION be pleased to 
state:

(a) whether So*oe moatha ago he 
assured Houae that Douglas Company 
aircraft wiU not be considered for 
purchase fay Government because of 
the criminal proceedings under war 
against the Company representative 
in India;

(to) whether the case against the 
said representative, J&r. Kozarek is 
■till proceeding!;

(o) if so, whether among the plane* 
being evaluated for purchase in the 
forthcoming expansion plan at the 
Indian Airlines is the DC-10 airlines, 
manufactured by the Douglas Com
pany (which is also known as the 
Donnel-Douglas Company), whoae 
personnel is euirepatly in Delhi far 
discussion* with the Indian Airlines; 
and
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(d) if ao» the reasons for going back 
upon the assurance given on the floor 
of the House?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) No, Sir.

(b) The case against Shn Kozarek 
is still proceeding in court.

(c) and (d). As stated m reply to 
Unstarrfed Question No§. 996 and 1822 
answered in the Lok Sfibha on 4th 
August, 1972 and 11th August, 1972 
respectively, there is no proposal 
under consideration for the purchase 
of DC-10 aircraft. Indian Airlines 
are examining their future fleet re
quirements. No decision has yet been 
taken on the number of type of air
craft to be acquired.

Xolar fcotd Mines

5534 SHRI JYOTIRMOY BOSU: 
"Will the Minister of FINANCE be 
pleased to state:

(a) whether the Kolar Gold Mines, 
the premier gold mining Centre in 
India, are facing the prospect of a 
slow death owing to fast depletion of 
their deposits and consequent high 
cost of,working; and

(b) it so, the steps taken in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) The
Kolar Gold Mines having been work
ed for many decades are faced with 
the problem of depletion of the re
serves and resultant high cost of 
working. Thw* is, however, no pro
posal to close the mines a* such. 
However, as and when working in 
any section becomes prohibitively un
economic or unfit for operation due 
to mining conditions on grounds o f 
safety, the closure of such section 
alone might become inevitable.

(b) Various schemes hav« been 
la.<cn up by the Bharat Gold Mines 
Private Ltd., for further exploration 
and development of the mines with a 
view to finding new ore bodies and 
to improve the productivity ahd effi
ciency in operation in the existing 
workings.

Proposal of to buy Shares dt
Birla Jute Manufacturing Co.

5535. SHRI M RAM GOPAL 
REDDY: Will the Minister of FIN
ANCE be pleased to state:

(a) whether LIC propose to buy 
majority shares of one of the Birla 
Companies viz., Birla Jute Manufac
turing Co.; and*

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
There is no such proposal under con
sideration of LIC.

(b) Does not arise.

wtwt fimrv iwirr
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Finance to Small Scale Industries by 
State Bank of Patiala under qualified 

Entrepreneurs Scheme

5538. PROF. MADHU DANDA- 
VATE: Will the Minister of FIN-
NANCE be pleased to state:

(a) the progress made by the na
tionalised banks, particularly by the 
State Bank of Patiala, a subsidiary 
of State Bank of India in financing 
the small scale industries under 
Qualified Entrepreneur Scheme dur
ing 1971 and the past six months; 
and

(b) the number of applications 
pending under this scheme with the 
Stato Bank of Patiala and the action 
pioposed to be taken in the matter?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b>. Data regarding loans 
and advances extended by public 
sector banks is available for the 
composite category ‘craftsmen and 
qualified entrepreneurs’. Information 
for this category as at the end of 
December 1971 and March 1972 is
furnished below ;

As at the 
end of

No. of 
Units

Limits 
sanction
ed (Rs./ 
lakhs)

Balance
out

standing
(Rs./

lakhs)

Dec., 71 

Mar., 72*
6562
7881

1684-61

2312-94
983*52

1446-72

Information in respect of State 
Bank of Patila is not readily avail
able. The same will be collected, 
to the extent feasible, and laid on the 
table of the House.

•This is the latest date for which date are currently available.



Loans advanced to Goldsmiths

553®. PROF. MADHU DANDA- 
VATE: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the loans advanced to 
goldsmith to rehabilitate themselves 
have been recovered with interests;

(b) whether in the recovery pro
cess the assets of any debtor gold
smiths have been seized; and

(c) if so, their number, State-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) to (c). 
The information is being collected 
and will be laid on the Table of the 
Lok Sabha.
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Security Deposit by Petition Writers 
working in Customs Offices in 

Ratnagiri District

5540. PROF. MADHU DANDA- 
VATE: Will the Minister of FIN
ANCE be pleased to state:

(a) whether Government have 
been demanding security deposits 
from the Petition Writers working at 
various Customs Offices in Ratnagiri 
District;

(b) whether any licences have 
been cancelled/withdrawn of the 
Petition writers working at Custom 
Offices for non-payment of these 
security deposits; and

(c) if so, the names of such writers?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) Out of 
24 Pass note writers working at the 
Custom Houses in Ratnagiri District 
from whom security deposit of Ra. 
1200 was demanded, only 4 Pass note

writers have deposited the security, 
which also is being refunded to 
them as the earlier order has been 
revised by the Collector.

(b) No licence has been cancelled 
or withdrawn for non-payment of the 
security deposits by Pass note writ
ers.

(c) Does not arise.
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Complaints from Foreign countries 
regarding Goods exported

5541. SHRI D B. CHANDRA 
GOWDA: Will the Minister of FORE
IGN TRADE be plrased to state:

(a) whether Government have re
cently received complaints iroin fore
ign countiies in respect of goods ex
ported to them; and

(b) ]f so, the nature of complaints 
and the action taken against the firms 
who were found responsible for ex
porting goods which did not conform 
to the samples?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE); (a) Yes, Sir.

(b) Nature of complaints relates to 
inferior quality of goods, goods not 
according to samples, received in 
damaged condition, inconsistent qua
lity etc. Of the 45 complaints re
ceived during the last 7 months, 14 
have been settled amicably and for 
the balance 31, correspondence is 
going on between exporters, Export 
Promotion Councils and the Director 
General, Commercial Intelligence and 
Statistics for amicable settlement.

DECEMBER 22, 1972
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Aftreement for Development Loan 
from Canada

5542. SHRI HAMSHEKHAR PRA
SAD SINGH:

SHRI FRABHUDAS PATEL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether an agreement for a 
Development Loan of $1.9 million was 
signed with Canada on the 23rd 
November, 1972;

(b) if so, what are the main fea
tures of the agreement;

(c) whether in addition to this loan 
and the earlier loan committed in 
August, 1972 Canada has expressed 
its willingness to consider similar 
assistance for Bombay, Madras and 
other Indian ports; and

(d) if so, the reaction of Govern
ment thereto?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a> and (h) Yes, Sir. The loun pro
vides for the purchase in Canada of 
fertilizer bulk handling equipment 
for the Haldia Docks of Calcutta 
Port. The loan is on the usual soft 
terms and is repayable in 50 years, 
including a ten year grace period. 
There are no interest, service or com
mitment charges.

(c) Yes, Sir.
(d) Government welcomes the wil

lingness expressed by Canada to 
consider similar assistance for other 
ports. Government are examining 
the feasibility of installing similar 
facilities at other ports.

I.I.F.T. Scheme for revitalising Deve
lopment of Coir Industry

5543. SHRI VAYALAR RAVI: Will 
the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether the Indian Institute of 
Foreign Trade has prepared a Scheme

to revitalise and develop the Coir 
Industry in Kerala; and

(b) if so, the salient feature there
of and the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and (b). 
The Indian Institute of Foreign Trade 
conducted a survey of India’s export 
potential of coir and coir-based pro
ducts. They made some recommen
dations with regard to the develop
ment. .streamlining the production 
pertained to Research and Develop
ment. streamlining the production 
base in co-operative sector, sale pro
motion and publicity, product deve
lopment etc. The Coir Board has al
ready prepared a scheme for Research 
and Development. The State Gov
ernment of Kerala is taking mea
sures to revitalise the cooperative 
sector New Show Rooms are being 
opened to promote sales States are 
also being taken to effect product 
development and carrying out more 
publicity.

II.F.T. Scheme for Fish Production 
and Export

5544. SHRI VAYALAR RAVI: Will 
the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether the Indian Institute of 
Foreign Trade has prepared a scheme 
to increase the production and export 
of fish; and

(b) if so, the salient features of the 
scheme and action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Indian 
Institute of Foreign Trade has not 
prepared any scheme to increase the 
production and export of fish. How
ever the Institute had completed a 
Survey of India’s Export Potential of 
Marine Products during 1969 under 
the assignment from the USAID and
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submitted its report in March, 1970. 
It embodies suggestions for evolving 
a strategy including investment pat
tern for the development of the 
marine products industry to achieve 
a certain level of export performance.

(b) The Survey Report submitted 
by the Institute inter alia recommend
ed the formation of the Marine Pro
ducts Export Development Authority. 
Introduction of large deep sea fishing 
vessels, subsidising the larger fishing 
vessels built in the country, supply 
of diesel oil at bonded rates to fish
ing vessels, etc. The Marine Products 
Export Development Authority has 
already been established by the Gov
ernment. The Ministry of Agriculture 
has already notified providing subsidy 
to deep sea fishing vessels upto the 
extent of 27.5 per cent of the cost of 
the vessels built in thfe country. A 
scheme for meeting the trawler
requirements is being examined by 
the Government. It has been accept
ed in principle to provide duty-free 
diesel oil for mechanised fishing boats 
and large fishing vessels linked with 
exports.

Measures to Unearth Black Money

5545. SHRI R. S. PANDEY: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether measures so far adopt
ed to unearth the black money and 
check its circulation have not proved 
successful and there has been steady 
increase in its circulation; and

(b) if so, the reaction of Govern
m ent thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) and (b). The 
question whether "measures so far

adopted to unearth blade money and 
check its circulation have proved suc
cessful or not has been eamlned in 
detail by the Wanchoo Committee in 
its report. This report was also 
placed before Parliament. A few of 
the recomtmendatSons of this Com
mittee have been implemented. The 
rest are under examination.

Nationalisation of Hotel Industry

5546. SHRI R. S. PANDEY: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether private hotels in the 
country arc fetching more business 
than the hotels in the public sector;

(b) if so, the reasons therefor; and

(c) whether Government propose 
to nationalise the entire hotel indus
try in the country and if so, when 
a decision is likely to be taken in 
this regard?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). Since hotel 
establishments whether in the pri
vate sector or in the public sector, 
vary a great deal from each other in 
terms of the facilities offered, tariff 
charged etc., a general comparison 
of the quantum of business attracted 
by hotels sector-wise, is not feasible. 
Public sector hotels are generally do
ing very well, and are covering 
steadily increasing quantum of ac
commodation.

(c) No, Sir. ^



Special Committee to Examine 
Import of Raw Material for 

Small Industries

5547. SHRI RAJA KULKARNT. 
Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) "whether there is a Special 
Committee to examine and process the 
cases of small industries for import 
of raw materials;

(b) the industries that this Com
mittee has helped and the extent of 
benefit in terms of foreign exchange, 
induct ry-wise, during the last three 
years;

(c) the industries for which the
Committee has rejected import of 
raw materials and on what grounds; 
and * i

(d) the procedure the Committee 
has laid down for the small industries 
to follow in order to secure benefits 
from the Committee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TIRADE 
(SHRI A. C. GEORGE): (a) and (b). 
The Special Committee reviews cases 
of actual users in which it is consi
dered that the operation of the exist
ing policy creates hardship and is 
likely to affect industrial production, 
The procedure for submission of 
requests for consideration by the 
Special Committee has been indicated 
in paragraph 116 of Section I of the 
Import Trade Control Policy (Red 
Book-Vol. I) for 1072-73, copies of 
which have been supplied to the 
Parliamentary Library.

<b) and (c). The Committee 
has recommended 441 cases for the 
grant of additional licences or for 
conversion of licences from one mode 
of financing to another. No industry- 
wise account is being maintained of 
the foreign exchange released as a 
result o f the OomUaittee’s recommen
dations. The Committee rejected 264 
cases which did not' merit'any special 
consideration for the grant of addi
tional licences.
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Actton lU n  against Travel Afparies 

to W ltiil in Foreign FTrliangf> 
Kackets

5652. SHRI DAUP SINGH: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) how many travel agencies have 
been, registered during the last three 
years, year-wise;

(b) whether some agencies are 
indulging' in foreign exchange 
rackets;

(c) if so, the names, of agencies 
which have been challaned for the 
violation of foreign exchange regu
lations; and

(d) the action taken against each 
of them?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KARAN 
SINGH): (a) The number of travel 
agencies recognised by the Depart
ment during the last three years is 
as follows:—

Year Head Offices Bianch Offices
1970 7 5
1971 4 1
197a 2 4

(b) to (d). Mjs. Mercury Travels
(I) Ltd., Calcutta and A. S. Chugh & 
Co. Pvt. Ltd., Dehradun, approved 
travel agencies were proceeded against 
for alleged violations of the Foreign 
Exchange Regulations. Tfie case 
against Mercury Travels has been 
adjudicated upon and a penalty of 
Rs. 5 lakhs was imposed on them by 
the Enforcement Directorate. The 
agency has appealed against the deci
sion.

As regards M|s. A. S. Chugh & Co. 
Pvt Ltd., the adjudication proceed
ings are in progress.

Re-Employment of Members of
Central Board of Excise and 

Customs

5553. SHRI K. SURYANARAYANA: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 1670 on the 
24th November, 1972 and state:

(a) whether the Officer referred to 
in the reply to part (a) of the ques
tion was appointed as the Depart
ment’s representative on the Central 
Excise Self Removal Procedure (Re
view Committee) in addition to his 
normal duties;

(b) if so, for how long he perform
ed such functions, while working as 
Member of the Board of Central 
Excise and 'Customs;

(c) the reasons for creating a 
whole-time post of Officer on Special 
Duty for looking after this work in 
the context of the present need for 
economy in administrative expendi
ture; and

(d) the considerations which have 
weighed with Government in not 
entrusting these functions to the 
successor to this Officer as Member 
of the Board?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Yes, Sir.

(b) Since the constitution of the 
Central Excise Self Removal Proce
dure (Review) Committee on 
11-10-1971 till the date of his 
retirement viz. 16-11-72 (AN).

(c) and (d). No wholetime post of 
an Officer on Special Duty has so far 
been created. It was felt that there 
would be a distinct advantage in the 
continued representation on the Com
mittee of the same senior officer, 
particularly when the Committee's 
work had now gathered momentum 
and the Department’s nominee was 
required to devote a substantial part 
of the day to this work. The Govern
ment was also proposing to set up a
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Committee for Tobacco Excise and it 
did not appear that a Member of the 
Board would be able to do justice to 
the work of these Committees in 
addition to discharging his normal 
duties as a Member of the Board.

Survey of Urban Property

5554. SHRI K. SURYANARAYANA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Central Board of 
Direct Taxes has recently asked for 
a survey of urbaif property to be 
conducted by the Income-tax Depart
ment and if so, the purpose of ffte 
survey;

(b) if so, the manner in which 
properties are being selected and the 
areas covered by this survey;

(c) the guidelines laid down for 
the conduct of the survey and how 
old properties are being selected;
and

(d) whether any instructions have 
been issued to the Income-tax Depart
ment not to harass the bona fide pro
perty owners?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) Though survey 
has been part of the work of the In
come-tax Department all along, re
cently, instructions have been issued 
to intensify the survey of selected 
persons including owners of newly 
constructed or newly acquired immo
vable properties and ownership flats. 
The purpose of the survey is not only

to discover new Income-tax/Wealth- 
tax assessees but also to find out 
unaccounted investment in such pro
perties.

(b) and (c) This survey is at pre
sent selective. No guidelines have 
been issued to the Commissioner of 
Income-tax who have full discretion 
in the matter of selection.

(d) Since the survey is intended to 
gether information only, the question 
of harassment of bona fide property 
owners does not arise.
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Fulfilment of Provision of Indo- 
B n iM w h  Pact

5856. SHRI SAMAR GUHA: Will
the Minister of FOREIGN TRADE 
be pleased to state:

(a) the quantity and value of the 
commodities exported and imported by 
India and Bangladesh in accordance 
with the provisions of the Indo-Ban- 
gladesh Pact upto October, 1972;

(b) whether the provisions of the 
one year pact will be fulfilled by 
March, 1978;

(c) if not, the commodities in which 
the provision of the pacts are likely 
to remain unfulfilled; and

(d) the reasons for failure to make 
necessary progress in fulfilling the 
objectives of the pact and the steps 
undertaken to see that neither country 
suffers from adverse trade balance 
after the end of one-year Indo- 
Bangladesh Trade Pact?

167 Written Answer*

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) to (d). 
Statistics of exports are available only 
for the months of April to June 1972 
according to which the following com
modities were exported to Bangla
desh: 1

(Value in R?. 
lakhs)

Commodi- Unit 
ties

April-June 197a

Qty. Value

Wheat 000 T 229 *9,66
Castor Oil OOO kg. 370 11
Pulses Tonne 264 4
Cement 000T 38 75
Raw cotton Tonne 590 52

(Value in Rs. lakhs) 

Commodi- Unit April-June 197a

Written Answers *68

Qty. Value

B 2 X .  000 Kg- I6’79 70
factured

Grand
Total
(including
others) 23jI7

Statishcs beyond June 1972 are not 
available.

2. Imports from Bangladesh during 
April-May 1972 were negligible. Sta
tistics of imports beyond May 1972 not 
yet available.

3. However, with regard to the com
modities exported or imported under 
the Limited Payments Arrangement, 
the value of contracts registered upto 
31st October, 1972 with the State Bank 
of India amounts to Rs. 12.55 crores 
for exports to Bangladesh and Rs. 5.55 
crores for imports from Bangladesh. 
Since then, a contract for raw jute has 
been concluded bringing the value of 
contracts for imports from Bangladesh 
to Rs. 12.70 crores.

4. Inadequate transport facilities 
and other institutional difficulties have 
inhibited the flow of trade. With the 
growth of intra-regioraal trade bet
ween East Bengal (Bangladesh) and 
Pakistan, the traditional means of 
transport of goods between India and 
Bangladesh declined progressively, 
and were totally disrupted in 1966. 
Restoration of these transport arrange
ments is in itself a stupendous task. 
It has been rendered all the more diffi
cult by the damage caused during the 
struggle for liberation.

5. It is difficult to forecast at this 
stage what might be the actual im
ports and exports under the Limited 
Payments Arrangements by the end of 
the current trade year Mareh, 1978.
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6. The reopening of the Hardinge 
Bridge, the resumption of inland water 
services and growing familarity with 
trading conditions in the two coun
tries encourage the hope that actual 
imports and exports during the re
maining four months would be well 
above those in the previous eight 
months.
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Outstanding Amounts of Central Loans 
Given to States

5557. SHRI SAMAB GUHA: Will
the Minister of FINANCE be pleased 
to state:

(a) the latest position regarding 
the total amount of debts which differ
ent States and Union Territories owe 
to the Central Government;

(b) the State and Union Territory- 
wise break-up of the amount;

(c) the names of the States which 
appealed to the Centre either for re
mission or moratorium on the Central 
debts; and

(d) the guidelines followed by the 
Central Government in regard to 
sanctioning of loans to the States and 
Union Territories and repayment of 
outstanding debts to the Centre?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). According to the Fin
ance Accounts, the amount of Central 
loans outstanding from each of the 
State and Union Territory Govern
ments is indicated below:—

(Rupees in crores)

State/Union Territory Amount of Central 
loans outstanding'' 

on 31- 3-1971

X. Andhra Pradesh 546

a. Assam 284

3. BChar 587

4. Gujarat  ̂ 259
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(Rupees in crores)

State'Union Territory Amount of 
Central loans out* 

standing on 31-3-1971*

5- Jammu & Kashmir • 215
6. Kerala • 251
7. Madhya Pradesh • 398
8. Tamil Nadu ■ 351
9. Maharashtra • 448

10. Mysore • 320
11. Orissa • 383
12. Punjab • 213
13- Rajasthan • 532
14. Haryana * 155
15. Uttar Pradesh * 675
16. West Bengal • 595
17. Nagaland • 18

18. Himachal Pradesh • 82

r9. Meghalaya r

20. Pondicherry 9
22. Goa, Daman and Deu 33
22. Manipur 21

23. Tnpura *5

(c) A ilumber Of ‘States have been 
requesting from time to time for 
writing off rescheduling of loans 
granted to them by the Centre. More 
recently such requests have been re
ceived from Bihar, Jammu and 
Kashmir, Kerala, Rajasthan, Tamil 
Nadu and West Bengal.

(d) Loans for States Plan Schemes 
are given in accordance with the cri
teria laid down by the National Deve
lopment Council. Loans for Central
ly sponsored Schemes, natural cala
mities and those relating to small sav
ings collections and sjfecial accommo
dation are given in accordance with 
agreed formulae and principles de
pending upon the nature of the Scheme 
etc.

PAUSA 1, 1894 (SAKA)
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The present guidelines for repay
ment of various loans granted to State 
and Union Territory Governments are 
indicated below:—

/ V’ lH 'n Psnolofr<myment

1. L o n *  for Pl®n 15) years) Repayable in
Sc'itm is is*annual equal

instalments.

2 .  L ^ i s  relating to (25 years) Repayable
S n tfl Saving C ol- in 20 annual equal
b ctio is  instalments after

moratorium for a 
period of 5 years.

3. Loans for natural (10 years) Repayable
Calamities. in 10 annual

equal instalments.

4 . Loans for purchase 6 months, 
of fertilizers.

5. Spec al loans assis- Recoverable in 10
tancs to cover annual instalments 
gap in resources. from 1974-75.

6. Loans for re-land- Upto 25 years.
ing.,
(Rehabilitation 
loans etc.)

7 . Other non-plan Terms and con di 
loans tions vary with

reference to the 
purpose.

•In the case of Union Territories,, 
repayable in 10 instalments after 
moratorium for a period of 8 years.

Seizure of Transmitter from a Foreign 
Missionary oat I M M u  Border by 

Caftans
5558. SHRI PRABODH CHANDRA: 

'Will the Minister of FINANCE be 
pleased to state:

(a) whether a high-powered trans
mitter and other items have been re
cently recovered by the Customs 
Authorities from a foreign missionary 
on the Indo-Bhutan border;

lb ) if so, what action is being taken 
against the persons concerned;

(c) the reasons why the follow-up 
action has been very little; and

(d) the findings of the enquiry held 
in his regard?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI K ,R. 
GANESH): (a) to (d). Goods speci
fied in the statement have been seized 
from one Father M. Paiatty of Udal- 
guri Catholic Mission, Udalguri Dis
trict Darrang, Assam by the Customs 
Officers of Tezpur, Assam on 6th 
September 1972. Further information 
is being collected and will be placed 
on the table of the House.

Statembkt

List of Articles Seized

1. Movies Talkie— One (in two 
parts) (T R A N S M IT T E R )  
Make-Realistic (Movie Talkie )
Model No. 6.A.O. (Made
in Japan) and 0485 ( Made m

5X0*
Japan) Chasis No. E  0490/Vaue-P—

Rs.itoo.oo

2. Sanyo T*Pe Recorder ( used )
Fo]idSt®te/A.C. Batteiy c r a 
ted Portable mus’C system J«r®n
704 (usedVOne pfece— Value Rs c c o  .< 0

3. Solid State C  rown cord er, C/1R - 
5050 Auto level (Tape recorder)
Made in Japan— one piece with 
Dynamic microphone ( crown )
Made in Japan one piece (used)

Value Rs, '800 00

M axell magnetic sound record
ing Tape. Model A . 30* J Tw o  
pieces, Made in Japan (new)

•Value Rs. 70*00

5. Homer Transister imercome 
Master— Tw o pieces— M *de in
Japan (used) Value Rs. 2 « v o o

6. Koseisha f current operated 
time piece) D .S . 102 (used)
Koseisha Co. Ltd. one piece.

Value Rs. 200-00

7. Agfa Supper Pan (i20film s (24  
pieces M *de m Germany.

Value Rs. 120 00

8. "O R  Colour— N C . 16 

WO
Negative film, M »de5n Germany 

one piece. Value Rs. 16-00

Valuet>i i;v .n  as per declaration of the owner.
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Loans Outstanding in the S3 .I. Bhad- 
rak Branch District Balasore (Orissa)

535®. SHRI ARJUN SETHI. Will 
the Minister oi PINANCE be pleased 
to state:

(a) the amount of loan (small 
"business and agricultural) outstand
ing at present in the State Bank of 
India, Bhadrak Branch in the District 
of Balasore (Onssa);

(b) how many registered notices to 
the defaulters as also the guarantors 
have been served by the Bank;

(c) whether persistent default has 
been experienced by the Bank in this 
regard; and

(d) if so, in how many cases of 
persistent default the legal action has 
been taken and if no action has been 
taken, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The figures relating to outstand
ing advances extended by State Bank 

•of India, Bhadrak Branch, Distt. Bala
sore (Orissa) to agriculture and 
small-scale industries are set out be
low:

'Outstanding advances as 
at

End- End- End-

Dee. Dee. Oct.

1970 1971 *97*

A^'ic llmre 5 00

(Amount in 
lakhs Rs.)

3 1 4  3*48

Small bisiness. 35*89 22*42 20*61

(b) to (d). State Bank of India, 
fehadrak Branch is experiencing some

• difficulties in realising the outstand
ing amount of loans, from borrowers.

Efforts are being made to recover the 
dues from the borrowers. Where 
necessary, legal suits have been filed 
to recover the dues

Direct Air Service between State 
Capitals and Delhi

5560. SHRI ARJUN SETHI. Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) how many State Capitals of 
India are not having direct air con
nection with Delhi at present; and

(b) whether Government have any 
proposal to connect every State capi
tals with Delhi by direct air service?

THE MINISTER OF TOURISM & 
CIVIL AVIATION (DR. KARAN* 
SINGH): (a) and (b): The capitals
of the following four States are not 
connected by air with Delhi:— I

Assam (Shillong1)

Himachal Pradesh (Simla) 

Meghalaya (Shillong)

Nagaland (Kohima)

The Capitals o f the following five State* 
are indirectly connected toD elh i by air

Onssa Bhubaneshwer

Kerala Trivandrum

Manipur Imphal

Tnpura Agartala

Jammu (J&K winter

capitaD

Air services to Shillong will be 
started when the aerodrome under 
construction at Barapanl is ready.
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Loan Granted by the SAX Bhadrak
Branch fa Balasore District, Orissa

5561. SHRI ARJUN SETHI; Will 
the Minister of FINANCE be pleased 
to state:

(a) the amount of loan granted by 
the State Bank of India, Bhadrak 
Branch in the Balasore District 
(Orissa) during the last three years;

(b) the reasons for decline in the 
advancement of loans in the recent 
past; and

(c) the reaction of Government 
thereto?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The information is not 
Readily available and the same will 
Tbe collected to the extent feasible and 
laid on the Table of the House.

Shipment of Mulberry Spun Silk ,o 
Japan

5562, DR. RANEN SEN; Will the 
Minister of FOREIGN TRADE be 
pleased to state:

(a) whether India propose to ship 
its Mulberry Spun Silk to Japan 
aeon;

(b) whether for the first time India 
would enter the world silk m arket;

(c) which are the countries that 
have asked for Indian silk so far; and

(d) what are our prospects in this 
field?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and (b): 
Yes, Sir.

(c) Japan and Thailand.

(d) India is introducing spun silk 
jam  in the world market for the first 
time. It is therefore too early to 
assess the prospects at this stage.

1N.T.U.C. Leaders flnamtid for lake' 
over of Jute Industry

5563. DR. RANEN SEN; Will the 
Minister of FOREIGN TRADE be 
pleased to state:

(a) whether the Indian National 
Trade Union Congress leaders of 
West Bengal have urged upon Gov
ernment to take over Jute Industry;

(b) if so, whether Indian National 
Trade Union Congress has made any 
representation to this effect;

(c) Government’s decision thereon; 
and

(d) whether any other Central 
Trade Union has alao made represen
tation to Government to thfe effect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and
(b). No, Sir.

(c) Does not arise.

(d) One of the demands made in 
April, 1972 by the Bengal Chatkal 
Mazdoor Union and Bengal Jute Mills 
Workers Union related to the natio
nalisation of jute industry.

Expert of Bicycles daring 1970-71 and
1971-72

5564. SHRI RAM PRAKASH: Will 
the Minister of FOREIGN TRADE 
be pleased to state the foreign ex
change earned from bicycle exports 
during 1970-71 and 1971-72?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A, C. GEORGE): Exports of 
bicycles and bicycle components 
during 1970-71 and 1971-72 have been 
of the order of Rs. 6.91 crores and 
Rs. 8*4 crores respectively.
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Saw« Madhopur Cement Factory

5685. SHRI HAMENDRA SINGH 
BANERA: Will the Minister of COM
PANY AFFAIRS be pleased to state:

(a) whether Government of Rajas
than are the share holders in Sawai 
Madhopur Cement Factory; and

(b) if so, the percentage of shares 
held by the Rajasthan Government?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) and (b). According to 
the latest information, the entire pre
ference paid-up capital of M}s Jaipur 
Udyog Ltd. which owns Sawai 
Madhopur Cement Factory, is held by 
the Government of Rajasthan. The 
Rajasthan Government does not hold 
any equity share in the company. 
The percentage share of the Rajas* 
them Government in the total paid-up 
capital of the company thus comes to 
20.
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Turn Key Asstetaitf* from Foreign 
Countries W lM * to Boost Pro
duction of BM k -Cement, Petro

leum, Power and Fertilizers

5568. SHRI K, MALLANNA: Will
the Minister of FINANCE be pleased 
to state*.

(a) whether there is any proposal 
under consideration of. Govern
ment to have large scale turn-key
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assistance from friendly countries to 
boost production of Steel, 'Cement, 
Petroleum Power and Fertilizers in 
the country;

(b) if so, the names of such coun
tries who are likely to give assistance 
for these projects; and

(c) the amount of assistance likely 
to be received during the year 1973- 
74?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). There is no proposal to 
have large-scale turn-key assistance 
from friendly countries for Steel,
,Cement, Petroleum, Power and Ferti
lizer Projects in the country. How
ever, the Government have been 
having discussions with friendly 

, countries to tie up the foreign ex
change needs for augmentation of 
capacity in these sectors to meet the 
requirements of the Fifth Five Year 
Plan. The discussions have not 
reached a final stage and therefore it 
is not possible to indicate the names 

, of the countries likely to give assist
ance and the quantum of assistance 
likely to be received.
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Dry Port at Delhi
5572. SHRI N. K. P. SALVE: Will 

the Minister of FOREIGN TRADE be 
pleased to state:

(a) whether Government have taken 
a decision to set up a dry port at 
Delhi;

(b) if so, the gist of the decision; 
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) to (c). 
The whole proposal is under active 
consideration of the Government.

Merger of Small Banks
5573. SHRI N. K. P. SALVE: Will 

the Minister of FINANCE be pleased 
to state:

(a) whether attention of Govern
ment has been drawn to a report in 
"Financial Expreess”  dated the 7th 
August 1972, regarding merging of 
small Banks and a suggestion by 
Banking Commission that they should 
work as subsidiaries; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) Government have seen the Press 
Report which refers to a Study pre
pared for the use of the Banking Com
mission.



I 83 Written Answers DECEM3B* 22, 1972 Written Answers 184

(b) The recommendations of the 
Commission on the restructuring of the 
banking system are under considera
tion.
Functioning of Nom-Banting Financial

Institutions, Corporations and Chit 
Funds

5574. SHRI N. K. P. SALVE:
SHRI R. S. PANDEY:

Will the Minister of FINANCE be 
pleased to states

(a) whether his Ministry has any 
compilation of the number of non
banking financial instiutions, corpora
tions and chit funds operating in the 
country as in January, 1972;

(b) whether Government are aware 
of the fact that a large number of 
these bodies are indulging in grave 
mal-practices and adopting usurious 
methods; and

(c) whether Government have any 
proposal either to take stringent action 
against such bodies or to prohibit the 
functioning of such bodies in the 
country?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) Based on the prescribed turns sub
mitted to the Reserve Bank of India, 
there were 1,040 non-ban'king financial 
companies operating in the country as 
on the 31st January, 1972.

(b) and (c). Complaints received 
generally relate to non-payment of 
deposits and or interest thereon and 
non-payment of chit dues. Some ir
regularities have also been noticed by 
the ReT/rve Bank in the course of 
the inspection of some of the com
panies. The Banking Commission has 
made extensive enquiries into the 
structure and method of operation of 
non-banking financial institutions and 
has recommended measures for their 
orderly growth. These recommenda
tions are under consideration of the 
^Government.

Replantation of tea gardens
5575. SHRI N. K. P. SALVE: Will 

the Minister of FOREIGN TRADE be 
pleased to state;

(a) whether Government had a plan 
to replant 7000 hectares of tea gaj>- 
dens per year, whereas in 1969-70 
only 987 hectares were replanted; 
and

(b) if so, the reasons for the slow 
progress?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The main reason is financial 
stringency Due to declining profit
ability of tea estates, planters are 
hesitant to incur fresh developmental 
expenditure. The incentive provided 
by the Tea Board’s Replantation sub
sidy scheme is still considered inade
quate by the industry.

Export of Films by IJMLP E.C.
5576. SHRI N. K. P. SALVE:

SHRI RANABHADUR SINGH:
Will the Minister of FOREIGN 

TRADE be pleased to state:
(a) whether any export of Cinema 

films has been made by the Indian 
Motion Pictures Export Corporation in 
1970-71 and 1971-72 and if so, the 
names of the films exported and the 
foreign exchange earned; and

(b) how much loan was granted to 
produce films by the Indian Motion 
Pictures Export Corporation during 
1970-71 and 1971-72 and the names of 
recipients and how much was realised 
and what are the total outstandings 
as on 80th June, 1972.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A  C. GEORGE): (a) and (by. 
Statements giving the information are 
laid on the Table of the House 
[Placed in Library. See No. LT-4151/ 
72.]
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. State’s Share in Collections from Small 
Storings

5577. SHRI E. V. VIKHE PATIL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have re
ceived any suggestion from the State 
Governments to the effect that the 
share of the small savings collections 
given to the respective State Govern
ments should not be treated as a loan 
or at the most be treated as a loan 
in perpetuity;

(b) if so, the decision token thereon; 
and

(c) if no decision has so far been 
taken, the reasons for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
STJSHILA ROHATGI): (a) During
the year 1972, a suggestion was receiv
ed from the Government of Maharash
tra to the effect that the loans against 
small savings collections should be 
treated as loans in perpetuity.

(b) and (c) While this could not 
be accepted, the entire question of 
States* debt position and the changes 
to be made in the existing terms of 
repayment of Central loans granted to 
the States has since been referred to 
the Six*h Finance Commission.

Suggestion to Permit Provident Funds 
of Municipal Corporations, Munici
palities and zila Parishads Etc., in 
time Deposit Scheme

5578. SHRI E. V. VIKHE PATIL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have re
ceived suggestions for permitting Pro
vident Funds of the Municipal Corpo
rations, Municipalities, Zila Parishads 
and Banks to be inverted in the Time 
Deposit Scheme as is being done in the 
case of Provident Funds of Industrial 
workers;

(b) if so, whether any decision has 
been taken thereon; and

(c) if not, the reasons for delay?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Requests have been re
ceived from some recognised provident 
funds, including those of Municipal 
Corporations, Municipalities, Zila 
Parishads, for permission to invest 
their funds in Post Office Time De
posits. These requests have been 
examined in consultation with the 
Reserve Bank of India and a decision 
thereon will be taken shortly.

Grants of Exemption from Income-tax 
to Institutions for Investment in Small 

Savings

5579. SHRI E. V. VIKHE PATIL: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have con
sidered certain suggestions given by 
certain State Governments for in
creasing the existing limits for in
vestment by Institutions in Small 
Savings for being exempted from 
payment of Income-tax; and

(b) if so, whether any decision has 
been taken thereon and if not, the 
reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). institutional 
investments are permitted in 7-Year 
National Savings Certificates II and III 
Issue and in Public Accounts in Post 
Office Savings Banks. Provident 
Funds, whose pattern of investment is 
prescribed by the Central Government 
can also invest in Post Office Time 
Deposits.

The limits of investment by Institu
tions in National Savings Certificates
II Issue and III Issue, taken together,
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is Rs. 1,00,000 and Rs. 50,000 depend
ing upon whether the institution is of 
a charitable character donation to 
which are exempt from Income-tax 
or other than a charitable Institu
tion. Provident Funds may invest 
in National Savings Certificates II 
and III Issue without any limit. 
There is also no limit for in
vestment in Public Accounts in Post 
Office Savings Bank and in Ptost Office 
Time Deposits in respect of Provident 
Funds.

Suggestions have been made by cer
tain State Governments for increasing 
the limits for investment by Institu
tions in National Savings Certificates
II Issue and III Issue. It has, how
ever, not been possible to increase the 
prescribed limits since the interest on 
these Savings Certificates is entirely 
exempt from Income-tax.

Supply position of Raw Jute

5580. SHRI INDRAJIT GUPTA-
Will the Minister of FOREIGN 

TRADE be pleased to state:

(a) whether the plea of the Indian 
Jute Mills Association that the work
ing time of the jute mills will have to 
be cut down is justified by the actual 
supply position of raw jute;

(b) if so, the extent of the estimated 
shortfall of fibre supplies;

(c) whether the Jute Corporation 
of India’s procurement has been a 
failure; and

(d) if so, the steps taken to remedy 
the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRAD® 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Directions issued to Authorities of -
State Bank of India In regard to 

Recruitment of S.C. and S.T.

5581. SHRI D. K. PANDA: Will the* 
Minister of FINANCE be pleased to 
state:

(a) whether the authorities of the 
State Bank of India has issued direc
tions to all of its Offices/Branches in 
the month of March, 1972 to recruit 
only Scheduled Castes/Tribes candi
dates for its subordinate staff posts;

(b) if so, whether these directives 
were issued on the instructions of the 
government of India;

(c) whether inspite of the above 
directions non-Scheduled Castes/ 
Tribes candidates have been recruited 
in subordinate staff posts since March, 
1972 in the branches/offices of the 
said Bank; and

(d? if so, the action Government 
have xaken and proposed to take in 
the matter?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). With a view to improving 
the representation of Scheduled 
Castes/Tribes in its services, State 
Bank of India, on its own, issued 
instructions in March 1972, that all 
fresh appointments to the subordinate 
staff should be made preferably from 
Scheduled Caste/Scheduled Tribe 
candidates, till such time as the back
ing in their recruitment to reserved 
vacancies is cleared. This is, how
ever, without prejudice to the prefer
ence being given to existing tempor
ary employees and the reservation of 
20 per cent of vacancies for ex-service- 
men. As there is no blanket ban on 
recruitment of non-Scheduled Castes/ 
Tribes candidates, the $ank has 
reported that it is possible that a few 
non-Scheduled Castes/Tribes candi
dates might have been recruited in 
the subordinate staff cadre.
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The State Bank of India has also 
reported that as there were a large 
number of temporary subordinate 
staff on the rolls of the bank, the 

■objective of these instructions viz., 
improving the representation of the 
Scheduled Castes/Tribes, would be 
achieved in due course. In order to 
get larger number of Scheduled 
Castes/Scheduled Tribes candidates, 
the State Bark of India has issued 
instructions that besides notifying 
Employment Exchanges, the local 
Scheduled Caste/Tribe bodies should 
~be approached for sponsoring candi
dates.

i ftermwre 3  wV <j«ff fam? fW f

5 582. Vtforo :
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Payment ef CoakpetiMtioa to Share
holders of Cwnpaoiw

5584. SHRI SARJOO PANDEY: Will 
the Minister of COMPANY AFFAIRS 
be pleased to state:

(a) whether the National forum of 
shareholders has urged Government 
to amend the Companies Act to ensure 
payment of compensation to individual 
shareholders immediately after Com
panies are taken over by Government; 
and

(b) if so, what decision has been 
taken thereon?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) The forum has recently 
suggested that it must be provided in 
the Companies Act that in case where 
a company has been nationalised, the 
compensation received by the company 
in consideration, should be refunded 
proportionately to those sharehrlder  ̂
who would like to have the same 
refunded

(b) No decision has yet been taken 
on it

Advance to Central Government 
Employees for purchase of 

Scooter

5585 SHRI R P ULAGANAMBI- 
‘Will the Minister of FINANCE be 
pleased to state;

(a) whether a Central Government 
employee who had purchased a scooter 
out of Government quota with loan 
advanced by Government an d  had 
disposed of the scooter long before 
the restrictions were imposed in Octo
ber, 1971 for the second loan, is 
entitled to another full loan for the 
purchase of scooter;

(b) if not, whether Government are 
*ware that in such cases the Central 
Government employee* are facing 
difficulty in arranging payment for the 
j*ew sco* ter; and

(c) if so, the action Government 
propose to take in the matter?

THE MINISTER OF STATS IN THE: 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c>. Under 
the current orders* a second or subse
quent advance for purchase of a con
veyance is admissible to a Central 
Government employee if a minimum 
period of 4 years has elapsed after 
the drawal of the earlier advance: 
The amount of the advance will be* 
equal to the difference between the 
price cf the conveyance to be pur
chased and the sale proceeds of the 
old conveyance left over with the Gov
ernment servant after the repayment 
of the earlier outstanding advance 
(puncipal as well as interest) subject 
however to certain ceilings prescribed  ̂
m the General Financial Rules The 
quantum of the second or .subsequent 
advance thus depends on several 
factors

Advance of loin to Government 
Employees f« r purchase of 

Scooter under .modified 
restrictions

5586 SHRI R P ULAGANAMBI: 
Will the Mmistei of FINANCE be 
pleased to state:

(.*) whether a Cential Government 
employee who had already got scooter 
purchased with or without Govern
ment loan and who has not sold it or 
who otherwise intends to retain it for 
the use of his family is entitled to a 
loan for the purchase of scooter under 
the modified restrictions; and

(b> if so, to what extent and if notr 
the leascms therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R GANESH) ■ (a) and (b) One o f  
the basic conditions for the grant o f 
an advance to a Government servant 
for the purchase ot a conveyance i» 
that the authority competent to sane-
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Hon the advance should be satisfied 
that it would 'be useful to the public 
service if the Government servant 
possesses the conveyance for the per
formance of official duties. Where a 
Government servant has already got a 
acooter, that fact will obviously have 
to be taken into account while exami- 
ing his request for the grant of an 
advance for the purchase of another 
acooter. If the previous scooter has 
been purchased bv him without taking 
a loan from Government and he 
Intends keeping it for the use of his 
family, there is no bar under the 
Rules to his availing of a loan from 
the Government of purchasing a 
acooter for his own use ■subject to the 
satisfaction of the prescribed condi
tions. If however, he had taken a 
loan earlier from Government and 
continues to be m possession of the 
scooter purchased with that loan, he 
will ordinarily not be eligible for a 
serviceable conveyance which has 
been purchased with the assistance cf 
a Government loan.

Export of Molasses and Alcohol

5588. SHRI M. RAM GOPAL 
REDDY: Will the Minst-r r f FOREIGN 
TRADE be pleased to state:

(a) the quantities of molasses ex
ported from India during the last three 
years, and year-wise f.o.b. realisations;

Ob) the States from which molasses 
has been exported with quantities and 
port of shipment;

(c) quantities of alcohol exported 
from and imported by India, separa
tely during last three years and the 
f.o.b. price realised; and

(d) when ex-factory price was paid 
to sugar factories for the molasses 
procured for export?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Exports 
ox molasses during the last three years 
were as follows:—

Appointment of Iliv&i Officers In 
Central Excise and Customs 

Colleclorates

5587. SHRI RAMAVATAR 
SHASTRI:
&RRI BHOLA MANJHI:#

Will the M nistcr of FINANCE be 
pleased to state the number of Hmdi 
Officers appointed m Central Excise 
and Customs Collectorates?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SIIRI 
K. R. GANESH): Nine Hindi Officers 
have been appointed in the Central 
Excise and Customs Collectorates, 
Including the Directorate pf Inspec
tion* Customs and Central Excise and 
the Narcotics Commissioner, Two 
more officers to whom also offers of 
appointments had* been made are yet 
to take up their appointments.

FOB Tfal s>at ons.
Quantity Value

(rim fp«.
to-nc^ Hkh<0

1969-70 • 2  1 12-45

1970-711 • I2V 9 16? ‘ 29
1071-72 • 454 68*66

(b) Export Statist cs are not main
tained state wise. However States 
which were surplus in molasses are 
Andhra Pradesh, Gujarat, Maharash- 
tia, Mysore, Tamil Nadu and UP. The 
position has now changed and these 
States are not Surplus in the avail
ability of molasses. The export of 
molasses is banned, since Nov., 1971. 
The porta shipment are Madras and 
Visakhapatnam.

(c) Exports and imports into India 
of alcohol (all types-Trade code Nos.
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5122100 to 5122509) during the last 
three years have been as follows-—

FOB 
realisation. 

Q uantity value

foooKgs.) (Rs. lakhs)

Exports 
1960-70 *

1970-71 •
1971-72 

Im ports

1969-70 •
1970-71
1971-72

(d) Prices paid to sugar factories 
varied depending upon the quality of 
molasses. The minimum and maximum 
prices paid during the la&t three years 
were:—

M ;n5mum Max'mum

1569-70 R*>. 10 R‘ . 40 Pei Torre.

T970-71 Rs- 8 Rs. 40 Ter Tonre.

1971-72 Rs. 8 Rs. 22 Per Tonne.

Wrong Statistics on Foreign Trade
5589 SHRI JYOTIRMOY BOSU 

Will the Minister of FOREIGN TRADE 
be pleased to state*

(a) whether his attention has been 
drawn to n report published in the 
“Times of India” dated the 4th Aug
ust, 1972 under the caption “Wrong 
Statistics again on foreign trade"; and

(b) if so, Governments reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) A committee is looking into it.

1499 15*29
* • 7618-3 58*10

• 12707-6 82-28

909*5 279‘ 43
* 18535 365*27

9510 224 M

Malpractices by exporting firms for
commissions receive® in Foriifn 

Currencies

5590. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Commissions payable 
in foreign currencies to exporting 
firms are not disclosed to the Reserve 
Bank of India and are kept in secret 
balances abroad:

(b) whether mushroom export firm* 
are set up and they disappear after 
making a number of exports with
out repatriating the export proceeds;

(c) whether secret clauses in foreign
collaboration agreements provide for 
over-invoicing of imports and build
ing up of foreign exchange reserves, 
abroad; and ? {

(d) if so, what steps, if any, have 
been or are being taken in th;s regard?

THE MINISTER OF FINANCE. 
(SHRI YESHWANTRAO CHAVAN):
(a) Under regulations all foreign ex
change receipts such as commission, 
etc have to be surrendered to the 
Control and kept in rupees. Those 
who do not comply with this require
ment arc liable for action by Enforce
ment authorities

fh) Some cases of such export firms 
have co.ne to thy not’ce of the Reserve 
Bank of India and these have been 
reported to the Enforcement authori
ties for taking appropriate action 
under the Foreign Exchange Regula
tion Act and the Enforcement authori
ties will take action to the extent they 
are able to trace the parties concerned.

<c) and (d). All collaboration 
arrangements providing for exports or 
imports require the prior approval of 
the Government of India or the Re
serve Bank of India. Where the pro
visions of any particular agreement 
have not been fully disclosed to the 
authorities, parties entering into such
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arrangements would be violating ex
change regulations and are liable for 
action under law. By the very nature 
of the problem, the effectiveness of 
action would be a measure of the 
vigilance of the enforcement authori
ties. The Foreign Exchange Regula
tion Act is being consolidated and 
amended to give greater powers to 
the Enforcemeent authorities. It also 
provides for more stringent penalti
es.

Proposal to allow stop-overs on 
Bombay-New Yerk-Bombay and 

Delhi-New York-Bombay 
Flights

5691. SHRI P. GANGA REDDY* 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
whether Government are cons dering 
any proposal to allow any stop-overs 
on the Bombay-New Delhi-Bombay 
and Delhi-New York-Bombay flights 
which are alowed on excursion fare 
of about Rs. 4,000?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN 
SINGH) No, Sn.

Amount paid for breakfast, lunch and 
dinner served to passengers on Indian 

Airlines Flights

5592. SHRI P. GANGA REDDY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the amount paid by the Indian 
Airlines to the suppliers for each 
breakfast, lunch and dinner served to 
passengers on its flights; and

(b) the names of suppliers m Delhi, 
Bombay, Calcutta, Madras and 
Hyderabad?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) The rates for breakfast 
vary between JRs. 2.00 to Rs. 5.75,

lun£h Rs. 5.00 to Rs. 7.00 and dinner 
Rs. 5.00 to Rs. 7.00.

_  J b ]________

Nam; of P lac;__Name of Supplier
1. Delhi and Bombay M C'hefair-a Sub-

Sk iai v of Air-
Irn 1 .

2. Calcutta D. m Dum AirpOf
Restaurant.

3. Madras Indian Airlines FI-
igit Kitchen.

4. Hyderabad M s. Kwality Res
taurant.

Rules regarding fixation of seniority 
of Income-tax Officers, Class U

5593. SHRI G. VISHWANATHAN: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 5466 on the 
7th April, 1969 and state:

(al whether the Rules for deter
mining the seniority of directly 
recruited Income-Tax Officers Class II 
have since been finalised;

(b) if so, whether the fact that 
their recruitment was delayed for 
over thiee years during which a large 
number of promotions were made 
has been kept in view while framing 
these rules;

(c) whether these rules have been 
framed in consultation with the Union 
Public Service Commission and the 
Department of Personnel; and

(d) whether these rules have since 
been published in the Gazette of 
India and if not, whether a copy of 
the same will be placed on the Table 
of the House?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to Cd). The 
principles for determining seniority
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of Income-tax Officers, Class. It 
appointed from various sources t had 
already been laid down in October, 
1055 in consultation with the Minis
try of Home Affairs only. Instructions 
regulating, in accordance with 
those principles  ̂ the seniority of 
the Income-tax Officers, Class II, 
appointed in 1969 and thereafter 
by ad-hoc recruitment through 
tfyfe Union Public Service Com
mission, were issued in March 
1970. The progress of the various 
steps involved in the process of 
recruitment was kept in view before 
these instructions were formulated

It is not the practice to publish 
executive instructions regulating 
seniority in the Gazette of India.

A copy each of the letters containing 
the principles and the instructions 
mentioned above is laid on the Table 
of the House, fPlaced in Library. 
See No. LT-4152/72].

Arrears of Income-Tax against M/s. 
Cachar Plywood Limited, Karimganj, 

Assam

5594. SHRI S N. MISRA: Will the 
Minister of FINANCE be pleased to 
state;

(a) whether there are Income-Tax 
arrears against Cachar Plywcrod Limi
ted, Karimganj (Assam) according to 
the assessment of Income-tax Officer, 
Karimganj, Assam; and

(b) if so, what steps have been 
taken to realise the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R GANESH): (a) and (b). The re
quisite ir formation is being collected 
and will'be laid on the Table of the 
House a» early as possible.

Arrears of Inecwe-Tax agates* ftr*- 
bourtte Properties Private UniiiM» 

Calcutta 1

5595. SHRI S. N. MISRA: WiH the 
Minister of FINANCE be- pleased to 
state:

(a) whether there are Income-Tax 
arrears against the Bra bourne Proper
ties Private Limited, Calcutta;

(b) If so, the reasons for delay In 
realising the arrears; and

(c) whether its Shareholders/Direc- 
tors are the real owner, if not, who 
is the real owner?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) No, Six*.

(b) Doe?, not arise.

(c) The requisite information is 
being collected and will be laid on the 
Tablr* of the House as early as pos
sible.

M s. James Finlay and Company 
Limited, Calcutta

5596. SHRI S N MISRA; Will the 
Minister of FINANCE be pleased to 
state:

(a) whether M/s James Finlay and 
Company Limited, Calcutta, has sold 
away its premises No. 4, Ashoka Road, 
Calcutta-27;

(b) if so, the name of its pur
chaser;

(c) whether Government are aware 
that part payment has been made in 
foreign exchange; and

(d) if so, what steps are being con
templated by Government in wtefc . 
cases? *
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THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) to (d). Government has not so far 
receiv,ed any request for approval for 
sale of the. said premises by J ames 
-Finlay & Company Ltd., Calcutta. 
·However, Government has informa -
·tion anonymously regarding the sale 
of the prop.erty in qu estion and, en-
quiries are being made into the 
:matter. 

~Benefit of F.R.-22-C to Assistant and 
Stenographers 

5597. SHRI NAWAL KISHORE 
"'SHARMA: Will the Minister of 
·.FINANCE be pleased to state: 

(a) whether stenographer s (Class 
~II) in the scale of Rs. 210-425 get 
·the benefit of FE-22-C after their 
-promotion as Assistant Class II (Non-
·gazetted) in the grade of Rs. 210-530 
·for fixation of pay; 

(b) whether other categories of 
·posts carrying the same scale of 
·Rs. 210-425 are not being considered 
-under FR-22-C for fixation of pay 
after their promotion as Assistant 
Class II (Non-gazetted) when the 
duties and responsibilities in all such 
cases involve higher responsibilities; 
:and 

(c) if so, the reasons for this dis-
·crimination? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
"R. GANESH): (a) Yes, Sir. 

(b) and ( Q). The benefit of FR-22C 
'is admissible only in cases of appo-
intments involving assumption of 
nigher duties and r esponsibilities . 
Raving regard to the j'ob reuirements, 
'qualifications and th.e re1ative degree 
of responsibility to be shouldered, ap-
pointmen.ts of persons in the Central 
'Government pay scale of Rs. 210~425 
io posts of Assistants 'in the pay scale 
'Of Rs. 210-53.0 have been belCT- as not 
involving assumption of higher res-

Jl.Onsibility. .An excepfron 'has ~ been 

made only in the case of Cl~ss Ill 
stenographers in the scale of Rs. 21~ • 
425 on appointment t 0 Class II posts 
of Assistants in the pay scale of 
Rs. 210-530 on a broad a·ssessment of 
their relative nature of duties and 
responsibilities. 

Textile Mills reported to dispose of 
assets 

5598. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN 
TRADE be pleased to 'state.: .1 ..... 

(a) whether sick textile mills af~ 
reported to have disposed of 'their 
assets to ward off nationalisation; 
and 

( b) if so, the steps taken or pro-
posed to be taken to prevent such 
underhand deals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
t SHRI A. C. GEORGE): (a) There are 
no such r_eports. 

(b) Does not arise. 

Increase in bank. loans 

5599. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCK 
be pleased to state: 

(a) whether big increase has been 
registered in bank loans to various 
sections and sectors of economy; and 

(b) if so, the name of the sector ~r 
the trade to which maximum loan 
has been extended? 

THE M.JNIST~R . OF . FINANCE 
(SHRI YA~I!WANTRAO CHAVAN): 
(a) Yes, Sir. The aggregate credit 
extended by the scheduled commer-
cial banks increased from Rs. 3399 
crores as at the end of June, 1969 to 
Rs. 5283 crores as on the last Friday 
of November, 1972. 

(b) Industry, including small scale 
industry, accounts for a major portion 
o.f aggregate credit extended by the 
scheduled commercial banks. 



VHb *• ante t t i nnw ir *f U mmiI 
Airpert (Tripura) pw*a Inrflt

5600. SHHI DASARATHA DEB: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

j&Oj Written Aw/mr*

(a) whether there is any plan for 
making the runway of Khowai Air
port (Tripura) pucca built during the 
current Five Year Flan; and

(b) if so, when the work is likely 
to be taken up?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). A scheme for 
the development of the runway at 
Khowai aerodrome for HS-748 opera
tions is being considered for inclusion 
in next Five Year Plan.

Alleged corruption in appointment of 
legal counsel in L.I.C.

5601. SHRI DASARATHA DEB 
Will the Minister of FINANCE be 
pleased to state:

(a) whether attention of Govern
ment has been drawn to report ap
pearing in March of the Nation’s 
dated 12*h August, 1972 under the 
caption “LIC-Lousy Insurance Che
que” regarding the corrupt practices 
practised by officers in appointing 
legal counsel; and

(b> if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SU8HILA ROHATGI): (a) Yes, 
Sir,

(b) A report ha* been c4Hed ft* 
from the Life Insurance Corporation 
of India.

*w*iwal to oetotcfcst * » e *
bulMtaf ti  Kfcewa! Airport <friparfc)

5602. SHRI DASARATHA DEBc 
Will the Minister of TOURISM AND 
CIVIL AVIATION bg pleased to state:

(a) whether any concrete proposal 
has been drawn up to construe! • 
new terminal building with suitable 
facilities at Khowai Airport (Tripura); 
and

« v»>
Written Afuwen m

(b) if so, the progress made in the 
matter?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) and (b). An estimate for 
a small terminal building costing 
Rs. 68,100 has been sanctioned. Ten
ders for awarding the work will be 
called shortly.

12.02 hrs.

MR. SPEAKER; Shri Bhogendr* 
Jha.

VECT5T apFT VCTPT %
frwpsr *r vr %
tpF sijfjfcr *rtfe?r f*rr^ <tft 
sttctt t  sot vfefrrf *rreft ^

’Rfanr to t % i ...............
............

wft «k« w *  
srta sbt wwtf ^ fiw M  rftfzw f̂ PTT «rr 
®rr........ («m h ) ........

w m  iN r# & #
wrm m  «rr <rorgr f t  w f f a r  |  *  f

it o  z s ix w ftx  9 *  I

.. (Interruptions)

SOME HON. MEMBERS ro**-~

D ecem b er 22, m i
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* m m  j w h r m o y  a o s u  cDia-
moo* Rarbcmr): « *

MR. SPEAKER: Nothing wil) go 
m  record. So many people getting 
up. Please do not speak when you 
are not called. . . .  (IrtUrruptoons). I 
*m not here to give my explanations. 
I am calling Mr. Bhogendra Jha. It 
is my discretion to admit or not— 
Whether it is one member or five 
members. It is my discretion. Please 
art down. (Interruptions).

3f *r « r tr  fv  i t p t  v r

v=fhr swr irk  wrfar h t̂t 
^ 1 inrr *rrc 

*fw t  $*r »fK *pt  ̂ % jnt t  m
% *TTWt tfSfcff T^T g, 5 ® if |.B» 3T¥T 

sR*n*T8*rn ?̂rrrtqrr^^Rr 3RHT*sn% 

’BTTT̂ t <T?rr fT»TT s*n%£ fo» tfig

MH«r̂  ft1 ......... ( * * W T ) ............
»r$ *nforft fo r  1 s s fa *  ir $13 ?r$t ^  

W  % 1 ..............................  ( w r r * ) ...............................

«ft HT 1

SHRI HUKAM CHAND KACHWAI:

SHRI JYOTIRMOY BOSU: To-day* 
is the last day.,. (Interruptions) It is 
done in every session .. * *

MR. SPEAKER: It will not go on 
record. . ..(Interruptions) Order, 
please. When they asked, I said there 
were a few members’ motions. They 
said that they also should be admitted 
in one Member’s name. If I accept 
them, X do not use my discretion.

SHRI s. A, SHAMIM (Srinagar): 
Jftfr once we are in agreement with 
***•
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SHRI BHOGENDRA JHA (Jain a- 

gar): You are admitting a subject, not 
on the basis of individuals. There are. 
a few Member* m this House who 
simply with an eye on the'newspapers 
want to blackmail .(Interruptions')

12 W bn.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Delay in  approving land ceiling 
LEGISLATIONS OP BlHAR, ANDHRA PRA~ 

desh, Maharashtra and other 
States

* * * * « ?  (w w rr) : w sm  

* im ,  $ ?5fnr %
f^Rf^fsRT ^  «fn: f fa  wr 
w tpt f^ rm r f? 5ft7  srw nr w t t  g> f*P 

% S*r wft k  * :

‘ 'R^p-,?mvr sr̂ ar ^rrr** ?tot 

w *  w\

*fr*rr f a a - r f c r ^  * « R f t  sprfft 
st̂ ft T O  *r f

THE MINISTER OF AGRICUL
TURE <SHRI F. A. AHMED); The 
Chief Minister’s Conference held on 
July 23, 1972 made certain recommen
dations on the ceiling on agricultural 
holdings and the Government of India 
formulated a set of guidelines in the 
light of these recommendations. 
These were communicated to the 
State Governments who were re
quested to amend their existing ceil
ing laws or introduce fresh 
legislation, ad the case may be 
in conformity with the national 
guidelines. Revised ceiling laws 
passed by the State Legislatures o f 
Andhra Pradesh, Bihar, Haryana and 
Maharashtra were referred to & e 
Government of India for the *6cord- 
ance of President's assent to them.
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[Shri F. A. Ahmed] 
· These legislations have been examined 
. by the concerned Ministries of the 

Govt. of India in consultation with the 
officials of these State Governments. 
As the laws referred to above did 

. not strictly conform to the norms 
giv en in the national guidelines, dis-
cussions were held and assurances 
have been solicited from the State 
Governments for incorpoiaLion of t11 e 

. revision·.> necessary to bring their le-
_.gislation in conformity with the na-
tional guidelines. .... 

The Bihar Bill has been discussed 
wii;h the State Government and all 
points have been resolved and it is 

; expected that the Government of India 
would be in a position to communicate 
the accordance of President's assent to 
the Bihar Bill •.>hortly. 

All the required formalities for ac-
..cording Presid_ent's ,assent to the Har-
yana Bill have ibeen completed and 

- President's assent is expected to be 
: accorded to the Bill in a day or two. 

The Maharashtra Bill which had 
· been pas•.>ed by the Legislature be-
- fore the issue of the national guide-
. liries, was discussed with the repre-
. sentatives of the Maharashtra Govern-
- ment from whom further communi-
, cation is awaited. 

The Andhra Pradesh Bill is in ad-
- vanced stage of examination arid it iG 
expected that President's assent will 

· be accorded soon. ·~ ! 
The Government of India as well 

·as the concerned State Governments 
- have been fully alert to the need for 
enacting ceiling legislations at the 
earlies·t possible opportunity. Land 

· Refol'ms, and •3pecifically land ~eiling, 
are highly complex issues. Apart from 
the State Governments which have 

"been directly responsible for the · en-
actment of legislation consonant with 
the national guidelines, the Govern-

·ment•of India in its various Ministries 
and Departments have to examine the 

-various implications of the provisions 

···--
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of land ceiling so that the law that 
emerges is consistent with the natiori~l
policy on land refo·r.ms and fits in 
within the overall framework of our 
development stra.tegy. I would a!so 
take thin opportunity to cal1 upon 
those State Governments who have 
not yet been able to make legislation 
otl ceiling to take all possible mea-
•3ures for early completio!} of the task. 
I have also every hope that energetic 
and meaningful steps will be taken by 
all the State Govenments for the most 
expeditious and effective implemen-
tation of the laws that are being en-
acted now. 

~T ~:friJ~ illT : :i;:r~ ~ ~~. ~ 

'll_m <FT~~ m<: ~IT<: ifi'~ ~~ 
r;:ro ~lwfu ~ rn <m-~ ~ 
~T~:<SR~~ I 1:,f'fi~clT .~ 

Ralf~ rn ~ ifi'rtri:r ~ <m- ~flifu 

:i;:r~ m~ 9iTirn epl:rtf ~<FT tt;n;r, 
~ifi onG m 2 Oll"fcRr:rr <FT m 
m~ 4 4\~ r~ f"lfc (, ffi'f 1!lSll tjc;ff ~ 

<fl"~~if;'~~~ il;n;r;~ 

~ ~ ifi' Ol1G fcr~ ~ ~ \ltlfi~I (i 

ifi',~~ 'fl~Tifi'~~ ~ 

~'.fI'i9" ~ mer.r ~ <Ti1' f;;imr "Im t<{-
oR't <FT ~ ~ <:TGf) .q:r~ ~ ~ \iflCfT 

~I :i;:rr'( ~ ~ ~ · Ol1G ~ r~ 

lfITT~<r <FT ~ ~ fol; :i;:r<n: ~ fcrm 
s:rr ~ ~ 'fi1' rm: Cfl(if; if;'~ ~ 

:i;:rrar '>TT ~ m ifi'dT!f ~H>H i:r~ CF~ 

fep- 6, s +rq-T~-, ~r~, :g~ ~~ :i;:rr'( ~r, <fl". 

f!T~ <:TCfi' fcr~ <f<TT ~ ~ I ~ if 
crc:r ::;r+rrmr ifi' ~~ ifi' ti"~ (f'( ~ 

~ ~ ~r t <IT m~ if;' fcr~Hf if;' <rr~ 
• cror ~tr'fi'T fn~fcr ~T ll'{ 1 _ :i;:r>TT '>TT "IT 

f.r~'( <FT ~~or;:cft <.fir CfiFf5 ~I :J;ff ;r !if .. 
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~or~ '!if '!irrrrr ~ '3"trlt i:;i'fi ~ ~rit 
\;ff <:QT ~ I ~ff a"l::Q: ~ '3"trit fCf'11=0f 
fCf>i:rr ;:;rr <:~ ~ 1 ~tr ~<r 'Fr i:;'fi ~ 

" · '3"~ll!f Q:Taf ~ fi'fi ~u '!i<:li ;;r) or~ or~ 

· ~Fcrri:rr ~ ~ ;q--:r.fr qp::fr.ff '!if ;q-r;:tc:;:r 
· 'P<: it 1 '3"rrli irm 'FT~ '1lrfo'1 '3.l'>rrrr ~l' 

if <:% 'lit fq; orr~ ?i' <rcn"l:: '1lfWJ: ~i:rr;:r 

· ~~ ~ '3"'1 ~ ~r "ff ~fi l1r '3"tr'fir <if ~crr-.::f 

; fq;qr ;;rr ~ii 1 

>;f~'!f~ ~' i'f ~~ITT~ fCf> ~i'ITT!:f 

· · ~"l::<Fr<: ~~Cf>r >;ff<: ~ i >;TT"l:: ~r<F ~i:rr ii' 
-~ Ol"Ff '!if >;Tr!l<frnrr ~ fq; ;;r) 'l1T ~rrfi 

. · lfQ:f >;T'llr ;;r) "1,fl1 ~~;;r;:<n- '!ir<J:i'f q~ g-r:i: ~ 
· -'3'~'f'f(>fr~~ ~ ~lft 1 >;Ttr i::r ~ orrt ii' '>fr 
~~or~1· '!ir'J:.rr ifi' orrt ii' 'f~nr ;q-frr4 

- ~ orft ii' 'f!fr <:~ >;TT"l:: ~tr{; orrt ii' l1Qr 
' f cr(>fi:q· f<F<rr ;:;rr <:(;:[ ~ 1 f orQ:r<:: ~ orrt ii' 
1 •i:t<F ~m l1flJ.~r OITCf q:-.:: fcrz;ri:or f'l>l.TT 

;;rr ~ ~ fir~ ro~fa ~~ '>fT orr~ ii' 
· \3"ij' ~!lfffacr f <F<rr "ff ~i'fiITT ~ 1 ;q-~ 

· ~'irr11 !J"l::l.fin: \3"trlt >;T?r <:~ af fcrz;ri:;;r 
' ~~ ~ ~ 1'Ftl'R ~ ~~r ~ R!J~ f'fl 
. ''lfl:r . ~~ 'Pf'Iif ~fi:r~.ff if;' far:i: 
' frr"l::~'fi ~if.fer ~err "fz;rr 6"fr <:~F ~ 1 

' ~11 !J'tfr 'Jl"Rff ~ fq; 'lft CTQ~ ~i 1fi~fl.T 
, ~:s f<:'1lf~ '!iqif frr~'fcr <ITT- ii{ ~r 

~~ ~11f irQ~m ~ fcr'<m: ~ifi ~fi:r 
, ~~·F<n- ~'i9 ~mer f~~- ~ 1 it '3"rr ~i:rr 

: WfT<:rT ~ 1JQ:l1a rr@ ~ fq:;-.:: ~'>fr >;T'T"l:: 
, <:rQ: '3"<r ~~:rrcff 'FT ~rr ~a- ita- a-r ~"9 
· ~ a<F \3"~lfz:r ·'!ir 1;1;fcr ~r !J'fi'ITT ~r l1<r"l:: 

... 
: ~ il(fT f'Fz:rr <rITT . I .\m if; ( <r~ f '11<: 'lit 
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;fl- 0i.:rf'fcr~r 'fi'T "'~ <rm \3"1J ii' ~ 
'!iffr +i\:;f"r '11€Hi~R >;T9'T 3;1Q:+r~ ~. 

s>;fr '1~~1Jl.Tl1.:f ~. ~,,. +ITQ:~~-

lf'T~, 9.:fT t:ff o ITT'(o rfrer;;f ~ I ·~~ 
;q-z;rrcrr 11€1.T <Tc::rr s>;fr or<:<:fia:;r~f, itcr<:r"f 

"' ' 

'3'd q 1 '3"tr:fi :i;r~rcrr <fr~ mim q· 1 

u~'ir~i:m:r ~r 3;1'h s>;fr i:fi'o <MUlT-

~llf, irr 1J<f ~ ;q-q~ 51f~ ii' ~ 
orm ir<: 'iTR f~ ~ : .... 

• 

"We are of the view that ceiling 
is best applied to the family of five 
as a unit, consisting of the husband, 

Wife and three children, whether 
minor or major. In making this sug-
ge3tion, we already agree with the 
suggestion of the working group of 
the National Commission of Agri-
culture that t 0 the extent that the 
actual number of members in a fa-
mily is less than five, the ceiling 
should be reduced by fifth per-
son.". 

~ :r rrr 0<rf'ffill"r 'fir mi:rfa ~ crrf(11J 
:i;rr-.:: rrror f(11] ;pr q:; ~ <rQ:T f'F<rr :i.:i-1<: 

~ ii' 1;1;u a-# f~r ~ f'F 6 ~r~ ifi' <rR 

'ti'[{ qff(11] Q) ;JfrlflfT a) 6 ~r~ if;' <ff~· 

in i:;'fi m~ 't T.f'~ r .,,,.'-{ ;:rr;;i:if(11] ~ err 
fl:!:i<: or if~ ~ rn<r1f~ir if irf<:<Nrr 
'F<:;'f ii' '!if{ ;q-ftr'fl fcr~i:or rr:zr ~<rcrr ~ 1 

it~r qf<:~~fa ii' \3"1J 'FT '>ff \3"c.;~9;r 

f'Fl1T ;;rr <:Q:T ~ ;q-f<: ~tr~ u;;:<r !J<:'FRT 
~ l1Q: i:r~;r ~<rmr ~ f'fl ifi';:rri:r m'Fr<: 
cr) c: if;' 1J+'f l1 ~ ;;r r q ~ rr ai:fl !fr ~ f<fl.:BH ~ 

'3"<rifi i:rcr, crrc: ~i?r ~ foiz ~'i9 <rm ~ 
~a-r ~ ~f'llrr <:rQ: :i;rtr~ if "i~mi:r1:1r 'fiT 
ir&rirrff Cfi<:rrr T.f'~ar ~ 1 ~rrrfo~ • >;T<r 
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[*fr  wm  w t]

urar fc r tft |  %  w r s f a r  * n w  % 
lit  *jf*r $tsj? T r fw  f ^ r t  *rt 

?t t v r  % trrar *«r % ftr e **
% i w  ?ft fqpc w r  
^  *rrc% 1 1  % * ts *r<ft

* * * * * *  5r %t * | f * r  <rrfr?r

f w  ft * s  ?rd# *  swtenft % t o  
*  ft fw<r*T f a  <rrfr?r ft a r  *  $>rr ^ t w t
£> WTCTT ft I 3WT w>?lz

n$  fasTT *T TfT ft I WVT^ *r
* r  ?ft w r  ft i X&m *  «r?r 
w  ^mr g fa  *tt *3 fa r**  ^  f t  

jftfa «m r * r  %?r> w  *n  
*r i f r r n rwr * r  ft i t t  w ttt w>r 
Tm r r  T̂Trar * r *r  j r t  f a *  w ; 7 f  % 
s i r  # st% wf T*rr%
qr wcpfT *TcTSTC farm fa % fpr %

wfk f t  ^ 4 )  £r wPrfrvr 
*Twrrr $r wm w « r  «fi£ ?rfa?r 
*rwf % f ^  «ft7

«fr*rpr, #  sRTqr % *nw* 

fr $ 8  m  iw t *  ranr ^r* m  
g %  fa*** «»rc% % *wr |ifV ft I 

i&wmmvmm,  < p i F * f w  W > f « t  
aftfa (jprr̂  <w ?>r w*ft us** *tt&«t 
«r*r * r w  % if , t t  ¥ t  wrrif w f*r v r  
fw r n  iftr  3ra warrsr r r  wt 
far# *  ft%, m  % % t  *nr*r% its  wjfi% 
^ t t h t  % q r  fto  ? *r %  ^ f t r  *  #  * w r  

* f a :  m  *m  * r r o  %  i p s t  s s s  f t o r  

% ftn? «rf%fr <ff iff i 
w m  1  im  ?it *r#f «jr »ri^rr

t  Delay in

«r|tar. Vf wft «mr *m»r ^
wr? ir ^fnrtrr f iftittr w tfm  

if «Tf * $  «rr^ | :

*r>f?-in ■ % f« t  % w  y w r̂ T 
?T̂ rr ft irf t  viprr wrf r^r wt » #  
3»rir ’jfTr * r ^  T O n r  i

W r  w^t*r ^  m  ^ ftwr 
f w  |  w«r]vr2i«rr w  ^srr srr^rr % ft?r 
*n s!sft’T jrtjct # *  srwr t

«ft m  n pRwr % wit t
7%T 5? \

it  w  «r^fqr afr w r  % f^ ir  
ft n  ’T* u-sr̂ TT ^3T ft t

w Kt* »  wt ?rnsrr $FWF=mr %  
w a r  % ^ t Trirr ft fiir g?r ^ v r i h r

^  f??7 3 4 -3 5  mm W RT 5RT ft I
*rsr ^*r % ftr*r ^r fof^rr ft Hf f  
srf  ̂ -srfTTi ? % r ^ r  v y  f«r^T»f %

^T^rr w r  w rt t arrfft* ft f W Ft  
«ppr srr»T wr̂ ft >fr totit «sr
«r?r w r  ^  *r*r t o t  «rr t '

rrm % ^  m x  | v ft-

qwft WKt % m t  %
w r w  *  iwrraT w h ’ f i r fr  

% *!T»r i t  fJT^r *T «w r

m  t  * 14Hj iT«r iwnr wq|
▼?r f  ffr vrr %^nr t o i t  trqj *r

nn% ?twr wwtjcJ 9  l ir  %  

w f ? ^ >  ¥ t f * T i r r %  f w t  w ww
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*h f t  y*Tfar̂  %***

f a r  mr f o r r  f t  w  % w w *  f t  t f r
*  v*. t  f t  f ?

w  wtarqrrar frr > f ^ f r ^ r r

I  ? fir r <fir»TR irrV  w  faw
ffeift % *r*r $> *r% arr̂ r t o

WX* m ft ZTXfW* ST*> 3*T % 'TPT
f  *{HT T8T £ f t  anft 

Vf*fT f f t  ft T f i f f  t  I

*rtft *  f t  30 nrT*fT*fr*t *<rftr*rfatft 

% *tft m  ?nr % w  mm  *rw* 
wfir* srrsrcr t r *  *rr a  $> w n rr

* * f  t o * ? f f t T $ & r w m w t %  i

s fw r*  «r? £ t> *r «mrr | f t  sur*

*  T T f  T TT iFa rif T < -f fr^r * “ v t

ft*  % *ftr * ?  ^
w *rV i p r  f t  f i t  far n r  %  * m f t  

f i S r  %  s m r r  tfi 5rr=r v y  T? r

^  TfTfT %  I ’JT Ft f T f T  W  *rr fasrr 

*r<rri rrsfk  Jr T ^ t  % fy-fr
ffT-p- I  iftft I 0 *T?fa T ft 7* *TT5T
v t i r T  %  *» «rar »r =rr d t t  ^  £

«  *w vnftnr: *?■ ttV  ** fr  
fa ro r  f t  m  q£»w  ?r * r f  srr*?rr

*r£t % vnTfto ^ s r  *r %$t
h r t  1

sft >ftipT WT : *?  fafc 7̂f«TT vgf

*ff  s j F f f r t  %i t%t % ,

1 1

w f a *  v w t»r t s p t t  * t  «r?*r $ t 

%  t f r f  *rgt t fc r r  1 1  * *  %

ot vnsiwror i^ r  Tfr t,

r̂r t  fa  ^
f * r »  f « H %  %  «r»ft H r r w r  f t  % i 
f*RT *RT T̂Tar % s*  ^ %«t f t  
#■ nr?rr f e r r f  w t

f t r r w r  MfsrrT f f  sftarr f e n  m t
*f)T ?wf«Itr T3H v r ^ f r  % 73% ^  ^ tf 
rr^rfwr Jfifr *n?r 1 1 WT ^

ffT  *NV ^  w\m  I  f t  **r ^
2T? Wfpr t  f t  ?T £q- afp- ^  

«rifv ?̂ r *rV n̂ni’T r̂r

•»? t  •

? T F y  %f<ttW,
^  w=r  ̂ % ?tt % ŝft 

w  *m v i t  H  *m wk

vkn f t  ftcT^ for k  ai? | ’
^ r  > n r  «rr f r  31 % ^ n * t  x*
wr TTf* q m  ? m r  ?rr 't t 't

w *f t  m w  m*r % v n  a rf f% tr 

^  iwrfsr w*r«rr wr r f t  ft<r^ fe*-. 
ftF* m i  fT^T ’STTf̂ CT f ^ T  f t  
*ftrfa  % ta  « *rf f t  ur ?mr cw %$ 

wr k r 7

( ' « i«rw «<hw i aft <Mf *1|T I f  m  n  ■<# t  fir

, |Jrfk f-tr t r ’ ^ f  «r»ir«r > * «  * fw  tra^r <ftfir % f i t  % f # «  %k >n « (
wriNr * n fo !fW  j!* .
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[«ft Wf]
^  fa«tf*r f ^ T T  *to t «rr t ^  cT*r fsp*rT 

«ptt «rr f a  10  %ft< i s  

10 % *nnfar Tf*r, 18 tnp*

arw*r i ^fa* in* srrw  
$ f a  18%  arat^fTTp, 10 

W  % ***** srr̂ T H vrr ^  
% % *Ft#%rn?r 3rr r $  % fa

#  srfewrTJT *torr i o 18 % s ta  *t 

10 % TO  *TT 1 8 % TTR T&? «WT 

W %  T O  TT ’(ft *n«T S«f

m  7^r t  fa fagft «tra ^ ^  fa*n 
5Tf^, fiRT % ?rf€R? f a * ^  *  fattT 

 ̂ T

# f̂N % Jtf<4 f?RT fft F̂TT 
W TT f. fa  fa^P* % ant % 1 3 ftWRTC

s*vt srtr f*nrr ^ f̂ Fr ir f f r  r̂#t r̂ 
| fa .

"The Bihar Land Reforms (Fixa
tion of Ceiling Area and Acquisition 
of Surplus Land) Amendment Bill, 
1972. It is still under examination 
m consultation with the adminis
tratively concerned Ministry of the 
State Government.”

^et frmr p̂t w  «jt, srsr

ft, ^  ^  ^  f » 
*w m : I , *f**R wvk t  fa  r̂r 

^ n n fa » r R r  

?t | *rf frfa w ? p r  % Affair 
% i i m t f i r *  rv$ w^rmv * % fa  

s s r  vt irm vt?tt fc \ *  wt?ptt 

*nf?TT $ fa  tot Hzm v  % t o
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f  fa *fam* % aw 5 9  a *r fa n  t  ? 
tnrr ^  w  $ tft f.fa *grm  fasr

■ft iftfa vniH  <qprr t^t % ? ^  
t$t $ ?

SHRl F. A  AHMED: Mr. Speaker,. 
Sir, I have already indicated the ac
tion taken by the Central Ministries * 
so far as the land ceiling laws are 
concerned. I have also indicated in my 
reply that after the recommendations 
made by the Chief Ministers' Con
ference, certain guidelines were drawn 
up and they were forwarded to the 
State Governments for the implemen
tation of those guidelines.

So far as the question of the four 
States which has been raised by the 
hon. Member is concerned. I would 
like to make the position very clear. 
So far as Bihar is concerned, as soon 
as we received it from them, we went 
into the various provisions made by 
them. The matter was also considered 
by the Planning Commission and after 
we found that certain lawB were not 
m conformity with the guideline* 
given by us, we sent for the local offi
cers and the Ministers for a discus
sion, and after the discussions were 
held, we forwarded those comment* a£ 
ours in order to get the assent tram . 
them that they will bring the necee- 
sary amendments in order to bring it 
in conformity with the guideline* 
given. After that, the Bill was receiv
ed only recently, and &s I have inform
ed the hon. Member, within a ve*J^ 
short time it will receive the mim t .
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SHRI BHOGENDRA JHA; One year 
may be a short time?

SHRI F. A. AHMED: This Bill has 
gene from my Ministry to the Home 
Ministry for the purpose of obtaining 
the assent of the President and I 
Chink within a day or two the assent 
will tie received and the Bill will be 
sent to Bihar.

Similarly, out of the four States 
which have been mentioned by the 
hon. Member, we are still awaiting 
certain replies from the Maharashtra 
Government. As soon as the replies 
are received that will also be disposed 
of. It is our effort that before the year 
is out, all legislation will be passed, 
but I may point out in this connection 
that so far we have received no infor
mation from Rajasthan and Mysore. I 
understand that so far as Rajasthan is 
concerned, the Bill has been referrrd 
to the Select Committee and a*ter it 
has been disposed of by the Select 
Committee necessary action will be 
taken by the Rajasthan legislature in 
order to pass that Bill, and whenever 
it is sent to us we shall dispose of it 
as soon as possible.

So far as Mysore is concerned, thcie 
also action is being taken by the My
sore Government. Now, some other 
Stotes like West Bengal. Assam, et~, 
have already passed a hut Assam 
has not ser>t the Bill We have writ
ten to all the St^e* for the purpose of 
forwarding the Bills if anv assent is 
necessary. We shal] also give the as
sent as early as possible.

SHRI BHOGENDRA JHA: Whether 
the1 Assam Government has been 
asked to clarify its position about the 
quarry-owners and on that pretext, 
the Land Ceiling Act i8 being delayed

SHRI F. A. A f f^ n .  The Assam 
Government has not come to us. We

Legislations (CA ) 
do not know what are the details. We 
have written to them to send the Bill 
to us. As soon as it is received by 
us we shall go into the question and 
see that necessary action is taken ac
cording to the guidelines decided upon 
by the Central Government.

As far as the personal reference, 
which has been made by the hon. 
Member is concerned, I would like to 
point out that whatever was acquired
was within the ceiling according to 
which our family was entitled to hold 
the land.

I have made the whole posi
tion clear to the hon. Member and 
I hope he will be satisfied with that. 
I have given him a detailed reply 
about that.

13.25 hrs.
SHRI DINEN BHATTACHARYYA 

(Serampore): I want only one clarifi
cation. I gave five times call attention 
notices on the bombing m Viet-Nam. 
Today, please excuse me for raising 

this i*. the last day. T want in
to? mation from you: what is the basis 
of accepting a rail attention? I call 
tiie attention You admitted Mr. Jha’s 
motion; today evening we are discus- 
c-m? land reform Bill. But for this 
bombing we gave several call atten
tion not^es It is a shame on the part 
of the Government Why have they 
not come forward with condemnation 
against bombing in Viet Nam? You 
kindly a<*k the Minister to make a 
statrment on the escalation of the war 
in Viet-Nam and the American bomb- 
m ’ ip Viet-Nam .(Interruptions) To
day there is a discussion on land re
forms. ..<Interruptions)

SOME HON. MEMBERS rose
MR. SPEAKER; I am sorry; I have- 

not allowed anybody to speak now. 
In this very session the question o f  
Viet-Nam came either in the form of 
377 or in the form of a statement. 
The rules are— (Interruption*) - It 
cannot compete with y«*~
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SHRI DINEN BHATTACHARYYA:
. .„•*

MR. SPEAKER; X have not called 
anybody. Why are you using this lan
guage? Do you know you are addres
sing the Chair? Is it the proper lan
guage?

Will all of you please sit down? 
Viet-Nam was referred to in this 
House in a number of ways. The 
Minister made a statement. Then this 
was discussed. I think Mr, Indrajit 
Gupta also raised this question.

SHRI INDRAJIT GUPTA (Ali- 
pors): You allowed me to raise it 
under Tule 377 and the minister made 
a statement. At that very time many 
members felt that we should be given 
an opportunity at least through a 
calling attention motion to discuss it. 
Otherwise, it was a hopeless, totally 
inadequate statement.

MR. SPEAKER: The same subject 
cannot come up the very next day. 
Two or three days back, just before 
leaving, the minister made a state
ment.

SHRI SHYAMNANDAN MISHRA 
(Begusarai). In order that wc* are 
in a position to express concern on 
t’>i”, pnd the ro^crnrront al«o 1° ns m 
our concern, Government should come 
forward with a resolution condemn
ing this barbarous bombing. We all 
would cooperate in passing it unani
mously Let the Government come 
forward with a resolution at the end 
of the day

MR. FPEAKER; I think the same 
dav before leaving for Moscow, the 
minister made a statement

SHRI H. N MUKERJEE (Ca’cut a- 
North-East): I want to make a sub-, 
mission on a point of procedure in re
lation to statements made by minist
ers. On this occasion, the min ster 
made a statement pursuant to a no
tice given by a member on this side.

Legislations (C A )
And, according to your ruling, we 
are precluded from having any fur
ther discussion on it in the n6xt few 
days. But it so happens that the state
ment relates to a question of historic 
significance about which the whole 
world is agitated and this country in 
particular. Therefore, may I .know 
whether if a minister makes a state
ment and leaves us in a position only 
of making a few impromptu interjec
tions, we should be satisfied with that 
only? We wish to have a thorough 
discussion on this matter of historical 
significance and we are precluded 
from doing so because you say for 
one thing the minister has made a 
statement and there is an end of it, and 
for another, the Prime Minister is not 
here to represent the Foreign Minister 
who happens to be absent. Parliament 
goes home, we are sent packing wht*n 
these events are happening, agitating 
everybody in this country and outside.

MR. SPEAKER So far as Vietnam 
is concerned) I am one with you We 
have been expressing our views from 
time to time on it. Last session, in the 
last Lok Sabha also and in this session 
also in one form or the other, we did 
express our views The Minister came 
out wi h a statement only about 3 
d avs back, one day earlier or the 
same morning before leaving for Mos- 

-cow After the minister left, there 
was renewed bombing and we were 
not very happy with it So, I do not 
mmd if the minister comes with a 
statement this afternoon We do not 
>^ve the minister himself here; the 
D< n u ty  Minister is here and he can 
m*ke a statement sometime in the 
evening.

SHRI SHYAMNANDAN MISHRA: 
]>t there be something operative—a 
resolution condemning it, not merely a 
statement.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Are they going to bring a 
resolution?

•Not record**
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on their tah&H; X speak as Speaker.
Now, Papers to be laid on the Table....
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{Interruptions)
SHRI S. A. SHAMIM (Srinagar): 

Today being the last day, we would 
like to know what the Government 
have done as a retaliatory measure 
against the Uganda High Commission 
here. Yesterday we were told that the 
Government are considering the mat
ter.

MR. SPEAKER: Yes, this being the 
last day of the session, I would like 
the Minister to say something about 
the reference made yesterday that 
they are considering taking tome re
action. Secondly, after the last state- 
ment on Vietnam, there has been 
renewed bombing on whfeh also they 
should make a statement.

SHRI INDRAJIT GUPTA: The
bombing is on a very heavy scale.

MR. SPEAKER; Both statements 
should be made some time this after* 
noon.

«ft OWT (<TT?r »F3f) : frft
% wn: aft stcrt
m r  fr f  f *  M o t  t o t  wT r̂r f  i 
flfr *tpt fr sr*r*r ^  €V«fr i 
fr  fr  urnr %  ffrsrr « ft  «nr i

fsjfr innft frfr ffevr irnrfr 
I fr% % 3UTT i w  J,

*3% fr fr ffr<? «PT ^ T T  WTfffT jf—

V*W  : ImW W9R ?( <RRT
^ r .^ ^ r ^ V ’rtrn *pr*Jrctrr*srt ?

aft ipr ■nf: f^r^r j f jr  *nBfr fr 
jftrc fr u t o t o  

m  fr <r$aftre ir fo fi

Legislations (CA)
. fr v rn  %fr *n  «tt i m  * * * * *  fr

frfr f̂ rar ferr i frfr ^
s n « f a m  s t o r  art t f t  ft n ?  f a i r  

«rr i s?r <m * t  sn fcr 

art % st «ft%f^r ^r% «trt tit—

frw ?
^ t  ¥ T  *T5f9T 'Md «ldl v )  I fT®T f l i T  

idr$fr, m x  ?cTvTnft 11

•ft tWT * R : 3R eRPSFPlT
^?rT  g i fr *rnr fr *rnr% fawro 
<T7 f w  «TT frfr Tt Tt snwr 
%r& 35TT WT[ «Rrt % fr JRfRT «TT I ✓
«rrofr f ^ r  srerpr *r e t  % f k w R r ^ V R r  

*re *tt wn: ^rfr% srr  ̂fr p̂arcr fN r S ’T famr

«rr i f  v^rfhr j  i

sw r  frsft fr *ft % ^rnfhr 
trfgyrfitff wr pfr;TT̂ tnvr fr gft
^nr? f?rq[ f  i
lrf*R fr *rnr fr f
far t o h t  fr %m %■

% 3TT? f^T Tf̂ TR- irfsr^lfwf W>T 
^ R T^ r’<qr f w  «rr ^ r r t  fr

S R T<1*1^1 diH N »l ? T ^ t I  S f t ^ k I $ 

’TT r3WF\ f t w  H W  5RPTT W  ^
WRT *TT «nfr ^ifr
W  |WHf #IPI *Wt: #fr KWNT %

ift finnpr M t  f t  IV Vi ^
f f  WRJ I Wn sTwrn 38

tW fW R  WWf W W  WWW

^ ^ 4 )  w i fe  1 

#  « r  w w r t  « ) t  !(^(r *  <jj<r >wft
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MR. SPEAKER.: 1 am not listening 
to you.

May I request you to kindly «it

[*ft TT* SR]
% *aNf *rn; fa r  ^frr g 1 ar̂ r % *r$ 

fa h m r  %  T R T  TT?5ft * t  tfsfcrf f * W

f, % *rr$ sft ft ftra $,
f T r f k ^ T  MY <r?r f t  « ft  

fira f  1 Srfr* * : *tt w r
flfW  W , cT3F afft# T̂f-ar $ f I
?pr fr jfr  ft w xm  ^  «rnr £  
3 *  WWT*Rf tft wt ft
? i  #  ^  **** I  s s  *htt

v n  x*  ft $  *rnr*t êra-RT
^cTT g %  x̂TT ST*!T ft ^  fatfTW

5% ^ *raf ft ^ 5  f%m i

*-|fwr OT*Rrfr fasrf' *rf i 
ft srr #  5TT TfT f, wr̂ fr TfT 

g vrfvr *rnsr ?ra ^rtf r̂f̂ r ^  f f  ^ i
^  *$?T ft  *PT * t iT?T £ I kxj
t  ft? «rre ftft to t  ^  i srrr ftft to t  
•rsff sF R r ^ n fft f  eft ft swt %
fW>Hf *TT *Ft T̂'TT T̂̂ TT
g 1 *̂ 0 ?̂t ftdt jj ?ft
?*n?t faeirarrft ftff ?rt*ff t *  fWt, 
^ w t  «rre ^ r  3 1

223 Delay in

SOME HON. MEMBERS rose—

SHRI SHYAMNANBAN MISHRA: 
This is a serious matter. Our sub
mission to you will be to look into the 
matter further personally. You have 
already taken interest in this matter. 
The Member has expressed his grate
fulness to you for that The House is 
unanimous that you take interest in 
this matter further personally and set 
the matter right (Interruptions)

down?

ft*rc %
^  ftftr ft 1 w fc  ft ?t
*n r r , f t  ft  f v « n  s f t r  * r * * r  f r f a - s r t  ft

^  ?fh: <re vnfaTft 
fassrr st w  xftx vw m 

«r<*r ft  Tfr 1 1 **rr 
arfrft, ?ft f*r f®  vtft i f*r
35ft i xzm  * m  f « r a  ^  

* T I  ( w )

«ft TW «f«T : #3- favar % f?m t  I 
(q y ^ m )

^  *r^tw m  «r^r, m  fa  

ssrrqr T?sft irw ?rr% i tit %
* $  ftr^r 1 («r«wrw)

SHRI JYOTIRMOY BOSU: What he 
has said has gone on record. You
can take action on that.

MR. SPEAKER: Exactly as to who 
are at fault, what he means exactly, I 
should get that in writing. I will ask 
the Home Minister to take prompt ac
tion on it.

«ft ntnr fw? fw * (s a f t f r ) : *r*r«r 
*rgm, ft vrst ft  Whcnra % *rr T$r 
^ 1 r fa$?ar f^rrf«nff t t  nt?ft 

1 «ft w^ft* | iftK wvft
w m  ^  f  1 ^  « r w r  *  #  **r$m 
5 f¥ %nfor w  TOrrr *P*r 

 ̂ fip fff
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a jfsw  qft srr  ̂i arer ?pp

f*P*T$^f*1FT n w w rf t t§ , gft m
m  VCSWU*  g S  % fa q  f9|T$RTT I , 

fap*TT I «TT

sfrff % i f a  wrrarrr fasrn fosTsff 
ft-sfa *ri TT*rr *rtf *fT*r ^

f%*n «rr, frra % m vn  ^ r  t*- sntft 
*fir iftvft *rt$  arTcfr i farc w + ift  
frj^rrfnft ^ % m«r ^raqr^R

fV̂ TT f .  ^  ^  SfrrT f̂ FZTT STFTT 
I1 jTTcTT *r ? i  fast? ^ p t t  't^t 
ift *rf 11 5 ^r spfrr stt* *pt e*rrc 
STPPfoT ^TT T̂̂ cTT f  xftx w zzz 
5TT«f̂ T ?TTTT T̂fcTT $ fa? 'RT'FTT

stv r m  t o t t  5fft srr^r farcr arr* 
fas'Tsrr^tswfrfar^ tr^rrarV 
f t  *ftr w* ft* wz f^tiRTT wGzit tft 

m * *  fawT i ( « m w )

$*? v * t  vbwto :
srana' ^ r h , ^  vrvTRR
f?2TT m  fa  £ V#Nh frfT? w  «T# 
% s r t  ?rw? m  i s r  w  t  
fa  t  suwte sr>? m z  '5rT̂ ?fT 11 $ 
STT«fHT ^TT ^ T T  £ fa  STR *p?ft

*rt «rf wn? *r *  %  s*?r srt 

^rw  fa? ?  w>% i m )  fa ft!
wt TfT t  i (wrvrur)

ME. SPEAKER: I am calling them 
only after the formal business is over. 
Now, papers to be laid on the 
Table.. .

SHRI SAMAR GUHA (Contain):
I have written to you...

•Not recorded.

22$
MR. SPEAKER: I have not called 

you.
SHRI SAMAR GUHA: I tried to 

obey you.. .
MR. SPEAKER: Order, please. You 

were not called. It will not go on 
record. We will just keep sitting and 
watching. The other alternative is ask 
you to withdraw from the House 
which I am not doing because today 
is the last day. We will listen to you. 
But nothing will go on record.

SHRI SAMAR GUHA: * *
MR. SPEAKER: Papers to be laid 

t>n the Table.

12.46 brs.
PAPERS LAID ON THE TABLE

N otifica tion  under R equisition ing 
and A cqu isition  o f  Im m ovable P ro

perty A ct, 195Z
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. 
KISKU): On behalf of Shri Uma
Shankar Dikshit, I beg to lay on the 
Table a copy of Notification No. &.O. 
3480 (Hindi and English versions) 
published in Gazette of India dated 
the 18th September, 1972, under sub
section (2) of section 17 of the Re
quisitioning and Acquisition of Im
movable Property Act, 1952. [Placed 
in library. See No. LT—4114/72*3 
Review  & A n nu al R eport or LO.C.

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKH- 
ALE): I beg to lay on the Table 
a copy each at the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(1) Review by the Government 
on the working of the Indiap 
Oil Corporation Limited, 
Bombay, for the year 1971- 
72.
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[Shri H. R. GokhaleJ
(2) Annual Report of the Indian 

Oil Corporation Limited, 
Bombay, for the year 1971- 
72 along with the Audited 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon. .

[Placed in Library. See No. LT~ 
4115/72.]

Htevrcw & A nnual R eports or I.T.D.C., 
and Annual R eports & A ccrrs. or

A ir India and Indian A irlines

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. KA
RAN SINGH): I beg to lay on the
Table—

(1) A copy each of the following 
papers (Hindi and English 
versions) under sub-section
(1) of section 619A of the 
Companies Act, 1956:—

(i) Review iby the Government 
on the working of the India 
Tourism Development Cor
poration Limited, $ew 
Delhi for the year 1971-72.

(ii) Annual Report of the India 
Tourism Development Cor
poration Limited, New 
Delhi, for the year 1971-72 
along with the Audited Ac
counts and the comments 
of the Comptroller and 
Auditor General thereon. 
[Placed in library. See No. 
sLT-4116/72]

(2) A copy each of the following 
papers (Hindi) and 'English 
versions) under sub-section
(2) tif section 37 of the Air 
Corporation Act, 1953:—

(i) Annual Report of ,the Air 
India for the year 1971-72.

(ii) Annual Report of the In
dian Airlines for the year 
1971-72.

[Placed in library See No. LT- 
4117/72.]

(3) A copy each of the following 
papers (Hindi and English 
versions) under sub-section
(4) of section 15 of the Air 
Corporation Act, 1953:—

(i) Certified Accounts of the 
Air India for the year 1971- 
72 together with the Audit 
Report thereon.

(ii) Certified Accounts of the 
Indian Airlines for the year 
1971-72 together with the 
Audit Report thereon. 
[Placed in library. See No. 
LT-4118/72.]

Delhi Development A uthority 
(Issued and Management of Bonus) 

Regulations

SHRI A. K. KISKU: On behalf of 
Prof. D. P. Chattopadhyay, I beg to 
lay on the Table a copy of the Delhi 
Development Authority (Issue and 
Management of Bonds) Regulations,
1970 (Hindi and English versions) 
published in Notification No. S.O. 1135 
in Gazette of India dated the 20th 
May, 1972, under section 58 of the 
Delhi Development Act, 1957. [Placed 
in library. See No. LT-4119/72.]

Report of Comptrollor & A uditor 
General, Notifications etc.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): I beg to 
lay on the Table—

(1) A copy of the Report of the 
Comptroller and Auditor Ge
neral of India for the year 
1IHJ9-70—Union Government 
(Commercial) Part Xl-lndian 
Oil Corporation Limited (Re
fineries Division excluding 
Pipeline# Section) ijnder ar
ticle iJfet(i) of the Constitu
tion. [Pfcw^d in library. See
No. I,T-4120/t!g
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(2) (1) A copy each of the fol
lowing Notifications (Hindi 
and English versions) under 
subsection (4) of section 26 
of the Bengal Finance (Sales 
Tax) Act, 1941, as in force in 
the Union Territory of 
Delhi: —

(a) The Delhi Sales Tax (Fifth 
Amendment) Rules, 1972, 
published in Notification No. 
F. 4C45)/71-Fin. (G) ip Delhi 
Gagett$ dated the 8th June, 
1972.

(b) The Delhi Sales Tax (Sixth 
Amendment) Rules, 1972* 
published in Notification No. 
F. 4(60>/71-Fin. (G> in Bellai 
Gazette dated the 3rd August, 
1972.

<c) The Delhi Sales Tax (Seven
th Amendment) Rules, 
pu)>]istad in UptifiQSitfcB Np. 
f .  i(24)/12-Ma. (G) in Delhi 
Gazett? dated the 6tb Octo
ber, 1972.

^ii) A statement (Hindi and Bng- 
lish versions) showing rea
sons for delay in laying +he 
above Notifications.
[Placfyl fe library. See No. 
LT-4121/72.3

<<8) A copy each of the following 
Notifications (Hindi and Etŷ - 
lish versions) under section 
38 of the Central Excises and 
Salt Act, 1944: —

(ji) The Cental Excise (Four
teenth Amendment) Rules, 
1972, published in Notifica
tion No. G.S.R. 1494 in 
Gtazetfe of India dat^d the 
2nd December, 1972.

<ii) The Central Excise (Fif
teenth Amendment) Rules, 
1972, publisher in Notifica
tion No. G.S.R. 1495 in 
Gazette of India dated the 
2nd December, 1972.

ffilaced in mrnry, See No. LT- 
4 m m i

(4) A copy each of the following. 
Notifications (Hindi and Eng
lish versions) under section 
159 of the Customs Act, 
1902: —

U) G.S,R. 479(E) published in 
Gazette of India dated the 
4th Decembei, 1972 toge
ther with an explanatory 
memorandum.

(ii) G.S.R. 480(E) published in 
Gazette of India dated the 
4th December, 1972 together 
with an explanatory me

morandum.
[Placed in Library. See No. 
LT-41W72.]

(5) A copy each of the Allowing 
&^>ti$cations (Hindi and Eng
lish versions) issued under 
the Central Excise Rules, 
1944: —

(i) G.S.R. 472(E) published in 
Gazette of India dated the 
30th November, 1972 toge
ther with an explanatory 
memorandum.

(uj G.S.R. 476(Ejf published in 
Gazette of India dated the 
1st December, 1972 together 
with an explanatory memo- 
randum.
[Placed in Library. See No. 
LT-4123/72.] '

Reviews & Annuai. Exports

THE MINISTER OF STATE IN THE 
MINISTRY OF BUSSL AND MINBS 
(SHRI SHAHNAWAZ KHAN): I beg 
to lay on the Table a copy each of 
the fol&wjjig papers under su$>*s«o 
tion (1) of section 619A of the Com
panies Act, 1956;—

(1) (i) Review (Hindi and Eng
lish versions) by the Govern
ment in the working of the 
Triveni Structural Limited, 
t o  the year 1971-72.
(ii) Annual Report (Hindi 
and English versons) of the 
Triveni Structural* Limited.
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[Shri Shahnawaz Khan]
lor the year 1971-72 along 
■with the Audited Accounts 

and the comments of the Com
ptroller and Auditor General 
thereon.
[Placed in Library. See No. 
LT-4125/72.]

(2) (i) Review (Hindi and Eng
lish versions) by the Govern
ment on the working of the 
Mining and Allied Machinery 
Corporation Limited, Durga- 
pur, lor the year 1971-72.
(ii) Annual Report of the 

Mining and Allied Machinery 
Corporation Limited, Durga- 
pur, for the year 1971-72 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor Ge
neral thereon.
[Placed in library. See No. 
LT-4126/72.3 

(8) (i) Review by the Govern
ment on the working of the 
Bharat Heavy Plate and Ves
sels Limited, Visakhapatnam, 
for the year 1971-72.
(ii) Annual Report of the 

Bharat Heavy Plate and Ves
sels Limited, Visakhapatnam, 
for the year 1971-72 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor Ge
neral thereon.
[Placed in Library. See No. 
LT-4127/72.]

Statem ent Be. C otton  C orporation  
and A n nu al R eport o r  I.M.P.E.C.
THE MINISTER OF FOREIGN 

TRADE (SHRI L. N MISHRA): I
beg to lay on the Tabie—

(1) A statement (Hindi and Eng
lish versions) regarding cot
ton purchases by the Cotton 
Corporation of India during 
1971-72 and Cotton Price Po
licy for 1972-73. [Placed in li
brary. See No. LT-4128/72.]

(2) A copy of the Annual Report 
(Hindi and English versions)

of the India Motion Pictures 
Export Coiporation Limited, 
Bombay, for the year 1970-71 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub
section (1) of section 619A o£ 
the Companies Act, 1956. 
[Placed in library. See No. 
LT-4129/7SL]

A nnual Report of W est Bengal A ero-* 
Industries Corporation

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI B. SHAN- 
KARANAND): On behalf of Shri 
Annasaheb P. Shinde, I beg to lay 
on the Table a copy of the Annual 
Report of the West Bengal Agro-In
dustries Corporation Limited, Calcut
ta, for the year 1969-70 along with 
the Audited Accounts and the com
ments of the Comptroller and Auditor 
General thereon, under sub-section (1) 
of section 619A of the Companies Act; 
1956. [Placed in library. See No. LT- 
4130/72]

N onncATioN s 4c A nnual Report o r  
Coffee Board

SHRI L. N. MISHRA; On behalf of 
Shri A. C. George, I beg to lay on the 
Table—

(1) A copy each of the following 
Notifications (Hindi and Eng
lish versions) under sub-sec- 
tion (3) of section 48 of the 
Coffee Act, 1942:—

(i) The Coffee (Fourth Amend
ment) Rules, 1972, publish
ed in Notification No. G.S.R. 
929 in Gazette of India 
dated the 5th August, 1972.

(ii) The Coffee (Fifth Amend
ment) Rules, 1972. publish
ed in Notification No. G.SJl. 
1077 in Gazette of IzvUa
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dated the 2nd September, 
1972.
[Plaekd in Library. See No. 

No. LT-4131/72.]

(2) A copy of the Annual Re
port (Hindi and English ver
sions) of the Coffee Board 
for the year 1971-72. [Placed 
in library. Se No. LT-4132/ 
72.]

Fourth Lok
(i) Statement No. XXVII
(ii) Statement No. XXVI
(iii) Statement No. XXIV
(iv) Statement No. XXVII
(v) Statement No. XVII

Fifth Lok

(vi) Statement No. XVIII
(vii) Statement No. X
(viii) Statement No. IX

(ix) Statement No. Ill
(x) Statement No, I

STATEMENTS, ACCTTS., NOTIFI
CATIONS

SHRI B. SHANKARANAND: I beg 
to lay on the Table the following 
statements showing the action taken 
by the Government on various assu
rances, promises and undertakings 
giv.en by the Ministers during the 
various sessions of Lok Sabha:—

Sabha
Seventh Session, 1969. 
Eighth Session, 1969. 
Ninth Session, 1969. 
Tenth Session, 1970. 
Twelfth Session, 1970.

Sabha
Second Session, 1971. 
Third Session, 1971. 
Fourth Session, 1972. 
Fifth Session, 1972. 
Sixth Session, 1972.

[Placed in library. See No. LT-4133/72],

On behalf of Shri Bal Govind Verma, 
I beg to lay on the Table—

(1) A copy of the Audited Ac
counts (Hindi and English versions) 
of 1|he Employees’ Provident Fund 
Organisation for the year 1968-69.

[Placed in Library. See No. 
LT-4134/72.]

(2) A copy of the Audited Ac
counts (Hindi and English versions) 
together with the Audit Report 
thereon of the Employees' State In
surance Corporation for the year 
1969-70 under section 36 of the Em
ployees Insurance Act, 1948. 
[Placed in Library. See No. LT- 
4185/72.]

(3) (i) A,copy each of the follow
ing Notifications (Hindi and English 
versions) under section 7A of the 
Coal Mines Provi<*mt Fund, Family

Pension and Bonus Scheme Act- 
1948:—

(a^Ihe Coal Mines Provident 
Fund (First Amendment) Scheme, 
1972, published in Notification 
No. G.S.R. 509 in Gazette of India 

dated the 29th April, 1972.
[Placed in library. See No. LT-4136/ 

72].

(b) The Andhra Pradesh Coat 
Mines Provident Fund (First 
Amendment) Scheme, 1972, pub
lished in Notification No. G.SJR. 
510 in Gazette of India dated the 

29th April, 1972.
iPlaced in library. See No. LT-4137/
72.3

(fe) The Rajasthan Coal Mines 
Provident Fund (First Amend
ment) Scheme, 1972, published in 
Notification No. OS.R. 511 in
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Gazette of India dated the 28th 
April, 1972, [Placed in Library, 
See No. LT-4138/72.]

(d) The Neyveli Coal Mines 
Provident Fund (First Amend
ment) Scheme, 1972, published in 
Notification No. G.S.R. 512 in 
Gazette of India dated, the 2fcth 
April, 1972.

(ii) A statement showing reasons 
for delay in laying the above Noti
fications. [Pldeed in Library. See 
No. LT-4189/1.]

Statem ent correctin g  answ er to  
U.S.Q. No. 7755 dated 29th M ay, 1972

THE DEPUTY MINISTER IN THE 
MINISTRY 6 F EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay on the 
Table a statement (i) correcting &e 
answer given on the 29th May, 1972 
to Unstarred Question No. 7755 by 
Shri Ramavat'ar Shastri regarding 
financial assistance to Cultural Insti
tutions and (U) giving reasons Mr the 
delay in correcting tht answer.

Stbtemdnt

In reply to part (b) of Unstarred 
Question No. 7755 answered on Sftth 
May, 1972, a list was attached as An- 
flexure Ii giving details of the ccdtu- 
ral institutions which received assis
tance from the Government during 
1971-72 and the amount of assistance 
in each case. In Statement V of the 
said Annexure II, the followings cor
rections may be made*—

(1) Under the heading “State 
Akadenries’V for entry at

S. No. 2 in the list fciz., Gujarat 
Sangit Nritya ^rfty* Aka* 
demi, Ahmedabad the name 
of Kerala Sangeet Natak 
Akademi, Kerala may be sub
stituted.

(2) Thfe amount of Rs. 60,000 
shown against Bharatiya 
Naty* Sangh, New Delhi 
(S. No. 1 under ‘'Cultural 
Institutions” ) may be amend
ed to read as Rs. 28,000.

(3) The erftries relating {o Naya 
Theatre, New Delhi (S. No. 
58) and little Theatre Group 
(S. No. 60) may be substi
tuted by the followings:—
“58 Nandikar, Calcutta 15,000
60 Andhra Pradesh 
Natya Sangham,
Hyderabad. 10,000”

(4) The following may be added
at the endi
ve Madras Natya

Sangh, Madras 7,000

67 Natya Sangh,
Bombay 5,000

60 Theatre Centre,
Calcutta 10,000”

2. Th* dtehfy in correcting the state
ment is dNte to the ftket that the inatr-_ * d ÎLÂl JtW. .Ai Jfc --- tlcuracies were aracvcu 07 u if swiifc^ 
Natek Akatfeftti only at a l*ter date.

12.48 km.
MESSAGES FROM RAJYA SASHA 

SECRETARY: Sit, I have to report 
the following foeeiages received fwtai 
<!he Secretary of Rsftya Sabha:—

(i) 'In  accordance with the littb 
visions of rule 127 of the 
Tfxlk& tit Procedure and Con- 
duct o f Easiness in the 
Ssfbha, i  am directed to in- 
form the Lok Safcha that the
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Rajya Sabha, at its sitting 
beW <*n the 20th December, 
19f2, agreed without any am
endment to the State Finan
cial Corporations (Amend
ment) Bill, 1972, which was 
passed by the Lok Sabha at 
its sitting held on the 15th 
December, 1972.”

) “In a&ordaiMte with the pro
visions of rule 127 of the 
Rules of Procedure and Con
duct o f Business in the Rajya 
Ssfeha, I am directed to in
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 21st December, 
1972, agreed without any am
endment to the Sick Textile 
Undertakings (Taking Over 
of Management) 8^1, 1972,
which was PSSSed by the Lok 
Sabha at Its sitting held on 
the 19th December, 1972.”

(1) Shri MarUnd Singh of H«wa

(23 Shri Tula Ram

I take ft &ttt the Hovm  agrees with 
the rtcommendatiftris of the Com
mittee.

SOME m m . M8MB£*& Yes.

M&. SP&AKER: The Members will 
be informed accordingly.

SHRI SAMA'R GttJHA: (Contai):
Can I make a submission, Sir?

Iffft. Sf’SAKPR: Please do not get 
up every time. I am not caHing you.

SH*W Q V m  <?a» I make
a submission, Sir?

(iii) "In accordance with the pro
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Indian Tariff (Amendment) 
Bill, 1972, which was passed 
by the Lok Sabha at its sit
ting held on the 19th Decem
ber, 1972, and transmitted to 
the Rajya Sabha for its re
commendations and to State 
that this House has no recom
mendations to make to the 
Lok Sabha in regard to the 
said Bill."

12.49 hr*
LEAVE OF ABSENCE FROM THE 

SITTINGS OF THE HOUSE 
M*R. SPEAKER: The Committee on 

Absence of* Mmbtts from the Sittings 
of the House in their Eighth RfcpOrt 
have recommended that leave of ab
sence be granted to the foIlowMtf 
Methbers for the periods indicated 
against each:—

—12th May to 1st JUrie, 1972 (Fourth 
Session) and 31st July to Jttst Aug
ust. 1972 (Fifth Session).

—13th November, to 12th December, 
1972 (Sixth Session).

MR. SPEAKER: Not yet Unless I
call you. Kindly sit down.

12.59 hrs.

COMMITTEE ON PRIVATE MEM
BERS* B i l l s  AND RESOLUTIONS 

Mxhbtes

SHRI G. G. SW&LL (Autonomous 
Districts): 1 beg to lay on the Table 
Minutes of the Eighteenth to Twenty- 
first sittings of the Committee on Pri
vate Members1 Bills and Resolutions 
held during the current session.
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SHRI S.'C. SAMANTA (Tamluk): 
1 beg to lay on the Table Minues of 
the Eighth sitting of the Committee 
on Absence of Members from the 
Sittings of the House held during the 
current session.

12.51 hrs.

CONSTITUTION (AMENDMENT) 
BILL—Contd.

(Am endm ent o f  Seventh Scedulu) 
by Shri S. C. SaManta 

Opinion on b ill

SHRI S. C. SAMANTA (Tamluk): 
I beg to lay on the Table a paper con
taining opinions on the Bill further 
to amend the Constitution of India, 
which was circulated for the purpose 
of eliciting opinion thereon by the 
direction of the House on the 12th 
May, 1972.

1&S1* tank

PUBLIC ACCOUNTS COMMITTEE 
S ixtieth  and S ix ty -h rs t R eports

SHRI SEZHIYAN (Kumbakonam): 
I beg to present the following Reports 
o f the Public Accounts Committee:—

(1) Sixtieth Report regarding ac
tion taken by Government on 
the recommendations contain
ed in their Twenty-eighth 
Report relating to the Minis
try of Foreign Trade and 
Department of Agriculture.

(2) Sixty-first Report regarding 
action taken by Government 
on the recommendations con
tained in their Second Report 
cm Appropriation Accounts 
(P.&T.) 1968-69 and Audit 
Report (P.&T.), 1970.

SHRI DEVENDRA SATPATHY 
(Dhenkanal): I beg to present the 
Eighth and Ninth Reports of the Com
mittee on Petitions,

».5*i hr*.
JOINT COMMITTEE ON OFFICES 

OF PROFIT 
F ourth  R eport

SHRI D. BASUMATARI (Kokra- 
jhar): I beg to present the Fourth 
Report of the Joint Committee on 
Offices of Profit.

12.53 hrs.

STATEMENT RE, TAKE-OVER OF 
WHOLESALE TRADE IN WHEAT 

AND RICE

THE MINISTER OF AGRICUL
TURE (SHRI F. A. AHMED); Hon' 
ble Members are aware that Govern
ment had already reached the deci
sion to take over the wholesale trade 
in wheat and rice. rThis decision was 
taken in consultation ‘with the Chief 
Ministers of the States. The essen
tial features of the scheme are to give 
the public agencies a mjpre dominant 
role in the procurement and distribu
tion of wlv- and rioe and thereby 
eliminating the role of the middle
men. Thia decision has already been 
conveyed to the Lok Sabha in res
ponse to several questions answered 
in the House during the current ses
sion.

A conference of Food Ministers 
of States was held on 15th and 16th 
of December, 1972, to finalise the 
steps necessary to implement the 
decision already taken by the Gov
ernment to take over wholesale trade 
in wheat and rice. In the conference 
the State overaments were agreeable 
in principle to the decision taken by
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the Central Government. They how- The inspection of this company was 
ever, expressed certain operational conducted during the period 20th
difficulties likely to be experienced in July 1972 to 9th August, 1972 and the
the taking over of the wholesale trade, report was received by the Company
The oonuensus in the conference was Law Board on 5th October, 1972.
that a committee may be appointed After detailed examination the Com-
to examine the various operational pany Law Board has taken action on
difficulties that may be faced by the the following lines:
State Governments in implementing 
the decision. Necessary steps are be
ing taken to form a committee con
sisting of representatives of surplus 
and deficit States, Planning Commis
sion and the economic Ministries of 
the Central Government. The com
mittee will be headed by the Minister 
for Agriculture.

w nrm  ( i\ w w ) :

fafor *R*7TT ^ 5TT f  fa TTSUF ST*?T
s *¥ f  tfcrvn: % ^  frrcsrcft

t t  jrfwsr fa n  t . . .

wtarw Fflfhnr :

12.55 hrs.

STATEMENT RE. ACTION TAKEN 
ON THE INSPECTION REPORT IN 
THE CASE OF BELAPUR SUGAR 
AND ALLIED INDUSTRIES LTD.

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): Hon’ble Members will re
call that on 11th August, 1972 during 
the discussion initiated by Shri Piloo 
Modi by calling the attention of the 
Minister for Company Affairs to the 
affairs of Belapur Sugar and Allied 
Industries Limited, I had assured this 
House that action taken on the report 
of inspection under section 209(4) of 
the Companies Act would be reported 
to this House. This statement is be
ing made in pursuance of the afore
said assurance.

1. The Regional Director at Bom
bay has been asked on 2nd. 
December, 1972 to take up 
with the company the viola
tions of Companies Act and 
certain other features re
quiring clarification.

2. The Income Tax Department
has been informed on 2nd 
December 1972, of certain 
transactions which apparent
ly required further investiga
tion at their end.

3. On 8th December, 1972 a com
munication was addressed to 
C.B.I. for investigation into 
certain transactions which 
prima facie appeared to be 
offences involving criminal 
conspiracy, breach of trust, 
fabrication of accounts etc. 
by the management of the 
Company.

A notice requiring the company 
to show cause why 2 Govern
ment Directors should not be 
appointed u/s 408 of the 
Companies Act has been issu
ed cm 12th December, 1972 as 
the Company Law Board 
was of the prima facie view 
that company continued to be 
managed in a manner preju
dicial to the interests of the 
company and of the public.

During the discussion, some Hon’ble 
Members had referred to the role of 
the Life Insurance Corporation. Ac
cording to title Life Insurance Corpo
ration, their representative along with 
the representative of Unit Trust of 
India attended the Annual Genend
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[Shri Raghunatha Reddy]
Meeting of the company held on ftth 
June, 1972. It is tme that the L.I.C. 
did not participate in any voting but 
the circumstances in which this was 
done are as follows:

The shareholding of the L.I.C. being 
only 9.9 per cent they felt that no re
sults may be achieved by opposing 
the resolution for adoption of accounts 
or of re-election of Directors. The 
company representatives were there
fore called to the office of the L.I.C. 
before the Annual General Meeting 
to discuss the various financial irre
gularities disclosed by the annual re
port fear the year ended 30th Septem
ber 1971. After consultations with 
the Reserve Bank of India it was put 
to the management a* the company 
that they would make a statement in 

•the meeting in order to ensure that 
the company Directors bound them
selves to concentrate their efforts on 
the recovery o i the company’s funds 
in consultation with their bankers and 
puditors. The required statement was 
ma4e at the ^twual Genera) Meeting 
anil the representative* of L.I.C., 
U.tX and nafiamUised baoke who 
attended the meeting did not partici
pate in, the vqttetg<

12.5ft. Ills.
RE. #N A L  REPORT O f THUS} THIRD 

PAY COMMISSION

w r m :

SHRI PflbOO MODY (Godhra): • 
MR. SPEAKER: No. I am not allow

ing you.
Mr. Bane^ee, I allowed you under 

Rule 3TT. This is about delay ia the 
submission of the flual repost of the 
Pay Commission. I w£& a«c theMinis-

ter to come up with a statement... .

SHRI S. M. BANERJEE (K&apur): 
Before that, Sir, I wish to remind you, 
in this very House, repeated, assuran
ces were given by the Finance Minis
ter and by the Minister of State in 
the Ministry of Finance stating that 
the Pay Commission will submit its 
final report by the end of this month, 
in other words, by the end of thia 
year. Every day practically I have 
been mentioning this* becgjjse I had 
a fear in my mind that the Pay Com
mission may ask. fof a further exten
sion of time and that they would 
delay the report once the Parliament 
is adjourned, since Parliament is be
ing adjourned today.

Now, Sir, this is not merely a ques
tion of the 2B lakhs of Central Gov
ernment employees; there are lakhs 
of the Army, the Navy and the Ajr 
Force personnel, They are equally 
agitated over this abnormal delay be
cause many thousands of J7e°ple have 
retired during 1971 and 1972. Once 
the Pay Commission repart is oy{ and 
if it is not mentioned that this will 
have retrospective effect, all these 
persons will not be able to get any 
benefit out of this report.

12UML*I*

Z would, therefore, request the hon. 
Minister £0 make a statement and 
give a categorical assurance that the 
Pay Commission will not foe allowed 
to extend their time and the report 
win be .submitted this y*ar and more
over it will be implemented retros
pectively after discussions with thr 
employees' representatives.

THE MHtlSTJ&B. QF'STATE IN THE 
MlNlStERY OF FINANCE (SKR7 
K. a  GANESH): Honourable Mem
bers will recall that to response to 
Questions raised in the House it waa 
stated some tune batik that according

............................. . . " 1 JWWl"" «■*
•Not recorded*
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to the indications then available the 
’final Report of the Third Pay Corn- 
mission was likely to be received by 
the end of the cunent year. The 
Commission have been making every 
effort to complete their work within 
this time. <Interruptions) The Com
mission recently had occasion to re
view the progress made in this direc
tion with a view to assessing the fur
ther time which may be required by 
them to complete the remaining work 
and they think that a little more time 
would be necessary. The Govern
ment are in touch with the Commis
sion and hope that the Commission 
would be able to Bubxnit their Final 
Report soon. (Interruptions).

MR. SPEAKER: I have not called 
anyone. I am not allowing anybody 
to speak now. (Interruptions).

SHRI S. M. BANERJEE: At least 
let the hon Minister complete the 
statement. We have not been able to 
hear him at all.

SHRI K. R. GANESH: I have noth
ing to hide. I am prepared to read 
out the later part of the statement 
again.

The Commission recently had occa
sion to review the progress made in 
this direction with a view to assessing 
the further time which may be re
quired by them to complete the re
maining work and they think that a 
little more time would be necessary. 
The Government are in touch with 
the Commission and hope that the 
Commission would be able to submit 
their Final Report soon. (Interrup
tions).

MR. SPEAKER: Kindly sit down
fall of you. (Interruptions).

W fT f f a f  $ 5  «T*T I # Please sit dow n, 
D o  not disturb thaJH ouje.

SHRI K. R. GANESH: We have 
given a statement to the House many 
times According to justifications we 
got from the Pay Commission, their 
Report will be submitted by the end 
of this year. There is no doubt about 
it; there is no dispute about it. Re
cently, and also because of the illness 
of the Chairman, the Pay Commission 
have reviewed the work and they 
think. (Interruptions)^~Ple ase let
me complete my statement if you 
want to know the government line; 
but if you shout, I shall sit down— 
Recently the Pay Commission had 
occasion to review their work and 
they have come to the conclusion that 
some residual work will be left Still, 
we had given an assurance to Parlia
ment and it was the responsibility of 
Government to come and explain this 
position. Government ore 1n touch 
with the Pay Commission—

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): How long?

SHRI K. R. GANB6H: It is the in
tention of Government to see that 
the Pay Commission submit their re
port as early as it can be finalised.

SHRI ATAL BIHARI VAJPAYEE: 
How long? (Interruptions).

MR. SPEAKER: The Minister may 
kindly sit down. He has made his 
statement.

SHRI K. R. GANESH: We are tell- 
inf them. The views expressed by 
hon. Members will also be conveyed 
to them (Interruption). He does not 
understand anything about tine Pay 
Commission.
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m a m  i r g t a r : ^  <rt ^  % f
5TTT ^ *ht «n*f 1

%« into *iir?r ?r$r m & , 
^  <ft *t ft  «rr^T |  t 5  % F̂rf t o t  
ift  J  f a  ^  VPCT | — % 
Jr ^  f  1

«ft u w r  fa $ r tt r o f t i f t : ^  Tfigfar, 
s t *inffrr, f W n
ET̂ *T T̂fcTT f  I

SHRI K R. GANESH: The Commis
sion want some little time to do the 
residual work. So the word ‘soon’ 
used is very appropriate.

S evera l  H o n . M e m be rs rose—

MR. SPEAKER: Order, order. You 
have made a mockery of this House.

JV* V f  fW W  : STEW *Tfter, 
vm  *r> *vtt %far %?r %

wfr wt w  q-rq-T 1
( « m F )  :

W W  ^  ^  I $
srnr % fa prr^ *n *>r cstftt
ift TfH % 1

13 zo lur*.
HE DHARNA BY U.P. WEAVERS

srt *s ? r w  s w rtft (ir*nrt$r) 
?rr̂ w, Jjo % 40 srrar
jrnfrrr tfr qrfawt %

?rsnf t| | *>> *n̂ ;*r $ fa
fa frS R  ? rt f »  % W R

tp: qro q\o % ^ p r  qrm % I 3* VT 

»**W! 5t|cf ?TT̂  ’TT ^ 5FTt$ *?flT ^ fR

*r£t sm% ff, f a t f t  f w r ? r  %[faur 
% sft Trarm̂ T ^  t  fa  t o t  % aft 
<ft»r t^ t ft  fai» <̂1 fairr arnt 1

sft v t  t o r  ^  ^  ^  fairr 1 1  ? n *TT 
t ^ r r r  f a r r  * t t  f a  s n r a f*  1970 3r 

«rrar «rr ?̂r far*rr m^rr ^fa?r t o  arc. 
*RapR % ^  *rr WT* ^ r f r  *r r  ^  fi^ff 
^ t  ^  fa*TT f  f a  *TT* <R g^r 
$ I «T5fr3TT ^  f  fa  TO  gcT % smr 

siTFrr 5rt ift 1 1 itof «r^r <p- rfrr 
^ w r  ?r: ^  ^ i ^

q^rFf fa m  ^mr «rr s frvtt ^  w v* ?r 
F t t ^  1 w  ift- ^  c ^ t r  fa trr  «rr f a  30
mtef CRT 30 ^TTS ^  ?PT
?r^r t w  wr̂ mr %far tr̂ r bthtt wlr
W  qfTT ?RT̂  ?R7

f a ? r r w t  1 ^ ^ t t ^ f a ^ r w  
®TT fa  t^?J5  ^'r l 5 ^  w i  litT  TT^T 
^  *Pt «TPr 3̂rnr ̂ rri; f ^  jfTtrir 1 jto <fto 

t  W  5 ?3rn- rX  fsw  
p r t # ^ c n j i r  5o?rnT?rxfV m̂rarr

T̂T ^  ft ^TT I »FT Trrf̂ JTT 3Tf f  fa
40 srrarff^TTT ^ s f t ^ T T ^ t  1? ^ %  fa ^  
m  f  ?r, ^  m«fr arc# n, wr^
q ii  f f i w m  ^  % i t r  v t  fa<3r^c 
f w  «rr, ^nrt *rnr w trt |
3*fT3mft ?r  % ? R vn : SfT?rr
?R^r 40 5TT5T f*Tf?FER ?TT|5r
%  t o t  v t  1 * r r r  ^ r t t v  

^ M  srr ■** wt t> r̂fa?r ^  
^  nx | 1 ^  srrr *r

ZX tm i % fa  HT̂ FIT ^  5TW| 
rf^TJ WPT 1 T O R  ^  «R
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ifft *f ^ r ; % %*rr «tt 

?-f *r i r xzr f ,
<tt *r»T5r?Tr  ̂ i r Tsr I  i

Srtf £ trfwrpft Hfrr %^T( srrefr 
S ^ F r f  v t  *rr<r n r v f  % spsrn? f n r n :

^ f w r  ^ T?" 41 *H c{ m iz

vrqn# f

* ( S ^ O  vXft«A'* J U »J  jy *

V *  ^  ^  ** -  v^a.U >£**«,

u j-* ^  u “* w / >*>•* y^f
))1 “  ^  4 )  ** d*3 o o a ;U

*» uy* *J Jt ** y f

>4 uJ&* X >U
- L>*«' «*) «.*> ty*.i yOl X ^  fi 
-  £  L. u iU  vs^t «1L»* £ gjf

u * *  >* ^  ^yV *)

^  ‘a* M  j-**  -  )j** £
iS *  Mi s j i * .  K J  -  ^  J f

^  ^  Jtol ^  * .  i  > V

>*>- >* fae »<
^  -  <* i** f>*

j l «  £  tlY«> <* t*J i*f

U ^ 5 W* u»t- H *

£•* * *»r~ i .  >*>- «-&

w  cm * >**** J5 o ^ *  L  y*

toy. K fltt {J^ *S «A

^ b J i  «*r. pf *  a  *4 * * fti

* * *  - t f t *  <£ «*  MW5 ^
<***> “***• «r -cej) U>f3 X cvu#
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u fi*f *4 -  ^  ^  i » y  ufc

-s* v-*)Je *$ i*5 M  u*

-r^» r *  i - c  r -  ^
-  Wa. V  rti *ii*» ^

lS j {J X c jy f

• M  L)H ' if 
&** ^  I f  y  ^ 1  ^  *t

r^ » k  » l  * k »  r* ^
-  J* <ri)} >f^ ^5b ^

"a t*  ‘M *  ^  3̂  a**  lj< ^
-  4*  US ^  )>>* *-v*

u ^  J * - #♦ -e u-l »t

^ 1  -  If , »  l)rt

yjLfc |CI (*+■*$ j> *i <jp^xJ £ 

^  ^  i f 1 “ cit» r* <j**«

c j t ^  <.>r* - JL ^  JJ
)}l 4L«XKj £))-* *

4|J V* ^  *<J J_ J }

<- v '
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MR, SPEAKER: All right. The

Minister will look into it.

13.11 fcrs
SHRf JYOTIRMOY BOSU (Dia

mond Harbour): Sir, in the Busi
ness Advisory Committee

MR. SPEAKER: I will call you 
later on. Now, Shri Kalyanftsunda- 
ram,

f!J ?nf 12 3R- PTTT 
%% % fan; m  $*rr «rr 1

w«wr <rr
f^rerr ft i

SHRI JYOTIRMOY BOSU: Sir, it 
was decided that the item am ear 
would be taken up at 12.30. If there 
is no time we should sit longer, be
cause it is a substantive motion. At 
least lour to five ‘hours should be 
given.

HR. SPEAKER: No, no.
SHRI JYOTIRMOY BOSU: Under 

193 it is a substantive motion. There
fore, I have the right of reply. 1  am 
just bringing it to your notice.

1®W flQg'taPT: JITf T£ %
znpr % Tf^rVr m f  | ^  f^rtfr i

13.12 hr*.
Be. Chutes Against Ta»ii Nadu 

Chief Wbitster and his Cabinet 
Colleague*

SHRI M. KALYANASUNDARAMT 
(Tiruchirapalli) rose—

MR. SPEAKER; Please sit down. 
Let me tell you something. We do 
not allow discussion, on the corrup
tion charges against the Chief Minis
ter of a State.

SHRI M. KALYANASUNDARAM:
I am n o t . . .

MR SPEAKER: I have disallowed
it.

SHRI M. KALYANASUNDARAM:
I am not rising on that I want to 
know from the Prime Minister what 
action die is .going to take* because 
the matter is now before her. She 
has sent the Charges to the CSef 
Minister and called lor his remarks 
and Che remarks have been sent .here. 
So, this House is entitled to know 
what are the charges and what is the 
reply and What is the Central Gov
ernment going to do with that (In- 
Mruptton).

SHRI M. KALYANASUNDARAM 
It is a matter of public knowledge.

MR. SPEAKER: That is all right.
SHRI M. KALYANASUNDARAM: 

Let the reply be placed on the Table 
of the House. In the Assembly there, 
they have plaped it on the Table of 
the House. It is public property now.

SHRI G, VISWANATHAN (WaniH- 
wash): We Want an enquiry on Mr. 
Kelyanasundaram.** ^Interruption), 
aqd is indulging in anti-national acti
vities. We Want an enquiry. (.Inter
ruption). His loySdty to Hits country 
is .questfeftfible.

*‘ Expunged as ordered by the Chair.
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MR, SPEAKER: Order, Order;
kindly sit down.

SHRI K. BALADHANDAYUTHAM 
(Coimbatore): On a point of order. Is 
it in order for any Member to say 
that a Member of this House.**

SHRI G. VISWANATHAN: If what 
you are saying is in order, what L say 
is in order.

SHRI INDRAJIT GUPTA (Alipore): 
People who were thinking of seces
sion from this country should talk 
about the loyalty of others.... (Inter
ruptions).

SHRI K. BALADHANDAYUTHAM:
I want a ruling on the point of order.

MR. SPEAKER: May I request you? 
Ihis is a very troublesome part of 
the House. I must say something. I 
do not allow it. Why do you get 
quarrelling among yourselves? You 
can quarrel with me all right, but do 
not quarrel among yourselves.

Now the position is that if a Mem
ber wants to level a charge against 
an other Member, there is a procedure 
for it. Do not do it like this.

: ( T̂ rrf tatt ) •
#  m i  1? irftefar̂ Var wz wz ii^t 
$  «ft j t  Trff % tn?
*r«rror *r«rr «rr. . .  (a w n * )

MR. SPEAKER: That was wrong.

SHRI INDRAJIT GUPTA; What 
you said about the procedure has got 
nothing to do with what Mr. Vajpayee 
says: The question raised here is:
can one Member accuse another Mem
ber in this way, suddenly? All I 
have done was to quote the U.K. 
High Commissioner in this country— 
and I said that it had not been con- 
1 re dieted—that certain parties had

been getting money. I never men
tioned any Member of this House. . .
(Interruptions).

SHRI H. N. MUKERJEE (Calcutta— 
North-East): Sir, there is a point of 
order which remains unsolved. Here 
has been an instance of one Member 
accusing another Member in a very 
dastardly way; you did not hold him 
up; you have not even been pleased 
to observe yourself definitely and 
strongly against that practice.

MR. SPEAKER; I gave the ruling; 
you did not hear.

SHRI H. N. MUKERJEE: The
whole matter has been confused by 
an absolutely irrelevant comparison 
between a general accusation in regard 
to the politic] segments in this coun
try and a personal accusation against 
a Member functioning in this House 
and present in this House. When that 
kind of dastardly accusation is being 
hurled, no protection is forthcoming 
from the Chair. On a point of order, 
I say that it is necessary for you to 
do something in regard to this matter: 
either ask the Member concerned to 
apologise. . .

SHRI G. VISWANATHAN: Why
should I apologise?

SHRI H. N. MUKHERJEL':.........or
ask him to repeat it outside the House 
and let him be beaten to smithereens 
___(Interruptions). With the pro
tection of being under your umbrella, 
he makes this accusation and gets 
away with it. This is an irrelevant 
comparison. Political accusation has 
nothing to do with the personal 
honour of a member being impunged. 
I have never seen in this House the 
personal honour of a member present 
being impunged in this manner with
out any protction from the Chair. 
(Interruptions).

♦•Expunged as ordered by the Chair.
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SHRI K. BAJLADHANDAYUTHAM: 
Sir, you called the name of Mr. 
Kalyanasundaram and he got up to put 
certain questions.**

Is it not up to you to pull him up?
(Interruptions).

MR. SPEAKER: Mr. Viswanathan,
you must know the rule. When you 
level a charge against an hon. mem
ber this House, the procedure is in 
such cases the member give it in 
writing to the Speaker that he is 
going to say this. In this case it was 
very unfair on your part to have said 
it.

SHRI G. VISWANATHAN; If I had 
anticipated it, I would have given 
notice. It was unanticipated. I will 
give notice now with retrospective 
effect. (Interruptions).

MR. SPEAKER: Mr. Sezhiyan, will 
you kindly ask your party member 
to withdraw those words?

SHRI SHYAMNANDAN MISHRA 
(Begusarai)- My submission is that 
in these matters you must evolve a 
code of conduct for the members of 
the House. Otherwise, the impression 
in my mind by the observations of 
the Chair is that the Chair puts up 
with utterances, nasty utterances, by 
some members while it does not put up 
with utterances by other members. I 
can quote hundreds of instances where 
members like Shri Piloo Mody had 
been railed American agents. I have 
never used expressions like the one 
Shri Viswanathan has used against 
another hon. Member. At the same 
time. I seek your guidance in this 
matter. Whether on certain other 
occasions such words have been used 
and they were not withdraw. Persons 
like me have pointed out to you even 
yesterday how some members use the 
strongest possible terms. If on this 
occasion you make a member with
draw bis words, you would be taking 
a highly discriminatory action and we

cannot be a party to that. Unless you 
evolve a code of conduct... ■ (ZtitAfrtip-
tions).

SHRI PILOO MODY (Godhra): I
want to know whether in the past 
members have been asked to with
draw such remarjcs made on similar 
occasions.

SHRI S. A. SHAMIM (Srinagar): 
On an earlier occasion, a ruling party 
member called another Member a 
Pakistani agpnt. You in your wisdom 
asked the member to withdraw those 
words. The member did not withdraw 
those words. Then, Sir, you in your 
wisdom expunged those remarks. In 
this case, if you feel that they are 
unparliamentary, undesirable and 
unwarranted, you can at best expunge 
them. We want a uniform procedure. 
I am saying this because I am an In
dependent member and many mem
bers will not stand on my behalf. 
Therefore, a different norm would be- 
adopted- This is very unfortunate.

MR. SPEAKER: I think we will 
expunge it. That remark is expunged.

SHRI SEZHIYAN (Kumbakonam): 
Other similar expressions used by 
other members should also be 
expunged.

MR. SPEAKER:Certainly. All of 
them will be expunged.

SHRI M. KALYANASUNDARAM: 
Sir, the students in my constituency 
in a hostel were beaten— {interrupt 
tions).

SHRI G. VISWANATHAN: Sir, on 
a point of order. This is n matter con
cerning lew and order in the State, 
which is a State subject—  (interrup
tions). Why should they raise ft here? 
There is a State Assembly where it 
can be raised... .(interruption*).

♦♦Expunged as ordered by tbe Chair.
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SHRI SAMAR GUHA (Contai) 
rose—

13.30 tan.
BE: WITHDRAWAL OF INDIAN
AND PAKISTANI TROOPS AND 
RATIONALISATION OP LINE OF 

CONTROL

MR. SPEAKER: Mr. Samar Guha, 
■what I meant at that time was to con
vey to you to kindly wot to get up 
abruptly because we were dealing 
w:th the formal business and every
thing was kept at the end of the for
mal business. That you did not follow. 
Now, you take one or two minutes.

SHBH SAMAR GUHA (Contai) 
It was not informed to me.

According to the trfflcial communi
que of the Government, the withdra
wal of both Indian Army and Pakis
tani Army from the occupied area 
hrs been completed At the same time, 
it has been reported that it has been 
done on the basis of “give and take” 
and it has also been reported that 
certain rationalisation of the line of 
control has been done. The Govern
ment is very brief in their communi
que They have not categorically stated 
as to what has been the area of land 
Riven and what has been the area of 
land taken. According to the consti
tutional provisions, articles 3 and 4, 
not even an inch of Pakistani territory 
can be retained by India without the 
formal approval of Parliamentary and 
noi an inch of Indian territory can be 
given to Pakistan without the ap
proval of Parliament. The Government 
is completely silent on that. This is an 
important matter.

This is the last day of the session. 
This House has the sovereign right to 
know even about an inch of our ter
ritory which has been in occupation 
of India before 1965 that has been 
given to,Pakistan or even about an 
inch of Pakistan territory that has

come to India. This is a very vital 
matter involving the constitutional 
provisions and the sovereignty of our 
country. Therefore, I submit to you 
that, in your wisdom, you ask the 
Government to make a categorical 
statement to let the House know whal 
is the extent of territory that was 
given to Pakistan and what is the 
extent’ of territory that was takes 
by us. This is a very vital point. I 
hope, you would ask the Government 
to make it quite clear.

<T3T?T ITiptaft : (*?Tfa-qT) :

arrfasntr^rsrf
* I aftocrem % i* TT Bfrr

& JPt
*  ** *Tf |  WrTRT ^  ^

to  1 f  «
mf *rw &

srTTTifr 1 sarer ^

fa I  I
f t  *lf t  f t  * T f  |  C T  p r

3r?rrar 1
SHRI SAMAR GUHA: Who has

given the right to the External Affairs 
Minister to accept that?
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13.34 hrs

MOTION RE. POLICY OF GOVERN
MENT IN REGARD TO MANUFAC

TURE OF CAR

MR SPEAKER; Now, we take up 
Motion at item No. 25 Shri Jyotirmoy 
Bosu.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, before I start, 
1 want to make a submission. As the 
zero hour started from Quarter past 
tweleve to thirty-five minutes past one, 
1 would like to have a kind ruling in 
this regard as to the time fixed tor this 
Motion. This is a substantive Motion 
relating to a very serious matter—

Manufacture of Car 
MR. SPEAKER; It witf decided in 

the Business Advisory Committee 
that we will finish it before the Pri
vate Members* business starts.

SHRI JYOTIRMOY BOSU: This is 
a substantive Motion. I have a right 
of reply. There will he other Speakers 
from different parties. Before I start,
I want to know your ruling as to the 
adjustment of time on the Motion.

MR. SPEAKER: If the House agrees, 
we will take up the Private Members* 
Business one hour later. We will try 
to make up this time. Instead of at
13.00 p.m, the Private Membets" Busi
ness will be taken up at 4.00 pm

SHRI JYOTIRMOY BOSU; Wfcat is 
the ruling, Sir?

MR. SPEAKER: We shall take one 
hour from the Private Members’ Busi
ness and extend the Private Members’ 
Business in the evening. In that way 
we shall try to make up the lost time.

SHRI JYOTIRMOY BOSU: I beg to 
move: ’

“That this House notes with dis
appointment the policy of the Gov
ernment in regard to manufacture 
of Car.”

We are Marxists. We believe in 
planned economy-public sector, prio
rity and non-priority sectors. We want 
a clean administration, free from ne
potism and corruption. About this pro
ject, we would have opposed if BirlA 
was given this project, we would have 
opposed if Tata was given this project, 
and we are opposed to the project 
having been given to the persons to 
whom it has been given, because it is 
a growth of private sector and capi
talism. This evolution of small car, 
particularly, is a reverse process of 
Darwin's theory—Man has become
the monkey and monkey has not 
become man. That is the position.
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Production of 50,000 cars a year, 
may be small in size, but the producer 
is not a socialist; it is another Tata 
or Birla in the making. Government 
is talking about manufacture o f peo
ple’s car. We felt very strange—that 
was a non-priority item. The planning 
Commission also felt that we should 
conserve the overall resoures for prio
rity sector. Did late Mr. Gadgil have 
to quit because small car had to come 
into existence? Public transport is a 
vital thing. But its growth is insigni
ficant. The Ministry of Industrial De
velopment made out a case that the 
present manufactured cars were out
dated in quality, in price and the ma
chinery were old, that the producers 
wanted replacement—and naturally
they would app oach the Government 
for further investment. And this Gov
ernment of course surrenders to the 
monopolists. Finally, in November 
1970, the Cabinet decided about the 
Fmall car in the public sector—not re
al Jy public sector, the sector control
led b y  the market, part of the money 
will be coming from the market, a 
part from the State and a part from 
foreign capitalists. The basis was the  
Low Cost Car Committee Beport of 
1961. T h e M inister said on the floor 
of the House that this would be 
export-oriented. Then, ‘market col
lection’ means resource mobilisation, 
and the plans were that the cars which 
would be produced in that sector 
would also be exported—a good quan
tity  of them. The project report for 
doing it did cost us to the tune of 
Bs 15 lakhs all in foreign exchange. 
We had consultations with Renault, 
Ford, Nissan and so many others. 
Collaborations were invited and fina
lised. The HMT were anxious and they 
offered that they could utilise tKeir 
unutilised built-in capacity for pro
ducing ancillaries But here it comes 
to the surface that to one fortunate 
person with no resources—his income- 
tax declaration was Bs. 748—the letter 
of intent was issued on 30th Novem
ber, 3970, and the Licence Sub-Com- 
mittee of the Cabinet was presided 
over by the Prisne Minister herself

whose son happened to be the appli
cant. It would have posed a serious 
competition—that was the apprehen
sion to the public sector project. But 
the Government assured in parliament 
that the public sector project would 
not be affected. Now what do we see? 
It has been dropped without any rhy
me or reason, in order to help the 
young, lucky person who has come 
out in the new project. Similar but 
small scale allegations were brought 
against the former Deputy Prime Mi
nister, Shri Morarji Desai, some time 
ego and the House was agitated about 
it. I want to ask this question: Is it 
true that Mr. Moinul Haqu^ Chow- 
dhury had to quit the Cabinet because 
he opposed the private sector small 
car project?

Is it true that Mr. Subramaniam 
was brought in a$ Devaluation Minis
ter within a week he dropped the pub
lic sector project? Is it also true that 
Mr. Subramaniam had to go out of 
the Government because of Aminchand 
Pyarelal affair and failed to get re
entry through the Bajya Sabha and 
now has come and he has been put 
in charge of this Ministry for this 
purpose? Is he so indispensable? Now, 
it cuts both ways. The Birlas may 
demand resources for remodelling 
their Ambassador car. Why was the 
public sector project dropped? I want 
to ask that question. Is it to kill prio
rity to public transport contrary to 
the previous announcement? We want 
manufacture of public transport in the 
public sector. Why has it been avoid
ed? I want to ask Mr. Subramaniam.

Again, I ask the question: w h y  with 
the change of the Minister in the 
Planning Commission, a project which 
was once agreed to was disagreed to 
by another. Mr. Subramaniam defer
red the thing in May 1972. I want to 
know the reason for the same also. 
Of course, he gave an excuse in reply 
to an unstarred question on 13th De
cember 1972. This is what he s*id:
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IShri Jjrotirmojr B03U]
"The Planning Commission are 

currently examining the question 
of the relative costs and benefits to 
the economy of public transport 
•vis-a-vis passenger cars;

A final decision on the proposed 
public sector small car project will 
be taken after this examination is 
completed.”

Please tell us, Mr. Subramaniam, 
•why there was no discussion in the 
Parliament. Why has it been kept 
as a mystery? It has not been ex
plained. Is it because fit is embar
rassing to a VIP? People are no 
longer fools for you to hoodwink 
them. The Governm ent has to ac
commodate this lucky young man. So, 
the low priority passenger car gets 
precedence over the public transport 
And this is how the *Garibi Hatao’ 
is being implemented. What is the 
outcome? The outcome will be for 
a few to prosper and the rest to rot, 
end the heinous private sector gets 
priority over the public sector. This 
is a conspiracy hatched by this Gov
ernment over the public sector. They 
will be tapping the same source for 
the resources because they cannot 
mobilise any additional resources. So, 
it should have gone to the public 
sector or given low priority or defer
red as far as possible because it is 
a low priority item and because of 
the present conditions.

In reply to a question of mine, Mr. 
Subramaniam, has made a statement 
in the Industrial Development 
Ministry’s Consultative Committee 
meeting which says:

“Shri Sanjay Gandhi was grant
ed a letter of intent on 30-9-1970 
for the establishment of a new 
industrial undertaking at Gurgaon 
in the Haryana State for the manu
facture of passenger cars with an 
annual capacity of 50,000 numbers 
per annum. The validity of the 
letter of intent granted to him has 
been extended upto 31-12-1972.

Sbri Sanjay Gandhi has already 
flouted * company and according 
to the information received 297 
acres of land costing; Bs. $6 lakhs 
approximately have been procured 
and the boundary walls put up.."

We do not know the entrepreneur’s 
qualifications anything nor more than 
an artisan’s training he had received. 
We want to know from Mr. Subra
maniam. Was he a Graduate Ap
prentice in the Rolls Royce? We 
want to know his experience both 
academic and practical., both.

About the extension of the letter 
of intent, why and when was it 
given? When there is no guarantee 
for licence, not yet tested and passed, 
how is it that a letter of intent was 
given? Mr. Swaminathan Committee’s 
report clearly says:

“To enable him to proceed with 
ttie negotiations with the foreign 
collaborators as well as to arrange 
financial assistance, until 1959 a 
practice prevailed under which a 
conditional letter was issued which 
provided for negotiations with the 
Government for the grant of a 
licence provided certain conditions 
are satisfied.’’

It says that the Swaminathan 
Committee recommended the issue of 
a letter of intent which practically 
the same as the former conditional 
letter the Government introduced in 
1954—the letter of intent. The letter 
of intent specified the time limit— 
this is very important—within which 
certain steps have to be taken. If 
that is not done, the letter of intent 
automatically lapses, unless the ap
plicant requires an extension of the 
time limit and the request is 
agreed to. It also says that the letter 
of intent broadly indicates the con
ditions subject to which the Govern
ment would be prepared to Consider 
the grant of licence and also specify 
a definite periocJ varying from six to
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Now, today is the 22nd of Decem
ber, 1972. According to Mr. iSubra- 
maniam, the letter of intent has been 

. extended upto the 31st of December,
1971 only. From six months to one 
year is the maximum time limit. But 
why is it that you have gone out of 
your way to extend it upto two 
years and three months? Is it not 
the case that the licence would get 
automatically cancelled? We have 
got 70,000 graduate engineers, who 
Jxave got so many national talent 
scholarship-holders running petrol 
pump stations, filling petrol for cars. 
WJhy should this be allowed? I am 
unable to understand this.

Then, the worst thing is the land 
scandal issue. There is the Central 
Land Acquisition Act of 1894 modi
fied by us in March, 1970. The pro
visions of this Act have been by
passed by this company, actually an 
individual. This matter has got no 
parallel in history, Sir. This was 
done only to oblige the Delhi wishes.

I have got the letter with me writ
ten by the Chief Minister Mr. Bansi 
Lai. It says:

“A total area of 420.54 acres was 
acquired out of which 9680 acres 
were allotted to Messrs. Maruthi 
Limited for setting up a Car Manu
facturing Project.”

SHRI R. S. PANDEY (Rajnand- 
gaon): Sir, I rise on a point of order. 
(Interruption)

.SHRI JYOTIRMOY BOSU: I am
not yielding.

SHRI R. S. PANDEY: I would be 
grateful to you, Sir, if you allow me 
to raise this point of order. What is 
the motion before the House? (Inter
ruption).

SHRI R. S. PANDEY: My point
of order is this. I would like to 
remind the House about the exact 
wording of the Motion before the 
House, which we are presently dis
cussing. It says:

“That this House notes with dis
appointment the policy of the Gov
ernment in regard to manufacture 
of car.”

It is not only for Maruthi Limited 
that the letter of intent was issued. 
There are eleven other parties. There 
is another case where the letter of 
intent was issued. It is a question 
of policy in regard to the manufac
ture of car whicjh alone should be 
discussed. How can the question of 
land come in here?

MR, SPEAKER: Please sit down.
SHRI R. S. PANDEY: Car model,

a particular director being there, etc. 
are all things which do not come 
within the purview of this particular 
motion which we are discussing.

SHRI VIKRAM MAHAJAN 
(Kangra): What my hon. friend
says is correct. The Motion before 
the House is regarding the policy of 
the Government. It is not a question 
of particular individual. You cannot 
bring in any particular issues whe
ther a particular company has got a 
land or not We should confine our
selves to the policy of the Govern
ment. Nothing more. We cannot 
allow any aspersion on A. B. C. D ate.

MR. SPEAKER1 Order please. 
This is a general Motion on car 
manufacture policy. If the Member 
has come prepared only for one 
particular thing, I have no objection. 
This is a general Motion* But If he



[Mr. Speaker] 
thinks that the wjhole car manufac
turing policy is only one thing, how 
can we stop here?

SHRI VIKRAM MAHAJAN: You
may kindly give guidance; you may 
kindly tell the Member.

MR. SPEAKER: I think he- has
come with that idea.......

SHRI VIKRAM MAHAJAN: If
you give him licence, he can say 
anything.

SHRI R. S. PANDEY: If he says
that letter of intent was not given 
to a public sector company, it should 
not be given to a private sector, etc. 
we can understand that. I would 
respectfully submit that what he says 
about Maruthi alone is not coming 
within the purview of this Motion.

SHRI VIKRAM MAHAJAN; He can 
only discuss whether it can go to the 
private sector or the public sector. He 
cannot discuss the question of land 
acquisition.

SHRI PILOO MODY (Godhra): I
suggest that Congressmen can refeT to 
the car policy and talk about Hindus
tan, Fiat and w hichever other make 
th ey like.

PROF. MADHU DANDAVATE 
(Rajapur): All that they can say Is 
that his knowledge is limited.

SHRI JYOTIRMOY BOSU: I would 
like to tell my hon. friends that my 
knowledge is limited, and, therefore, 
my hon. friends may excuse me if I 
speak about this only. Let them not 
get identified so soon, because it is 
not going to get them dividends.

I am talking of a Central piece of 
legislation which has been given a 
very unfair deal. The methods adopt
ed are without any parallel, and I 
have read out 'just now from the letter 
from the Chief Minister of Haryana 
about what is happening there.
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The Gaxette Notification dated 24th 
February, 1971 says;

"For planned development, the
land was acquired” .

I have got here with me the Gazette 
Notification, and if you like, I can lay 
it on the Table of the House or hand 
it over to you for reading . . .

MR. SPEAKER; That is an acces
sible document.

SHRI JYOTIRMOY BOSU: Out of 
420.54 acres, 296 acres or roughly 
about 300 acres or about three-fourth 
of the total land was given for this. I 
think that those who know about car 
projects, even they, will consider it to 
be far too big an area. It is a matter 
of a mere letter of intent extended, 
and on the strength of this, these won
ders have been happening.

Then, they talk about industrial 
estate. Out of 420—it is a very bad 
number—296 acres was given to one 
party, and yet the garb of industrial 
estate is being used. It was an after- 
thought. Even the surplus distribu
tion requires permission on the part 
of the individual. I want to ask my 
hon. friend Shri Sat Pal Kapur who 
is a very knowledgeable person, and 
the advocate here who is also very 
knowledgeable, at what price they 
are being sold.

Is it not misuse of a Central Act? 
Is it not for this House to se© that 
the Central piece of legislation is not 
misused to the advantage of a parti
cular individual; however big or how
ever important he may be? This is 
what I am saying.

Then, the first acquisition order was 
dated 24th February. Although three- 
fourth of the land was for one indi
vidual unit, actually for one indivi
dual, yet they bypassed the provisions 
of the Land Acquisition Act. The 
Land Acquisition Act ig a Central
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piece of legislation. It is not a State 
piece of legislation, and, therefore, it 
is our business. I would invite your 
attention to Part VII of the Act, sec
tions 39 to 42. Section 39 says:

‘The provisions of sections 6 
to 37 (both inclusive) shall not 
be put in force in order to acquire 
land for any Company, unless 
with the previous consent of the 
appropriate Government, nor un
less the Company shall have exe
cuted the agreement hereinafter 
mentioned.” .

Further, section 40 says:
“ (1) Such consent shall not be 

given unless the appropriate Gov
ernment be satisfied either on 
the report of the Collector under 
section 5A, sub-section (2) or by 
an enquiry held as hereinafter 
provided,—

(a) that the purpose of the 
acquisition is to obtain land for 
the erection of dwelling houses 
for workmen employed by the 
Company or for the provision of 
amenities directly connected 
therewith, or

(aa) that such acquisition is 
needed for the construction of 
some building or work for a Com
pany which is engaged or is tak
ing steps for engaging itself in 
any industry or work which is for 

public purpose.......**

Now comes the very important por
tion . . .

SHRI VIKRAM MAHAJAN: Let
him read the whole of the provision.

SHRI JYOTTRMOY BOSU: I think 
my hon. friend must be having a copy 
of the Act; otherwise, if he wants, I 
shall lend him my copy.

Then, section 41 says:
“If the appropriate Government 

is satisfied after considering the 
report . . .  it shell require the

Manufacture of Car
Company to enter into an agree
ment with the appropriate Gov
ernment, providing to the satis
faction of the (appropriate Gov
ernment) for the following mat
ters, namely:—

(1) the payment to the appropri- 
. ate Government of the cost of 

the acquisition;
(2) the tranfer. on such pay

ment, of the land to the 
Company;

(3) the terms on which the land 
shall be held by the com
pany; . .

Then, section 42 says:

“Every such agreement shall, 
as soon as may be after its exe
cution, be published in the Offi
cial Gazette, and shall thereupon 
so far as regards the*terms on 
which the public shall be entitled 
to use the work have the same 
effect as if it had formed part of 
this Act.”.

They bypassed these provisions, 
acquired 420 acres and gave 3,4th of 
it to a particular individual unit com
manded by a particular individual. 
The modus operandi is not only a 
fraud on this House; it is a fraud on 
the people affected, the people who 
live there. That is how this company 
was given opportunity to get away 
without paying the cost of the acqui
sition.

The description of the land is very 
interesting:

“By a rough calculation, it has 
been found that for each 25 acres,' 
there was about one irrigation 
tube-well (90 per cent area irri
gated) and sufficient number of 
tractors were in use for multiple 
cropping. The cattle population 
worked out at about 4 per acre,
A good number amongst the own
ers of the land are soldiers. Al
though the land is technically
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acquisition order was issued. The 
dirtiest part of the whole thing is 
that its Publication, its notification 
was suppressed till 23 June 1971.

go into the details1 would not
(Interruptions).

Then there is the Defence Depart
ment Order which imposes a prohibi
tion in this area, which was modified. 
Shri Jagjivan Ram is here; he will 
help us to get this clarified. The 
Order No. is P.C. No. 10(10)/£/D 
(GS-1) and it says:

“In exercise of the powers con
ferred by sec. 3 of the Indian 
Works of Defence Act 1903 (7 of 
1903), the Central Government 
hereby declares that it is neces
sary to impose the restrictions 
specified in clause (b) of sec. 7 of 
the land situated in the district of 
Gurgaon in the State of Haryana 
described in Schedule A and 
Schedule B hereto annexed, be
ing land in the vicinity of air 
force unit at No. 54 ASP “in order 
that such land may be kept free 
from buildings and other con
structions” .

The whole of this land comes within 
the purview of this order.

SHRI VIKRAM MAH A JAN; It does 
not.

SHRI JYOTIRMOY BOSU: You will 
be sorry to hear that 1500 small pea
sant family members have been 
thrown out of their ancestral homes.

SHRI PILOO MODY; Garibi hatao.

SHRI JYOTIRMOY BOSU: These
poor people pooled some money and 
went to the court in a writ petition 
on 11 March 1971. On 15 March, 
the Advocate General, Haryana, with
drew the case regarding the acquisi
tion order. The writ became infruc- 
tuous. The withdrawal was published 
in the gazette on 23 March. Then the 
villages went home, happily think
ing that they had won the battle. 
But the devil’s design never steps. 
The next day, on 24 March, a special

Under sec. 6 of the Land Acquisition 
Act, in one single working day of 8 
hours, over 200 objections were in
vited to be heard. 8 x 60=480 minutes 
and 200 objections! I do not think we 
have gpne to that concorde age of be
ing able to hear so many objections 
within this time. When the able- 
bodied men left the village for attend
ing the hearing at Gurgaon miles 
away, the police and the administra
tion took possession by surprise 
action. They fooled these innocent, 
small peasants, and the Tehsildar 
said;

"wot m  5r*frr 3ft, Fwr 

%*TTi ^rmr i”

This is what he said. Shyam Babu, 
myself and many of us went there.

As regards the price, it is a daylight 
robbery. The land was acquired, ac
cording to Shri Bansi Lai’s letter 
written to me, at the rate of 
Rs. 11,776.42 per acre. You cannot 
buv any land there at this price. I 
have got photostat copies of docu
ments to prove that the price of the 
land there today at the lowest is 
Rs. 60,000 per acre. So the peasants 
were made to part with the land at 
a very low price. I have got a certi
fied true copy from the Registrar’s 
office which shows that the price is 
Rs. 40,000—50,000.
14 00 hrs.

Then, Sir, the terms of payment are 
these After two years. 18 anmidl 
equated instalments. How wonderful 
and how nice it is? The company 
made a crore of rupees even before 
they started the factory on the pur
chase of the land through the Gov
ernment.

This price received from Bansilal is 
inclusive of tube-wells, trees, houses 
standing crops and 15 per cent sur-
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charge. Mr. Frank Anthony knows 
ebo&t it. (Interruption). The Chief 
Minister mid that the total amount 
paid is Rs. 40,52,414. But the other 
figure—>1 have got a copy of it—says 
it is Rfl. 80,19,632. 1 want to know
why there is this discrepancy. Who 
is correct? I demand here and now 
that the surplus land should be 
returned to the tillers at once. They 
should be paid according to the mar
ket price, and those who have been 
thrown out of their farms and agricul
ture should be employed.

About the finance, tapping of the 
resources up to September, 1972 . .

MP. SPEAKER: Your time is up.
SHRI JYOTIRMOY BOSU: How

much time, Sir?
MR. SPEAKER: You have taken al

ready more than 25 minutes.
SHRI JYOTIRMOY BOSU- I want 

another 10 minutes. I am the mover 
of the substantive motion

MR. SPEAKER1 Two or three min
utes only you may take The mover 
is given 20 minutes You have taken 
about 30 minutes.

SHRI H. N. MUKERJEE (Calcutta- 
North-East) : Sir, he is making a very 
factual statement and every opportu
nity should be given to the House to 
get the facts Let them reply at 
whatever length which they may take. 
As a private Member 1 am terribly 
exercised over this kind of allegation, 
and that is why it must be considered 
objectively and he is doing it. They 
must wait and give the answer and 
take adequate time.

MR. SPEAKER: Two or three
minutes. Not more than that.

SHRI JYOTIRMOY BOSU: The
total yield they have got up to Sep
tember, 1972, is Rs. 7 crores Pro
moters and friends will find Rs. 1 5 
crofes. It is reported that—we want 
to have a confirmation or denial of 
it—the entire controlling share capital
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has been subscribed by the Haryana 
Government. Is this utilisation of 
public money for private enterprise? 
Also Rs. 25 lakhs worth of equity 
shares were there. There was a con
dition that there will be no foreign 
help or collaboration at all. Is it not 
a fact that National and Grindlays 
Bank is the financial consultant and 
is' the handler of your issues to an 
extent of about Rs. 2 crores. Is this 
bank a foreign bank or not? (Inter
ruption) What is unforeign about 
that? I want to know. Of course, 
as far as loans are concerned f they 
have to come from a native bank, 
nationalised native bank—the Indian 
Bank. For that, they need not go to 
National and Grindlays. Is this the 
reason why foreign banks have been 
left out of nationalisation? Is that 
the reason why foreign banks are 
shown particular favour? I want to 
know this.

Everything is ready for a deal with 
IDBI, etc., etc. Sir, the NIDC— 
National Industrial Development Cor
poration—is there. Its managing 
Director misled the Committee on 
Public Undertakings. A privilege 
motion was brought here. But I saw 
some unseen hand trying to protect 
him. Today I understand why this 
gentleman has drawn up the project 
report for this company. Therefore, 
he has to be saved. The project report 
says that actually in four years they 
will require Rs. 17 crores. For 1972, 
they estimated Rs 9 4 crores; for 1973, 
Rs, 6 crores. For the first year, for 
ancillary production, they will buy 
from the bazaar; Dunlops and Escorts. 
For these ancillaries, it comes to 57 
per cent. For the balance, he says 
‘‘we will produce ” We do not know 
if there is a change in the capital 
structure. We want to know the 
details. But two nationalised banks, 
namely, Central Bank and Punjab 
National Bank, have sanctioned an 
overdraft of about Rs. 90 lakhs I 
could not enter into their ledger I 
had no time. 1 put my finger but I 
could not. I am told a good bit of it
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has already been taken. X want scone 
details from him. The hon. ex- 
communist .friend, Shri Raghunatha 
Reddy, took three or four months to 
reply; a simple reply about Maruthi. 
Everything is a top secret document; 
you cannot get anything from that 
company. On the letter of intent, no 
licence, selling agents are being given 
to hundreds and they have been tak
ing Rs. 2.5 lakhs to Rs. 3 lakhs. That 
is how it comes to Rs. 2.5 crores to 
Rs. 3 crores. There is a comment in 
the Guardian. I do not put much 
weight on British paper’s remarks on 
that but there is a comment not very 
complimentary about the technique 
of this car and the utility of this car.

There is a wonderful thing here. 
According to the reply given to ques
tion No. 1912, which Mr. Raghunatha 
Reddy had very kindly sent to us, 
Mr. San jay Gandhi is the Managing 
Director and the other directors are 
Mr V. R. Mohan, Shri M. A. Chidam
baram, Shri C. B. Saran, Shri Jagdish 
Prasad, Shri Raunaq Singh, a great 
man, Shri Jindal and Shri S. N. 
Kapadia. About one of them, I know, 
a great tycoon, from the South. He 
has been pleading for a naphta based 
fertiliser plant which was opposed by 
Dr. Triguna Sen and he even threa
tened to resign if the plant was 
allowed because it would make the 
country dependent on American raw 
material. But after Triguna Sen was 
not given a ticket, not given a berth 
in the cabinet, this has been cleared 
and this man has substantially invest
ed. Mr Chidambaram is a good man 
and could do well.

Another man is a great brewer and 
distiller. I do not want to mention 
the name. He was producing in 
excess of his licensed, registered and 
installed capacity. But he got a 
Padmashree all right. He got more 
hugs from the hear. There was no 
prosecution. The original licensed 
capaeity was 4001 kilo littres; it was 
given an expansion to 15,000 KLs 
and another is coming half way, to
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25,000 kilolittres.
Another gentleman Mr. ffiaimai 

Singh is supplying a lot of compo
nents and motor parts, I am told. I 
am also told that his firm was black
listed for misdeeds and serious and 
heinous economic offences connected 
with blaekmarketing of steel. Is it a 
fact—I ask Mr. Subramaniam-^that 
this gentleman’s house was raided in 
September 1972 and they found Rs. 
17 lakhs? Is it also a fact that this 
person has been given a loan of Rs. 
1.5 crores for his industry? He is c.ne 
of the directors. Kapadias have been 
pressurised, their National Rayon. 
Mr. Saran has a licence for tractor 
plant being put in pratapgarh. A 
letter of intent has been made; but 
he has not bought the land for the 
factory yet. You give a little and 
take a little; there is nothing wrong 
in that. There is also collaboration 
in scooter.

We want to know the qualifications 
of the managing director, theoretically 
and practically; the terms of remu
neration and other conditions of 
appointment. How is it that it has 
been possible? He declared that he 
had no money, only Rs. 748. Is it a 
fact that the licence—the letter of 
intent is more than a licence—is being 
really sold to these big tycoons because 
how can one with Rs. 748 start a pro
ject of Rs. 17 crores. It is magic. 
We think and talk about an All India 
car and no import. The components 
suppliers are given the actual users' 
licences to bring things and make the 
components assembled here.

Among the shareholders there are 
some very brilliant people. Mr. Tul- 
shan, every body and Mr. Lalit Mishra 
knows him, how much money he has 
made. Sudarsan Chit Funds—against 
whom the CBI enquiry is going on. . 
(Interruptions) He is a chit and cheat, 
as he says. Imported machinery has 
been brought, valued at Rs. 60 lakhs. 
We want the Government to give the 
report...(Interruptions) whether the
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Czechoslovak machinery was import- 
ed. The misuse of the office of the 
Prime Minister is a very serious 
matter. Telephone calls went every
where. 1 do not want to name Shri 
Yashpal Kapur or Shri Dhavan. 
Steel to the extent of 6000 tonnes was 
given. A telex messages were sent to 
Hindustan Steel yards: despatch all 
your stocks to Gurgaon. 6,000 tonnes— 
a part of that found its way into the 
blackmarket. Raunaq Singh is very 
good at that. An electric sub-station 
has been created there. I have got 
a beautiful photostat of this Maruti 
Sub-station.

If all this happened because Shri- 
mati Indira Gandhi wanted it to hap
pen, she should resign, because it is 
a clear case of corruption and nepo
tism and a shame on the whole coun
try.

MR. SPEAKER: Motion moved:

“That this House notes with 
disappointment the policy of tne 
Government in regard to manu
facture of car.”

SHRI AMRIT NAHATA (Bar- 
tner): Sir, Mr. Bosu has raised cer
tain issues relating to the car policy 
of the Government of India and cer
tain issues relating to Maruti I would 
like to answer both aspects. First I 
will take the car policy.

I am told no definite car policy has 
yet been evolved. But from whatever 
I have been aVe together from vari
ous debates and discussions held in 
this House, I can say that a study was 
first made by a planning commission 
F.t'bup on machine industries to assess 
the total requirements of cars in In
dia.

14.12 hrs.

IMb. Depttty-Speaker in (he Chair!

This committed came to the con
clusion that our total requirement in

1979-80 would be 1.34 lakh numbers 
of cars. As against this, the actual 
production today is only 32,644. There 
is a wide gap between pr6duction and 
demand to the extent of I lakh num
bers.

This estimate of one lakh addition
al cars is based on the present preva
lent price. If the car is made available 
at a lower price, naturally the demand 
will go up. I can safely say that by 
1979-80 the total demand would be
1.50 lakhs. The question is how to 
bridge this gap.

Mr. Bosu says, not in so many words 
but by implication, that a low price 
car should be vnanufactured in the pub
lic sector. For years together the Plan
ning Commission and the Government 
of India went into this and at one 
stage, Mr. Dinesh Singh, the then 
Industries Minister, told the House 
that virtually a decision has been ta
ken to start a low price car project 
in the public sector. Negotiations were 
held with foreign consultants for fore
ign collaboration. The final picture 
that emerged was, firstly, if the Gov
ernment set up a public sector car 
project, they will have to go in for 
foreign consultancy and foreign colla
boration and the total investment re
quired would be Rs. 57 crores. This 
is the crux of the problem. Do we de
velop indigenous technology in auto
mobile industry or do we de
pend upon foreign collaboration? Do 
we invest Rs. 57 crores from the public 
exchequer sacrificing other important 
national priorities or do we leave this 
important sector of industrial deve
lopment to some entrepreneurs in the 
private sector? A balance had to be 
struck. I am sure Mr. Bosu’s intention 
ip not that we do not want cars at 
all. The history of economic develop
ment of other affluent countries tells 
us that development of automobile 
technology is essential for the gene
ral economic growth. Take Japan. 
Italy, England, America or France. 
Automobile technology supports many 
other technologies in various spheres. 
It encourages a number of ancillary
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industries and subsidiary industries. 
This is an established Act 

If indigenous automobile technology 
is to be developed, the question is 
whether it should be developed in 
the public sector or the private sector. 
If it is to be developed in the 
private sector by big monopoly 
houses, no progressive democratic 
country would tolerate or accept it. 
At the same time, if R&. 57 crores 
from the Fifth Plan were to be allo
cated to a car project, I would be 
the first to object to it. When people 
a e thirsting for drops of water, when 
we need pipelines, tube-wells, trac
tors and trasport buses, if the Govern, 
ment or the Planning Commission 
were to allocate Rs. 57 crores for a car 
project in the public sector, I would 
not consider it an appropriate national 
priority Therefore, a balance has to 
be struck. So, the government decided 
that if some Indians came forward, 
some new entrepreneurs came forward 
with a project for the manufacture of 
low-priced car, they would be wel
come But the conditions were that 
no foreign collaboration would be al
lowed and no foreign consultancy or 
import of machinery or capital gotods 
or even parts would be allowed. Un
der these conditions, if we attain self- 
reliance in the very desirable sector 
of automobile technology, what is 
wrong about it? No conscientious per
son can take objection to this car po
licy.

Having decided on this policy, at
tempts w«re made to encourage peo
ple in the private sector to manufac
ture cars at a low price Eleven letters 
of intent wer* issued. I have before 
me a list of those names. If these 11 
parties to whom letters of intent were 
issued, if the proposals which they 
have comb up with fructify, we will 
have an installed capacity of 1.56 
lakhs cars. We can safelv say that 
If all these 11 parties were to sta * 
manufacturing car, within three tor 
four years, or by 3880 we would have 
a production of about 1 lakh ears,

Manufacture of Car 
against a demand of two lakhs ears* 
We would stiU be below the raquire- 
maots of the country. Therefore, the 
intention of the Government was to 
encourage all> these 11 entrepreneurs 
from different pads of the country, 
not' Maruti alone, to manufacture 
small cars. None of them is a mono
p oly  house o» a big industrial house. 
They are new entrepreneurs in the 
field, spread all over the length and 
breath of the country. I would re
quest the government to give assis
tance to all these 11 entrepreneurs to 
come forward and start manufacture 
of cars, w hich would be in the nation
al interest.

It was said that extension of time 
was given to Messers. Maruti Limited. 
Shri JyotirmOy Bosu is an expert in 
high-lighting one particular fact and 
blacking out others Extension has 
been granted not only to Maruti Li
mited but also to Shri Madan Mohan 
Rao, Shri Thacker, Messrs. Allied 
Engineering Corporation and others. 
Extension has been granted to all 
these applicants w ho have been issued 
letter of intent. If the Government 
are convinced that the parties are 
facing some difficulties, their expec
tations have not materialised and they 
want more time, Government must 
give extension of time. In fact, they 
must extend ail help so that these 
small entrepreneurs can come for
ward and start manufacturing cars

Coming to the acquisition of land, 
Shri Jyotirmoy Bosu paints a picture 
as if, had the project been in the 
public sector, it would have been built 
in the air. Even if the project is in 
the public sector for manufacturing 
cars, land will have to be acquired in 
some part of the country.

Now, the question is, for this parti
cular land that was acquired by Har
yana Government, the price that has 
been paid by the Maruti Ltd. is Rs.
11,77832 p. per acre. Mr Jyotirmoy 
Bosu says that the price of land there 
is about R& 60,000 per acre. Probably,
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be i» thinking of the locality in Cal
cutta where he himself has a huge 
posh building; probably, he is think
ing of that particular fend. Nobody 
by any stretch of imagination could 
say that the price of this land is Rs.
60,000 per acre.

There are legal processes. The peo
ple from whom lands have been ac
quired have legal avenues open to 
them. Some of them have raised legal 
objections. Appeals lie with Sessions’ 
court: appeals win go there. There 
are further avenues of appeals. All 
the lega] avenues are open to them. 
If some injustice has been done, if 
the Price that has been paid is lower 
than the actual price, these land-ow- 
ners whose lands have been acquired 
have all the legal opportunities avai
lable to them to ventilate their grie
vances and to seek justice.

In the agreement with the Maruti 
Ltd, there is a provision that if after 
appeals the prices of these lands are 
raised they will have to pay addition
al prices; if some compensations are 
to be paid, they will have to pay for 
compensations; if any additional ex
penses are to be incurred by the Gov
ernment, they will have to meet those 
expenses. All legal precautions have 
been taken. No legal provision has 
been flouted anywhere to show that 
an iota of favouritism or nepotism 
was shown to the Maruti Ltd. in the 
maker of acquisition of land.

A n y  person with an iota of <*>m- 
monsense would think, where the 
Prime Minister's son Is involved, and 
even commonsense would dictate that 
he would take all precautions to 
that no finger could he raised against 
him to show this favour or that flav
our. I am convinced that where even 
the requiremnts of law were to be, 
say, Rs. 7000 or Rs. 8000, Mr. Sanjay 
Would see to it that it does not matter 
Whether Rs. 1000 more is paid, but 
nobody in the future could say that 
the Prime Ministers son was involv

ed in robbing the peasantry of their 
land.' This is commonsense I can 
assure you that the prices paid for this 
land are very reasonable and on the 
liberal side, not on the low side.

The lands have been acquired for 
allocation to various other industrial 
projects by Haryana Government in 
Gurgaon, Faridabad, Sonepat and at 
other places. Those lands acquired” 
have been given to various small and 
big industrial houses. Mr. Jyotirmoy 
Bosu was very discreet in missing this 
thing. No industrial house has been 
allocated land at a price higher than 
this. All other allocations have been 
made at prices lower than thte. The 
price charged from the Maruti Ltd. 
is the highest. I can with all emphasis, 
with confidence and authority, that 
no favour whatsoever has been shown 
to the Maruti Ltd.

I have a list of lands that have been 
acquired and allocated to Shri R. K. 
Verma, M/s. Associated Engineers. 
M|s Rochwald Electrodes, M’s Az.ad 
Rubber (P) Ltd., Shri Man Singh 
Patheza, M|s Kejriwal Enterprises, 
Mjs Hada Tools Ltd., Shri Kundan 
Mai Dabriwala and MJs Wattsan Pa
per Board Factory.

They have all been allocated lands 
after acquiring lands and the prices 
charged from them are not higher 
than the prices charged from the 
Maruti Ltd. This shows that no fav
our has been shown to the M aruti 
Ltd., in connection with the acquisi
tion of land Bad allocation of land.

Mr. Jyotirmoy Bosu has become aiv 
expert in replacing serious politics 
by gimmicks, by cheap sensation-mon- 
gering, by mud-slinging and charac
ter assassination. He thinks if he 
slings mud after mud, some will stick 
and his purpose will be served. No 
person with any serious political bent 
of mind will take to such gimmicks 
seriously During all these years, in 
this very House, in the Third Lok 
Sabha and in the Fourth Left Sabh*,
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many a time discussions have been 
raised about the small car.

Almost the entire Opposition parties 
had been demanding small car. Their 
accusation was, their charge was, that 
the Government of India was not 
going in for the production of small 
car because the Government was de
fending Birlas, because this Govern
ment was defending the three motor
car manufacturing companies—Fiat, 
Standard and Ambassador. I have the 
records with me; I have seen all the 
debates in the House. 1 find that the 
CPM never raised this question; no 
member of the CPM raised & finger 
demanding production of small car. 
Klnteruption). All other parties 
accused this Government of sheltering 
-the three big car manufacturers and 
that is why, they said, that Govern- 
ment was not allowing production of 
small cars. Now, when the small car 
is coming—not in the monopoly 
houses, not by any big business house, 
not by one person but by eleven 
parties—some people come forward 
and say, “Why are you producing 
■small car? Who would be interested 
in the small car?*' When the CPM 
was the ruling party, did they not 
offer all the concessions to the Birla 
House to come and set up industries 
in Kerala? In West Bengal, it is 
known, when CPM was the leading 
Party in the U. F. Government, there 
used to be gheraos, there Used to be 
strikes, there used to be violence in 
almost all industries except in Birla 
-industries. May I now conclude that 
the leader of the same CPM today is 
voicing the demands and sentiments 
of Birlas when he is opposing the 
small car project? Let there be poe
tical honesty, let there be some poli
tical fairness. I personally have every 
reason to believe that it is on the 
•dictates of big business houses that 
the CPM is raising this bogie and in
dulging in futile attempts at charac
ter assassination and at political vin
dictiveness. This is ao serious poli
tics. The country needs technology 
in the automobile sphere, the country 
needs this not in the public sector,
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nor in the monopoly sector. He was 
asking what experience does Air. 
Sanjay Gandhi have. What experi
ence did Karl Marx have? What ex
perience did Mr. Ford have? Here is 
a young man who wants to do some
thing for the country, who wahts to 
give some wealth to this country, who 
wants to gather some experts and 
technologists and wants to see, if 
Italy can have a beautiful small car, 
if France can have a beautiful car, if 
West Germany can have a beautiful 
small car, why can India not have a 
good small car at a low price crawling 
on the road, why can India also not 
develop a large number of ancillary 
industries, a large number of subsi
diary industries which would feed 
this car project thereby releasing a 
chain of development of small scale 
industries. He said that Mr. Sanjay 
had only a small bank balance. Do 
I understand that only big monopo
lists must be allowed to set up indus
tries? Do I understand what Mr. 
Jyotirmoy Bosu meant was that only 
rich men should be allowed to set up 
industries? Can ordinary man, can 
poor people, not have the enterprise, 
the talent and the initiative and the 
gutts to come forward and start in
dustries in this country?

I would now conclude by saying 
that the attempts of Mr. Jyotirmoy 
Bosu to swing mud are futile. The 
country will not be taken in by such 
gimmicry. It is not a serious matter 
by any standard.

In the other House, in the Rajya 
Sabha, the Opposition parties said that 
financial favours had been shown. He 
named two banks but did not give 
the figures. I have the figures with 
me. The total advances made by the 
Punjab National Bank are Us. 14.62 
lakhs and by th« Central Bank of 
India, Rs. 11.51 lakhs. The total ad
vances to this industry by the two 
nationalised banks are Ks. 26.13 lakhs. 
Are the nationalised banks prevented 
from advancing even such small 
amounts to a promising Industry? 
What Is Wrong about it? No advances, 
no monies have been advanced. No
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credit has b m  advanced to Maruti 
144. either ftp IDBI* or TC  or ICICt 
Ho public financing institution has 
y«V-th©ufh personally I am not 
opposed to it, I will not miaul if public 
institutions were to coma forward and 
help not only Maruti Ltd. but all the 
eleven private parties who want to 
manufacture these small cars—has 
advanced a single paisa to Martfti 
Ltd. Only two nationalised banks 
have advanced loans totalling Rs. 26 
lakhs to this project which is very 
legitimate and which is the duty of 
these nationalised banks.

Thank you, Sir.

SHRI S. M. BANERJEE (Kanpur): 
Every time this country wanted to 
have a small car, they only had a 
small discussion or a big discussion in 
this House, and not a car.

It is known to the hon. Members 
how the prices of cars were increased 
from time to time' The Ambassador, 
before the prices were fixed on the 
basis of the Tariff Commission’s Re
port—cost ex-factory Rs. 9845, in 
December 1968 its price was Rs. 14892 
and finally the price is Rs. 16,898. 
Fiat—Rs. 8847 and it rose to Rs. 16,117. 
Standard—Rs. 9450 and it went upto 
Rs. 16,539. So, naturally, we demand
ed in this House, after the Supreme 
Court's judgment supporting the in
crease in the prices of these cars, that 
some of these companies, some of 
these the automobile companies pro
jects should be taken over by the 
Government. I remember the occa
sion when practically all the Members 
of the House, irrespective of their 
political affiliation, wanted to have a 
discussion and demanded nationalisa
tion or take-over of the Hindustan 
Motors headed by the Birlas. Shri 
Molnul Haaue Choudhary, the then 
Industrial Development Minister, said 
that he was prepared to consider 
take-over of the Flat project but he 
was against the Hindustan Motors 
because it was « junk. Sxactly he 
used the word *Junk’ and my hon. 
Mend, Stori Dinen Bhattsebaryya, 
who is one of the * labour leaders of

Motion 1*.

that particular project said, Why not 
take over the junk? If so many cars 
can be produced there, why not take 
it over?’ and every time we have 
been demanding nationalisation of 
these projects but the Government 
was always pressurised by these big 
monopoly houses headed by the Birlas 
and they could never take the courage 
either to nationalise or take over 
these projects or to have a small car 
pro'ject in the public sector.

I could never see and I am still of 
the opinion that production of peo
ple’s car or any passenger car should 
not be given so much of priority, 
because, in a country like ours where 
there is little difference between un
employment and starvation, we want 
more buses, we want more trucks, we 
want more lorries, we want more 
tractors and scooters. This is exactly 
what the country needs. But, we have 
been talking and in a statement even 
on the ISth March 1972 in this House, 
the Minister said:

“Government have decided in 
principle to set up a unit in the 
public sector for the manufacture 
of a passenger car of a proven 
foreign design for an initial capa
city of 50,000 cars per annum. In 
addition 5 units have been grant
ed letters of intent for industrial 
licence and three for registration 
for manufacture of passenger cars 
in the private sector.”

This statement was made on 15th 
March. 1972. Then, what happened? 
Immediately, they started negotia
tions and then I read from the press 
reports that the Cabinet body clears 
the Renault’s project of R-6 for a 
small car.

The report says that the Economic 
Co-ordination Committee of the Cabi
net has approved the selection of the 
car for the public sector small car 
project. The choice, It says, had been 
narrowed down last year to foot

2 m  LS—10.
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models—Renault, Fiat 124, Ford and 
Datsun aqd of these the Ministry of 
Industrial Development decided after 
detailed examination that Renault 
would be the best choice.

I do not know what happened to 
that We knew that public sector 
unit is not going to be established. 
Then comes the story of private sector 
entering into this industry once again 
and Maruthi Limited is one of those 
private sector units. I shall come to 
that, a little later.

My first question is this. Why did 
the Government allow increases so 
much when the cost of production 
according to our calculations is far 
less? You may take the price of the 
car whether it is Ambassador or Fiat 
or Standard. You may compare it 
with the quality of the car. You would 
find that the price could be reduced 
considerably. What is the quality of 
the car produced in the country? We 
could not take a decision on a car at 
a cheaper rate, reducing the overhead 
charges, etc. We might be importing 
technical know how; we might have 
foreign collaboration etc. We might 
have evolved such a car, but we have 
never done that. The Hindustan 
Aeronautics Limited once decided to 
have a smal car. I hope this was also 
on the way, of being manufactured.
A model car was also manufactured. 
But it was not proceeded upon. The 
green signal was not given to that. 
Their entire judgment was coloured. 
They were always pressurised by the 
big business houses and they never 
allowed them to produced another car 
in this country except these three 
models of cars which are being pro
duced.

Even today, I would like to mention, 
a man has to wait for 1£ years to get 
an Ambassador, about 5 years to get 
a Fiat; and if he wants within 2 or 3 
months, he can go for a Herald car.

1 do not know why this should be 
the position, even after an assurance 
was given in this House, I remember,
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by the then hon. Minister of Industrial 
Development, Shri Moinul Haqu* 
Chaudhury. He said that the Supreme 
Court judgment regarding price will 
be considered objectively and the Gov
ernment might not regard it as the 
whole thing, it might even change its 
decision or might not accept it and 
might not agree fully to price rise 
etc., but ultimately, Sir, price was 
raised. So, I accuse this Government, 
for having no policy and for conniv
ing with the big monopolists, espe
cially with Birlas, and for not having 
their own project.

Then the question arises: What 
about the charges brought by my 
friend Mr. Jyotirmoy Bosu? Some 
of the charges have been replied to 
by Mr. Amrit Nahata. I do not con
sider Mr. Amrit Nahata to be the 
Minister. Certain charges regarding 
the land are extremely serious; there 
is no doubt about that. I know land 
in Haryana is supposed to be the 
best land. What is the present rate? 
What is the present market rate or 
an acre of land? You might remem
ber the judgment of the Supreme 
Court in the case of Ram Rattan 
Gupta Vs. R. L. Arora. After that the 
Land Acquisition Act was amended 
and it was amended on the basis of 
the Supreme Court judgment. It 
said they should not be deprived of 
their legitimate dues and they should 
be paid full value. Mr. Nahata says 
all the other individuals paid less. 
M/s. Maruthi Ltd. paid more. Sir. I 
welcome it if it is so. I have nothing 
against Sanjay Gandhi. Somebody’s 
son will have to manufacture the car, 
whether it is Prime Minister’s son or 
my son or somebody else’ son. Simply 
because he happens to be the Prime 
Minister's son, you should not take 
exception to it.

I was extremely happy to see Mr. 
Rajiv Gandhi working as a pilot in 
LA.C. When soone of hjp colleagues 
wanted him to present something to 
the Prime Minister, he said: '1 .am 
working here as a faJOt in I.A.C.
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because of my qualifications and not 
because I am Prime Minister’s son. 
That is why I have been given this 
job.”

Jt is a good thing. But in this 
particular case, certain charges are 
grave. Either the Government must 
refute those charges effectively and 
convincingly, or else these should be 
properly investigated. That is my 
submission. Government must tel] 
us what the future policy in regard to 
manufacture of cars is going to be, 
whether these car projects, whether 
held by Birlas or Walchands and 
others are going to be taken over or 
not. For, I would warn them that if 
they do not take them over, and if 
these charges are proved incorrect 
and if Shri Sanjay Gandhi wants to 
manufacture a car at Ks. 11,000—I 
have seen that car in the Haryana 
pavilion; 1 am not an expert, but it 
seems to be a very good car, and if 
a car can be sold at Rs. 11,000 or 
Rs. 12,000. any Indian would welcome 
it—-then again there will be a Birla 
lobbying, and they will never allow 
even Shri Sanjay Gandhi to manu
facture this car. I know it. When 
Shri V K Krishna Menon was the 
Defence Minister he was constantly 
bullied by the Mercedes-Benz and by 
the Tatas for 3aying that they were 
charging very high prices for their 
trucks, and he decided to have the 
trucks manufactured in the defence 
industry sector, in the Gun and Car
riage Factory at Jabalpur. When the 
Shaktiman truck was being produced 
there with the help of German colla
boration, there were articles after 
articles saying that that truck was 
useless and that in the Shaktiman 
truck there would be no shakti. 
But after some time, it was proved 
in 1965 and it was proved this time 
afoo that the Shaktiman trucks pro
duced in the Gun and Carriage Fac
tory at Jabalpur were better than the 
trucks produced by Tatas and Merce
des-Benz.

' I only say that all charges should 
be investigated. But I would request

my hon. friends that merely because 
Shri Sanjay Gandhi happens to be 
Shrimati Indira Gandhi’s son, and he 
has taken up this challenge and he 
is trying to manufacture this car, he 
should not be a victim in this. For. 
I know, whether it is Shrimati Indira 
Gandhi’s son or it may even be Shri 
Jyotirmoy Bosu’s son, if he wants to 
manufacture a car, it would definitely 
be opposed by the Birlas. because 
they do not want anyone else to be 
in the field, and they want to have 
the monopoly to sell all their junks.

I say that investigation should be 
held and the charges should be 
countered, and the charges should be 
properly replied to. But while doing 
•so, we should also see that a parti
cular policy is followed by Govern
ment, a national policy regarding 
manufacture of cars, a national policy 
regarding manufacture of buses, the 
manufacture of trucks and the manu
facture of scooters, and it should not 
be left in the hands of private indi
viduals and it should be taken over 
from the Birlas or Tatas.

I am saying this because I have 
the sad experience of the defence 
industries. I know how the Tata3 
bullied the Defence Ministry. But 
when we have succeeded in manufac
turing the Shaktiman and the Nissan, 
how is it that we shall not succeed in 
manufacturing a car in the public 
sector?

1 have another suggestion also. At 
present, the prices are going up. An 
assurance was given in the House 
that after the Supreme Court judg
ment, it will be considered objective
ly before prices are allowed to rise. 
I would like to know why the prices 
should have been increased. The 
prices should b« reduced. But we 
And that every day the prices are 
going up. The representatives of the 
car manufacturers and the automo
bile industries should be called by 
tiie hon. Minister and clearly told 
that unless they reduced the prices 
of cars, Government are going to
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nationalise them or tato* them cnmr. 
Onoe we taka a dwtagt that 
automobile industry will be in the 
hands at the public, then, whether 1C 
be in tile faatids of the Birlas or the 
Tatas or anyone else including .Shri 
Saitjay Gandhi, it will ell be taken 
over by the Government.

There wet one thing at .which I 
felt amazed, end that was when it 
wee said that Botnebody was not 
qualified. There is no question of 
being qualified here. The question is 
of initiative. If somebody has dash 
a&d initiative, why should we harp 
only on qualification? If it were 
only a question of qualifications, how 
many of us would have been elected 
to this House? It is a question of 
initiative. I appreciate the initiative 
of the person. But the question is: 
with whom is he connection? As for 
Shri Baunaq Singh, till 1962 he had 
only one repair shop. Today he has 
the Bharat Tubes. I do not know 
through how many place* the tube 
passes and where it is going to end.

2^1 Motion re. DECEMBER

I have nothing against Shri Mohan. 
But when he fought election against 
Shri Mulla in Lucknow, I used to 
say in Hindi:

«nn- *rrr? ?  eft
wrr s i w  tftst 2RisfT»T ?ft 

*rfrr vr f i r ?  f*i%*rT i

I have nothing against him. He is a 
clever man. he is a very good person. 
But I warn my younger brother or 
son, Sanjay Gandhi, that he should 
not take these people too seriously. 
He should select better peraons. I 
have, as I said, nothing against Shri 
Mohan. As for Shri Baunaq Singh, 
1 am 6eftnite that after becoming a 
Director of Maruti, within three or 
four years he would have so many 
expansion licences.

With these words, I one* again 
request feornnnttftt 4o deciaws their 
policy and nationalise all the auto
mobile industry projects, whether It 
is of the Birlas or others.

Sait! N. K. P. SALVE (fietul): 
Wtth rapt Attention, 1 listened to Shri 
Jyotirmoy Bofcu, the Mover of the 
Motion. He arrogated to Mmeelf 
certain rights and certain preroga
tives as a Marxist and thereby he 
claimed certain rights to demand a 
certain radicalism hv the economic 
policies of Government. Into the 
merits of this claim, ! shall not go, 
for this is not the occasion. But I 
must submit that I was very deeply 
disappointed with hire speech as one 
which would hardly be fit a Marxist. 
If he has not exiled himself comp
letely from the philosophy of Karel 
Marx and if he is still possessed of 
objectivity, I must submit that his 
speech, to my mind, appeared a lit
tle too lopsided, and I regret I found 
in that speech a certain contradiction, 
a certain credibility gap in his known 
political precepts and in the demands 
he has put forward today before 
Government in respect of its policy 
for the manufacture of cars.

I shall come to it straightway. The 
first point which has disappointed 
me tremendously is th.*. Is not Shri 
Jyotirmoy Bosu a»3 much aware as 1 
am that the present manufacturers, 
the Birlas’ Hindustan Motors, Wal- 
chand’8 Premier Automobiles and 
the Standard Motor people are manu
facturing terribly ramshackle tinpots? 
They are explotting the country.

SHRI JYOTIRMOY BOSU: Under 
whose protestion? {Interruptions).

SHRI N. K. P. SALVE: Shri
Jyotirmoy Boeu is a great friend of 
mine. I do net want to hurt him— 
he is a greater gentleman outside the 
Chamber. I do not want to answer 
him. But I would like to submit it 
to him through you that If hfes speech 
has afforded protection to them, is he
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willing to withdraw all that he has 
said? U the Governing had be«n 
criticised for not taking effective 
action a g tM  these three unscrupul- 
oim exploits*. if they have been 
manufacturing fuch cars which as 
soon as you buy, either the piston 
goes out of order or the cars start 
rattling, and the only part which 
makes noise & the silencer.. —

SHRI JYOTIRMOY BOSU; Horn.

SHHJ N. K, P. SALVE; I am unable 
to understand. And under these cir
cumstances, instead of Mr. Jyotirmoy 
Bosu, while on this very important 
issue, asking the Government “Why 
don’t you nationalise”, he may ask, 
Why don’t you take over the assets 
of these three manufacturers without 
paying » single rupee as compensation 
to them and provide a cheap car to us 
because then there would be no dep
reciation charggd?” (Interruption).

SHRI SHYAMNANDAN MISHRA 
(Begusarai): You make a proposal and 
we shall support it. Bring forward a 
resolution on this subject. (Interrup
tion ).

SHRI N. K. P. SALVE: My learned 
friends will hold their patience.

SHRI SHYAMNANDAN MISHRA: 
What is this cheap thing being mouth
ed?

SHRI N. K. P. SALVE: Mr. Mishra, 
it does not lie in your mouth to call 
this cheap. When your leader was 
subjected to this type of humiliation, 
we were the people who came out. 
You are indulging in cheap political 
gimmickry. You are a person without 
any background. You are a person 
without any political honesty. What 
happened when Morarjibhai was de
fended? (Interruption). Because of 
his son the opposition parties unfairly 
tried to malign him.

SHRI SHYAMNANDAN MISHRA: 
You are a ptrebn who can never be 
even a volunteer. (Interruption).
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SHRI N, K. P. SALVE: Don’t try to 
settle accounts in this manner. You 
sit down. This is political banditry.
I’ am not yielding. You are not honeet.

MR. DEPUTY-SPEAKER: Order, 
order.

SHRI N. K. P. SALVE; So far as 
Shri Morarji pecai is concerned, these 
is one standard. So for as Mrs. Indira 
Gtndhi is concerned, are the stand
ards going to be entirely diff«w«nt? 
(Interruption).

MB. DEPUTY-SPEAKEK; 1 would
like to say that it has nothing to do 
with the car.

SHRI SHYAMNANDAN MISHRA: 
Sitting on these benches, even your 
bosses have not get the political back
ground which I have got. You are 
without any political background.

SHRI N. K. P. SALVE; Mr. Mishra 
will do well to hold his patienee for 
a, while.

MR. DEPUTY-SPEAKER: That is
enough. Both have given and taken 
Leave Mr. Mishra alone and come to 
the car.

SHRI N. K. P. SALVE: One expects 
a slightly better standard from those 
who are considered educated, refined 
and decent.

MR. DEPUTY-SPEAKER: Come t© 
the point now.

SH R I N. K. p  S A L V E : If I am a 
little disappointed, it is ’just because of 
this, that this is a spectacle of political 
gimmickry. We havc been saying 
cverytime, time after time, on an im
portant issue like this, that the matter 
should have been confined to this 
aspect; what is being done by the 
Government to ensure a reasonable 
price and quality? The prices of the 
existing cars which we are '"tnjj 
Standard car. Ambassador car and 
Fiat—on the one side are going W ft 
and high, and on the other side, {heir 
quality is deteriorating.



SHRI JYOTIRMOY BOSU: Because 
of the political donations they are 
made like that. Give and take. (Inter
ruption).

SHRI N. K. P. SALVE: This is ex
tremely a cheap political mudslinging. 
The accounts cannot be settled in this 
manner. If one is serious about the 
matter, if Mr Jyotirmoy Bosu is'wil
ling to listen to my viewpoints in this 
matter—m^ybe he may not agree
with me as much as I do not agree 
with him, but let u$ at least try to 
understand each other—may I say that 
the three companies, Premier Auto- 
mobolies, Hindustan Motors and Stan
dard Motors, need to be nationalised 
without a penny of compensation. I 
mean it; it is a very serious sugges
tion I give to the Government. Be
cause, unless that is done, the ruthless 
exploitation, in the hands of these 
three unscrupulous manufacturers, of 
the people who are exploited because 
of the shelt red market, will not come 
to an end.

But we really expected Mr. Jyotir
moy to highlight this point and say, 
“This you will do first, and thereafter 
we will examine the other matters.”
Mr. Jyotirmoy has said that the Gov
ernment is to be blamed because ins
tead of taking the plant to the public 
sector these things have been given to 
the private sector. The matter has to 
he viewed in its historical perspective 
to which I shall come. But may I 
now deal with one or two points which 
he made’

He spoke about the evicted agricul
turists. He shed tears for them, that 
those men, these indigent poor men 
should have been evicted from their 
land, should have been deprived of 
the source of their livelihood. It ap
pears to me: are the people in Haryana 
the only people who have been evicted 
because of industrialisation? Have 
these protests not arisen everywhere 
where land has been taken? I come 
from an area which is an Adivasi area, 
where barren land has been acquired 
by Government for industrial pur
poses. There also vehement protests
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have been going on. Unless we decid
ed as a policy that we are not going 
to acquire land for an industrial area 
it will be impossible to geet over this. 
Why shed those tea rs which he shed— 
crocodile tears? I cannot understand 
where we are going to put up our in
dustries without acquiring land. If 
we are going to acquire land, the 
whole lot of agriculture land, some 
people will have to be affected. What 
is required is to ensure Justice. Shri 
Nahata has dealt with that point. Just 
because the Prime Minister's son is 
involved, these poor people must not 
be put to any disadvantage. If they 
had been put to any disadvantage, the 
officers who indulged in this type of 
thing should be brought to book. I 
was hoping that instead of indulging 
in general, vague, equivocal allega
tions, he would point out that some 
particular officer, this or that officer, 
did not do the proper thing and 
should he brought to book.

Something was said about the Land 
Acquisition Act. Undr this Act lanl 
was allotted—he said, in an extremely 
casual manner. He used the word 
‘concorde speed’. I submit the Land 
Acquisition Act was not enacted, was 
not brought on the statute book only 
for the benefit of Sanjay Gandhi; that 
has been there for so many years and 
under that Act bo many proceedings 
have been taken. I ask; is he aware 
of the fact? Has there been a single 
acquisition under this Act which has 
not been the subject matter of an 
appeal before a Sessions Judge or a 
revenue tribunal? I know that 27 
case* are pending in U. P. for land 
having been acquired----  (Interrup
tions).

SHRI PILOO MODY: In this case it 
has taken only 22 hours as he pointed 
out. The Government of Maharashtra 
had been struggling; out of 2700 acres 
that they were supposed to acquire 
they have acquired after four years 
only 129 acres but this was acquired— 
400 acres—in 24 hours.
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SHRI N. K. P. SALVE; In saying 
about the land acquisition, Mr. Piloo 
Mody has an advantage; he is totally 
ignorant about the law and procedure 
I know something about it because I 
have been dealing with it in my pro
fessional capacity . . .

SHRI PILOO MODY: On behalf of 
Birlas, Dalmias, Singhanias.

AN HON. MEMBER: . . And the 
Modys----  (Interruptions).

SHRI N. K. P. SALVE: I only wish 
to submit this. It is not that there 
are no cases of harassment There 
have been cases where officers pur
porting to act in a quasi judicial or 
judicial capacity have acted in an 
extremely, arbitrary manner. But 
there is an appeal provided; there is 
the judiciary. I am sure that there 
have been appeals filed by several 
people in the Courts and those appeals 
are pending and as and when those 
appeals are decided the solatium—-the 
term used in that Act—is increased 
and enhanced and that burden will be 
passed on to those who have been 
given the land, whose names Mr. 
Nahata read. What is wrong? He has 
not made a single point that the whole 
Act was outside the purview of the 
law The only thing that he said was 
that in so many minutes, so many de
cisions were taken. Maybe, I do not 
know. Since he says so, it may be 
right. What I ask is this. Does it 
mean that the procedures prescribed 
in the law make a mockery of justice? 
There is an appeal available and they 
can go. Has he lost faith in the ’judi
ciary?

At any rate it was very interesting 
for me to know that here is a marxist 
Member, who is now canvassing that 
market value must be paid to every
body. I hope he will stick to that 
view,

SHRI PILOO MODY; I hope you 
vote for it. May I remind you that 
you voted against it?

SHRI N. K. P. SALVE: I come to 
the next point Bank loans. I happen 
to appraise myself about the financial 
state of affairs of the Maruti Limited 
as on l&th December, 1972. I had ap
praised myself about the magnificent 
performance of the Maruti Limited. I 
really wish if it was the son of Mr. 
Jyotirmoy Bosu, I would have patted 
his back and possibly whispered into 
his ear; how did you manage to pro
duce such a worthy son? Because I 
find from the accounts, I have examin
ed very carefully, the loans taken from 
the Bank aggregate to Rs. 26.13 lakhs, 
they are all secured loan, against land, 
buildings, machinery, equipment etc.
15,00 hrs.

Though another company was also 
given a letter of intent to make a pro
totype, this is the one company which 
has made very substantial progress. I 
have myself seen this car in the Har
yana pavilion. It looked magnificient. 
Sir, he called him a man of straw. 
Is this a country where only the 
money bags and their sons are going 
to manufacture cars? No. This a 
country where any man of talent and 
ability would be able to make his 
mark. Gone are the days when people 
should think that they are born in a 
privileged class and therefore it is 
their prerogative to go into industry. 
Any engineer, any able man who is 
capable of harnessing the various in
gredients necessary to make a suc
cess of an industry and who has the 
technical knowledge will have the 
fullest opportunity in this country. It 
was a very unfortunate comment that 
he is a man of straw. The history of 
great men who have been greatest 
champions of industry shows that they 
had commenced from a modest begin
ning, with sustained patience and per
severance, with dedication and 
honesty, reached the dizzy heights of 
glory. I hope that the Sanjay Gandhis 
in this country who work like this will 
reach these heights despite obstruc
tionists in this country.

Last but not least I want to give 
the historical perspective and Submit
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how Very rational their policy hat 
been in giving this industry to the 
private sector. I am going to show 
cost-wise how in terms of foreign ex
change and otherwise, this proposal is 
far superior to the proposal they were 
considering for collaboration with 
Renaults for the Dolphin Motors. Cri
ticism has been levelled against* the 
Directors. It has been happening far 
to often that personal criticisms are 
there. Their deeds and misdeeds am 
narrated here. I do not say they are 
paragons of virtue. Most of them I 
do not know; some 1 do know. If the 
issue really is Government's policy 
regarding the manufacture of cars, has 
it direct nexus with the personal cha
racter of the directors? If he is serious 
about telling Mr. Subramaniam as to 
what he needs to do t0 improve the 
car policy, how these people are in 
Birla’s company or in Walchandfs com
pany is not his business. We have 
laid down certain criteria in the com
pany law and Other laws and it must 
be according to those laws. If the direc
tors have been shown some undue 
favours in this matter, that can be 
separately dealt with. But to link it 
up with this polidy is very highly 
loaded.

Coming to the historical perspective, 
we have to start with the Jha Com
mittee. Mr. Nahata has gone into it. 
He said, there cannot be a car within 
Rs. 5000 to 7000 and demand is always 
outstripping production. He suggested 
an expert committee. So, the Pande 
Committee was set up and they mm** 
some recommendations.

The salient feature of the report 
way back in 1961 was that we could 
have a plant in the public sector for 
manufacturing 50,000 cars at a cost of 
Rs. 5,100 and at a cast of Rs. 6,150 
when the capacity is only 20,000. Be
cause so much of foreign exchange 
was involved, the matter was very 
rightly shelved and deferred. Keep
ing our socio-economic priorities in 
view, how can we give priority to 
cam? There are ever so many otter 
things which we hare* to look after.
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M  any rate, in 1966 the government 
explored the possibility of manufactu
ring low cost car indigenously, in th* 
private sector, without foreign colla
boration, without any fardgii ex* 
change for import of components. 
Four conditions were imposed which 
were applicable to all parties. First 
a proto-type has to be mad* which 
would be subjected to rigorous teft at 
the Ahmednagar institute. Only after 
the test of the proto-type is over that 
the letter of intent would be issued. 
What can be more rational?

Here is a project for the manufac
ture of 50,000 cars per year, and the 
total cost up to 1975, as projected, is 
expected to be in the vicinity of 
Rs. 16.62 crores, as against Rs. 56 
crores to manufacture Dolphin car in 
collaboration with French Renault. 
Here is a project costing Rs. 16.62 
crores of only Indian rupees without 
any foreign exchange, as compared to 
Rs. 56 crores of foreign exchange for 
the Renault project for a capacity of 
50,000. Anyone who has a sense of 
justice, a sense of fairplay, anyone 
who is not suffering from cynicism, 
would appreciate the rationale of this 
and would not criticise as unfair the 
issue of the letter of intent in **'*• 
case.

In the end, I do not personally know 
Shri San}ay Gandhi. But I have 
known many Sanjay Gandhis in my 
capacity as a member of this august 
House and in my professional capa
city. I had occasion to know the pro
blems which concern these young 
talented entrepreneurs who have the 
highest of devotion and dedication to 
their plant, medium and small-scale 
entrepreneurs, who are faced with 
problems connected with modern tech
nology, financial stringency, perennial 
shortages, inadequate infra-structure 
and insufficient foreign exchange, and 
I have every hope that they will sur
mount all those problems. I know 
that many of them are harassed and 
maligned by different v«Wd interests 
for different purposes. A small man 
of small mind wOuW Mrtts these

22, 1972 Govt. Policy about 30a
Manufacture of Car
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people with petty matters like electric 
poWr and Innumerable other things.
I say once again that small men of 
small mind have maligned a young 
entrepreneur for no otter except 
that he happens to he the son of a 
leader, whose dynamic leadership has 
made them tick the dust of political 
ignominy. This is no fault of the 
young man. He must go ahead, un
daunted by the meaningless non
sense . . . .

SHRI JYOTIRMOY BOSU; Sir, on 
a point of order. I want to know 
whether a member can read from a
written text.

MR DEPUTY-SPEAKER: 
no point of order.

There is

SHRI N. K. P. SALVE; I humbly 
hope that the Sanjay Gandhis of this 
country will go undaunted by such 
harassment of small men with small 
minds. We wish the Sanjay Gandhis 
of this country the bast of luck and 
godspeed and assure them that the 
best wishes and blessings of the en
tire nation are with them.

aqrerar tfV, t o > r  
sfH% qr fŵ TK * 7% w  ***

tffcrcr ffm  fa? nrfirc itaftfw  
^srmfinwiq 

w it  ^nr^r j q^sr ^  «ft ft?

* T T  <rf*?PP ^ F r
item «rnrt*r ** JTo *IT?f*r5T '<Rr% 
m m  *f*wr ^  warn i r a  

*n#qrr

«&bu me famr «rcr i ^  tftarifw 
f* v n r* ff )?3 ®  fc*  w*r * i f*
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I *  * *  v  * n w i r  * *  ^ 'f t ?  *TOPT

wtzt JPR ar?n* trr «rt ?r$r xx
wftr<5 *r ’lift

XT&Z I  I
«wi % flrspfi % $  *psr 3735 w

w ptht w#  | ? f i w  ^  | 

WT*n^, %J(r v n c w h p w i  ^ ?

^rwnc % <|f*wr̂  jthih? 1 1 

5*r fasrw wft m

WTIOT 1̂1% *T f  «WPp 30
wto % sarc frift *>% w
farTT f  I 3T3T WfX WZRTK ^

fa  ^ ^  ^  ^ T||,

for*  ^  ^  | eft
*rV snfaw f r i t a  9R t̂x

îh*i w r c  w  dO+i f  1

WfcTC % »$W W W  I , fTTW
(trt t  *mRf ^r

WfhT faw ¥Tcf % f?HT f%qT T̂FT ?

*nft ^
f r o  w r 4 wt ^ Rg>*>re» 

*rsr 1 ^Rrf-^rr ^ Sfirfinrr
wnm >rt 4 75 3R tf
m  ftaT 1 . . .  ( w w )  . .vm t-

»̂fT2rV« 3FT f w  WT ^

4t* m  *pTf f̂ rrr

75 ^  5TTW
w*f r̂nqrmr | 1

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AMD 
BROADCASTING (SHRI I. K. GUJ- 
RAL): I never like to interrupt my 
hon. friend. But, I think, he geta his 
figures wrongly.
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ME. DEPUTY-SPEAKER: That is 
irrelevant.

SHRI ATAL BIHAKI VAJPAYEE: 
That is not irrelevant.

MR. DEPUTY-SPEAKER: If you
want to know how it is irrelevant, I 
will explain it. We are talking about 
the car policy. We are not talking 
about the television policy. That 
way, if you want to expand the scope 
of discussion, you might go into the 
entire economic policy of the Govern
ment. Time is very limited. I am 
drawing the attention of the hon. 
Member to it. When your remark has 
diverted the discussion and drawn 
another Minister into the discussion, 
that is not relevant here.

nsw fointi wnritft: *?r

!srar5f  f  i

MR. DEPUTY-SPEAKER: But you
are going into the broader economic 
policy matters.

HOT WWlWt : JTf

t  far ^rtt̂  ^  wr
ft ft  r̂rfftT 1 . # (crorm j . .

| sfr wn-

'drtfHR 5*rrr ^  | hnrvt
*PTT | fa> iRmt— wr

qfcPF f a x  *  t  ? Sf*FT?!T
wi âT f  o w k  fwrar ir

*Ft faff fc*TT #  % 3THT 11
jq̂ sr g ft?  ?rwr |

f t  T$t f  ^F T  $  H
^bt gfrqwr ^  if?r tftit ^
^ fr  1 r̂t ^  t

Manufacture of Car 
Wtffr Sfrft f  » *T¥ 33% WT
v ft t  1 w tx v% ffcmw m m  fa 
s i #  *rrc u  t  at

llfHTT^WTfffJRnsi tffa?tf*<te 
*PP% $  ? fa<T̂  srî flRT 9rtR SPf̂ T 
I ?  ium f^rtaR  
to t  *mr | ? # . . ( n m n )  . . .

srpflffwcn 'w  **r *wrsr srStoT 
?ft fqR «P3rf *T Sfarf̂ RPT 9HFCT 
^ft2TT*T^t sfemf
<ft% % qrpfV *frr srsrar s r r m w

*ft srfteT ^  «fnrerr *flff $ 3% ?  M vr 

ST̂ T tftfacT HT9rff «pt t^ar faSTRT
*nKj*ff t t  5anf | 1 <rr*ft*r 

% w $*r *rrarfiw?nr *«rf «r^V % 
m  | %t^r qffrrflr

s f t  sstfta | 1 aft ^  im r

3ft?FT VTT % fwr ^T T
farr spR «rnr?iRJfT t  

vr wrwwgT srmf»r  ̂ xwx >
^  ^  ift $  ? . '

$  irrwr sitpt n?Mi*n wnpir ^

9ft*RnRfT % ,|!TPff ^  WT? Wt STSTFT

afr# v * x $ r j  1

“Whatever resources are commit
ted to luxury goods, it is not, possible 
to convert them into commodities of 
mass consumption like transport or 
houses for the poor.**



305 Motion re. PAUSA I. 1894 (SAKA) Govt. Policy about 306
Manufacture of Car

w fo  f t  % 1 qraftr vrc farcr

W  % sr#t t  ^  m m  $I  i i r f m vr 
f r o r e  fanrr * P t a r  1 « n f t  3 ft f*rar * f r

#8TT %, fawft ITrfgifh'RfT Jr aFtf 
f t  w a r , 3ft vi6w 

^  ^wr< f ,  nR% ^pp-$w $  ^ f*F
UMT*ft Wl^fhT *lfaRT $  Tfa<TV ̂ fflW  
V f?l^ 250 *>ffar W& TST *1% f[ %t^T 

9W R t inNlfkiff T O ^ f Vt «f»R 

sr-Os*? %f?iT5*frarf^# % fwq; 280 q>df 

vis | I WT *Tj[ 280 ^rd? 

w r r v p r f s r ^ w w l. . (w ^ i* t) .. 
.*r in w t ?ftif aranr Tfr g *r̂ t 3?PFr 

^  1

SHRI B. R. BHAGAT (Shahabad): 
It oazrnot be true.

SHRI SHYAMNANDAN MISHRA: 
This came out in the Financial Ex
press also:

•ft wsar fw frft v n M  : w r  m
'mr 1

r^ m  ^  fap 'ri«5Tf» § h F h i J*ft 
fsRrpsr ^  *rr * 4 ^ ^ ' tft 

% f̂ rtr 3*r?t *f&i+
OTrrftr fanner v f  ? wNf?

|  eft *fcft
r̂r»nTT ^nf«tt *rft wn>t | ^  ?r̂ f 1

_ %'S t  msfa *t w #  awr 
| w  $ 1  *rr$f?r f*|*nFr 3ft Trt ^t *Tr*r

I I TdRffiT % *rt fr 9^T 1 1

f  3 #  t  m wvw m ti t  1 & 
^ n o T 5 5 r % ^ ^ | i m T ^ r  arf^r

$  «r?r w rn r srrRft snpr* q r  
sTSff ^ R f t  f  i fsrcr r̂fir % spfto srr<r 

t fa rsp ffrsrrer^  Sr 
fagpfl frfedlfrjl j)<0 % WYX g fw rr  qft 
T O R  f ^ m f t  % 53T«r ETPSTTETft *T

mt fo n r f ?tr: q r  ?r ^ f t  eft 
m ^ % f a r r * s r c r c f  Sranfrrsptft s tm
^  f t  ?PRft «ft I fsTT fa*Tfr> onffr

11,000
* o  q^ry % f f f f R  ?r ^ r r fr  arRtsr % ?ft 
»rf 3Rfi»> $ smtTT 40 fsiiR r& i

1 m m
% trff̂ fSRT f  | 5fTF# gft
^  t  ftr f v H H t  % f̂ rtT v r

smwr 95fT glTT t  I f̂*FT WF 
*IT^*T ^  f%  f^RTR fWFTPRT f  %  
^MTVt 9nTfVTlt «fV 3TT T^t f  f% fJRT 
IRRTET ¥T TT^TSTT ^R'BRTWt’t  ?ft gr^Tt 
f^rtr ft ^ r r  ^Iw c t  f t

?

(TferraT) 1 5® 
?rt w ? T 5 R r | ,  ^  * t  w rr $r 1

vft w®?r i> ^ r d  wnsrf^ft : f ®

^  ^  trr ^ ^  $X %m f & * x * t ,  

tm  jfreRr ^rr?r i 

t  ?rf «rt ^ffrr ^ tt ^
^rft^r srrf̂ =r 5t trisr*rt 

^  1 1 ..............................



Motion re. - DECEMBER 2% 1972 Govt. Jto/fey about $38
Manufacture of Cat

m  t  i

«rt fa g r#
sft*r fsrfsrr qft iftff *r
fas*rr 3f\r ^  $rr % ¥*  h*t *r *t%,

5* rrcf s i i  vff w*. t| | ? 
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t * — 3 *  a t  f r n w  i  o o
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[«ft n & x  urrsfoft] ■

3 W  fc, m r  VW tp* % %

vrcsrr% ir ff*r  im r & z * i  * Wr *?t 
*rr% 3577 s M t  S5T% v r  fcsr $ 1
^  *ri *?t *to tt ^  * r r * i f a *3 f a r c  
*r art w k T  m w  T r f ^  sw
*w fer ^  wf*rar »t $t% v r  *t»r t  |  i 

*t 7TT?pr ^ t  *tot  §>ft, ^rwrt
fafrtTJ StifV ffc fafcfr

* t *ft 3»T5ft *r ?T>TrT Jf fa% I
ger % srrar srnr ’frr̂ TT <r$«rr i w  
«m r ^  ^  t  ^  aft g *  * t  ?n*r
sr*T% % fw* fiw«r vrar* <rrr tc

tst ^  srcst ^ f f t  ?t Jff^ r  tft 
sptfVm 3fr ^  % \

SHRI R. V. SWAMINATHAN 
(Madurai): Is it crime to have such 
an intelligent son?

SHRI H. K. L. BHAGAT (East 
Delhi): How can Mr. Vajpayee ans
wer it?

«ft w m  fif|pTt lWT*ft • *1? 3cRT 
®t2T frarTO *fiff $ I i f t *  fcft w 
«rrrra | ,  ftcTT
*TP*tT n *r? ^  ^rt **Pcrr i

t fa ta  v t*  twv «rft-

(« ftT m  n n ^ e ) : s r W t  
*w f*r  % sft f̂t *r?r v t  Tfc t »

«ft wff« «rrar?<ft : *

i w H t  % 4 &  *  W 5 f t  ’. V g 
JTJsrkr % * H t  m^rrer ftwrr *r*rr $ 
itft xft* srr'reft m  « R « r f t t n R f t  ( i

ffnr <ft **tar $ fto «ft 
*jwpw f t  f  ^r% $ wt̂ r

w t  *m W>RT i *$£
^  hV ^ii % jwrrfi jf® *p̂ nr 
11  *ar a*  $ i 
nrlr vtf f̂aPTT ?rft vk fa «m? 
faar % t f i j t  m j t  ^  m  T $ t  t  

srsrwr *f9ft%q5̂ r,̂ T̂ tsrrcns5fVr, 
^r% sT«n̂ r vr % |  i ^
*Rqr *T f̂t & ^  «Pf?TT t

f̂t ?fr»T pr ^t srtt̂  % 
 ̂ | ^  stt̂ t ^r% snrr* vr

9mr 33RT =arr̂  ̂ f  i *r̂  v t f 

t w t  i ^  ’farnr qfeft Ot 
srfcrw v tf *r«ft | <

« r t^ o  f?o : «r»ft sr*
ar^qV 3ft % * rm  vt f r r  aft 

^ f5 r  ^n- ĵrr% *r ?ft% % srr% t  
ft«rr t  tt ^  r̂ ftî  «TTT̂r ?rr?
W ^  3ft Tffft % ?>5CPT %
«t i 3fr f  3 3 - ^  srrsr ?r^r r̂ t  
vm ?r)r n fay jfr? artr t t  
^tt?t % sfopr qrr <ft *rr«r wnflr Jf 
>̂?r «rr i 7?r t ? t  n n  f^ 5F?riw 

«pt 3Rcrr ^ ^ f t  fsw «rr i 
'jft %?*rt ^>t fa  tT*r ^rt f^FmR
3Ft jRTT Vt % <i1<H if fiPTT

«rr ifhc ^  ?r»rr v t  «tt i ^  

’RT'T3!’ Vt ^pWT 5SPf?IT % 

5trt ?r*iPTr «rr frtr 39 
mk if 3 -̂tft trr^ jft 11 f^ f t  % vt
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*OTCT gJTT «W «TT » STWft tit ?TT3T̂r 
*  aw?rr * 9T»rr*TT «tt i 5Tm «r 
#sr VTt<Fmhrr *nr wvtnr vmhft I 
f  s w r  wmrm ^Tfcrr g fa? *nr ^ *rr- 
mx aRT ft Kfa #CT 37TT T̂T̂ rT 
*rtr *rafaft sft n m  ^  ^rm i 

* tr t  f y y wR  % ^  % ^?nrw

% ^ R ^ ir r  «rr tfh: *rraft ?ftift % *r$ 
fTRT *=pmrc «rr i %fa?* w  *rnt % aro 
sro ^  ift ^rrr w  «tt %  srrsrfaft f̂t
fsrr ^ < f, srrafoft 3ft ? n m  i

Wczror *r^w ^r% vw^r *ft 
n«r snrr m^sr f*rr i 

^?r far msf?r sftpt n̂rr i f f  £ i afaR 
*rir sr*rr far arrsr̂ zft sft ’Sjtft

sttt fa? m  ap| ^  % *<rr
t t  qf^ ^  i yfr Fif% w$ wtot 
*ft i farr«r ^ «rr fa? 3*
*=TT TT 5T{t ITiTT I ^faf* ^  

=*% *T% (

s ft 7  srs t  fa? 5** sr*r* tr̂ V 
m  ?>3r *  m  m r  % i t  ^srr wr?=rr 
f  fa faTpr srsrrt *r ^crw | 9 
*rr???> ***> ^ rr fdt sr«sr «rr ?> ?rft i
3T?Tf *?< 3T|f ’Tf? *T«^J £ 37 ?i nJKi
*r 75% *ft %r*w «rr frnr «ft t  * V  *?<t 

*ft tfTr i vrr«V ^  firm  
| i

«r$ sft* % Ax *n?> ^r fa s  
fafur i «rnrff> w  m  ^  *wr ftTr 

55frrr w i f  *5 ^  % *ts fa?

^ r  | *rtr ffcr *r^ % i W’TcTI “PT V̂ HK 

I  fa? f^cTPT ^ ^  t  wnr
'TM  vr vipr t  fa? wm ^  

t  ^ffft >̂r fTjrrr ^ fa? ^  srw v  apjr 

f ^ « iO  f t  ^t fwft tftr ^  §rfa?̂ r 
t t t  3ft s r  7̂  t  

fa^^T 9T?n% t  ITT ?ft ift 

^rr?r | ^  gnrra- | #Rrar
v%^? t  V ft wrrer ^  wrf^f 1 ^rttt 

farsrr iffo afnr arr̂ rt % farms 
t v k  t  ff* isrV sfrr̂  

3Rr*fr *refr ^rr«rr ^'rjy snrrqt 

?rr^ ft sft ?t faf?rr % fanrn> ^ r?r ^ 

?ftr ?r fV 5̂ f̂t fay^rr % far^rcs ^=r?r 

?, ?>?> t  wsnr *  few *  *m?t f  r 

W( w?>r wh^Vr i r ^ t  srnr 
w  T^r mi *w»% 1 1 f^s’srr €r 

srrcTfYr ^nr^ft q?TT ^nr f t

ft<rr 1 ^ v r f iTFTrsfr ?rr?ft srnr 

?rfr ^  » #  îm^Tr f  far
^5 3ft ^  fajoTT ̂  ?TT̂ R t  I
m T̂5T faT̂ rrfft wrr ^  |, srcit 

^  ^ r f ^  ft  | %fa?̂

’RTarR fWiTT ^  Wffm $>

5Ft w t^r I, *rr̂ T3r % r
^  ^ ^nr^Tt sft qfft «ft | f

5  * %  3ft P̂t T O  fa^TFTT ^T^IT |

far m  4a wtrrw if mfczfr ^r*r?r

«ft cT̂r T|r srcrr* fa? fa3f^T ^ fa r^
»j*rnrrir ^  «ft, fan?̂ T ^  farsft

^  «ft, fav^
fa*rr m  1 f^ ^ n n  iffe#

% wrrT*r* % ^ * fto  ^  f«m
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£0  *«w]
*WT «TT tft irrffcS* T O T  %
farrr ifte# t o  % tVsms i 
f  *ra*wr g %  **j 4tt < m  
% f t s  TOThmOf "ft, ftfagffo g f.itft 
srft wta #  t  i

MR. DEPUTW-SPEAKER: If hon. 
Members do not like something which 
is said by the hon. Member who is 
speaking, they can definitely inter
vene, but they cannot just go on 
shouting at him all the time___

SHRI MADHURYYA HALDAR 
(Mathurapur): I would like to know 
whether he is talking relevant or not.

MR. DEPUTY-SPEAKER: It is an 
unparliamentary practice to do so.

o Vo *1RT ^ fft
sww ^rr t  smr »r % i

wrr *tt «*£t *r*ft 11 wnfttft 
■sft *  v jr  %  a-pftftsiT *ffs* 1 

wr *pf srTiftf  ̂*$ & ? f  srafcft 
ift *  arwr *n$?rr $ fa? %  vn  * ft  

t o  it <yr ftfrr ^4?t qrff ^ *tt-3itc 
^  t  fa? *rrf *?t t  

r <pr4t * r r f 7 im  aw 
*frdr *i?t ?m> ^ *ft  ̂ wr rfr f ,

vr* w  arr i  ?ft wr
STFT *T$ sfTfRT *fT?$t f  far *FT̂ *1 *W I 

*n% I  far htt *mpr?t |  fr
firj«rr *8- ffntnft arreft *r<ft am* 
aflr «f?t$ wrrr «t v f  1 ( ? ! m ) :
fWT HN*ft ftnf’TT «PT 5fT*T TTT <T*T?fT $

&  #rr I

*rf *wr |  f* # # r <$*wt #  
»rf | ^  tpm  ^
*rf # arw*r *Tpr g % qm  % 

if t o  Sr art itfepm 
^ fa* mjk t̂ ffWT VT%

n?mz «m  I
f% apfar wfferv ft  *rf | » f  v$*rr 
^tt^tt f  far sw ¥fr « « w i  t  ** 
jtrw % f%2t wfhv *rf t
rraprm *r?$ * ?  vm  % far* n f | 
eft T̂T T̂TTT *T|ft f t  ^  WTf^ «ft ? 

^ft VfT »WT t  far n n r f  f^rrT

rrfr? % *w qr ft r̂f |  i 1 mwrt
5 far ^nr^ft ^t vt mu* ft > wr 
«ftr r̂tfff vt my* t  fa? fâ f̂t *t 
Wfr it r̂t A** <Tff w* ^t *ri «ftr faw 
% mx <rrrwk ^  wt»r |fiw  
firfŵ r arft f  i ft wi fftr grwt ^  vt 
fanaTTt %?i>r qt*nr«rc5fr*rf«fti 
f?P5f tht ir ftftnfr 3r*rf anfar rrfarwr 

*rf t  ^  ^  ^  ’tft
3TR̂  I  far rrffT r^  % far’TPR ?fr<r 
«ffr?R «r4T5Tcft ir t  
^  t  »twt ^  |  i fsnfr
%ftTfr t̂I*t ir fnm f i ?r irw4t 
fsnrvt 3T»ft?r vt qmtrt fawr smrr |  

^  % wr w*™ vr
*rw  I, ^#=r « r  fnrcTT & %ti *t 
3|T ffJRTT ( , ftE v  fari? arr €^rT % | ^  

srnuft | T̂rTr % zim
vt wi r̂r  ̂i %fr t  ift 

tyfaffamw vt i  fawr, f*rr qf
i # t ?  ? «T^t
VRT *T5RT ft  »Tf fflfT T̂«P ^  | 1
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ft? fa t *i$r «n| ^
Tflvt w ti vt m  «t^jt |4 sft 
*rpr s tjto  <rtx *ftrcr *nrt $ 
w k I  vj4 rajr^t v t #  ^  w*m 7

fff*  TO TOfoftfW % %ST ^  t  
fa  ^  -pY ffrft ifti &  *tr& tit 
* n % i u n r t ^ t ^ ^ R T T ? : T |  

f  «

*nrcwt aft % *f?t fa  vftwr farr 
»wr \ 3ffr wnm w  ^ r r  | *?r ^nft 
vhrrr *r fararr t̂w «rt 7 w r 'TFft 
~zwft n̂rar fcm arrar 7 wft tfft ifrc 
T*m mrw ?  i &mr ^r?rT * faw 
w  tft sRifr «nrr & 1 W * r  *ft ttt 
^Pr %  ®̂ nr»r w r  ^ t  m ^  #f%?r 

aft bttpt wirr 
w  *i% *rtr ^  «rr*r «rc vfr 

fa  *pt * r  sft ggtffrfa  ^  %'rm
i

* f  ift * fr  «r*rr | fa  3*nit *£tff 
faroT *r«rr i ft jujttt T̂f=rr f  far ^rr 
fftfr % srft tt w r vpnr % ŵ rft 7 
*rsfar enftw srrf *nr y?ft £ 1

ft msnr f  far ariWt aft *rt 
vrvftwr ^  | ^rf^ - *5  v f

arT̂  nwer *ns i 3*̂ t% forr fa
NpfVt IT ^ B  f^ft § f  ^ I TTOt

^i^*i *r^ ^ fa  ^^Tar ^ ^ts^rt 
*rrpr irtr *ft *mn <#rt % m  f  

3ff * w  % $ faff ff*w ffnffir tpfr

**jt»ft I 
3035 U -4 1  *

*Wt vt STfift *PTT T¥T??r I
*ft»ft tit *d*r |  fa  «r? ^ f€ r  i 
«W3W *  *s?r | fa

’f ’Nt 'rdyt tfffait fa ffanr <msfr
3T| 3fk ^ arft fasnmr 3IT5T

^  i ^ t%  fa Jpr? »rrtft % tht 
7 4 «  w i t  «rr j v i r  ^  %

r̂̂ rr w<awi <rnr t| ^ i «nnc 
^ | 3 f t %  ^ r r fe R ? y r ffn r r ^ e ftw o w r 
fft W  fafsrr ft  cT*rr ff^rr |, *fft 

vrf ^-?T*rrffT?rrt,
VT% f t f  *̂i *‘i y rn ffR T  *T̂ t W  ffVcTT 
t  i «ft f w  mw fa  *rt?r 

^  l[ffTr y n r  fff^rr 1 1

*Tf f̂t ^  farr ’wr fa  fftr 
^’TTTVtf t^FffSWgUT 

| i fW r w c  ffiwt ?  qffr ^  faff^ 
5fr̂ ft arr w f f f t  % frrir | t

ff?Tff *Tf t  fa  ftpT vrfiftvtfffVR»F% 

% f^hSTtt *^t |, f t  P̂ETCTFT
<fr f*r?r »Ttrr i fw ^  mm % fa 
faff^ft fffffl t ,  %faPT fa«# ^ ff fVTT 
t t ^ ^ r r *rm | fa f f tv n c ^ r ^  

*RRT VK | I

^ t »m  t  fa  26 srrar, «it fa s t  

9jTsr— *sfr ffr^rat % fa*R s ffff t —

11 w r « n r w t fe n “

f 1 5f^^T  265TW

^^r|5Pftff|t^rr^t f a ^ f f w t a r r ^  
%, fa r  f t f w  *  sft»r t * t  

«prt*t tp̂ r jq; t  > ( « w m )



319 Motion ft* DECEMBER 22* 1972 Govt, Policy about
Manufacture of Car

[«ft t^ro ^ o  t^ro inr?r] 

aw vtr  %* Xgim K tit tfrtfc ** 
sfsr ft  ^ t  tit, &  «rmr «R?t ir f c  

W W FT *  nsrr x$  nTitr v  anx *r 5 ® 
«Rpr 1 fcfiR v r  tit jftf̂ r 9nff'
g f  1 ^ff%*rref?r<tt 
«P7 tft 1 *rr£ TTmTarr̂ r tit »i£t 

TC H’aTR ft% f̂t V tfw  f —
fr^r qr sfa; §tt <rc «ft,

n* frrsfft^t «tir,(u»»nnw) *rft
5rvtf<#hc^;%inWt, ( « n w w ) —

MR. DEPUTY-SPEAKER: Order,
order. I want to draw the attention 
of the hon. Member there; once or 
twice you can intervene, not this kind 
of shouting; this is not right. This is 
not the way to behave in the House; 
this is disorderly behaviour.

tit 3*0 qfo • v m  : frTTSWr
TTftar, fq r fin ffw r* tfrq T fo «r* ift  
IT*P *T?T q’Pf % tn% t

fiR  *  titi v fa m

ft<ft 1

itt vrf, «rt 3Vtfwr % * fr %
sreH *r?ft tit ^sfhsr % ^rr ^rf^r 1 

f*r trifgnrr̂  % %*** | %frr f*nt 

5 ® fsrfar^ t  t f*nrr fsrf^Pr § 
fa f*r frsra ir f̂t ^nf ^  tnft f 1 

f*r *rf | fa  f*r
qjTWPte W W ?  OT fwSRT «  *ff «TTcf 
* > f ,  a f t  ^ r r w f r f o T  f t ,  3 fT  $ $  f l T f  %  

fcrft, fara%?r**rf*n*<?w ffre ftrw 

q f % « r  f t ,  f t r w t  f * r  w w n f i m e  * *  

*ra*t ft I * f  cTTF̂ T *5t *rcr i  fv

*  f t ,  a f t  f t ,  m x ,  t v r c ,

« f t r  f t ,  f *  vm tit * t r  

f r s w r J f ^ r ^ f i  w  f r a f f % ftfirfo r 
v r  % m  tit$  fv=npr w r  | ,  ?fr *fr  
«W W t ^  ^  f  1 ^
f * # f r  * r f r r  v r c f t  |  fa p  g s n f t

*  tar f r r o  1

9 R f fiR T  i+»i'3«»iw %, «rfTw r?, f w w  
^nrrrr fnftr<r ^  | 1 | 

# » w  n t t f t  ^ t  a r d v m f t  w ig  o t  

^ r f ^ F R i t  f% « if jrnpT f*rPrw< % 

5^ S  «

SHRI JYOTIRMOY BOSU: On a 
point of order. Almost every day the 
Chair has ordered that something 
should be expunged because it is con
sidered to be improper and undigni
fied. Mr. Bhagat has been saying that 
whatever I say is ghalat. That is 
very irresponsible. Only a chamcha 
like him . . . (Interruptions).

MR. DEPUTY-SPEAKER: Order,, 
order. My understanding of ghalat is 
untrue’. It is not unparliamentary.

ty* 0 ^ 0 ^ 0  Him : fft

srrc^w * r  “ ijs ”  ?r£t * f r ,  “ m x ,r 
* S f T  |  1

i m  »mft tit $
f v  w f  s m p r  f w R r f c r  %  |  1
f * r r f t  * r f w c f r $  fti i f f r  f € f r ? * T  

Ir tit v f t f t o  w% |  t wtft V f r  »nrr 

( %  ^ f  s m p r  f W i s r  %  I d  f  1 t  f v

% »rw % v w r  f t irftpr



xrm  »nff| ismar flrftoervfff 

2«r* *pfm f& ft %<?f 
w r  t  fa r -w  vnr *r% w  *rnr?r ^  
itsr* ftnrr | i arcrr** fa ift * n  %

^ fzrr fo*rr t  i

v?*Tr*r5 | fa  tft f  b  ift «ft
SL. «MM̂£wJLaM «M» 4̂vrw rt n *tt «fr w tw r  «p| n qp$T f ,

That is only a cheap, propaganda 
stunt which has not befooled the 
people and people were not befooled 
by them. I am sure that they will not 
be befooled now.

MR. DEPUTY-SPEAKER: Shri Piloo 
Mody.

SHRI G. VISWANATHAN rose—

MR. DEPUTY-SPEAKER; I will call 
you. I called Mr. Piloo Mody as he 
made a special request because he has 
to go unless you have any objection 
to it. Do you?

SHRI G. VISWANATHAN: If he is 
really going, then I will yield.

MR. DEPUTY - SPEAKER: Do you 
want to speak?

, SHRI G. VISWANATHAN: Yes.
SHRI PILOO MODY rose—

MR. DEPUTY-SPEAKER: Just .one 
minute. We have varied the timing of 
the Housse once in view of the—

SHRI PILOO MODY: Could you not 
make this alter my speech so that I do 
not miss my trend?

MR. DEPUTY-SPEAKER: All right.

SHRI PILOO MODY: Considering
that Mr Sanjjiy Gandhi has now 
worked 3ay and night in a workshop, 
it is only befitting that he being the 
only man in this country who has

- 321 Motion re.

done any work, he should be given the 
Padmia Bhushan or something.

When 1 hear the debate such as X 
have heaTd today, particularly when I 
hear the people whom I happen 'to 
know outside the House a little better 
than I know them inside the House, 
when I ‘hear them come and defend 
something in the language that they 
use, I really begin to wonder whether 
this country can ever make progress.

Govt. Policy about 322
Manufacture of Car

We were fortunate enough to have 
Mr. Amrit Nahata speak the truth 
accidentally when he said that after 
25 years the Government of India htfd 
not developed a policy on transport or 
on cars- It is quite right. They have 
not developed a policy; not only that: 
if this Government continues, I assure 
you that it will not develop a policy 
in future either, because the Govern
ment of India makes its policy to suit 
them,—that is, the Congress pany— 
from moment to moment.

If you will just recall, originally 
the small car was going to be made 
in the private sector. Worldwide ten
ders were invited by at least seven 
compnieu and seven or a dozen colla
borators came forward. At that time, 
Mr. Sanjay Gandhi also got an idea 
that making a small car must be 
easier than making a big car and so 
thought, “Why should I not have a 
shot at it?” So, the idea of a small 
car being made by Mr. Sanjay Gandhi 
happened to be broached at that time

Now. the Government had to wriggle 
out of the fact that they had agreed 
to something like a dozen tenders 
being invited on which lakhs of rupees 
were spent. So, all of a sudden, a 
policy decision emerged, that a small 
car will be made only in the public 
sector; that is to wash away five years 
of hankering for a small car which, 
they had agreed, should be made in 
the private sector. So, their first 
chapter was dosed by a policy ded-

PAUSA 1. 1894 (SAKA)
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sion of the Government that it will be 
made only in the public sector.

When the idea came that there was 
going to be a car in the public sector, 
several tenders again started flowing 
in from people who wanted to make 
this car in collaboration with the 
Government of India, but now, the 
policy had to change again because 
under no circumstances could Mr. 
Sanjay Gandhi have made the car 
had the Government policy continued 
as announced. So, the Government of 
India had to revamp its policy and 
come to the conclusion that the small 
car which had at one time agitated 
everybody's mind*—because a Janata 
car must be provided for the Janata so 
that the Janata vote can be collected— 
was dropped as the top-priority of the 
pyramid to the bottom, as a low prio 
rity item. Therefore, “it must not be 
made in the public sector and let us 
push it back into the private serior.” 

In the private sector, any idiot Anows 
that a man who works night at'3 a ay 
in a mechanical workshop cannot 
manufacture a car.

AN. HON MEMBER: Who said’  
SHRI PILOO MODY: I am telling 

you. (Interruption).
SHRI R. V. SWAMINATHaN. He is 

talking about idiots.
MR DEPUTY-SPEAKER: Does it

mean you describe yourself?
SHRI PILOO MODY: Even General 

Motors needs hundreds of ancillary 
manufacturers so that they can put to
gether a car, which I am told does not 
work too well, because most autc mo
biles are poorly made products But 
the funny thing is—when this car was 
sanctioned after the Government 
changed its policv and dropped it to 
lower priority and shoved it back into 
the private sector so that Mr. Sanjay 
Gandhi could be given a licence—that 
the condition then was not one iota of 
foreign exchange will be spent ana it 
will be a totally indigenous car. It is 
from his very desk I asked Mr. Dinesh 
Singh when he was minister, '‘Are you

323 Motion re. DECEMBER 22, 1972 Govt. Policy about 324 
Manufacture of Car 

sure that the licence that is L«ing 
granted will tfot permit ancillary 
manufacturers to enjoy foreign ex
change licences, so that Mr. Sanjay 
Gandhi can turn round and say, ‘I got 
my little spare parts from Mr. Snlve.
It is Mr. Salve who got Rs. 25 lakhs 
worth of import licence, with which I 
am not at all concerned; I am only 
concerned with buying my spare parts 
from Mr. Salve!’ ” Mr. Nahata will have 
another ancillary; Mr. Bhagat will have 
a third ancillary. But all the licences 
will be in the name of the Bhagats, 
the Salves and the Nahatas and none 
in the name of Sanjay Gandhi So. a 
policy decision had to be made by tl * 
Government of India that no foreign 
exchange will be necessary to manufac
ture this car. Some other automatic 
geniuses all over the country who 
really thought they could make a car 
were also given little letters of intent, 
because after all you have to make 
things look good. But they found 
there was a foreign exchange content 
in those licences—10 or 15 or 20 per 
cent—and the Government’s decision 
said, with all the sanctimonious hum
bug that these gentlemen could mus
ter, no foreign exchange will be per
mitted to manufacture the small car.

The situation as I understand it to
day is that Mr. Sanjay Gandhi was 
provided land hv the Government, 
which has been discussed in minute 
detail A tractor company has been 
over-licensed to manufacture tractors 
in India, because they have developed 
a body for a car in Australia and that 
body tooting will be bought as part f̂ 
the licence. I am told a scooter com
pany has developed a motor which has 
also been overlicensed so that th*y 
will supply motors. Ultimately Mn 
Sanjay Gandhi will put the lock on it 
and probably that would be the only 
thing on the car that would not work.

It is rather amusing that this car
which is supposed to be the product of 
an automative genius was going from 
the Maruti factory to the exhibition 
and it so happened that my wite hap
pened to be passing by,, She found 
that this car was stalled and there
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were three mechanics under the car 
with their legs sticking out. She went 
*o the airport and on her way back 
she found that six legs were still stick
ing out from under the car! Whan I 
am forced to buy one of those cars, 
because all these gentlemen are fcoing 
to be fwcd to buy one, I hope at least 
a couple of them will have the de
cency to come and hold it up for me 
while I get into it!

It is all right. Umpteen things like 
this are happening in this country for 
some consideration. To give a fuller 
account of it, my friend,Shri L. N. 
Mishra can give it to you. When 
millions of things like this are happen
ing in the country, why should not the 
Prime Minister's son also indulge in 
the same thing? I do not think that 
the law should be different for all the 
other crooks and the law should be 
different for just one person becruse 
he happens to be the Prime Minister’s 
son. This sort of discrimination I do 
not believe in. I think that since the 
Government of India is being run in 
this dishonest, hypocritical, sancti- 
monius, corrupt manner, let Shri 
Sanjay Gandhi also be given the bene
fit of such a society. Why should he 
not be? If the Jains, Dalmias and all 
these people have reaped the benetit of 
such a society, why not Shri Sanjay 
Gandhi? And if the Prime Minister’s 
«elf-resDect and dimity are not hurt 
by it, who am I to say that she should 
have any? The only thing I w«int to 
tell you, particularly my friends over 
here, is that the price of favours and 
the price of office -can be too high.

3*6
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SHRI VIKRAM MAHAJAN: 
move ior a closure. Let us

would
House.

MR. DEPUTY-SPEAKER- I 
like to have the sense of the nouso 
If the time for this debate has to fce
C?nntht T u - ?®Ve tC fix Somc time- Can the Minister of Parliamentary
Affairs say something.

SHRI RAJ BAHADUR: We should
w ? 1 ** by 5 °  ̂ lock- That would be Dexter.

MR. DEPUTY-SPEAKER: Very
well. If we have to finish it by 
5 O’Clock, the Minister would require 
half an hour How much time docs 
Shri Basu require?

SHRI JYOTIRMOY BOSU: Half an 
hour.

MR. DEPUTY-SPEAKER That will 
mean one hour. There are four 
speakers from the opposition s:de and 
they would like their point of view to 
be heard.

SHRI VIKRAM MAHAJAN: Let us 
take it up after the Private Members' 
business.

MR DEPUTY-SPEAKER: Let us 
be realistic. Shall we put it at 
by 5.30 p.m

MR DEPUTY-SPEAKER: Let me 
regulate the business of the House. 
We have already once varied the tim
ing of the business of the House. We 
have fixed 4 O’Clock for taking up 
Private Members’ business. But that 
does not appear to be possible now. 
I still have with me three speakers 
from the opposition and some speakers 
from the Congress Party. The Min
ister is yet to reply and he has told 
me that he will require half an hour. 
Then the mover of the motion will

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA
MANIAM)- You may call one more 
member from the opposition side and 
then give me the chance. Alter all, 
there is Shri Bosu who can out-do 
everybody. He can cover all Foints.

MR DEPUTY-SPEAKER: There are 
parties which are listed here and 
every party has its own spokesman. 
Whenever there is any debate, they
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will have to be given an opportunity. 
Unless they agree to withdraw, 1 can
not give* time to somebody and not to 
somebody else. I think 5.30 would be 
quite realistic. I would request the 
speakers not to take more than ten 
minutes. Otherwise, we cannot finish 
by 5 30 p.m .

16 M hrs.

SHRI R. D- BHANDAHE (Bombay 
Central): Mr. Deputy-Speaker, Si*-,
I have heard the speeches from the 
Opposition side and I am really sur
prised and shocked as to what extent 
they can be at a tangent with the pro
position before the House. Mr. Vaj
payee is going but I am going to quote 
his partymen as to what extent they 
have supported the proposition of 
small car in the previous debates.

As I said, the proposition before the 
House is totally different from th'* dis
cussion that has taken place. All the 
leaders of Opposition have concentrat
ed on one individual only. I am really 
surprised how they can go to the ex
tent and lower themselves, degenerate 
their sense of proportion, in criticising 
one individual while the proposition 
deals with the policy itself.

1 want to raise two serious ques
tions One is whether the present 
supply of automobile cars is enough 
to meet the demand of the people, the 
middle-class people, of this country 
The second question is whether it is 
not advisable to manufacture at the 
lowest cost and, at the same tin-e, 
encourage the growth of indigenous 
local Indian talent without req«’irini? 
imports, capital goods or foreign ex
change. These are the two questions 
which, I hope, Mr. Jyotirmoy Bosu 
will answer.

Dealing with the question of prio
rity, both Mr. Vaipayee and Mr Piloo 
Mody have raised the question of 
priority. I woud like to ask them as 
to what priority under the planning 
has been given to the production or 
manufacture of car They are untfsr
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a wrong impression of presumption 
that the manufacture of small car has 
been given the top priority. It is a 
wrong notion they are entertaining. 
Therefore, their minds must be disa
bused of that. The priority to the 
manufacture of small car has been 
given its due place, not the first or the 
second or the third priority. The pro
duction of essential goods to meet the 
needs of the people has been given the 
first priority. Therefore, it is wrong to 
suggest that the manufacture of car 
has been given the first priority or the 
higher priority.

In this connection, I do not know 
whether the Jana Sangh party has 
changed its policy. I do not know u he- 
ther Mr. Vajpayee has lost the memory 
that, in 1964, when the question of 
manufacture and fixation of prices of 
cars was taken up, Mr. Bade took part 
in the debate and, on behalf of the 
Jana Sangh party, he said this I would 
read out only three proposition frcra 
the whole of his speech. He said:

“qrrjsp- ww

m  m  tttt
f*FT T  t  % fs rJr  * R 8 F r T T t  im fh T T T  

% ftRn; sfTTfrr ^rf^r ^ tt

t *  1"

This ^ proposition No. I I am quoting 
from the Lok Sabha Debates, Thirl 
Series, 1964, p, 3425.

The .second proposition that hvi ad
vanced is:

"t> t znft

m m  * 1fir  * t  * r f r -

*?tt * m r  fc, ^  w m  wiffir 1

^  MVH W t e R  ir t  T I T  3 R H T  ^  f
STST FT % VPfteta*
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wrff% ft? *  3 cnr f f t i
tain m  fft % m  v*

The second proposition advanced by 
Mr. Bade on behalf of Jan Sangh, on 
page 3425, is:

s T * n r  * r t  ^ r r f ^ r  f %  ^  

9ft*r1r qft w  f?rafor ^  ^  ^fa rm  

* & i w

I do not know whether the question 
o f priorities was taken into considera
tion by Jan Sangh persons. There
fore, it is not a question of priority 
when we talk of manufacture of small 
cars, but it is a question of necessity 
which has been considered and felt 
by the people of this country. Right 
from 1959 this question was raised and 
the members of this House demanded 
manufacture of small cars----

SHRI SHYAMNANDAN MISHRA: 
Not by all.

SHRI R. D. BHANDARE: By all 
the members. Shri Shyamnandan 
Mishra also must have been a party 
to it. (Interruption).

I would like to raise some questions. 
Is the car a luxury at the present 
time? Does it not increase the effi
ciency of the working of the person? 
In a developing economy, should we 
allow the politics of inhibition and 
should we have the politics of char
acter assassination? These are the 
questions which, I hope, Mr. Shyam
nandan Mishra and Mr. Jyotirmoy 
Bosu and the rest of the Opposition 
Will answer. Mr. Jyotirmoy Bosu 
hit below the belt when he said that* 
Mr, Sanjay Gandhi was only a tech
nician—  4

SHRI JYOTIRMOY BOSU: You do 
not wear a belt. Do you?

SHRI R. D. BHANDARE: I do not 
know whether you do, with key on to 
it.

SHRI JYOTIRMOY BOSU: He it 
referring to the chastity belt. He 

' talked about key, Sir.

SHRI R. D. BHANDARE: He said, 
Mr. Sanjay Gandhi is, after all, aa 
engineer. Should individuals not be 
allowed to develop their skilll and 
live honourably in this country? 
Should the economic development of 
the country be allowed to be continu
ed in this country or not? Should 
the demands of the middle class who 
are demanding small car be met or 
not? Should we solve the problem 
of unemployment or not? These are 
the questions which they may take 
Into consideration provided they have 
the mind to take them into considera
tion. According to my view, having 
failed to create any impact o<f their 
leadership or their polices, they have 
resorted to the means of character 
assassination. When the polides and 
programmes fail, the ‘politicians’—I 
am putting the word ‘politicians' in 
single Inverted commas—resort to 
character assassination. Then there 
is degeneration in public life, eating 
into the vitals of the body politic of 
India. When I heard the debate, I 
really felt sorry that these ‘politi
cians* or those hon. Members of par
liament had degenerated to the ex
tent that instead of discussing policy 
matters, they were trying to assas
sinate the character of Mr. Sanjay 
Gandhi and the Prime Minister, Shri- 
mati Indira Gandhi; that is because 
they know it for certain that their 
policies will not succeed, th«£r pro
grammes will not attract the people. 
So far as our party is concerned, we 
have (policies, programmes and 
Leader . . .

SHRI JYOTIRMOY BOSU: But
not fulfilment of those.



SHRI R. D. BHANDARE: There
fore, they want to develop this 
method of 'character assassination*.

They are under the impression that 
by character assassination of the 
Prune Minister, they will be able to 
catch the imagination of the people- 1 
am certain they will totally fail aa 
they have totally failed. I will ad
vise them: give up this method of 
going to the people and starting 
character assassination. The result 
would be that they themselves will 
be politically assassinated.

With these words, I am done.

SHRI G. to s t f ANATHAN (Wandi- 
wash): We are supposed to be dis
cussing the car policy of the Govern
ment of India. I do not know whe
ther they have a policy at all regard
ing car manufacture,

The hon. Member from the Cong
ress Party, Mr. Salve, rightly com
plained against the inferior quality 
of the cars produced in our country.
I think the cars produced in our coun
try are of the worst quality com
pared to the cars produced in the 
whole world. I Want to know from 
the Government whether the entire 
nation is going to be left at the mercy 
of these three car manufacturers who 
are In turn at the mercy of the Gov
ernment. I also want to know from 
the Government whether they will 
consider producing cars, if they do 
not like it in the public sector, let 
them allow others to compete and 
produce quality cars in the private 
sector.

Sir, I would like to narrate the 
woeful tale of the small car project.
I think probably this is the final day 
of the small car project and Its dis
cussion m this House.

The Government appointed a com
mittee in 1959. Mr. L. K. Jha was 
supposed to be the Chairman of the 
committee. That committee invited 
proposals and 13 companies sent their
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proposals and the price was supposed 
to be Rs. 6000 In 1960. An expert 
committee was again appointed to 
look into this small car project in the 
public sector and it submitted its re
port in 1961. In August, 1962 Mr. 
Subramaniam who was then the Min
ister for Steel and Heavy Industries 
announced:

"Although the project had been 
approved by the Government in 
principle before the Third Plan 
was finalised, it had not been found 
possible to include it in the plan. 
Consideration of the project will 
have to be deferred."

Again, in 1962, within six to seven 
years, it came up again In 1969 in 
the month of May. Mr. Bhfenu Fra- 
kash Sittgh—*he is not here now, he 
was then a Deputy Minister—he said 
in the House:

‘Unfortunately, in the Fourth 
Five Year Plan there is no such 
scheme, but Government is still 
very keen to manufacture small 
car in the private sector.”

At that time, It has gone to the pri
vate sector. But, immediately with
in two or three months, we were told 
in July, 1969 that there will be a 
small car in the public sector and 
the Italian firm, the Fiats, have 
offered assistance to the Government 
of India and there will be talks in 
Cairo and Mr Ball Ram Bhagat, who 
was then the Minister of Foreign 
Trade, was going to represent India 
at the Cairo talks- But one month 
later Mr. Fakhruddin Ali Ahmed who 
was in charge of the Ministry, In
formed the Consultative Committee 
that the proposals for the project 
were going before the Cabinet for 
approval and in September 1969, an 
official spokesman of the Government 
of India said:

‘The public sector project would 
expose oar manufacturers in the 
private sector to competition. A 
small car produced in the public
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sector alone would compel es
tablished manufacturers to com
pete in the open market.”

That ttas the spokesman’s “Statement 
in September 1969. In the same 
month. Mr. Fakhruddin AS Ahmed 
announced in our House that the de- 
cfeibn regarding the public sector 
would be announced very soon. Not 
only thbt, he alio announced the price 
of the Still-*bam. child. He said that 
the ex-factory price of that car would 
be around Rs. 10,000. That was in 
November 1969.

Again, in December 1969 we heard 
that the Planning Commission has 
strongly deposed the inclusion of the 
small car' project in the Fourth Plan. 
At that time the Indian Express said 
like this. This is on 16th December, 
1999. I quote:

“Talks are still in progress bet
ween the Central Ministries and 
the Planning Commission. Shri 
F. A. Ahmed still holds his view 
that public will be happier With a 
small car rather than an additional 
coke oven or rolling mill.”

He was referring to Bokaro at that 
time. In February, 1970, the Planning 
Commission finally turned down the 
Industrial Development Ministry’s 
plea of this project to be included in 
the Fourth Plan. We thought it was 
abandoned but it was not so. The 
Industrial Development Ministry was 
approaching the various nationalised 
banks for financing this project In 
April 1970, Shri F. A. Ahmed stated 
that it will be a cheaper car distinct 
from small car and the price will be 
about Rs. 5,000 lesser than the other 
cars produced in this country. Again 
in May, 1970, we find that the Min
istry of Industrial Development ab
andoned the idea -of having the pro
ject exclusively in pufbBc sector. We 
find this now going to the joint sec
tor. They said that they will throw 
open the shares to the public.

In the month of August, 1970 Mr. 
Dinesh Singh who was the Minister 
in charge declared in this House that 
the Union Cabinet had approved the 
small car project in public 'sector in 
principle. Again it came to the pub
lic sector. Do you know with what 
warmth it was received in this coun
try? 1 would like to quote a few 
headlines which the papers gave after 
Mr. Dinesh Singh’s announcement in 
the Lok Sabha.

It is that car again.
Small car at last.
50,000 low cost cars m public sector.
Small car a reality at last.

Small car in 5 years, says M. R. 
Krishna. People welcomed it saying, 
here is a small car which will be of 
benefit to the 'middle class people, 
government servants, etc.

In October, 1970 again, the Planning 
Commission reversed its decision. I 
think Mr. Gadgil was the Deputy 
Chairman and the Planning Commis
sion agreed for a small car in the 
public sector. So, now again it comes 
from private sector to public sector. 
The Planning Commission reversed 
its earlier decision and agreed for 
having this in the public sector. 
Thereafter, the Government received 
eight proposals from foreign firms for 
the small car project. In August,
1971, the Industrial Development 
Ministry decided on the French Re
nault moded for the small car.

Then Mr. Moinul Haque Chaudhury 
assumed charge of this Ministry. So 
many people are there; there have 
been many changes like the poVv of 
the Government. Mr. Moinul Haque 
Chaudhury in March, 1972, announced 
that a decision on a small car project 
would be taken in two months.

On the 81st March, 1972 we heard 
that the final decision had been de
ferred. And now, in July, 1972, Mr. 
Subramaniam, who spoke of th» small
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‘ car first in 1962, again comes here 
.and tells us that they have finally 
buried the small car project in the 
public * sector. He announced that 
this is the policy decision of the Gov
ernment of India and that there will 
be no small car in the public sector. 
Now I want to know from the Gov
ernment as to what their policy is 
going to be. They have blundered 
in between these years, 1959 and 
1972. I think it was Shakespeare 
who once said ‘cowards die many a 
time’. I do not know whether the 
small car project may be termed a 
coward as we find this project com
ing up again and again and getting 
deferred. Government now says that 
there will be no project in the pub
lic sector. I want to know the policy 
for the future. Objection was taken, 
of all persons, by Mr. Amrit Nahata 
for small-car factory in public sec
tor. I want to know the policy of 
the Government. When banks 
finance for the private sector, why 
cannot the same thing be done for 
the public sector also? According to 
Mr. Fakruddin Ah Ahmed, this pro
ject might cost Rs. 30 or Rs. 35 crores. 
It will be less than the annual loss 
in respect of Hindustan Steel Limited.

Now, let me come back to the 
small car which is under considera
tion. In September, 1970, the Licens
ing Committee of the Industrial Deve
lopment Ministry approved the pro
posals and on October 12. 1970, the 
letter intent was issued. The 
letter of intent was issued to two per
sons. A question arose whether there 
was discrimination against some other 
persons. One Om Prakash Rekhi 
approached the Delhi High Court for 
getting the letter of intent. He went 
to the court in October, 1970 and 
finally he won the case. He was 
given the letter of intent in January, 
1972 and because of him others were 
also given letters of intent. I want 
to know from the hon. Minister why 
this discrimination was there and 
why they should drive people to go 
to the High Court to get a letter of 
intent. After all, they can take this
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into consideration when they want to 
convert the letter of intent into a 
licence.

Regarding Maruti Ltd., Shri Jyotir
moy Bosu and Shri Atal Bihari 
Vajpayee pointed out that there were 
violations regarding the Indian works 
of Defence Act and the Land Acqui
sition Act I expected that this would 
be replied to by the ruling benches, 
but instead of replying to the char
ges, the ruling party Members just 
abused Shri Jyotirmoy Bosu and left 
it at that. I would like the hon. 
Minister to reply to these charges.

Since the Finance Ministry is in
rested so much, I would like to ask 
just only one question which is 
really concerned with the Ministry 
of Finance. I am told that on the 
10th July, 1971, the nationalised 
banks which come under the Central 
Government opened their branch 
offices in the verandah of the rest- 
house at Gurgaon; the Punjab Na
tional Bank, the State Bank of India 
and the Bank of Baroda and so many 
other banks opened their accounts 
at twelve o’clock midnight. It seems 
they received cheques and accounts 
were opened. I appreciate that banks 
also can open at midnight. But I 
want to know whether this facility 
would be given to other people of this 
country also.

If there is somebody who creates 
a suspicion and throws doubt on 
Maruti Ltd. it is this Government 
alone. I shall have to substantiate 
this. There was a particular question 
regarding loans by public financial 
institutions to Maruti Ltd. In the other 
House, put by Shri Sundaramani 
Patel and four others, and Shri Yash- 
wantrao Chavan gave the **eply. Hp 
said:

“None of the all-India long-term 
public financial institutions has ^  
far received any application for fi
nancial assistances from Messrs 
Maruti Ltd., Gurgaon/’
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I was under the impression that 
no loans had been given. But Shri 
Amrit Kahata quoted some figures in' 
regard to amounts given by the Pun
jab National Bank and the Central 
Bank. He quoted the figures and said 
that Rs. 26 lakhs had been given by 
the banks. 1 was going through this 
reply of the Finance Minister to find 
out why this inconsistency was there. 
Then, finally, I would look at one just 
word by Shri Yeshwantrao Chavan. 
He said that the banks had given loans. 
That also, he did not concede; he 
wanted to hide. I do not know what 
is wrong in it. He could have come 
forth with the statement. Even though 
they are not public financial institu
tions strictly, and they are called 
commercial institutions, he could have 
easily said that banks had received 
applications or they had given loans.

AN HON. MEMBER: But that
question was not asked.

SHRI G. VISWANATHAN; It was 
asked particularly, but he evaded the 
reply. I think about five or six Mem
bers had put the question, and yet 
Shri Yeshwantrao Chavan did not re
ply at all. Finally, he said that if hon. 
Members wanted any information 
regarding banks, they must put an
other question. I would like to ask 
why Government are creating this 
doubt about this. It is this Govern
ment which has to be blamed.

Regarding land acquisition, charges 
were hurled from this side, and no
body had answered from the other 
side.........

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA) 
Everybody has answered.

SHRI G. VISWANATHAN: I would 
like to quote only the statement of 
Shri Bansi Lai, Chief Minister of 
Haryana in this connection. He says'

“Even the General Motors of 
America, which is the biggest car 
company in the world does not 
have as much land under its fac
tory as I have given to Shri San
jay Gandhi.”.

I am placing it before the House for 
whatever it is worth.

SHRI SAT PAL KAPUR; Where is 
this statement from?

SHRI G. VISWANATHAN: It has 
come in all the papers.

SHRI SAT PAL KAPUR: Which 
paper?

SHRI G. VISWANATHAN: It has
come in some paper, and I have got it 
from the Library. The hon. Member 
can also see it there.

I would like to know the Govern
ment's policy in the future regarding 
the small cars and also regarding the 
cars which are called bigger or me
dium cars which are produced or the 
three cars which are being produced 
in the country.

Again, I want to get an assurance 
from the hon. Minister whether Go
vernment are going to provide enough 
cars and see that we are not left at 
the mercy of these three car manu
facturers.
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SHRI SHAYAMNANpAN MISHRA 
(BEGUSARAI): Mr. Deputy-Speaker 

Sir̂  this has become now an extraor
dinary debate. It has remained a de
bate on the car, but let there be no 
mistake about it, that it has blazed 
into a fulfledged no-confidence motion, 
for, what is a no-confidence motion 
except the expression of the lack of 
confidence in the integrity of the 
Prime Minister?

SOME HON. MEMBERS. No, no.
SHRI SHYAMNANDAN MISHRA: 

For a person like me, Mr Raj Bahadur, 
though he pays a sycophantic loyalty 
to the Prime Minister, and others are 
no friends of th* Prime Minister. 
For a person like me, who has worked 
very closely and intimately with the 
Prime Minister, it is indeed very 
painful to see all that has been said 
against her. We belong to the same 
united family and the tie of fraternity 
does not get snapped so easily or so 
quickly. It has remained as we are 
common inheritors although it is our 
complaint that the Prime Minister 
has defected from that position. (In
terruption).

SEVERAL HON. MEMBERS: No,
no.

SHRI SHYAMNANDAN MISHRA: 
Mr. Deputy-Speaker, 1 would not like 
to tread the ground that has been 
covered by some of my hon. Mends 
with facts and figures and documents. 
(Interruption) . Much has been said 
about the favours and patronage ex
tended to the Maruthi, Ltd., because 
of the Prime Minister. I do not 
want to go into them, but may I say, 
as a friend, that it would be well if 
the Prime Minister goes into them and
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takes corrective action wherever *he 
thinkg a wrong has been committed. 
But one thing is abundantly clear; it 
is almost conclusively ppovedj that 
the Chief Minister of Haryana has 
left nothing undone to place the Prime 
Minister in a situation of blackmail.  ̂
He has robbed the peasants to put her 
in the wrong. He has violated the 
defence rules which prohibit the 
setting up of such factories or any 
construction within a particular dis
tance to show that he can do any
thing in the name of the Prime Minis
ter. He has tried to equate public 
interest with private interest and 
also tried to say to the world that in
dustrial estate means personal estate.

Now, therefore, this is my submis
sion, that it would be well for the 
Prime Minister to go into this, because 
he had been taking all the steps al
most at the same time when the 
charges of corruption against him were 
being examined. This is no more 
accident that the failure of the exami
nation of the charges of corruption 
against him coincides with the period 
in which he took all these irregular, 
fantastically irregular, steps.

What did the Chief Minister ot 
Haryana say and in what way he 
flaunts the nearness, the proximity, 
to the Prime Minister? For that, I 
will quote from a newspaper which 
seems to be very close to the ruling 
party, the Patriot. It is interesting to 
quote here what the Patriot reported 
in its issue of 4th November, after the 
Prime Minister had visited the pavili
on which houses this small car. She 
visited what is called the television 
cum telephone designed by a Haryana 
firm which is the highlight of that 
pavilion. She is reported to have ask
ed Mr. Bansi Lai if he had seen the 
exhibition. (Interruption.) He repli
ed.

* * *  ?r> *rr<r v t fam  $ \
He says I did not have to see the ex
hibition,

34  ̂ Motion nr.
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(Interruptions).

<pro fa w  r
SHRI SHYAMNANDAN MISHRA: 

This kind of exhibitionist loyalties, 
sychophancy, what you may call 
chivalry, that is putting th© Prime’ 
Minister in an esmbarassing position. 
What is the Government’s policy with 
regard to the manufacture of cars, 
is anybody's guess. Although I might 
sound paradoxical, it might also be 
said that it is nobody’s guess, because 
it does not require any guessing game; 
it is so obvious. Sometimes certain 
things which are too obvious are 
bound to be missed by persons. They 
are now geared to the interest of the 
monopolies, oligopolists, capitalists, 
individuals. That is the car policy of 
the Government. What else is it? I 
say anybody’s guess; I say so because 
it is so erratic, baffling and mysteri
ous; it has been changing so often 
with the whims and fancies of the 
individuals who happen to be in the 
Ministry. Here I find on the basis oil 
what has happened with regard to the 
manufacture of small car in the pub
lic sector, no Government in the world 
would have been proved to be as un
true to its words as this Government 
has proved. It always dangled the 
carrot of the public sector car before 
the public; it has been dangling the 
Tantalus cup of small car before the 
public and it was an eye wash from 
the beginning They wanted to bene
fit the capitalists and that was the 
reason why they did not go in for it. 
It is wrong to say that the Govern
ment is not in favour of spending 
scarce resources on passenger cart; 
it is interested in the manufacture of 
vehicles for public transport. If it 
were so its policy should have been 
to prevent the manufacture of a 
car in any sector, public or private. 
If they say that public resources are 
different from community resources 
I think we shall have to revise our 
economics. It is the total resources of
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the community which must count and 
I hope that Mr. Subramaniam who 
happens to be the Deputy Chairman 
of the Planning Commission must not 
make the mistake of making so much 
of a distinction, although there is to 
an extent, when it comes to the esti
mation of the total resources avail
able lor the community.

Therefore, I am saying that even if 
you allowed a project, you have given 
letters of intent to so many, that 
would mean a draft on the total 
savings of the community. But in 
respect of this policy for public trans
port, what do we And? We find that 

1 the public sector project for the 
manufacture of a small car has been 
jettisoned and a private sector project 
for a small car has been pampered, 
encouraged and assisted out of the 
way. This is the spectacle which we 
have been witnessing all the time. 
Therefore let the Government not put 
the facade of public interest My hon. 
friend Vajpayee was quite right in 
saying that we are developing the 
economy of super consumption for the 
few and utter deprivation for the 
many. That is the kind of economy 
we develop in the country.

You may say that the figure which 
Mr. Vajpayee has taken from the 
Financial Express, the figure for the 
loans given there are wrong or vague 
or highly inflated. But what have 
you to say about the civilian transport 
which has increased 100 per cent 
whereas the provision for the public 
transport has increased by only 15 
per cent.

MR. DEPUTY-SPEAKER: P) pas
try to conclude.

SHRI SHYAMNANDAN MISHRA: 
You have much time to go, because he 
has got half an hour.

SHRI JYOTIRMOY BOSU; Give five 
minutes out of 'mine; I shall cut mine 
to 25 minutes.

SHRI SHYAMNANDAN MISHRA: 
At the same time, I must say that the 
project about which we have, talked 
so much is not the project which 
(belongs to Shri Sanjay Gandhi. Those 
who are doing this shikar from behind, 
they are the real oligopolists, the 
capitalists, the shady figures in the 
capitalist field- They are the great 
Nava Ratna. I have always said there 
are some diamonds in the crown of 
this Government. Some of them 
figure in this. They are the new 
Nava Ratnas. They already had the 
Tatas and Birlas behind them. ' I make 
a definite charge that even the Tatas 
who are supposed to be above board 
are now deep in black money and they 
have been giving money to the Gov
ernment. Some of these Nava Ratnas 
happen to be behind this car project. 
So, this project does not belong to Mr. 
Sanjay Gandhi. After all, the capital 
he has invested in this is not even 
worth mentioning. So, it does not 
belong to him. It belongs to those 
capitalists who happen to be there 
like Raunaq Singh, Chidambaram and 
so on.

On behalf of my party, I want to- 
make it clear that we would not like 
the Prime Minister to be under a 
cloud. Let the ruling party realise 
that the Prime Minister does not 
belong to the ruling party alone. The 
Prime Minister belongs to the entire 
House, to the entire country. We 
would not like her integrity to be 
under a cloud. You are all simply 
chanting certain things mechanistically 
in order to make it know  to her that 
you have been chanting something1 
raucously in her support. That is not 
the kind of support dhe requires at the 
moment.

MR. DEPUTY-SPEAKER: Please
conclude in two minutes.

SHRI SHYAMNANDAN MISHRA: 
I have get a few suggestions to make. 
My party stands for the nationalisa
tion of all the units including the 
Maruti Limited. If the Prime Minister 
wants to get out of this predicament,
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let her nationalise all the units includ
ing Maruti Limited. That alone would 
bring about an end of this matter. 
Otherwise, there is another suggestion. 
Hare is a bright young man with a 
lot of drive and initiative and enter
prise in him. It ia said, he is going to 
depend on his own resources about 
•consultancy, etc. He does not require 
any foreign exchange. Let Govern
ment come forward with a. public sector 
project and enter into collaboration 
with Shri Sanjay Gandhi. Why 
should we not utilise the initiative, 
drive and expertise cf this young 
man?

Much that is being said against this 
Government is because of the pseudo
radical policies which they have fol
lowed. Now those pseudo-radical 
policies are coming on their head. 
They cannot escape the consequences 
of these pseudo-radical policies and 
slogans they have given. What we 
have witnessed in this House is the 
kind of cheap sentiments they have 
aroused in this country because of 
their pseudo-radical policies. There
fore, if you want his initiative and 
drive to be utilised, you must have the 
courage to come forward and say, “We 
require your services for the public 
sector ”

Since I have no time, 1 have to 
conclude now.

fTWTTT ffcf ( f t f w r y i )  : 
g r o w  *f?r wr 3

$ I 7* t
^  f t  snfr f w r

fV

y r fcrq f r f r r c : v r  w
p m  «pfr

rrift ^

ywft ygfey Trfinfttft, tr^ 3nr^«Tt 

w i srtffa*
^  w i *<fhl

347 Motion re. DECEMBFR 22, 1972 Govt. Polity, about 348, 
Manufacture of Car

fa  &  m

$ i ..........( w m ) ...........
fflwra f-' wx i

3  s r t f v  w r t  v r

*T*ITS R# f  UTR *TT w rit T O  ITTV 
VX anw W f ^ f T

v tf irrvlTrvT *r*rm f
ftp ^ r m i  $ fsm %

s t *  3  *  m #  *  f ,  v*wm  Ir  m 7. 
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(Mr. Speaker in the Chair]

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): Sir, when I got notice of 
this Resolution, I was happy from one 
point of view, because for the last two 
months I have been struggling to find 
a policy with regard to the automobile 
industry, and I thought this House 
would give me proper guidance with 
regard to the decision I have got to 
take with regard to this policy. But, 
unfortunately, the mover side-tracked 
the whole thing and brought in other 
matters. I welcome that also, because 
till now whispering campaigns have 
been going on. Therefore, it is good 
that it has come up in this House so 
that we have an opportunity to say 
what we have got to say with regard 
to this matter.

The debate itself falls into two parts, 
one with reerence to the automobile 
policy which I will deal first and, 
second, what Shri Shyamnandan Babu 
described as a No-Confldence motion, 
that is, with deference to the Maruti 
Ltd. and connected matters. As far 
as the automobile policy is concerned, 
1 do admit that till recently, I should 
say, it has not been possible for us to 

3035 LS—12.

have a definite policy with regard to 
the development of this industry. A 
definite policy in one sense begim in 
1953 when we took a decision that we 
will not allow merely assembling of 
cars either under completely knocked 
down basis or semi-knocked down 
bas s but that only those who have 
got a manufacturing programme will 
be allowed to undertake production of 
cars in the country.

This decision was taken on the basis 
of the Tariff Commission’s report in 
1953. It is on this basis that three 
units got qualified to continue to 
manufacture cars in the country. Those 
three units are functioning in the 
country, that is the Hindustan Motors, 
the Premier and the Standard. But 
w-e found that we should have a for
ward policy with regard to this and 
that is why the Jha Committee was 
appointed to which some hon. Mem
bers made a reference. The Jha Com
mittee made a recommendation that 
with these three units, we should have 
a manufacturing programme of 30,000 
cars and, in addition to that, we should 
have another unit to produce about
50.000 cars. It is for that purpose that 
an expert committee called the Pandey 
Committee was appointed That also 
came forward with a recommendation 
that in the price range of Rs. 5000- 
6000 we should have a unit established 
in the country.

With regard to this recommendation,
I had the opportunity of taking a 
decision as the Minister in-charge of 
automobile industry in 1962. I thdnk, 
Shri G. Viswanathan made a reference 
to a decision that was taken in 1962, 
taking into account the particularly 
foreign exchange position at that time 
because this meant utilisation of 
foreign exchange, that it would not be 
possible to undertake a programme of
50.000 cars production in the country. 
At the same time. We were concerned 
with regard to the functioning of these 
three units even in 1962-63. There
fore, in 1964, I had a proposal that 
these three units should be coordinated 
and brought under one umbrella so 
that there might be some rationalised
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production in these units instead'of 
each unit functioning separately and 
each unit not having the economy of 
scale.

I also had an alternative proposal 
that, if this was not possible, then it 
should foe possible to take over one 
of the units and expand it. But nothing 
came out of it. I had changed the 
Ministry at that time and, therefore, 
that stopped there.

Again, this matter came up in July, 
1966 for the consideration and the 
Cabinet was asked to take a decision 
as to whether we should go in for
50,000 car unit particularly in the 
public sector. A decision on the 
project was again deferred This .s 
important. But it was decided in July, 
1966 that the possibility should be 
examined of setting up indigenous 
capacity in the private sector without 
involving any imports or requirements 
for foreign exchange Therefore, this 
formula of indigenous technology 
without involvement of foreign ex
change was conceived in 1966 and we 
were prepared to consider any pro
posal from the private sector on this 
basis. This was the decision which 
was taken even in 1966 when, I am 
sure, Mr. Sanjay Gandhi was nowhere 
in the picture.

Again the matter came up for deci
sion in 1970 when again this matter 
was taken up. In 1970 the then Minis
ter of Industry felt that there should 
be a public sector project and it was 
allowed to be examined. The decision 
was taken that, while this could be 
examined, the 1906 proposal of indi
genous technology without involve
ment of foreign exchange also could 
be given effect to, and it was on this 
basis that we tried to find out whether 
anybody could come forward to manu
facture car in this country with indi
genous technology and without foreign 
exchange. The 1970 decision was two
fold: one was to explore the possibility 
of a public sector project and the 
other, to invite proposals from private 
sector on the basis of the I960 decision

and it was on that basis that letters 
of intent were issued to Mr. Sanjay 
Gandhi and a few others—I will come 
to that part, on what basis Mr. Sanjay 
Gandhi applied and was given, when 
I deal with the second part

Hon. Member, Shri Vajpayee, made 
a reference to our Election Manifesto 
in 1971. In my view, the 1971 Election 
Manifesto made a very crucial change 
with regard to the direction in which 
we wanted to move—on the basis of 
‘Garibi Hatao’. (Interruption) You 
may laugh. I know you have been 
laughed out of the elections and that 
is why you are laughing. I am not at 
all surprised at it. Therefore, after the 
1971 elections, we had to review our 
priorities . (Interruption) I never 
wanted to hit you back m spite of nil 
your provocations. I do not see why 
you should have this sarcastic laughter 
which means nothing...

SHRI SHYAMNANDAN MISHRA: 
This is something. I take objection 
to this . (Interruption)

SHRI C SUBRAMANIAM: I am 
also entitled to retort if you make a 
sarcastic laughter. Kindly do not 
interrupt.

Therefore, we had to review the 
priorities which we should have in 
regard to the utilisation of the existing 
resources. Here also ‘utilisation of 
resources’ means two things: one, the 
foreign exchange resources and the 
other, the internal resources- The 
foreign exchange resource is a scar
city resource and, therefore, we 
have got to be very careful with 
regard to the proposals for the 
utilisation of foreign exchange re
source in non-priority areas. When 
we reviewed the position— (Interrup
tion) Kindly do not interrupt Please 
listen to me and ti&en H y°u think I 
have made any mistake, you can point 
it out and I am prepared to learn from 
the learned professor.

Therefore, we had to take a decision 
whether we should go in for produc
tion of small car in the public sector 
which, according to the exercise we 
had made, indicated an order of Rs. 8?
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chores of investment, with roughly 
Rs. 17 to 20 crores of foreign exchange 
involved in it  This was the decision 
that we had to take, and the planning 
Commission also had to look, into this. 
Our judgment was that we woyjd not 
be justified, in the context of the new 
directions we had to take, to go in for 
a project of this type—production of
50.000 cars in the public sector invest
ing Rs. 57 crores involing Bs. 17 to 
20 crores of foreign exchange.
17.00 hrs.

But even in 1970 we iiad issued the 
letters of intent. So, they have to 
take their course. You cannot 
straightaway say, 'Because we have 
taken decision in these, we will an
nual all the letters of intent we have 
issued-’ Therefore, the ordinary pro
cedures applicable to letters of intent 
will have to be followed with regard 
to the letters of intent already issued. 
This is how the policy has emerged.

Now. if you want to ask me as to 
what is the definite policy of the 
Government, the policy of the Gov
ernment is to give priority to the 
public transport system and to build 
up the public transport system as 
much as possible and, if any 
other developments take place, it 
should not be at the cost of foreign 
exchange, at the cost of the scarce 
resources of foreign exchange, but it 
should be within the possibility of 
the internal resources to the extent 
possible.

Another aspect I would like to 
place before the House for considera
tion of the hon. Members. Are we 
interested in the development of an 
indigenous technology in the crucial 
areas, and, automobile industry is a 
crucial area, and, therefore, are we 
interested in encouraging the deve
lopment of an indigenous technology 
within the country as far as the cru
cial areas are concerned? Therefore, 
we took the decision that if it is 
indigenously developed technology, 
not involving foreign exchange, then 
we should encqpr&ge it and that is 
why, taking into account, the order

of investments involved in it, we 
thought that if this could happen 
within the private sector, we should 
not stand in the way, particularly, in 
the case of letters of intent which 
have already been issued and relying 
on those letters of intent, action has 
been taken and investments also have 
taken place. T̂ iis is the most im
portant thing which the hon. Mem
bers should keep in mind. This is 
how it stands.

Now, certain charges have been 
made with regard to Maruti Ltd. I 
take it quite seriously. I agree with 
Shyamnandan Babu that it is not just 
a matter to be brushed aside, parti
cularly, when even from the Opposi
tion, the integrity of the Prime Mini
ster is attacked. I attach very great 
importance, particularly, with refe
rence to the Opposition charges. If 
even the Opposition Parties begin to 
doubt the bona fides of the Prime 
Minister, then, to that extent, I think, 
we are on a very weak ground. 
Therefore, I am prepared to proceed 
on the basis that the Prime Minister 
has to keep the highest standards of 
public life. It is with reference to 
that, I want this House should judge 
her, with reference to what has hap» 
pened in the case of Maruti Ltd. I 
have known what part the Prime 
Minister has played in this and I 
make bold to say that even judging 
by the highest standard of public 
conduct and public integrity, she has 
nothing to be aaftiamed of with re
gard to any action as far as this con
cern. I am prepared to stand by it. 
If anybody is able to prove, even to 
create an iota of doubt that she has 
personally used her power—I will 
come to the second pert—that she 
has personally used her power, her 
position for the purposes of gaining 
an advantage to her son, I can give 
the assurance to this hon. House that 
she will be first to pay tfce penalty 
for that That is one aspect.

Secondly, I do agree that there 
may be some enthusiastic friends of 
hers who may have taken action
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which may be objectionable. Even 
in that case, if it had come to her 
notice and if she had permitted this 
to be taken, these irregularities to 
be committed, then also she has to 
regret for that. And even with re
gard to that, I am prepared to say 
that there is absolutely nothing for 
her to regret. It is from this aspect.

I want you to consider the facts 
with regard to the issue of the letters 
of intent and how the matter has 
proceeded till now. It is not as if 
in 1970 Sanjay Gandhi just jumped 
from somewhere without any back
ground whatsoever and asked for a 
letter of intent. As was pointed out 
by some friends, as a young man, 
trained in the automobile industry, 
he thought it would be possible to 
fabricate a car within the country 
without using any raw materials 
from outside or without any com
ponents from outside it should be 
possible to fabricate a car within the 
country and he thought.. (Interrup
tions) kindly wait.

We have got so many M.Scs and 
Ph. Ds. Here also, I am sure, there 
are some Ph. Ds. I wonder how many 
can produce one small article on their 
own. It is not so much the Ph. D. or 
M. Sc. that matters. What matters 
is talent. There is some talent which 
is required for the purpose of deve
loping, designing and fabricating a 
machinery.

SHRI VASANT SATHE (Akola): 
Which degree did Ford have?

SHRI C. SUBRAMANIAM: Rightly 
or wrongly, I also had my own 
doubts, when this young man indulg
ed in this art of fabricating a car, 
whether with this background he 
would be able to produce that car. 
But he said: I have the confidence,
give me a chance. As somebody said, 
without food, without sleep, he was 
labouring for this in his workshop, 
unknown to anybody, and even to 
the ageny of his dear mother that
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this follow is spoiling his health. 
And when, out of those efforts, he 
produced two cars, fabricated out of 
our indigenous materials, and asked 
me to ride in it, I said: You are to- 
be congratulated. I had my own 
doubts whether it would be possibfte 
for you to do this at all

I looked into every part to find out 
whether anything had been imported 
and whether everything had been 
fabricated from materials within the 
country. I was quite satisfied. It was 
on this basis that 1 also encouraged 
him and said: You seem to have
some talent; go on. It is on this 
basis, when he applied for the pro
duction of this car and said, *1 am 
prepared to compete with anybody 
else who wants to compete within 
the production of an indigenous car.” 
It was on the* basis that the letter 
of intent has been issued. Now 
further action has been taken on that 
basis.

The main attack has been with 
reference to the acquisition of land. 
I wish that the Hon. Member had 
given notice to me that particularly 
this is the policy which he was going 
to attack,—not the car policy, but the 
acquisition of land policy,—because, 
then 1 would have got all the facts 
tnd figures.

Acquisition is done by a statute, it 
is not by Government order alone. 
There are rules regulating acquisition 
and any infringement of the rule or 
thr statutory provision can be taken 
to a court of law and can be objected 

and the whole acquisition proceed
ings can be set aside. And, therefore, 
now to cotme and say that there has 
been abuse of the power by Govern
ment in the exercise of this statutory 
power is not the correct position. It 
is not one person who is affected. 
Even according to them, hundreds of 
persons have been affected. They 
could very well have taken It to a 
court. The court has the power to
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'judge whether the statutory proce
dures have been followed or else, to 
set them aside. If notice had been 
given, perhaps, 1 could have verified 
some of the facts. But, on the face 
of it, it is not an arbitrary Act with 
which anybody can get away. With 
regard to such acquisition from hun
dreds of farmers who live in this 
enlightened area, and where there are 
political parties also, to get advantage 
of these, if they are adversely affect
ed, d0 you think everybody would 
have kept quiet? A large agitation 
would have started on the basis that 
Government’s compensation or sola
tium is not adequate in the matter. 
After all, Rs. 11,000 is for what? This 
is not for urban land which is used for 
building, but for agricultural land 
Rs. 11,000 is not a low price.

SHRI JYOTIRMOY BOSU: How do 
you know?

SHRI C. SUBRAMANIAM: How do 
you know—that it is not adequate? 
Hon. Members pointed out about 
Ghaziabad and Faridabad where such 
lands have been acquired and what is 
the price that has been paid. And, 
therefore, this is how we have to make 
the judgment. And, simply because 
you want to accuse somebody, you 
cannot come and say, Rs. 11,000 is 
inadequate, when persons aggrieved 
have not taken any action whatso
ever . . .

AN HON. MEMBER: He says,
Rs. 60,000.

SHRI C. SUBRAMANIAM: He is 
entitled to mention any figure, but I 
cannot say that. Rs. 11,000 in my view 
is adequate. I know what agricultu
ral land is, and I have acquired, as 
Minister in the State Government, 
land for industrial purposes, but we 
acquired at a stretch 500 acres for the 
purpose of industrial development, 
and that is why* Tamil Nadu stands 
in the forefront today. This is one 
aspect of it.

. Secondly, even if it has been acquir
ed rightly, it may be said that they 
had acquired so much of land for 
Maruti Ltd. It is very well known, 
and if hon. Members would only refer 
to their Chief Ministers, they will 
knew it, that with regard to the small 
car’project, here has been so much of 
competition between State and State 
that the small car project should go 
to their own State. Therefore, parti
cularly when it comes in the private 
sector naturally the Chief Ministers 
are interested in attracting this to 
their own States. There is nothing 
surprising in this if they give various 
facilities so that it comes to their own 
State.

After all, for Shri Sanjay Gandhi, 
even nearby, Haryana was available 
near Delhi, Punjab was available and 
U.P. was available . . .

SHRI VIKRAM MAH A JAN; Hima
chal Pradesh was also there.

SHRI C. SUBRAMANIAM: Rajas
than was also available, and, there
fore, it was open to him to go any
where and still be near Delhi. There
fore, if one Chief Minister wanted to 
ensure that his car project with a 
potential of 4000 jobs in this and other 
subsidiary occupations also comes to 
his State and if a Chief Minister 
shows interest in attracting this, that 
is something which should not be 
objected to. No doubt, even for this, 
they should not go out of the way and 
there should not be any irregularities. 
If there are any irregularities, if there 
are any allegations made, I want to 
give you this assurance, that though 
it has been done for Maruti Ltd., if 
any irregularities are alleged and pro
per documentation is given for the 
purpose, we are prepared to go into 
it even now and see and find out 
whether any irregularities have been 
committed even for Maruti Ltd.......

SHRI SHYAMNANDAN MISHRA: 
What about the defence installations? 
How arc they going to take them 
away from there now?



THE MINISTER OP STATE (DE
FENCE ''PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): No
thing has to be taken away. There 
is no objection from them.

SHRI C. SUBRAMANIAM: Shri
Shyamnandan Mishra made a point 
and somebody also had made ‘ the 
point. That was why I sent for the 
Defence Minister and he tells me that 
there is no such infringement as far 
as their works are concerned . . .

SHRI SHYAMNANDAN MISHRA: 
Let him say that.

SHRI VIDYA CHARAN SHUKLA: 
There is no basis for that.

SHRI C SUBRAMANIAM: I am
saying it on his behalf. My saying it 
is much moie responsible than even 
his saying it.

Therefore, acquisition of land and 
allotment of land cannot he the basis 
for suspecting or attacking the inte
grity of the Prime Miniser This is 
the point that I want t0 make.

With regard to any other matter, I 
am prepared to throw open the files 
in the Governnieni as far as this is 
conceincd. If anybody points out 
anywhere a preference which has been 
shown to Shri Sanjay Gandhi, which 
has not been shown to others, then I 
am prepared to say that ‘Yes, we have 
gone wrong’. On the other hand, if 
you look into it, you will find that 
nothing has been given to Shri Sanjay 
Gandhi which has not been given to 
others. Perhaps, in certain cases, we 
have been very cautious about it so 
that it may not be alleged that 
because it is Shri Sanjay Gandhi, 
therefore, some preferences are being 
shown.

Apart from the fact that they are 
connected as mother and son, and the 
son 13 naturally having an industrial 
project, if it is said that therefore 
there should have been something 
which the Prime Minister should have
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influenced or which the Prime Minis1' 
ter’s friends at least should have in
fluenced, of which she should have 
had knowledge, then I would say 
that 1 am not able to find any sub
stance whatsoever in all the allega
tions that have been made on the 
subject.

This is where I would like to say 
this, I do not want to say that it is 
because of political frustration or 
political vindictiveness that these 
things are being said. I take it that 
all hon Members are interested in the 
inteqritv 0f the Prime Minister so that 
the name of the country is kept flying 
high. It is from that point of view 
that I welcome this discussion, so that 
it may be possible for us to place 
before this House and the country also 
that there is nothing shady as far as 
this is concerned, and there is no 
tiansaction and no step which has 
been taken about which we need reg
ret or about which we need be asham
ed of This is the point which I 
want to make

I would like to pul this to the 
House If a young man is able to 
design, develop and fabricate a motor 
car, and we set* it with our own eyes, 
the car, would you encourage him or 
would you throw all this mud on 
him and say, ‘No, no Nothing should 
happen, because ho happens to be a 
son of the Prime Minister’? This is 
one of the biggest developments that 
is taking place in the automobile in
dustry on the basis of a technology 
evolved within the country, trying to 
fabricate a car.

Somebody said it is not going to be 
roadworthy. If it is not going to be 
roadworthy, nobody is going to pur
chase it. That will be his funeral. 
Will anybody go and take all these 
steps, with all these discussions, if he 
does not have the confidence that he 
is in a position to fabricate this car 
and make it run, not only make it 
run but create confidence in the pur
chasers? The purchasers are not all 
going to be fools. Nobody will say

22, 1972 Govt. Policy about 360
Manufacture of Car



that because it is the Prime Minister’s 
son’s car, everybody will go in for it 
and invest Rs. 12,000 on purchasing 
it? The number of units planned is
50,000 per year. I can understand one 
or two cars may just sell like that. 
But who will go in for the manufac
ture of 50,000 cars to be sold unless 
he has got the confidence with regard 
to its roadworthiness and reliability? 
Who would venture on this big enter
prise of producing 50,000 cars without 
that?

3 6 1  Motion re.
Therefore, I want to make this 

quite clear. As far as Maruti Limited 
ig concerned, it is a genuine effort 
made by a young man who has got 
some self-confidence, not merely self- 
confidence. but some talent also, to 
pioduce this car. Instead of throw
ing mud at it, let us all wish that 
Maruti should succeed, that Maruti 
should run, even hop about in this 
country. It is that wish that I would 
expect from this House rather than 
obstacles put in the way.

Govt. Policy about 362
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T am sorry the Sir Fal staff of the 
House is ntft here. He has gone away 
after making his speech, without 
W'titing lo hear the reply. He said he 
ppw somebody's legs or that his wife 
s'*w them. Whethor it is not a figment 
of his imagination or a figment of the 
imagination of his wife. I do not 
know. Any car may get into trouble.

SHRI SHYAMNANDAN MISHRA: 
Thon why figment?

SHRI C. SUBRAMANIAM: I do not 
know in what circumstances this 
brcr-kdown was there. Ultimately, all 
this is not going to matter. Ultimate
ly, when the car is produced and rolls 
out of the assembly line, it is the 
confidence of the purchasers which 
alone would matter. Without creat
ing that confidence, however much we 
may back it up with all our support, 
it won’t sell. Therefore, it will have 
to be judged on that basis.

Therefore, I would appeal to hon. 
members: instead of encouraging such 
an effort, such a pioneering effort 
particularly by a young man, do not 
try to throw all these obstables in the 
way. Not only will you be creating 
difficulties for this man, but perhaps 
everybody else will hesitate before 
taking up any sort of this work,— 
designing, developing and fabricating 
new machines.

I do agree that if, because he 
is the Prime Minister’s son. anything 
untoward has happened, if anything 
undesirable has happened, it should 
be looked into. Again I want to give 
you this assurance that if anything is 
brought to our notice, it will be 
inquired into, and whoever it might 
be, friend or foe, if irregularities had 
been committed, either officially or 
unofficially, proper action will be 
taken. That assurance I want to 
give to the hon. House. If my hon. 
firiend is interested in bringing facts 
with regard to irregularities to my 
notice, let him kindly make them 
over to me.

SHRI JYOTIRMOY BOSU: I will 
lay it on the Table.

SHRI C. SUBRAMANIAM: Placing a 
document like that does not mean 
much.

Therefore, it is only on that basis 
that we have got to go. I want to 
tell hon. members this, that while 
I am glad about this frank discussion, 
before we make an allegation with 
regard to a person occupying the 
highest office, we should hesitate, we 
should ponder. Unless you are on 
very substantial grount, merely on 
the basis of doubts, if you raise these’ 
matters on the floor of the Rouse and 
put them before the world «s well, 
you will be harming the interests of 
the country. Thereto**, all of us 
who are interested in safeguarding 
the honour and integrity of the coun
try, not only within the country but
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abroad also, should take care before 
we make these reckless allegations, to 
make some enquiry and try to find 
out what has happened.

Therefore, as far as thjs is con
cerned, I am categerical, and I want 
to give this assurance to this House, 
with regard to the automobile policy. 
We are looking into it along with in
dustrial production. It is also under 
formulation We shall try to formu
late an automobile policy also. As far 
as Maruti, Ltd., is concerned, every
body can go with a clean conscience 
that nothing wrong has happened.

SHRI JYOTIRMOY BOSU: S ir.....
MR. SPEAKER: Ten minutes.

SHRI JYOTIRMOY BOSU: I pan* 
not, because I will have to meet the 
replies of so many Members. How 
can I finish in 10 minutes? Even be
fore I had read the book written by 
Mr. Johnson where there is a refer
ence to Mr. Subramaniam, I had al
ways known him to be His Master’s 
Voice or Her Master’s Voice, and so 
today’s speech of Mr. Subramaniam 
has not surprised me at all. The 
question is, I am surprised that he 
has not been sent yet with a love 
call to the United States. I am, how
ever, fortunate and I am very pleas
ed to s?ay that he is here before us 
now.

I can tell you, Mr Subramaniam 
through Mr. Speaker that for me we 
all have had to struggle for this de
bate, and almost for a month and a 
half, to get this debate through and 
the resistance that I faced on this 
question has never been experienced 
by me In the last six years of my life 
tn the Lok Sabha.

Mr. Subramaniam has given us in 
his long rigmarole a mixture of 
half-truths. I clearly ask a few ques
tions Does this production of the 
car enioy a very low priority 
does it enjoy a high priority? Is it
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not a fact that the late Prof. Gadgil 
ha® disapproved the whole thing and 
as a result he had to quit and also 
as a result he died of shock?

Sir, if it was a must that we should 
go ahead with this car projec , Mr. 
Subramaniam, why is it that you 
have abandoned your original idea of 
having a joint sector with market 
money, State fund, foreign collabo
rators’ money and export-oriented 
production? Why is it that you have 
abandoned that?

Then, this long delay goes more 
t0 substantiate our allegation. They 
talked about Indian technology or 
concept in 1966. Who prevented you? 
You have been in power from 1947? 
Who prevented you from implemen
ting it? Did you have somebody in 
mind at that time, say, Dr. Dharma 
Teja or some of his proteges? Did 
you have at that time in mind the 
idea that you should shelve this 
conception of yours? You conceived 
it but never delivered. That is the 
whole trouble.

Talking of resources, Mr. Subra
maniam, I thought, was a know
ledgeable man. Where are the re
sources going to come for the low 
priority items? You listen to me, Mr. 
Subramaniam.

MR. SPEAKER: Address the
Chair. ~ '  r ’

SHRI JYOTIRMOY BOSU; Why i8 
it that your valuable and scarce re
sources, both local and foreign ®*“ 
change, should be utilised for a low 
priority affair? I wanted an explana
tion from the Government but you 
very cleverly escaped from that 
issue.

About this project, I do not men
tion but now you have provoked me. 
There have been hidden foreign ex
change transactions and hidden im
portation of foreign machinery. I 
want a clear statement from you as
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early a* possible that you have phy
sically verified these things and - 
allowed the House to know them. 
You tried to water down the whole 
thing. Now that the assignment has 
been done, you are talking about 
going in for the public sector for tne 
production of things for public trans
port. I must thank you and congra
tulate you for that.

About the local talent, we have 
heard your tall talks time and time 
again. We have heard about the sui
cides in the SCIE and IARI. Thereby 
you are thinking of bringing in le
gislation for stoppage of the brain 
drain because you cannot provide 
employment to the 70,000 unemploy
ed graduate-engineers, not the ham
mer and chisel engineers, whom you 
have been encouraging. I do not 
want to say this. I am talking of 
graduate-engineers, holders of na
tional awards and scholarships. They 
are employed to pump water or oil 
into your cars; Maruties to be filled 
in bv graduate-engineerg or engineers 
who have had the national talent 
awards! That is the irony of fate.

I want to know categorically and 
clearly, I expect it from Shri C. Strb- 
ramaniarn for appearance at least he 
looks to be a sober person, under 
what circumstances and when and 
how you had extended this letter of 
intent whose normal life is six mon
ths to one year at the most. You have 
given it for two years three months 
to oblige somebody.

SHRI C. SUBRAMANIAM: I am 
sorrv I missed that point. If you will 
permit me, it should not be thought 
that the life of the letter of intent 
has been extened only to Maruti. 
The letter of intent is for the purpose 
of giving time to make sufficient pre
paration to fructify into licence. Any 
person, not only San lay, anybody Is 
entitled to ask for extension provid
ed thev have taken "substantial steps, 
also prove to the satisfaction of the 
authorities thfit they have taken 
substantial steps and some more

steps have got to be taken and there
fore we want extension. It is not two 
years. If you go into the history, gome 
of the more intricate projects where 
it is not one year, but it requires 
three or four years. There are cases 
where letters of intent have been ex
tended to three or four or five 
years taking into account the intri
cacies and the complexities of the 
industries concerned. Therefore it is 
not as if for Sanjay alone it has been 
extended. Particularly you yourself 
have been saying that they have put 
up building there, they have brought 
in machinery; you want me to verify 
if it is indigenous or foreign machi
nery. When all these steps have been 
taken and when he asks for exten
sion, can we say: no, you have not 
taken any steps and therefore we 
do not want to extend. Thus, in the 
ordinary course extensions take place.

SHRI JYOTIRMOY BOSU: Now, I 
start where he ends. Mr. Subraxna- 
niam has made a desperate effort to 
take the House for a ride. I am quo
ting from Swaminathan Committee’s 
report which he can challenge if he 
likes: “The letter of intent broadly 
indicates the conditions subject to 
which Government would be pre
pared to consider the grant of a li
cence and also specifies a definite pe
riod, varytng from 6 to 12 months.” 
Now, Mr. Subramaniam: Doctor,
heal thyself. I ask you, Mr. Subra
maniam, through the Speaker; can 
you tell us why you were required 
to bring one acquisition order and 
the moment a writ petition was 
field on 1-3-1971, within four days 
the Advocate-General of Haryana Gov
ernment appeared before the Court 
to withdraw the acquisition order, so 
that the writ became infruetuous and 
the poor peasants, unlike you or Mr. 
Sanjay Gandhi, could not pay for the 
counsel every time, why is that you 
were required to bring an acquisition 
order once, de-requisition and then 
re-requisition once again? Can you 
convince anybody, up or down, that 
that is the proper thing to do? Tell
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me when your to»al acquisition was 
420 acres (I.P.C. of course), more 
than 300 acres was lor one individual 
unit or individual, why did you want 
to call it an industrial estate: be
cause you wanted to bypass sections 
38 to 42 of the and Acquisition Act 
of the Central Legislature, that has 
made it mandatory for the company 
t« pay for the full value of the land 
to the Governmem before they get 
it, enter into an agreement and pub
lish it in the Gazette. Nothing was 
done. Everything was hoodwinked. 
The King can do no wrong! There
fore, Mr. Subramaniam, you are very 
nice I do not say: empty vessels 
make much noise (Interruption). 
About the price, I have got photostat 
copies of sale deeds which I have ac
quired from the Sub Registrar; I 
have got sworn affidavits about the 
price; if anybody can prove that 
these are wrong or fictitious, I shall 
take any punishment you may wish 
to give me May I hand it over to 
your goodself for laying it on the 
Table for examination by the Gov
ernment?

The sale and purchase deeds are al
ways grossly understated because 
they want to avoid payment of 
stamp duty, income-tax, capital gain3 
tax and because they want to deal in 
black money. Even the deeds I have 
got show Rs. 40,000 to 50,000. Is it 
not a fact that you are charging for 
a 2 acre plot Rs. 1,21,000 in Farida- 
bad? You can ask the MP from that 
area.
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SHRI JYOTIRMOY BOSU: Sir, 1 
want to lay* these certified true copies 
of the registered sale deeds of recent 
times. Let Government examine 
them and satisfy itself.

Is there such a dearth of money for 
a car project of Rs. 17 croreg in the 
public sector? You find funds for so 
many things. It is rather unusual. 
About the foreign exchange I have 
already stated. I expected him to 
give details of components and de
tails of allowances shown to suppli
ers of these components. They are 
actual users’ licences...

MR. SPEAKER: He should con
clude now.
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SHRI JYOTIRMOY BOSU- The 
Deputy Speaker asked me how much 
time I require and I said, half an 
hour So many allegations have been 
made against my party and I would 
like to set the record straight.

Mr Nahata talked about figures. Is 
production of car a low priority or 
high priority? That would satisfy 
everybody. Why is it that Maruti 
Limited do not require foreign tech
nical collaboration and why is it ab
solutely necessary for the public sec
tor? I do not understand this simple 
thing. If they can do without foreign 
collaboration, why is it that you can
not? What is your deficiency, we 
must know.

The Parliamentary Times sobsidies- 
ed by Lok Sabha wrote about me 
that I tfm after character assassina
tion. I ask, those who have no 
character, what shall I assassinate? 
You have no character which I can 
assassinate (Tnterrvtpticmf).

MR. SPEAKER; Try to tell the 
truth. Do not say “it is subsidised by 
Lok Sabha”. You are talking about 
other peoples* character, while not 
telling the truth yourself.

DECEMBER 22. 1972

♦The Speaker not having subsequently accorded the necessary permission 
the documents were not treated as laid on the Table.
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SHRI JYOTIRMOY BOSU: I am 
told...

ME. SPEAKER: You may be told 
anything; tout do not say here any
thing without verification. Do not 
do it.

SHRI JYOTIRMOY BOSU: Char
acter assassination can take -place 
oniy when there is a character. Who 
appeared on behalf of the Birlas be
fore the Car Prices Commission and 
pleaded for the enhancement of 
price of the Ambassador car? The 
Chief Minister of West Bengal. So, 
who are the spokesmen of Birlas? 
The proof of the pudding fe in the 
eating.... (Interruptions) .

SHRI B. K. DASCHOWDHURY: 
(Cooeh-Behar) Sir, a reference has 
been made to the Chief Minister of 
West Bengal How is it relevant?

tion is:
“That this House notes with dis

appointment the policy of the Gov
ernment in regard to manufacture 
of car.”

Those in favour may say *Aye\

SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against it 
may say ‘No’.

SEVERAL HON. Members: No.

MR. SPEAKER: I think ‘Noes’ 
have it.

Govt. Policy about 37O
Manufacture of Car

SOME HON. MEMBER: ‘Ayes’
have it.

MR. SPEAKER: All right; we will 
huve division. Let the lobbies be 
cleared.

MR. SPEAKER; He is not talking 
relevantly. This is not relevant at 
all---- (interruptions)

SHRI JYOTIRMOY BOSU: Is it
not a fact that one of the Birlas Shri 
B. M. Birlat has become friendly and 
made a heavy donation of Rs. 55 
lakhs to your political party? You 
have received the money and today 
you are quarrelling about it---- (In
terruptions) I say “doctor, heal thy
self” ... (Interruptions) If anybody 
fights the monopolists, it is my par
ty . . .  (Interruptions) We have been 
demanding the nationalisation of one 
car plant. But the Minister Bcuttled 
it by saying that it is junk. ..(Inter
ruptions) The whole thing has been 
nauseating and it requires a tho
rough probe. Mere utterances by 
Shri Subramaniam Will only make 
bad things worse... (interruption*') 
If they have any self-respect left for 
themselves, they should immediately 
arrange for a probe Into the matter.

Now, the Lobbies have been cleared.

I again put the Motion to the vote of 
the House.

The question is:

“That this House notes with dis
appointment the policy of the Gov
ernment in regard to manufacture 
of car.”

Those in favour may say, “Aye.” 

SOME HON. MEMBERS: “Aye.”

MR. SPEAKER: Those against
may say, “No”.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: The “Noes”  have 
it; the “Noes" have it.

MR. SPEAKER: I will now put 
the motion to the vote. The ques-

The motion was negatived.
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STATEMENT RE. EXPULSION OF 

FIRST SECRETARY IN THE HIGH 
COMMISSION OF INDIA 

IN KAMPALA

17 41 hr*.

THE DEPUTY MINISTER * IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH)> Mr Speaker, Sir, as per 
your directions, I would like to make 
t*vo statements, one on Uganda and 
the other on Vietnam.

The House is aware of the state- 
ment which I made yesterday on the 
subject of the expulsion by the Gov
ernment of Uganda of Shri N. N. 
Desai, First Secretary in our High 
Commission at Kampala. I have 
taken note of the deep concern of 
the House about this incident ahd the 
fpelings about this action of the Gov
ernment of Uganda.

In the note which our High Com
missioner sent to the Ugandan 
Foreign Office on 19 December, he 
strongly protested against the un
founded and unsubstantiated allega
tions they made against Shri Desai 
and stressed that the expulsion 
orders given to Shri Desai were on 
a flimsy pretext and without any 
justification. He also stated cate
gorically this could not but have re
percussions on the existing relations 
between Uganda and India for which 
the responsibility would rest en
tirely with the Government of 
Uganda and further that the Govern
ment of India reserved their right to 
react as appropriate.

Our High Commissioner later sent 
a second protest note to the Ugandan 
Foreign Officer demanding that the 
allegation against Shri Desai of im
proper action and behaviour not in 
keeping with his diplomatic accredi
tation "hould be either substantiated 
urgently or withdrawn categorically 
in the interest of Indo-Ugandan re
lations.

The High Comissioner is awaiting 
a reply from the Ugandan Govern
ment to his two written protests.

In New Delhi also we have taken 
up the matter strongly with the 
Acting High Commissioner of 
Uganda, adding that the Ugandan 
Government bears full responsibility 
for all the consequences which may 
result from theii action which is 
contrary to all diplomatic norms.

Our High Commissioner in Kam
pala has also sought an interview 
the Foreign Minister of Uganda at 
the earliest possible moment to con
vey strong feelings and views con
cerning this incident. In due course 
after our High Commissioner has 
met the Foreign Minister he will 
send us a full report about hi>3 talks.

The situation which has arisen as 
a result of the expulsion of our First 
Secretary has caused us very serious 
we are keeping action we consider 
concern. We have to examine all 
aspects before we take a final de
cision. As I informed the House 
yesterday we are keeping a close 
watch on developments in Uganda 
and will take whatever action we 
consider appropriate to safeguard our 
interests.

SHRI SHYAMNANDAN MISHRA 
<Begusarai): Has Government taken 
any action?

SHRI SURENDRA PAL SINGH: 
I have indicated in my statement that 
action will be taken at the appropriate 
time. We are awaiting a fuller report 
and unless and until we have seen 
and examined the report, we cannot 
take any action.

MR. SPEAKER: You may make 
your next statement.
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17.44 km
STATEMENT BE. U.S. BOMBING IN 

VIETNAM

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
The Foreign Minister had already 
made a statement on the subject of 
Vietnam on the 19th instant. Wfe had 
then expressed distress at the resump
tion of bombing raids and acts of war 
in Vietnam and conveyed our grave 
concern at the tragic turn of events.

Since then many countries of the 
world have raised their voice against 
these bombing raids which are 
evidently not confined only to mili
tary targets as claimed. According 
to reports several Embassy premises 
situated in the heart of Hanoi have 
been damaged or destroyed. I regret 
to have to inform the House that we 
have just received information from 
our Ambassador in Hanoi that in 
yesterday’s raid, our Chancery build- 
ings and staff quarters were damaged, 
though happily all our officers and 
staff are reported to be safe.

We cannot but raise our voice in 
protest at such indiscriminate (bomb
ings particularly of civilian areas and 
even diplomatic quarters. We had 
protested to the U.S. Government on 
the last occasion on 12th October and 
then the U.S. officials had expressed 
their regret and described the raids 
as ‘unfortunate’ and unintentional. 
Now we again witness repetition of 
the same indiscriminate bombing. 
Such ruthless bombings involving 
civilian life and property on a large- 
scale are a matter of the gravest con
cern to us. The Government of India 
would like to record its strongest 
protest at this bombing of our diplo
matic premises in Hanoi.

their voice on many occasions in con
demnation of acts of large-scale war 
against a tiny country and its heroic 
people. However, these words have 
had little effect and in disregard o f 
the feelings not only of this Govern
ment but of all the peace loving peo
ple of the world, more massive bomb
ings are being resorted to.

It Appears to us that all the lessons 
of history, recent and remote, have 
gone unheeded. As recently as last 
year, brutal force was used in Bangla
desh to suppress the will of the peo
ple but it did not succeed. It has 
been clear to us from the beginning 
that the Vietnam problem cannot be 
solved through military means. We 
are convinced that no amount of mili
tary pressure will deter or deflect the 
heroic people of Vietnam. In fact, if 
anything, it would only redouble their 
determination to fight the war till 
the bitter end and they would have 
the sympathies of the whole world.

Even in this tragic hour, we earn
estly hope that wiser counsels will 
prevail and that instead of resorting 
to brutal force,negotiations would be 
immediately to find a settlement 
which meets with the wishes of the 
brave people of Vietnam.
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Words fail to describe the appalmg SHRI SAMAR GUHA (Contai): 
tragedy which is being re-enacted in Sir, they have expressed their con-
Vietnam. Over the last one year, as demnation about the development# in
the Honourable Members are aware, Vietnam and also their concern about
Government of India, have raised Uganda.
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[Shri Samar Guhm.3
But about the secession or accession 

of territory no information has been 
given.

MR. SPEAKER: That is not the
■question that was taken up. Only the 
External Affairs Minister was asked.

SHRI SAMAR GUHA: Sir, to-day 
is the last day of the session. We 
are not going to meet for two months 
now. Whether there will be any 
secession or accession of territory— 
that the House is entitled to know 
and this information the Government 
is not giving.

MR. SPEAKER: I do not think he 
was asked to make a statement about
it today----  (Interruptions) This is
not a subject on which he can reply 
offhand. We did not ask him.

w *  vswitr (jp rr)

«n jts wt srrer ^  vfk  
t o s j t  «rr ?

SHRI SAMAR GUHA: I only want 
to submit to you that any accession 
or secession of land to Pakistan this 
House is entitled to know. Today 
being the last day, we would like to 
have this information.

MR. SPEAKER: We will see in the 
next session.

17.50 bn.

NATIONAL LIBRARY BILL-Contd.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): I beg 
to move:

“That the debate op the motion 
‘that the Bill to provide for the 
administration of the National 
Library and certain other con
nected matters, be taken into

consideration’ which was adjourn
ed on the 20th December, 1972,
be resumed now.”

MR. SPEAKER: The question is:
“That the debate on the motion 

'that the Bill to provide for the 
administration of the National 
Library and certain other con
nected matters, be taken into 
consideration' which was adjourn
ed on the 20th December, 1972 
be resumed now.”

The motion was adapted.

MR. SPEAKER: Now, I will put
Mr. Hiren Mukerjee’s motion:

The question is:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon 'by the 31st March, 1973.

The motion was negatived.

PROF. S. NURUL HASAN: I beg 
to move:

“That the Bill to provide for 
the administration of the National 
Library and certain other con
nected matters, be referred to a 
Joint Committee of the Houses 
consisting of 45 members, 30 from 
this House, namely: —

(1) Shri Achal Singh
(2) Shri Dharamrao Sharanappa 

Afzalpurkar
(3) Shri Virendra Agarwal
(4) Shri Shrikrishna Agrawal
(5) Shri Anand Singh
(6) Shri Panna Lai Barupal
(7) Shri S. C. Besra
(8) Shri Biren Engti
(9) Shri R. R. Singh Deo

(10) Shri K. Gopal
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(11) Shri S?mar Guha
(12) Shri B. R. Kavade
(13) Shri E. R. Krishnan
(14) Shri Y. S. Mahajan
(15) Shri Kumar Majhi
(16) Shri H. N. Mukerjee
(17) Shri Saroj Mukherjee
(18) Shri Tuna Oraon
(19) Shri N&rain Chand Parashar
(20) Shri Natwarlal Patel
(21) Shri

Patel
Ramubhai Ravjibhai

(22) Shri P. Antony Reddi
(23) Shri P. Ganga Reddy
(24) Shri Sakti Kumar Sarkar
(25) Shri S. A. Shamim
(26) Shri Rajaram Shastri
(27) Shri Somchand Solanki
(28) Shri K. P. Unnikrishnan
(29) Shri Amarnath Vidyalankar
(30) Shri D. P. Yadav

and 15 from Rajya Sabha;

that in order to constitute a sitting 
<of the Joint Committee the quorum 
shall be one-third of the total num
ber of members of the Joint Com
mittee.

that the Committee shall make a 
report to this House by the 15th day 
«of March, 1973;

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall apply 
with such variations and modifica
tions as the Speaker may make; and

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
•communicate fo this House the names

of 15 members to be appointed by 
JRajya Sabha to the Joint Committee.”

MR. SPEAKER: The* question is:
“That the Bill to provide for 

the administration of the National 
Library and certain other con
nected matters, be referred to a 
Joint Committee of the Houses 
consisting of 45 members, 30 from 
this House, namely:—

(1) Shri Achal Singh
(2) Shri Dharamrao Sharanappa 

Afzalpurkar
(3) .Shri Virendra Agarwal
(4) Shri Shrikrishna Agrawal
(5) Shri Anand Singh
(6) Shri Panna Lai Barupal
(7) Shri S. C. Besra
(8) Shri Biren Engti
(9) Shri R. R. Singh Deo

(10) Shri K. Gopal
(11) Shri Samar Guha
(12) Shri B. R. Kavade
(13) Shri E. R. Krishnan
(14) Shri Y. S. Mahajan
(15) Shri Kumar Majhi
(16) Shri H. N. Mukerjee
(17) Shri Saroj Mukherjee
(18) Shri Tuna Oraon
(19) Shri Narain Chand Parashar
(20) Shri Natwarlal Patel
(21) Shri Ramuibhai Ravjibhai 

Patel
(22) Shri P. Antony Reddi
(23) Shri P. Ganga Reddy
(24) Shri Sakti Kumar Sarkar
(25) Shri S. A. Shamim
(26) Shri Rajaram Shastri
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(27) Shri Somchand Solanki
(28) Shri K. p. Unnikrishnan
(29) Shri Amarnath Vidyalankar
(30) Shri D. P. Yadav 

and 15 from Rajya Sabha;

that in order to constitute a sitting 
of the Joint Committee the quorum 
shall ibe one-third of the total num
ber of members of the Joint Com
mittee;

that the Committee shall make a 
report to this House 'by the ljjjth day 
of March, 1973;

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall apply 
with such variations and modifications 
as the Speaker may make; and

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the paid Joint Committee and 
communicate to this House the names 
of 15 members to be appointed by 
Rajya Sabha to the Joint Committee.”

The motion was adopted.

17 55 hrs.
MR. SPEAKER: Now, there will

be no half-an-hour discussion as Shri 
A. P. Sharma is not here.

Now we are left with one hour 
and five minutes. Now, we may take 
up M t . A. K. Gopalan’s Resolution.

SHRI G. VISWANATHAN (Wan- 
diwash): Mr. Gopalan’s Resolution 
can go to the next session.

MR. SPEAKER: Do all of you
agree?

SOME HON. MEMBERS: Yes.

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): Sir, for postponing
the discussion on the existing Resolu
tion to the next session, I have no

objection; but kindly allow me to- 
move my Resolution also. (Interrup
tion) Let me finish my submission. 
Hardly there is any chance in the 
ballot.

MR. SPEAKER: Before this is
over, how can you move the other 
one?

SHRI B. K. DASCHOWDHURY: It 
happened in the past, in the last Lok 
Sabha. I remember, there was a 
Resolution moved by Shri Prakash' 
Vir Shastri, with the consent of the 
House. It happened on the last 
occasion. It happened in the last Lok 
Sabha which I still remember. That 
was a very important resolution in 
the name of Shri Prakash Vir Shas- 
tri. .

MR. SPEAKER: No, no. That will 
bo setting up a very bad precedent----

SHRI B. K. DASCHOWDHURY:
I beg of the House and you, Sir, that 
with the consent of the House, in the 
next session also, we may continue 
my Resolution. Otherwise hardly 
we get a chance in the ballot. .

MR. SPEAKER: Will you please sit 
down? Consent about what—about 
something which is not there, which’ 
is not moved? Do you agree to this, 
Mr. Gopalan, or, do you want to sit? 
We are prepared to sit. .

SHRI A. K. GOPALAN (Palghat): 
If the House wants to sit, I have no 
objection. I have no objection at all 
if it goes to the next session.

SHRI SEZHIYAN (Kumbakonam): 
He has no objection to take it to the 
next session. .

MR. SPEAKER: Are you agreeable 
to this?

SEVERAL HON. MEMBERS: Yes. 

MR. SPEAKER: This is agreed to.
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SHRI B. K. DASCHOWDHURY: I 
request whether some procedure can 
be found out about my Resolution.

MR. SPEAKER: You will kindly 
follow the procedure. Why do you 
■take us go out of the way?

SHRI B. K. DASCHOWDHURY: 
If you give this consent, everything 
will be all right.

MR. SPEAKER: Anything else?

P.M.B.R.
Committee on Private Members’ 
Bills and Resolutions presented im 
the House on the 20th December, 
1972.”

MR. SPEAKER: The question is:

“That this House do agree with 
the Twenty-first Report ol 
Committee on Private Members’ 
Bills and Resolutions presented t« 
the House on the 20th December,
1972.”

17.57 fcrs.

MOTION RE: TWENTY-FIRST RE
PORT OF THE COMMITTEE OK 
PRIVATE MEMBERS’ BILLS AND 
RESOLUTIONS

SHRI G. G. SWELL (Autonomous 
districts): I beg to move the follow
ing:

“That this House do agree with 
the Twenty-first Report of the

Jhe motion was adopted.

MR. SPEAKER: Wish you very 
happy Christmas and very happy New 
Year. This House stands adjourned 
siTir die.

1 7  5 8  h r s .

The Lok Sabha then ndiourned sine 
die
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